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LOK SABHA DEBATES 

1 

LOK SABHA 

Monday, May 4, 1987/Va,sakha 14, 
1909 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

[English J 

MR. SPEAKER: Shn P. Kolandalvelu. 

SHRI P. KOLANDAIVELU: Yes, Sir. Just 
come. 

MA. SPEAKER: You are caught In the 
nick of time. 

SHRI P. KOLANDAIVELU: Yes, Sir. 
Question No. 880. 

ORAL ANSWERS TO QUESTIONS 

[English] 

High Power Transmitters in All AIR 
Stations 

*880. SHRI P. KOLANDAIVELU: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether due to the shortage of wave 
lengths of the radio stations, the pro-
grammes of the All India RadiO are not 
betng received clearly; 

(b) if so, whether there isanyproposal to 
set up high power transmitters in all the 
radiO stations in the country; 

(c) whether Government propose to 
import high power transmitters from for-
eign countries; and 

2 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHAI A.K. PANJA): (a) 
No, Sir. The AIR transmitters are serving 
the areas well for which these have been 
installed. 

(b) No, Sir. However the power of a 
number of Medium Wave and Short Wave 
transmitters is proposed to be upgraded to 
High power, during the 7th Five Year plan 
(1985-90). 

(c) and (d). 4 Numbers of 500 KW SW 
Transmitters and 2 Numbers of 250 KW 
SW Transmitters are proposed to be 
Imported during the 7th Five Year Plan 
1985-90). 

SHRt P. KOLANDAIVELU: Sir, now-a-
days in our country only the low power 
transmitters are being installed and 
because of that, from district to district, 
from taluk to tal uk, even the people are not 
able to hear the radio broadcast properly. 
Moreover, the medium wave transmitters 
In almost all the stations are covering only 
10 kms. or so. But we are able to hear the 
broadcast programmes made from Sri 
Lanka and BBC which are thousands of 
miles away. I want to put the question to 
the hon. Minister whether there is any pos-
sibility of changing all the transmitters in 
the country from 10 kilo watts to 100 kilo 
watts so that people may be able to hear 
the nQws property. It is important because 
it is the best medium in order to send mes-
sage from one place to another. Is there 
any possibility of changing aU the transmit-
ters in this country with regard to radio 
stations? 

SHRI A.K. PANJA: There is possibility 
for all the radio stations but it has to be 
done gradually. Therefore, at present. 96 
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stations are operating. At the end of the 7th 
plan. there will be 105 new radio stations. 
At present, we have taken up 22 medium 
wave stations and from the range of 1, we 
have increased It to somewhere 100, some-
where 200 or 300, according to the specifi-
cations given. 

So far as the short wave is concerned, 
we have taken up upgradation of 16 
numbers of such stations from 2.5 K. W. up 
to 50 and 100 K. W. 

SHAI P. KOLANDAIVELU: Recently I 
have drawn the attention of the hone Minis-
ter under Rule 337 to my Constituency 
where the district headquarter in Periyar 
district is without a radio station. But the 
hone Minister has given the reply stating that 
they are gOing to instal it .n Nilgiri where 
there are no people at aU. Shri R. Prabhu, 
our hone Minister is there. He is represent-
ing the Constituency. But anyhow they 
want to instal it in the hill station. But I have 
already requested the hon. Minister to 
instal it in crowded areas where more and 
more people are living. (Interruptions). 

Periyar distract in Perundurai taluk is the 
best place as far as elevation is concerned. 
The climate is also suitable for radio sta-
tion. There is a radio station in Coimba-
tore. Coimbatore and Periyar are nearly 
100 KM far away. So, the people are unable 
to hear even the farmers programme and 
other programmes. Moreover, Periyar dis-
trict is a completely agricultural area. 
(Interruptions). I request the hone Minister 
to instal a radio station 10 Periyar district at 
least during' the period of the Seventh Five 
Year Plan, if not now. 

SHRI A.K. PANJA: So far as my hone 
Member's Constituency is concerned. I 
have already answered wt'latever is possi-
ble under Rule 377. But so far as Nilgiri is 
concerned, the hone Member only found 
one citizen, Mr. Prabhu. But besides the 
han. Minister Mr. Prabhu, there are other 
people and, therefore, Nilgiri has also been 
taken up. 

[ Translation] 

SHAI VIRDHI CHANDEA JAIN: Mr. 
Speaker. Sir. the decision to install a high-
power transmitter in Jaisalmer and Sarmer 
the border area of Rajasthan, was taken 
one year ago but progress has been very 
slow in this regard. Will he arrange to 
install that high-power transmitter at the 
earliest that is. within one year, so that pe0-
ple living in the border area can also watch 
the programmes on television. Secondly, 
the programmes relayed from Pakistan 
can be seen and heard in our country. Will 
you formulate some policy by which 
Indian programmes can also be viewed 
and heard by the people of Pakistan? 

[English] 

SHAI A.K. PANJA: As I have already 
stated d~ring the debate, the borde~ areas 
have been taken as a priority and I have 
already informed the hon. Member about 
the progress of the two places he just now 
mentioned. 

SHRt SHIV PRASAD SAHU: May I know 
from the hon. Minister whether he is aware 
that from Calcutta radio station, no pro-
gramme is heard in Delhi radio station? 
Will he do something to see that we can 
hear at least Bengali news in Delhi here? 

(Interruptions) 

SHRI A.K. PANJA: There is no provision 
for having news from Calcutta to Delhi. But 
Delhi, of course, transmits some of the lan-
guage news but that is given on short-wave 
length which does not touch the areas over 
Delhi, except at target places. As some of 
~e hone Members have already mentioned 
about this difficulty of not having not only 
Bengali news but also news in other 
regional languages, I had a discussion with 
my officers and they are exploring you 
what arrangement would be made. But, at 
present, no such thing could be done. 

MA. SPEAKEA: Mr. Pania, whenever I 
have gone out, leading the delegation, 
there has been a ~eneral feeling from our 
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members outside that they do not get our 
t~ansmiss;ons from India on the external 
services. Will you take care of that? Wher-
ever I haVe gone, they told me that they 
cannot hear it... 

SHAI A.K. PANJA: We have the External 
Service transmission ... 

MA. SPEAKER: That should be powerful 
enough. 

SHRI A.K. PANJA: I will certainly look 
into that, if places and mentioned ..... 

(Interruptions) 

MR. SPEAKER: This is just for your 
information. 

( Interruptions) 

[ Translation] 

Alternative Crop to Wheat 

*881. SHAI BALWANT SINGH 
RAMOOWALlA: 

SHRI TEJA SINGH DARDI: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether an alternative crop to wheat 
has been suggested to the farmers in view 
of the plentiful production of wheat and the 
farmers not getting remunerative price for 
it; 

(b) if so, the details in this regard; 

(c) if not. the reasons therefor; and 

(d) the steps taken by Government in 
this direction keeping in view the interests 
of the farmers? 

[English] 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): <a, Diversification of 
area from wheat to sltemate crops is being 
advocated in areas where wheat sowing is 

being done with limited irrigation facilities, 
besides delayed sowing conditions and 
rainfed conditions where wheat cuHivation 
is uneconomical. 

(b) Alternate crops like Rabi oilaeed8 
and pulses are being adviaed. 

(c) Question does not ari88. 

(d) Farmers are being encouraged to 
take up oilseeds crops like Mustard. Tori&-
Gobhi, Sarson, Safflower and Sunflower 
through supply of inputs, laying out of field 
trials, and procurement of the produce 
through support price mechanism. 

SHRI BALWANT SINGH RAMOOWA-
LIA: Sir, in the report by Dr. K.S. labhana. 
Additional Commissioner (Oilseeds) in the 
Union Ministry of Agriculture, he said that 
the profitability of Gobhi, Sarson in fields 
vacated by paddy, toria and sugarcane is 
higher than that of wheat in certain areas of 
Punjab and Haryana. The Minister in his 
reply has said: "besides delayed sowing 
conditions and rainfed conditions where 
wheat cultivation is uneconomical" .• 
wheat cultivation is uneconomical. This is 
the point which he has conceded. My point 
is that in Punjab and Haryana, the wheat 
cuHivation is becoming uneconomical 
because the land has been fully exhausted 
and moreover, the wheat lying in godowns 
for the last four years has not been lifted by 
Fel and other agencies. Will the hone Min-
ister assure us that he is taking a special 
programme to convince the farmers of 
Punjab and Hsryana for diversification and 
going in for alternative crops to wheat? Are 
you taking certain special programmes or 
having certain earmarked areas in Punjab 
and Haryana for this purpose? 

DR. G.S. DHILLON: The han. Member 
has just said that wheat growing in Poojab 
is becoming uneconomic. I do not agree 
with this. But I agree with him that the area 
and production are much more than the 
required. sometimes. So, we appointed • 
Study Team on it and Dr. Johl, VIC&-
Chancellor of the Ludhiana University 
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made a report on it. Now, he is the Chair-
man of the Agricultural Cost and Prices 
Commission. He has advised that wheat 
require atleast 10 irrigations whereas the 
other crops ..... 

SHAI BALWANT SINGH RAMOOWA-
LlA: That is the point I said .... 

DR. G.S. DHILLON: I am going to 
answer. Why are you interrupting?. The 
oilseeds require less number of them. Irri-
gation in Punjab is 85 per cent, much more 
than any other State. Dr. Johl says that we 
could divert a part of the area to production 
of other crops and he has suggested horti-
culture, he has suggested dairying, and he 
has suggested more diverSion to fodder. I 
think, what he has suggested IS, to a large 
extent, correct. 

SHRI BALWANT SINGH RAMOOWA-
LlA: My point is thiS. How can hiS answer to 
the question be right when the MInister's 
approach IS that Wheat-growing In Punjab 
and Haryana has ,not become uneconomi-
cal, when he is not sure, when he has not 
been fully informed by hiS officers that 
wheat-growing in Punjab and Haryana has 
become uneconomical. The very fact, 
when he says that wheat needs 10 irriga-
tion periods and other crops need only two 
or theree, is itself a proof that wheat-
growing has become uneconomical. So, I 
join issue with him. The Minister snould 
satisfy the House how he is convinced that 
wheat-growing In Punjab and Haryana is 
not uneconomical. I can say with all the 
statistics that wheat-growing in Punjab 
and Haryana is uneconomical. People are 
fed up with wheat-growing; they are not 
getting remunerative prices. I join issue on 
this point. 

DR. G.S. DHILLON: I am very much 
amused over the analysis put up by him. 
Besides being a Minister of this Depart-
ment, I am a farmer myself. 

SHRI BALWANT SINGH RAMOOWA-
LlA: I am also a farmer. 

PROF. MADHU OANDAVATE: Another 
farmer is sftting there. 

SHR~ BALWANT SINGH RAMOOWA-
LlA: He is the leader. 

DR. G.S. DHILLON: As far as our studies 
go, wheat is not uneconomical. But the 
Johl Committee which was appointed by 
the Government of Punjab. your Govern-
ment there, have recommended that. look-
ing to the future needs, we could have 
some alternative pattern of cropping, and 
the pattern he has recommended, I have 
just now mentioned to you. 

[Translation] 

SHRI YASHPAL SINGH: Mr. Speaker, 
Sir, I think, wheat production IS becoming 
uneconomical not only en Punjab and 
Haryana but also in other parts of the coun-
try and In such circumstances, It IS but 
natural for the farmers to go In for some 
alternate crop but till now they are incapa-
ble of taking up some other cropping patt-
ern. I want to know from the hon. Minister 
whether in view of the requirements of the 
country as a whole, the fluctuating market 
and the imbalanced production, he will 
present some such balanced agricultural 
production programme to see that such 
conditions are not created, market prices 
are stabilised, production becomes stable 
and the question of alternative crop patt-
ern does not arise? Will the hon. Minister 
consider formulating any such 
programme? 

[English] 

DR. G.S. DHILLON: I replied to the first 
question because the background was 
given only about Punjab. But the reply to 
the question about Punjab may not be 
applicable to many other areas because 
there the irrigation is very scanty, limited. I 
quite agree that where irrigation is low, 
wheat production may not be very eco-
nomical there. Where there are only three 
or four irrigations available instead of eight 
or ten required in the case of wheat. we 
have suggested that alternative crop patt-
ern should be followed like oilseeds and aU 
that. We have set up some cropping patt-
ern. If the Speaker allows me two minutes 
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more, I can read out. These are alterna-
tives: One, Autumn Potato and Mustard; 
(2) Autumn cane & MustardIToria; (3) Turia 
& Gobi Sarson and Summer Moong; (4) 
Toria and Sunflower/Sugarcane; (5) Toria 
Spring Groundnut; (6) Toria followed by 
Water Melon and others. So, these are dif-
ferent agro-climatic conditions and we 
have suggested that by rotation. 

DR. CHINTA MOHAN: Sir we are 
importing so much of edible oils in our 
country and also as Mr. Ramoowalia has 
said that the wheat production in Punjab is 
more uneconomic. At this juncture, the 
Minister can give the House an assurance 
that ollseeds production will be encour-
aged in the States of Punjab, Haryana and 
other parts of Andhra Pradesh. 

DR. G.S. DHILLON: Sir I never agreed 
with Mr. Ramoowalla that it is uneco-
nomic. But, I have no objection if Mr. 
Ramoowalia advises hiS Government to 
take over to oilseeds and other cropping 
pattern. So. is the case in Haryana. Both 
are highly wheat intensive areas. But the 
irrigation is so much enough that instead 
of coming down we can have other pattern 
more preferably in other States where the 
irrigation level is low. 

(Interruptions) 

PROF. MADHU DANDAVATE: Mr 
Ramoowalia thinks that hiS Government 
has become uneconomic. 

MR. SPEAKER: Ramoowaliajl should 
have drawn attention to this fact that over-
saturation by water both these crops 
paddy as well as wheat are giVing a new 
problem of water-logging. I remember that 
in my area it was 100 feet when I left col-
lege in 1945. Now, water-level has come to 
only 5 feet. Even by diversiftcation, this 
salinity will come. So, you have to take care 
of that problem of drainage and 
everything. 

DR. G.S. DHILLON: That is the probtem 
which 1 am facing. You did not face from 
that perspective. 

SHRI BALWANT SINGH RAMOOWA-
LlA: We are not satisfied with the reply. 

DR. CHINTA MOHAN: Sir, let us have a 
debate. 

MR. SPEAKER: We can have it because 
this salinity wilt cause problem. We shall 
have some debate. 

DR. G.S. DHILLON: Mr. Speaker. he 
says, I have not given satisfactory reply. 
When he was there that was not the prob-
lem. When I visited that constituency it was 
very much there. ThiS is the reply. 

MR. SPEAKER: I am voicing the grie-
vance of his constituency. (Interruptions) 
That is part and parcel of the country. 
When the water level comes up it will des-
troy even the fruit trees. They do not 
require wet field. 

[ Translation) 

ProvisIon of Material Components lor 
Famine RelIef Programme 

*882. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government pay more 
emphasis on the permanent construction 
works under the famine relief programme; 

(b) whether Government do not provide 
any material components required for the 
permanent construction works; 

(c) if so, the reasons therefor; 

(d) whether Government propose to 
modify the policy and provide help to back-
ward areas in the form of material compo-
nents; and 

(e) if so, the time and the manner in 
which it is proposed to be provided for? 

[English) 

THE MINISTER OF STATE IN THE 
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DEPARTMENT OF AGRICULTURE AND 
COOPEAATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) to (e). A statement IS 
given below. 

STATEMENT 

(a) Yes, Sir. The Government of India 
have issued guidelines from time to time to 
the State Government advIsIng them to 
take up such works under drought relief 
programmes which would result In the 
creation of productIve assets to enhance 
the capability of the affected people and 
areas to withstand drought better In future. 

(b) and (c). The Government of India 
provide annually to the State Governments 
50 per cent of the margin money of As. 
240.75 crores to assist the States In meet-
ing the expenditure on relief and rehabilita-
tion following natural calamities. The 8th 
Finance Commission had felt that "in the 
ordInary course It should be possible for 
the States to cope with a natural calamity 
wIthout having to seek any further assist-
ance from the Centre". Despite this the 
Government of India have been supple-
menting the resources of the State Govern-
ments to enable them to meet the situation 
caused by drought. For employment gen-
eration programmes the Central Govern-
ment give assistance for the fu" cost of the 
wage component as per notified minimum 
wages. It is expected that the State 
Governments would provide material com-
ponent from their own resources under on-
going plan and non-Plan Schemes. 

(d) No. Sir. 

(e) Does not arise. 

[Translation] 

SHRI VIADHI CHANDEA JAIN: Mr. 
Speaker, Sir, the reply which has been 
given is very unsatisfactory. The works 
relating to'irrigation, roads and soil conser-
vation, etc. are of permanent nature and 
are necessary for creation of productive 
assets. For all these permanent works, 

material components ranging from 40 to 
50 per cent are required. If some State 
remains in the grip of famine for one year, 
the State Government can provide mate-
rial components. But if famine conditions 
continue for two, three or four years, then, 
under such situation, it becomes difficult 
for the State Governments to provide 
matenal components for the works of pro-
ductIve and permanent nature which are 
req u I red to be carried out. Will the Central 
Government adopt a generous policy in 
regard to providing the material compo-
nents required for such works of perman-
ent nature? 

[English] 

SHAI YOGENDRA MAKWANA: So far 
as employment generation is concerned, 
there is no provision for the material com-
ponent under the revised norms which are 
applicable and which came into force from 
1.7.1986. We provide hundred percent 
assistance for the employment generation 
for 25 days in a month. That is given to the 
State Government. For the works which 
are of durable nature, productive nature, 
the State Government has to find out their 
own resources, from planned or non-
planned resources. There is another com-
ponent in the relief assistance and that is 
the drinking water supply, In that compo-
nent we do 9\ve money for material com-
ponent also. 

[Trans/ation] 

SHAI VIADHI CHANDER JAIN: The 
hone Ministers reply is not satisfactory. He 
should know that even in regard to drink-
ing water supply, assistance is provided to 
the advanced plan. 

In this connection, my second question 
is that out of As. 240.75 crores, Rajasthan 
has been provided only As. 16.75 crores as 
a margin money. How can Rajasthan 
tackle the famine situation with this 
amount? 

Secondly, you do not follow the recom-
mendations of the 7th and the 8th Finance 
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Commissions. The 8th Finance Commis-
sipn has stated: 

[English] 

"The 7th Finance Commission 
also added that where a calamity 
of a rare severity, it might be 
necessary for the Central 
Government to extend assist-
ance to the States concerned on 
a scale even more liberally than 
suggested by the 8th F.e." 

[Translation J 

As per the recommendations of the 7th 
and 8th Finance Commissions, the Central 
Government should extend special assist-
ance and even 100 per cent assistance in 
case of a calamity of a rare severIty. Will he 
extend this assistance? The Centre has 
released only 3 1/2 lakh metric tonnes of 
foodgrains although Rajasthan Govern-
ment had demanded 5 lakh metric tonnes. 
Will he provide this assistance to the 
Government of Rajasthan and increase the 
margin money also? 

[English] 

SHAI YOGENDAA MAKWANA: Sir, it is 
wrong to say on the part of the Hon. 
Member that I don't know the norms and 
the recommendations of the 8th Finance 
Commission. He does not require to edu-
cate me on this point because I am capable 
of knowing about this. 

So far as the margin money is c0n-
cerned. it was As. 7.74 crores which is 
increased to As. 16.75 crores. It is 
increased more than double. It is allO 
wrong to say that the margin money is less, 
because it is increased from Rs. 7.74 crores 
to Rs. 16.75 erores, in the case of 
Rajasthan. 

So far as the third part of his question Is 
ooncerned, for the demand of foodgrains, 
it is for the State Government to request 
the Government of India. We can examine 
the issue on merit 

SHRI THAMPAN THOMAS: Sir, South is 
very much affected by the drought this 
time. I have seen in the TV programmes 
where the Central \3overnment assist fully 
for certain parts of Rajasthan which are 
affected by drought. It is also given in the 
answer that 100% of the minmum wages 
are paid to such projects where employ-
ment generation is there. In Kerala, Kamat-
aka and Tamil Nadu even drinking water-is 
not available About a thousand crores of 
rupees is the estimated loss in Kerala alone 
where even the drinking water is not 
available. 

I would like to ask why the Government 
has not provided the employment genera-
tion scheme with full wages; whereas I 
have seen that only some money, about 
As. 10 croes alone has been given and this 
programme has not been given. Will the 
Government have a monitoring scheme 
under the Ministry of Agriculture to see 
that by a monitoring process such things 
are also provided for them for 1()()% 
utilisation? 

SHAI YOGENDRA MAKWANA: Sir, as I 
earlier said, 100 per cent money is pro-
vided for employment generation in a 
month for 25 days. The calculation is as 
per notified minimum wages declared by 
the State Government we provide 100 per 
cent money for 25 days in a month. 

So far as the drinking water is concerned 
we have given to the State Governments, 
including Kerala, according to the ass .. 
ment made by the Central team and 
recommended by the high level 
committee. 

SHRI THAMPAN THOMAS: What about 
Kerala? 

SHRI YOGENDRA MAKWANA: We 
have given enough money to Kerata. 

SHRI UTI AM RATHOD: Here it is writ-
ten that 8th Finance Commission had held 
that "in the ordinary course it should be 
possible for the States to cope with a natu-
ra' calamity without having to seek any 
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further assistance from the Centre". I know 
the Minister is enlightened. I would expect 
him to enlighten us about the definition of 
extra-ordinary course' when in Maharash-
tra we are facing drought and scarcity for 
the last three years. How will he react to 
that? How much aid he will give? 

SHRI YOGENDRA MAKWANA: The 
extra-ordinary course is where the State is 
suffering from rare severity. The Finance 
commission has said that it should be 
viewed from a different angle. That means 
100 per cent assistance should be pro-
vided to the State. This rare severity is to 
be judged by this Committee and the high-
level committee. The particular thing 
which they take into consideration is if the 
entire State is under drought for the con-
secutive three-four years then they con-
sider it as rare severity. In case in one State 
certain area is under drought this year and 

.certaln other area is under drought next 
year and some other area is under drought 
in the third year then though the drought is 
there for three years but then it has not 
affected the entire State. It has affected 
certain parts of the State. In that case it 
cannot be considered 'rare severity'. 

Construction of Houses by DDA 
+ 

·883. SHRI C. JANGA REDDY: 
DR. A.K. PATEL: 

Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

<a> when the construction of about 
one lakh dwelling units per year by the 
DDA was announced; 

(b) the actual accomplishment since the 
announcement made year-wise, up-to-
date; 

(c) the annual target fixed for settling the 
reeldentl of Jhuggi-Jhonpri colonies' in 
transit-camps, the Yearly progress and 
actual accomplishments made in this 
regard SO far; and 

(d) how many units already under con-

struction at the time of the announcement 
have been completed so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHAI DALBIA SINGH): (a) Lt. Govern-
or I Delhi while addressing a press con-
ference in January, 1985 had mentioned 
about the programme of the DDA to con-
struct about one lakh houses in the year 
1985-86 in an attempt to liquidate the 
arrears in its various housing schemes. 

(b) 16519 houses were constructed by 
the D.D.A. during 1985-86 and 8828 in 
1986-87. 

(c) No annual target had been 
announced for settling of J.J. residents in 
the Transit camps. In all, DDA had com-
pleted or nearly completed 5980 units of 
Transit camps accommodation. The con-
struction of such Transit camps has since 
been discontinued. During the year 1986-
87, 3435 plots of 10 and 12:5 sq. mtrs. size 
have also been demarcated for jhuggi 
dwellers. 

(d) 86651 dwelling units were at various 
stages of construction at the time of the 
announcement, out of which 25347 have 
been completed so far. 

I Translation] 

SHRI C. JANGA REDDY: Mr Speaker, 
Sir, from parts (a) to (d) of the reply of the 
hon. Minister, it is evident that there is a lot 
of gap between his announcement and the 
actual accomplishment. Even haJf of the 
work has not been completed. It can be 
seen in the reply of the hon. Minister. 

[English] 

86651 units were in progress and out of 
which only 25000 have been completed 
after two years. What about the remaining 
three fourth? When are they going to com-
plete and what about this announcement? 

[Translation] 

My question was that as per the 
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8mouncement, 1 lakh dwelling units per 
year and if not per year, during the year 
1985-86, were to be constructed to com-
plete the backlog but even one-fourth of 
the target has not been completed. Even 
the requirement might have increased 
further during the last 2 years. May I know 
whether D.D.A. or the Government have 
any scheme to complete this backlog and 
if so, the time by which it will be 
completed? 

SHRI DALBIR SINGH: Mr. Speaker, Sir, 
keeping in view the population of Delhi, the 
Lt. Governor had announced in 1985 that 
there was a requirement at 1 lakh houses. 
It is a gigantic task. Moreover, under our 
general scheme during 1967 to 1982, out at 
68, 168 persons, who got themselves regis-
tered, houses were provided to many per-
sons. Under the new pattern scheme of 
1979, out of 171272 persons, who were reg-
istered, flats were allotted to 45,451 per-
sons. We agree that there is a backlog and 
we will complete the backlog of 55,219 at 
the earliest. The L. G. had made the 
announcement keeping in "iew the 
requirements. We are making efforts to 
complete this backlog as early as possible. 

SHRt C. JANGA REDDY: You have 
stated: 

(English] 

"No annual target had been announced 
for settling of J.J. residents in the Transit 
Camps". 

[Translation] 

I have not been able to understand what 
does it mean? Is there any scheme for set-
tling of J.J. residents; whose number is 
going on increasing; and if so, the details 
thereof? You have stated that plots of 10 
sq. metres size have been demarcated for 
the jhuggi dwellers. Even our toilets are 
bigger than these plots where you want to 
settle them. (Interruptions)... Even in 
Andhra Pradesh larger units have been 
constructed. If plots of 10 sq. metres are 
enough for slum dwellers, then what does 

this demarcation mean? In my consti-
tuency, a friend of mine invited me for 
meals in his hut. He is employed as an 
L.D.C in the D.D.A. This hut is constructed 
on an area of 5 sq. metres. I had to bend my 
head to enter it. The space inside is such 
that when I was asked to sit on the bed and 
food was served to me, the children were 
asked to go out. A person cannot even 
stand inside. It is constructed on a plot of 3 
sq. yards. Are you making this sort of 
arrangement for the masses of this coun-
try? Delhi is the capital of India and this is 
the condition of the J.J. residents? If there 
is any master plan, then such dwelling 
u.,its should be constructed according to 
that master plan. May I know the time by 
which it will be completed? 

MR. SPEAKER: Now conclude, it is 
enough. 

SHAI C. JANGA AEDDY: Even one-
fourth of the programme has not yet been 
completed. Sub-standard units are being 
constructed and the money of the poor 
people is being pocketed by the officers 
and the contractors. What action is being 
taken in this regard? 

SHAI DALBIR SINGH: As the hon. 
Member has stated, the area of the dwel-
ling units is very small and this is why we 
have revieved the scheme and discon-
tinued it. We are now going to develop 
47,000 sites and every unit will be of 26 sq. 
metres. As has been stated, the issue of the 
jhuggi-dwellers is a very important one 
and the people from neighbouring States 
come here to earn their living. 

Naturally. the slum-dwellers will be 
settled there. We make constant efforts to 
construct tenements and transit camps to 
settle them. All arrangements are being 
made in this respect. 

(English] 

SHRI K.S. RAO: From the reply given to 
this question. it is clear that the G0vern-
ment had made known through the 
announcements of the Ll Governor that 
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they were going to construd a lot of 
houses for these people. I do not know 
whether the Government at the ministerial 
leval or the officers are lacking in their will 
t~ keep up the announcements or the 
promises made in the Parliament. Con-
straint of resources cannot be a problem 
because lakhs of poeple are prepared to 
take the houses by virtue of the land being 
made available by the D.D.A. at a lower 
price and the cost of construction would 
be very less by taking up the construction 
on a large scale. Constraint of resources is, 
therefore, never a problem. It is only the 
lack of determination on the part of the 
authorities for construction of houses. If it 
is really constraint of resources, I would 
like to know whether they are prepared to 
support the private enterprises by giving 
them soft-term loan for construction of 
houses and solve this problem, or they do 
not want to construct any houses with a 
view to stop the influx of people from out-
side to Delhi. 

(Translation 1 
SHRt DALBIR SINGH: It is yet under our 

consideration whether this work should be 
entrusted to private contractors or not. We 
intend to construct 28696 houses during 
the year 1987-88. Similarly, we have allot-
ted 1250 acres of land to the Group Hous-
ing Societies for liquidating the arrears. 
There are about 517 such societies which 
will construct 72,000 flats out of which 
about 12 thousand flats will be ready for 
possession during the current financial 
year. Apart from that, we have acquirecf 3 
thousand acres of land which will be given 
to the remaininQ 1200 societies so that the 
backlog is cleared and the demand is met. 

MR. SPEAKER: Anybody can costruct a 
jhuggi or permission for the same is 
granted by you. Once someone constructs 
a Jhuggi, he becomes entitled to have 
land. 

(English) 

SHRI V.S. KRISHNA IYEA: I am not 
bothered about the number, but about the 

quality. Everyday we are reading in the 
newspapers about the poor quality of con-
struction of the flats for slum dwellers and 
others by the D.D.A. The Public Accounts 
Committee in its recent report has also 
referred to it. In spite of that no action is 
being taken by the Delhi Administration to 
improve the quality of work. The same con-
tractors who are blacklisted are again in 
the field, and the worst part of the con-
struction is that the foundations are very 
bad. What action are the Government tak-
ing to see that the quality of construction 
by DDA in Delhi, which is the capital city of 
India, is improved? 

[Translation] 

SHAI DALBIA SINGH: This is a gigantic 
task. We do not say that there are no short-
comings. Shortcomings are bound to be 
there in every work which is done on a 
large scale ..... 

SHAI C. JANGA REDDY: The biggert~ 
work. the more serious are the 
shortcomings. 

SHRI DALBIA SINGH: In case of any 
shortcomings in quality control, our offic-
ers do take action. The hon. Member has 
referred to reports about the poor quality 
of construction. If there are any shortcom-
ings in quality control, action is taken and 
some officials have been suspended. 

[English] 

Prices of Fertilizers 

*884. SHAI K. RAMACHANDRA 
REDDY: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the difference in prices of imported 
and indigenously produced fertilizers; 

(b) whether Government contemplate 
to depend more on imports than on indi-
genous production; and 

(c) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
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DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGAICUL TUAE (SHAt R. 

PRABHU: (a) A statement is given below. 

STATEMENT 

(a) The comparative prices of imported and indigenously produced Urea and Diammonium 
phosphate, the two major fertlUzer. during 1986-87. are indicated below: 

Urea 
CAP 

(b) and (c). Imports of fertilisers are res-
tricted to the extent indigenous production 
falls short of estimated requirements of 
fertilizers. 

SHAI K. AAMACHANDAA REDDY: The 
Minister has given the comparative prices 
of imported and indigenous fertilizers. If 
we have a look at them, the cost of imported 
fertilizers including everything is very very 
low and the cost of fertilizers produced in 
India is very very high. What are the rea-
sons for high cost of fertilizers produced in 
India? Are the Government initiating any 
action to reduce the cost of indigenous 
fertilizers? 

SHRI A. PRABHU: Sir. the cost of 
imported fertiliser is only marginally less 
than the cost of indigenQus fertiliser. But 
there are reasons for this. The fertilisers 
plants abroad are old plants and as the 
Member is probably aware, newer plants 
have higher capital cost. So. this is proba-
bly one of the reasons why the imported 
fertiliser is available at cheaper prices. 
And, also the cost of feed-stocks abroad is 
much less than that in India. For example, 
the cost price of gas in America today is 2 
dollars per million BTU and in India it is 5 
dollars per million BTU. In the Middle East 
it is only a half a dollar BTU. So, this is the 

Weighted average 
ex-factory retention 
price of indigenous 

material 

3324 
4035 

(Rs. per M. T. 

Total cost 
of imported 

material 

2982 
3428 

reason why imported fertiliser price is less 
than the indigenous price. Sir, as far as the 
question about what we are dOing to 
reduce the cost of indigenous fertiliser is 
concerned, we are trying to reduce our 
cost of production by increasing the 
capacity utilisation and reducing specific 
consumptions. 

SHRI K. AAMACHANDRA REDDY: In 
Krishna and Godavari basin during the oil 
exploration work a lot of gas is also struck 
and most of the gas is being wasted. Will 
the Government consider making use of 
this gas and start a fertiliser project in 
Andhra Pradesh basin of Krishna and 
Godavari? 

SHRI R. PRABHU: Sir, the quantity of 
gas available in the basin in Andhra Pra-
desh is not yet exactly known and in fact 
the new plant which is going to be set up in 
East Godavari district in Kakinada-
Nagarjuna. is going to have the capacity to 
utilise gas feed-stock also. if gas is 
available. 

SHAI SAIBALLAV PANIGRAHI: I would 
like to know from the Minister as to what is 
the level of capacity utilisation of the fertil-
iser factories in India; what is the quantity 
of fertiliser we are importing from outside 
and what steps are being taken to increase 
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the capacity utilisation so as to bring down 
the level of import? 

SHRI R. PRABHU: Sir, the capacity utili-
sation figures I do'nt have. So, off hand 'I 
cannot give them. But, the figure for last 
year, i.e. 1986-87 is 79.6 per cent. And the 
quantity imported last year, i.e. 1986-87 is 
23.08 lakh tonnes and for 1985-86 it is 33.99 
lakh tonnes of nutrients. 

[Trans/ation] 

SHRI MOHO. AYUB KHAN: Mr. 
Speaker, Sir, as you know, though the area 
of Sikar and Jhunjhunu is of military per-
sonnel, the farmers there are very hard 
working and unrelenting. Keeping in view 
the requirements of the farmers in that 
area, whether the hon. Minister is going to 
install a fertiliser plant in the Khetri copper 
project area or not? 

MR. SPEAKER: In Sailadipur also. You 
have forgotten Sailadipur. 

(English] 

SHRI R. PRABHU: Sir, there is a prop-
osal to set up a Super phosphate plant in 
the constituency of the hon. Speaker. 

[ Translation] 

MR. SPEAKER: It is good that it has been 
done. Your work has been done. 

(EngJish] 

DR. G.S. DHILLON: Sir, the other day 
when I announced it, the hon. Member, 
who is on his legs now, said, make it fifty-
fifty. 

[Translation] 

MR. SPEAKER: We are SOCialists, we will 
accept it. (Interruptions) 

It should be done simultaneously after 
consultation. 

[English] 

Problema of Film Induatry 

*886. SHRIMATI KISHORI SINHA: Will 
the Minister of INFORMATION AND" 
BROADCASTING be pleased to state: 

(a) whether Government are consider-
ing to appoint a fresh enquiry Committee 
to go into the crisis situation in the film 
industry; 

(b) if so, the details thereof; and 

(c) if not, what other steps Government 
have in view to save the film industry from 
its problems such as competition from TV 
video etc? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
to (c). There is no proposal under consid-
eration to appoint an Enquiry Committee. 

Television and video are technological 
advances. They are there to stay. It does 
not seem that these have posed a serious 
threat to the film industry. 

SHRIMATI KISHORI SINHA: Sir, Institu-
tions, like the NFDC, were established 
primarily to help Film Industry to move 
away from high budget to low budget 
social films. Is Government satisfied that 
NFDC has measured up to this need and if 
not will it consider reorganising the NFDC 
and broadening it to make it more 
effective? 

SHRI A.K. pANJA: Sir, the main ques-
tion is about the film industry in general, 
whereas the NFDC deals with some partic-
ular aspects of the industry. One of the 
programmes of the Government is to give 
encourage~nt to good films. Since it 
came into existence in April, 1980 the 
NFDC has embarked upon a .three-
pronged approach to improve good films. 
First is to give hundred per cent aid in 
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respect of a reputed producer's film, which 
would be of good artistic quality. 
Secondly, as regards construction of thea-
tres, there are eetain proposals either to go 
in for new construction or to improve the 
old ones in case the proposal comes from 
the State. Thirdly, at present we are having 
a sub-titling unit at Bombay, a 16 mm Cen-
tre at Calcutta and a Video unit at Madras. 

SHRIMATI KISHORI SINHA: Sir, the 
film industry has become one of the big-
gest means for recycling black money 
because it feeds the big budget films which 
require a lot of money. Will the Govern-
ment therefore consider providing finan-
ces at reasonable terms to the film 
industry, not only through the NFDC but 
through other institutions such as banks, 
etc.? This will help stop the generation of 
black money in the country. 

SHAI A.K. PANJA: Sir, film industry is 
mainly in the private sector. So far as 
finanCing the film industry is concerned, 
the industry people arrange for their own 
finances through various financial institu-
tions. So far as the NFDC is concerned. I 
have already stated the categories under 
which the NFDC subsidises the financing 
of a good film. 

SHRI DINESH GOSWAMI: Sir, one of 
the problems that are faced by the films 
produced by NFDC and other good films is 
that they do not reach the viewers because 
the distributors are not prepared to take 
those films. And the suggestion of having 
theatres is a very long standing one and I 
do not think that it has been implemented 
as yet. Therefore, may' know from the 
Minister as to what steps the Government 
has really in mind to see that these films 
which are good films. which are award-
winning films and which do not go to the 
people, may reach the people? 

SHAI A.K. PANJA: We have taken sev-
eral steps in this direction in respect of the 
films which have been categorised as 
award-winning films. With regard to films 
which have won awards in intemational 

and nationaf film festivals; films which are 
given awards by State Government or 
Union Territory, Indian Panorama or the 
films which are termed as children's films 
by the Central Board of Film Certification, 
we have recommended to the State 
Government - since the !Ilubject is within 
the purview of the State Govemment - that 
they must automatically be exempted from 
entertainment tax. It is right that films 
which are artistic creations do not get 
enough commercial returns. That is why, 
we have taken up this matter with the State 
Governments and requested them to give 
exemption from entertainment tax to those 
films which have won awards as decided 
by the jury. But the response of the State 
Governments is not very encouraging. 

SHRI RANJIT SINGH. GAEKWAD: The 
claim by the Government that the film 
industry is not suffering due to piracy and 
that it is not a new problem faced by the 
industry, is totally wrong. All over the 
country. cinema theatres are being closed 
down due to lack of patronage. I would like 
to know from the han. Minister as to what 
steps the Government would take to stop 
this industryfrom totally collapsing. The 
films that are shown on the television were 
also commercial films at one time. How 
can the Govemment claim that they are 
not competing? How is the Government 
going to help the film makers? 

SHRI A.K. PANJA: There is a basis on 
which I have stated in my written reply that 
although there is competition. and yet the 
film industry is not suffering as such. 
Between 1980 and 1986. there is a gradual 
increase in the number of films. The 
number of applications for film certifica-
tion by the Central Board of Film Certifica-
tion was 740 in 1980 and by 1986. it has to 
be upto 840. 

So far as the net box office collection is 
concerned, we have made a calculation 
according to the rental charge of 1 per cent 
of the net collection. These are tentative -
of our own - figures. But. when the film 
industry came and met me and said that 
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they are suffering, we have asked this 
industry that you please give us, say fig-
ures of the last five years or ten yars, show-
ing the net box office collection and how it 
is falling down or what are the cinemas 
which are to be closed down because they 
became non-viable. Those records are not 
yet given to us. But our own calculation 
shows that there has been an increase. In 
1980-81, the net collection from cinema 
was Rs. 334.70 crores. It has gone up in 
1986-87 to As. 585.83 crores. These are all 
tentative figures made according to our 
calculations. But as soon as the film indus-
try gives us we will sit down together and 
find out... 

Forest Univerallles' 

*888. SHAI AMARSINH RATHAWA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the forest universities functioning in 
the country and the location thereof; 

(b) the number of students being trained 
by each university annually; 

(c) the nature of training to the students 
and the manner in which thl! students are 
absorbed after completing their training; 

(d) whether Government propose to set 
up some more forest universities in the 
country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) to (e). A statement is 
given below. 

STATEMENT 

(a) and (b). There is no Forest University 
in the country. However, the University of 
Horticulture and Forestry has been estab-
lished at Solan by the State Government of 
Himachal Pradesh. The Government of 
India through Indian Council of Agricultu-
ral Research have assisted the develop-
ment of the Department of Forestry in 
twelve State Agricultural Universities. 
These universities are'also offering B.Sc. 
forestry degree programme with a total 
intake capacity of 242 students annually. 
Post-graduate programme in forestry is 
offered in two agricultural universities (the 
names of the universities, their location 
and intake capacity is given in the Annex-
ure below·l. 

(c)The under-graduate degree pro-
gramme in forestry covers all aspects of 
Forest Science and Management. In Post-
graduate programmes, higher education is 
imparted in this discipline. 

(d) No, Sir. 

(e) Does not arise. 

Annexure 
Intake Capacity of State Agricultural Universities Offering Degree Programme in 

Forestry 
s. Name of the State 

No. Agricultural Univ-
ersities offering 
degree programmes 
in Forestry 

1. Birsa Agricultural 
University, Kanke, 
Ranchi (Bihar) 

Year of In take capacity 
Establi-
shment. B.Sc M.Sc. Ph.D. 

(Forestry) (Forestry) 

1982 20 
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1 2 

2. Jawaharlal Nehru 
Krishi Vlshwa Vidyalaya, 
Jabalpur 
(Madhya Pradesh) 

3. Kerala Agricultural 
University. Manuthy 
(Kerala). 

4. University of AgrIcu-
ltural Sciences, 
Dharwad (Karnataka) 

5. Konkan Krishi 
Vldyapeeth, Dapoli 
(Maharashtra) 

6. PunJabrao Knshi 
Vidyapeeth, Akola 
(Maharashtra) 

7. Punjab Agricultural 
University, Ludhiana 
(Punjab) 

8. Haryana Agricultural 
University, Hissar. 
(Haryana) 

9. Dr. V.S. Parmar Univer-
sity of Horticulture 
& Forestry, Solan 
(HImachal Pradesh) 

10. Tamil Nadu Agricultural 
University, Coimbatore 
(Tamil Nadu) 

11. Sher-E-Kashmir Univer-
sity of Agriculture & 
Technology, Srinagar 
(Jammu & Kashmir) 

12. G.B. pant University 
of Agriculture & 
Technology, Pantnagar 
(Uttar Pradesh) 

[Trans/ation] 

SHAI AMARSINH AATHAWA: Sir, 
may I know from the hon. Minister the 
number of forest universities functioning 
in the tribal areas and the number of those 
which are proposed. to be open~ in the 
tribal areas in future and the allocations 
made for this purpose under the Seventh 
Five Year Plan? 

3 4 5 6 

1986 25 

1986 17 6 

1985 20 

1986 20 

1985 20 

1985 25 

1986 20 

1985 20 4 5 

1985 20 

1986 20 

1986 15 

Total: 242 10 5 

SHAI YOGENDRA MAKWANA: The~ 
are 12 such universities and their names 
are: 

[Eng/ish] 

(1) Bisra Agricultural University, Ranchi; 
(2) Punjabrao Krishi Vidyapeeth, Akola; (3) 
Punjab Agricultural University, Ludhiana; 
(4) Tamil Nadu Agricultural University. 
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Coimbatore; (5) University of Agricultural 
Sciences, Dharwar, (6) Dr. Yashwant 
Singh Parmar University of Horticulture 
and Forestry, Solan; (7) G.B. pant Univer-
sity of Agriculture and Technology, Pant-
nagar; (8) Sher-e-Kashmir University of 
Agricultural Sciences and Technology, 
Srinagar, (9) Konkan Krishi Vidyapeeth, 
Oapoli; (10) Kerala Agricultural University, 
Vellanikara; (11) J.N. Krishi Vishwa Vidya-
laya, Jabalpur; (12) Haryana Agricultural 
University, Hissar; (13) Orissa University of 
Agriculture and Technology, Bhubanes-
war and (14) Assam Agricultural Univer-
sity, Jorhat. 

There are some universities which are 
very near to the forest areas and there the 
tribal population is in large number. So. 
these universities can provide education to 
them if they are admitted or if they want to 
get admissions in these universities. 

[Trans/ation) 

SHRt AMARSINH RATHAWA: Mr, 
Speaker, Sir, in the Adivasi areas, there are 
many Adivasi boys who can do forest 
conservation work. What action is being 
taken to provide education to such Adivasi 
students? 

[English] 

SHRI YOGENDRA MAKWANA: Sir, 
there are two provisions. One is in-service 
training for those who are already admitted 
in the service. They are admitted to some 
institutes for inservice training and those 
who join the college and take the degree. 
they can complete against the advertise-
ments given by the Government and they 
can be absorbed in the Government, if they .e aetected. 

[Translation] 

SHRIMATI NIRMALA KUMARI SHAK-
TAWAT: Mr. Speaker, Sjr, Rajasthan is 
very backward so far as forests are con-
cerned. As a consequence, famines occur 
there frequently. At present, there are 3 

universities but nowhere arrangements for 
studying forestry exist. Even in Udaipur 
University, which is an agricultural univer-
sity, there are no such arrangements. May I 
know whether you are going to make 
arrangements for the study of this particu-
lar subject in Udaipur University and open 
at least two such Universities in Ajmer and 
Kota? 

SHRI YOGENDRA MAKWANA: We are 
afraid that it will be difficult for us to pro-
vide employment to the graduates coming 
out of these 14 Universities. 

MR. SPEAKER: Give them work in the 
fields Instead of any other job. 

SHRI YOGENDRA MAKWANA: Though 
the scope is limited, yet if we write to the 
agricultural universities and the I.C.A.R. 
about it, they will look into it. 

[English] 

They can examine. 

WRITIEN ANSWERS TO aUESTIONS 

[English] 

Changes in ICAR Staff 

*885. SHRI SA TYENDRA NARA VAN 
SINHA: Will the Minister of AGRICUL-
TURE be p'eased to state: 

(a) whether the decision of the Indian 
Council of Agricultural Research to 
reduce/redeploy scientists and other per-
sonnel is going to effect the promotional 
prospects of the scientists as well as the 
research projects; and 

(b) if so, the long term as well as short 
term measures taken to safeguard against 
the chances of stagnation in both the 
spheres? 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): (a) and (b). There is 
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no decision to reduce the number of 
scientists and other personnel deployed 
on research schemes/projects undertaken 
by the Indian Council of Agricultural 
Research. Redeployment is resorted to ful-
fil the priority Research and Development 
Goals and to provide focus on new frontier 
areas of research~ Such measures are not 
intended to affect the promotional pros-
pects of the Scientists or the research pro-
jects. In view of this. no long term or short 
term measures to guard against chances 
of stagnation are necessary. 

[Translation] 

Sut.ldlsed Fodder for Enhancing Milk 
Output 

*887. SHAI KAMLA PRASAD RAWAT: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government propose to 
supply fodder lying surplus in godowns to 
cattle owners at subsidised rates in order 
to increase the production of milk in the 
country; 

(b) whether Government have adopted 
any policy in this regard; and 

(c) if so. the details thereof? 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): (a) No, Sir. The Cen-
tral GO\lernment have neither such fodder 
godowns nor any specifiC scheme to 
supply fodder to cattle at suosldlsed rates. 

(b) and (c). Cost of fodder transportation 
by road/rail from Within or outside a State 
is being given under drought relfef as Cen-
tral assistance since March, 1986 in 
respect of fodder defiCit areas. State Farms 
Corporation of India Limited are supplying 
dry/green fodder to various State Govern-
ment farms Or allowing grazing of private 
cattle and supplying grass to local farmers 
on nominal rates from Central State Farms 
at Hissar. Suratgarh, Sardargarh, Jetsar 
and Raichur. 

A Centrally Sonsored Scheme for set-
ting up silYipastoraJ farms during the Sev-
enth ptan period has been recently 
approved by the National Wasteland 
Dev~opment Board and the State/Uts 
have been requested to submit project 
proposaJs. 

Instead of suppJying dry fodder of low 
nutritive value at subsidised rates, main 
thrust is on augmenting green fodder pro-
duction through ti) production/distribu-
tion of seeds and planting materials of high 
yielding and nutritive fodder varieties; (ii) 
transfer of technology regarding scientific 
fodder production/conservation through 
extension and training; and (iii) popularisa-
tion of quality fodder production through 
minikit distribution/conduction demon-
strations in farmers' fields. 

IFFCO Soda AlIt PIIInt .. PhuIpw 

*889. SHRI RAM PUJAN PATEL: Will 
the Minister of AGRICUL TURl: be pleased 
to state: 

(a) whether in December, 1981 the then 
Minister for Agriculture had announced 
that a soda ash plant would be set up by 
the Indian Farmers Fertilizer Co-operative 
LImIted at Phulpur: and 

(b) if so, the reasons for not setting up 
the plant so far? 

THE MINISTER OF AGR'CUL TURE 
(DR. G.S. DHILLON): (a) We have no 
records to show that the then Minister of 
Agriculture had made such an announce-
ment. However, IFFCO had been granted a 
letter of Intent In 1982 for setting up a 
Soda Ash/Ammontum Chloride pian! at 
Phulpur. 

(b) Some of the main reasons are:-

(I) The project was envisaged to uti-
lise the surplus ammonia and car-
bon dioxide (CO2 ) from the 
exstmg ammonia ptant. after 
meeting full requirement for pro-
duction of urea. But the operation 
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of the existing ammonia plant 
during the past four years has 
not indicated any such surpluses; 

(ii) The plant was to be based on 
indigenous technology, which 
has not stabilised at high level of 
production; 

(iii) The project cost has escalated by 
about As. 20 crores and might 
increase further if imported tech-
nology has to be used. This 
would affect the viability of the 
project; and 

(iv) IFFCO's resources are commit-
ted to the Aonla' Project and 
revamping of the existing units. 

Beedi Workers 

*S90.SHRI DAL CHANDER JAIN: Will 
the Minister of LABOUR be pleased to lay 
a statement showing: 

(a) the State-wise number of beedl 

workers in the country as on 31 March, 
1987; 

(b) the number of workers out of them 
contributing to the Employees Provident 
Fund regularly, State-wise; and 

(c) the steps being taken by Government 
to provide regular work to all the beedi 
workers in the country to enable them to 
avail of the benefits of the Employees 
Provident Fund? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) and (b). A statement giving 
the available information is given below. 

(c) Beedi manufacturers employ 
workers including home workers, for 
manufacture of beedis. It is therefore 
incumbent on them to provide regular 
work for enabling the workers to avail of 
the benefits In terms of the law laid down In 
this case. Government does not provide 
employment In this industry. 

STATEMENT 

51. Name of State Total No. of No. of 
No. beedi workers T otal/workers 

(As on 31.12.86) covered under 
the EPF Act 

(In lakhs) (As on 30.9.86) 

1. Andhra Pradesh 2.50 1,80,014 
2. Bihar 3.50 2,651 
3. Gujarat 0.50 401 
4. Karnataka 3.00 2,83,540 
5. Kerala 1.50 70,100 
6. Madhya Pradesh 5.65 28,349 
7. Maharashtra 2.50 56,427 
8. Orissa 1.60 50 
9. Rajasthan 1.00 1,019 

10. Tamil Nadu 2.00 1,38,889 
11. Uttar Pradesh 4.50 
12. West Bengal, Assam, 

Tripura and Meghalaya 4.50 891 

32.75 762,331 
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[English] 

*891. SHRI PRATAPRAO B. BHOSALE: 
SHAt H.B.PATIL: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether Government propose to set 
up TV studios in the country during 1987-
88; 

(b) if so, the places where the studios will 
be set up; and 

(c) the criteria of setting up the studios? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
Ves, Sir. 

(b) Besides a Central Production Unit at 
Delhi, TV studio centres are planned to be 
established at Ahmedabad, Jaipur, Hyde-
rabad, Bangalore, Guwahati, Kohima, SII-
char, Dlbrugarh and lmphal dunng 
1987-88. Of these, TV studio centre at 
Ahmedabad has since been commissioned. 

(c) Establishment of TV studio centres at 
different places is essentially guided by the 
need for production of programmes of 
regional/local relevance. 

s.p.ate TV Channel for States 

-892. PROF. MADHU DANDAVATE: 
Will the Minister of INFORMATION AND 
BROADCASTING be pfeased to state: 

(a) whether 8 suggestion has been made 
by the Chief Ministers of some States that 
there should be a separate television chan-
nel for every State to encourage the 
regional programmes on Doordarshan; 
and 

(b) if so, the reaction of Government to 
the suggestion made by the Chief 
Ministers? 

THE M1NISTEA OF STATE OF THE 
MI~ISTAY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(8) The Government have seen Press 
reports to this effect. 

(b) A separate TV channel for States is 
not considered necessary. 

-893. SHRI K. RAMAMURTHY: Will the 
Minister of AGRICULTURE be pleased to 
state: 

Ca) the number of chartered fishing ves-
sels penalised for operating beyond the 
restricted notified areas under the Mari-
time Zones of India (Regulation of Fishing 
by Foreign fishing vessels) Act, 1981; 

(b) whether Government propose to 
intensify the surveillance along the sea-
coast; if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): (8) As per the char-
ter terms and conditions the chartered for-
eign fishing vessels are required to operate 
only beyond the restricted notified areas 
indicated in the Rules framed under the 
Maritime Zones of India (Regulation of 
Fishing by Foreign \}essels) Act, 1981. 
Hence, the question of penal ising the char-
tered vessels for operating beyond this 
area does not arise. 

(b) Yes, Sir. The intensity of s~rveillance 
will increase with the growth of the force 
level of Coast Guard ships and aircraft in 
accordance with the planned development 
of the service. 

(c) Does not arise. 
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(Translation J 

AIR Station at SaharMpur 

*894. SHRI RAM SINGH: Will the Minis-
ter of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Najibabad station of Akash-
vani does not cover Saharanpur district 
while broadcasting news. programmes on 
agriculture and weather reports; 

(b) if so. the reasons therefor; and 

(c) whether Government propose to set 
up a separate Akashvani station in Saha-
ranpur district? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) and (b). Major parts of Saharanpur dis-
trict receives coverage from the High 
Power Transmitter at AIR, Najibabad. 

(c) No, Sir. 

Minimum Wages for Agricuftural 
Workers 

*895. SHRI KAMMODILAL JATAV: Will 
the Minister of LABOUR be pleased to 
state; 

(8) whether Union Government monitor 
information about the agricultural labour 
which are not getting minimum wages as 
yet in different places in the country; 

(b) if so, the places so identified; and 

(c) the corrective measures taken? 

THE MINISTER OF STA TE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (c). The Central Govern-
ment receives quarterly reports, under the 
20 Point Programme from the State 
Governments/Union Territory Administra-
tions about the progress of implementa-
tion of minimum wages for agriculture 
labour. The matter is also reviewed in the 

Conference of State Labour Secretaries 
and State Labour Ministers to ensure bet-
ter enforcement of the minimum wages. 

Mechanisation of Fann Implements for 
Hill Areas 

*896. SHRI HARISH RAWAT: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether any scheme has been pre-
pared by the Indian Council of Agricultural 
Research to mechanise the farm imple-
ments and equipments for use in hill areas 
of the country; 

(b) if so, the salient features of the 
scheme; and 

(c) if not, the measures proposed to be 
taken to promote mechanisation in these 
areas? 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): (a) No, Sir. 

(b) Question does not arise. 

(c) The Indian Council of Agricultural 
Research has already sponsored Research 
programmes which will cater to the needs 
of design and development of improved 
tools, implements and machines needed 
for agriculture in hill areas. 

[English] 

Tamil films tor International film Festi-
vals In Foreign Countries 

.t897. DR. P. VALLAL PE~UMAN: Will 
the Minister of INFORMA liON AND 
BROADCASTING be pleased to state: 

(a) whether any Tamil film has been 
selected for inclusion in the screening list 
of Indian films for eight International Film 
Festivals to be held in foreign countries in 
June 1987; 
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(b) if so, the names thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) No, Sir. 

(b) Does not arise. 

(c) On specific requests received, the 
Directorate of Film Festivals is entering 
only three Hindi films in three International 
Film Festivals being held at Melbourne, 
Sydney and Cartagena during June, 1987. 
However, Tamil film "Mouna Ragam", 
whjch was included in the Indian Pano-
rama 1986, is proposed to be entered as 
one of the Indian films in the competitive 
section of the Moscow Festival scheduled 
in July 1987. 

EncrOKhment on DDA Land In 
PaKHmpurt 

*898. SHRI H.N. NANJE GOWDA: 
SHRI G.S. BASAVARAJU: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether there is large scale 
encroachment on the DDA land and ser-
vice roads of pocket-2, Janata Flats, 
Paschimpuri, New Delhi: 

(b) whether complaints are being 
received by the DDAIGovernment from 
the affected residents including blind per-
sons since 1986; and 

(c) if so, the action taken or proposed to 
be taken by Government to remove these 
illegal encroachments? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). Some 
complaints have been received by the 
D.D.A. to this effect and there are also 
some cases of encroachment in the 
pocket, but these are not on a large scale. 

(c) D.D.A. has carried out a survey for 
taking necessary action for rem ova' of 
these encroachments. 

Setting up of TV Transmitters and 
Programme Production Centres 

*899. SHRI RANJIT SINGHGAEKWAD: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the detaits of new television transmit-
ters and programme production centres 
proposed to be established during the Sev-
enth Five Year Plan, State-wise; and 

(b) the State-wise amount ear-marked 
for the purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRf A.K. PANJA: (a) 
and (b). A Statement is given below. 

STATEMENT 
Number of TV Transmitters/Programme Production Centres to be set ,,!P in the Country under the 

VII Plan 01 Doordarshan, their locations and state-wise outlay of 'uncia 

S. No. State No. of pro- No. of trans- capital outlay 
gramme production mitters for TV facilities 

(in rupees crores) 

, 2 3 4 5 

1. Assam 2 4 28.13 

2. Andhra Pradesh 1 7 28.57 
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1 2 3 4 5 

3. Arunachal Pradesh 1 18 8.47 

4. Bihar 3 14 35.00 

5. Gujarat 1 9 21.61 

6. Haryana 1 2 4.82 

7. Himachal Pradesh 1 9 18.46 

8. Jammu & Kashmir 1 10 24.90 

9. Kerala 4 5.82 

10. Karnataka 1 7 16.97 

11. Madhya Pradesh 2 27 36.65 

12. Meghalaya 2 2 ... 
13. Maharashtra 1 10 41.24 

14 Manipur 1 5 6.69 

15. Mizoram 1 2 5.98 

16. Nagaland 1 6 6.84 

17. Orissa 1 9 24.73 

18. Punjab 2 14.59 

19. Rajasthan 1 13 25.32 

20. Sikkim 1 3 4.98 

21. Tamil Nadu 1 7 27.13 

22. Tripura 1 7.56 

23. Uttar Pradesh 2 17 34.23 

24. west Bengal 1 .. 28.83 

Union Territory 

1. Andaman & Nicobar 1 5 4.41 
Islands 

2- Goa, Daman & Diu 1 2 2.31 

3. Pondicheny 1 3 3.25 

4. Lakahad ••• p 9 2.41 
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1 2 3 4 5 

5. Chandigarh 1 1 2.51 

6. Oadra & Nagar Haveli 1 0.21 

7. Delhi 98.72 

Locations to be decided 3 

Total 32 215 578 .• 

NOTE:- (iJfhe number of transmitters given in the above table Includes some 
existing transmitters which shall be shifted to new locations as a result of 
their being replaced by high power TV transmitters or the area concerned 
coming under the coverage of a new high power TV transmitter. 

(ii)The above information does not include high power TV transmitters to 
be set up for Second Channel service at Metropolitan cities. 

Allotment of Land for Nursery School by 
D.D.A. 

8774. SHRI D.P. YADAV: Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to state: 

(a) whether the Delhi Development 
Authority had invited applications for allot-
ment of land for construction of a Nu rsery 
School at a cost of Rs. 3 lakhs per acre but 
at the time of allotment, the price was 
raised to As. 6 lakhs, it so, the reasons 
therefor; 

(b) the particulars or organisations to 
which the· land was allotted; 

Cc) the size, location and cost of each of 
the plot; 

(d) whether any organisation has failed 
to take possession of the plot or any allot-
ment has been cancelled, if so, the details 
therefor; and 

(e) whether any organisation has 
appealed for allotment of land at the cost of 
As. 3 lakhs per acre or for the payment of 
cost in instalments? 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 
(SHAI DALBIR SINGH): (a) and (e). On 
20.6.87, applications were InvIted for allot-
ment of Nursery School sites @ Rs. 31akhs 
per acre. At the time of allotment, which 
was finalised later, the rate of Rs. 61akhs 
per acre was charged as approved by the 
Government of India. However, on receipt 
of representations, t~e matter was 
reviewed by the Competent Authonty and 
it has been decided to charge the rate of As. 
3 lakhs per acre in such cases. No request 
for making the payment in instalments was 
received. 

(b) and (c). As per the Statement given 
below. 

(d) The following SOCieties could not 
take allotment/possession due to their 
non-comp'etion of required formahtles: 

1. 

2. 
3. 

4. 

5. 

Vandana Education Society, 

Malviya Education Society, 

Vidya Vihar Shiksha Samiti, 

Green Valley School Society. 

Sangeet Bharati (The society 
could not take over the posses-
sion due to non payment of the 
cost of land). 
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STATEMENT 

S. Name of Size of Areal Cost of 
No. Societies. plot. location. plot. 

1 2 3 4 5 

1. Adrash Sangeet 0.349 acres East of As. 53,813.50 
Vidyalya Kailash 

2. D.A. V. Management O. 1976 acres Shalimar As. 60.762.00 
Committee Bagh 

3. -do- 0.5247 acre Pitampura, As. 75,952.50 
Block-F 

4. -do- 0.52 acre Wazirpur, Rs. 1,59.900.00 
Block-H 

5. Indira Adarsh 0.70 acre Janakpuri Rs. 1.07,626.00 
Shiksha Samiti 

6. Logan Kala Upvan 0.25 acre Ministry of Rs. 1,53,750.00 
Health Co-
operative 
H. Bldg. Society 

7. Study School 0.45 acre East of Rs. 70,726.00 
SoCiety Kailash 

8. Sangeet Bharti 0.50 acre Malviya Nagar Rs. 1,53,750.00 

9. Lawrance Edu. 0.699 acre Janakpuri Rs. 83,026.00 
Society Blk. G-III 

10. Samarth Shiksha 0.25 acre Janakpuri Rs.93,001.00 
Samiti Blk. B 

11. -do- 0.56 acre Naraina Rs. 86,101.00 
Blk. C 

12. -do- 1069 sq. yds. Tagore Rs. ',35,833.90 
Garden-F 

13. Bal Joyti Edu. 0.257 acre Naraina. C Rs. 1,58,055.00 
Society 

14. St. Margats 0.48 acre Deera Osmai As. 1.47.601.00 
Edu. Society Khan Co-op. 

H. Bldg. So. 

15. Delhi Marthoma 0.444 acre Masjid Moth As. 2,73,060.00 
Church Society 

18. Kamal Education 0.1976 acre Bodella As. 30,382.00 
Society 
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1 2 3 

17. Trt Hg. Shikaha 1190 Iq.mtra. 
Pan:haml Sabha 

18. Modern MontellOri 0.531 acre 
School Edu. 
Society 

18. South Delhi 0.491 acre 
Edu. Society 

20. Swami Siva 0.4 acre 
Nanda Cultural 
Aasttn. 

21. Adarah Children 0.44 acre 
Edu. Welfare 
Society. 

22. Th. Magic years 0 .• acre 

23. Manev 8harati 0.388 acre 
Institute of 
Child Edu. 

24. Lawrance Modem 025 acre 
Edu. Society 

Allotment of Land for Statue of Lord 

8775. SHRI SYEO SHAHA"BUDDIN : Will 
the Minister of URBAN DEVELOPMENT 
be pteased to state: 

(a) whether the Delhi Development 
AuthOrity has altotted prtvate land near 
Mehrauli to a private organisation for the 
installation of a statue of Lord Mahabir and 
Jain Comptex around; 

(b) whether the allotment has been later 
on cancelled; 

(c) whether the land has been returned 
to the owner; and 

(d) if not, whether and how the O.D.A. 
propose to compensate the owner? 

THE MINISTER OF STATE n~ THE 
MINISTRY OF URBAN DEVELOPMENT 

4 

Lawrance 
Road 

Janakpuri 
-B 

East of 
Kailaah-C 

-do-
81ock-8 

Janakpuri 
-c 

v.ant 
Vihar 

Panchsheel 
Park 

Lawrance 
Road 

5 

RS.91 ,144.00 

Rs. 81,000.00 

Ra. 1,50,982.50 

Rs. 1,23.001.00 

As. 67,661.00 

Rs. 1.47.Sn.00 

Rs. 58,581.00 

Rs. 76,875.00 

(SHAI DALBIA SINGH): (a) and (b). Bhag-
wan Mahabir Ahinsa Kendra has been 
allotted 3 acres of DDA land (0.5 acre for 
installation of Statue and 2.5 acres for 
landscaping and also to be kept as green) 
on Mehrauli Road, near Qutab Minar. 

(c) and (d). Question do not arise. 

8776. SHRI SODE RAMAIAH: Will the 
Minister of URBAN DEVELOPMENT be 
pteased to state: 

(a) whether Govemment are aware that 
underground water pipe lines laid in differ-
ent blocks of Yamuna Vihar are defective; 

(b) whether plastic pipes laid under-. 
ground have broken and the water is leak-
ing out from them; 
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(c) if so, the details thereof; and 

(d) the arrangements made or proposed 
for repairing these broken pipes to avoid in-
convenience being caused to the reSidents 
of Yamuna Vihar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) It is not a fact 
that the defective pipes have been pro-
vided in Yamuna Vihar. 

(b) to (d). P.V.C. pipes have been used in 
the area and are functioning normally. 
Whenever any leakage is noticed by the 
DDA staff or when complaints are received 
from the residents, remedial steps are 
taken and the leakage plugged. 

Jhuggles and Jhonpartes in Janakpuri 

sn7. SHRI NARESH CHANDRA CHA-
TURVEDI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Government's attention has 
been drawn to a cluster of Jhuggies and 
Jhonparis cropped up in A-2, Block, 
Janakpuri, New Delhi. D.D.A. colony, adja-
cent to Asalatpur village; 

(b) whether the land occupied by them 
was Originally earmarked by the D.D.A. for 
a nursery school but has been allowed to 
be passed into the unauthorised hands; 
and 

(c) the steps being taken to clear the said 
land from the unauthorised hands and uti-
lise the same for the purpose for which it 
was earmarked origi nally ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIA SINGH) : (a) Ves, Sir. There 
are about 90 jhuggies on this site. 

(b) The D.D.A. has denied that jhuggies 
were permitted to be set up at this site 
earmarked partly for a nursery school and 
partly for a park and other community 

facilities. The jhuggies have come up on 
their own. 

(c) The D.D.A. has no immediate pro-
gramme for removal of these jhuggies for 
want of availability of alternative accom-
modation for these jhuggi dwellers. 

News CIIpIIoned "Wrangling at the Cost 
of Uvea" 

sns. DR. S.L. SHAILESH: Will the Min-
ister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether his attention has been 
invited to the news item captioned "Wran-
gling at the cost of lives" appearing in the 
New Delhi Edition of 'Hindu' dated 17 
March, 1987; 

(b) if so, steps Government propose to 
take to enforce maximum co-operation, 
cohesion and co-ordination between the 
various Governmental agencies in the cap-
ital particularly the Municipal Corporation 
of Delhi and the Delhi Development 
Authority and clearly demarcating their 
areas of functioning; and 

(c) the action being taken against the 
DDA and MCD officials in the light of the 
magisterial inquiry report on the death by 
drowning of two children last year? 

THE MINISTER OF STATE IN THE 
MINISTRY OR URBAN DEVELOPMENT 
(SHAI DALBIR SINGH): (a) Ves, Sir. 

(b) and (c). Instruction have been issued 
to the Delhi Administration for maximising 
cooperation and coordination between 
MCD and DDA and to take appropriate 
action against the guilty officials, if any_ 

Central Agrtcultural Programmes 

8779. SHAI JAGANNATH PATTNAIK: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Union Government have 
issued directiOns to the State Govern-
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ments to make a thorough review of the 
~ntra' Agricultural Programmes and take 
adequate steps for the immediate fillip to 
these programmes; and 

(b) the details of the action taken by the 
State Governments on the suggestions 
made therein? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAt YOGENDRA 
MAKWANA): (a) and (b). In a series of 
meetings held in Delhi during February, 
1987. a thorough review of the Central and 
Centrally Sponsored Schemes of the 
Department of Agriculture & Cooperation 
was undertaken in consultation with the 
State Governments. The primary purpose 
of these review meetings was to consid8r 
re-designing of the schemes in order to 
impart flexibility to suit the location-
specific requirements of different agro-
climatic zones in the States and to give a 
fillip to the programmes: During the course 
of the discussion, various suggestions 
were thrown up and the same were consi-
dered in depth. The State Governments 
expressed their broad satisfaction with the 
outcome of the deliberations. 

Regularisation of Casual Labour Fertil-
izer Corporation of India 

8780. SHRI C.K. KUPPUSWAMY. Will 
the Minister of AGRtCUL TURE be 
pleased to state 

(a) whether Government propose to. 
regularise the services of casual labour 
working In the Fertilizer Corporation of 
India; 

(b) If so, the details thereot; and 

(c) If not. reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICUL TUAE (SHRI A. 
PRABHU): (a) No, Sir. 

(b) Does not arise. 

(c) Casual labour is appointed either 
against some specific work or against 
some temporarylleave vacancy. As soon 
as the requirement is over, the services of 
casual labour are dispensed with. 

Wage ao.d of Employ ... of Mini 
Cement PI8nta 

8781. SHRI MAURICE KUJU.R: Will the 
Minister of LABOUR be pleased to state: 

(a) whether there is any proposal to set a 
Wage Board for the employees working in 
the mini cement plants; and 

(b) if so, the details thereof and the time 
by which wage board is expected to start 
functioning? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) No, Sir. 

(b) Does not arise. . 

cane ProductIon 

8782. SHAI N. DENNIS: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the details of places where cane is 
produced, State-wise; 

(b) the total quantity produced by these 
States; 

(c) whether cane is exported to foreign 
countries; and 

(d) if so, the details of the countries to 
which it is being exported? 

THE MINISTER OF STATE IN THE 
DEPAATMENT OF AGAICUL TURE AND 
COOP ERA TION IN THE MINISTRY OF 
AGRICUL TUAE (SHAI YOGENDRA 
MAKWANA) : (a) and (b). Table below gi¥es 
State-wise production of sugarcane dur-
ing the crop year 1985-86.: 
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State 

Andhra Pradesh 

Assam 

Bihar 

GUJarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Keral. 

Madhya Pradesh 

MIIh.rashtr. 

Mllntpur 

Oriaa 

Punjab 

Tamil Nadu 

West Bengal 

All-lndaa 

(c) Sugarcane IS not exported to foreign 
countnes. 

(d) Does not anse 

[TranslatIon] 

Houses for BeedI Workers 

8783. SHRI NANDLAL CHOUDHARY: 
Will the MInister of LABOUR be pleased to 
state. 

Production (lakh tonnes) 

957 

197 

394 

649 

51 5 

03 

02 

1257 

42 

152 

2370 

0.6 

1.0 

37.0 

50.5 

10.1 

221.7 

730.6 

&1 

3.4 

1716.8 

(a) the number of houses constructed 
for beedl workers In Madhya Pradesh dur-
Ing 1985-86 and 1986-87, 

(b) the amount released from the Seed I 
Workers Welfare Fund for the purpose, 
and the places where these houses have 
been constructed, 

(c) the number of houses proposed to be 
constructed for beadl workers In the State 
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during 1987-88 together with the locat.on 
thereof; and 

(d) the amount spent on the construc-
t.on of these houses durtng each of the 
aforesaid years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRt P.A. 
SANGMA) (a) to (d). Information IS befng 
cottected and w.1I be laid on the Table of 
the House, when receIVed 

eon.tructIon of BhanIt and MericIM 

8784.sHAI SANAT KUMAR MANDAL. 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state 

(a) how far the construction a .. tj comple-
tion work of the Bharat Hotel and Mendlan 
Hotel, New Deihl, for which land was given 
on concesslonal rates for As.ad Games 
reqUIrements, IS behind schedule; 

(b) the total amount of principal and 
Interest outstanding against the allottees of 
land for these hotels and how much of the 
Interest had been ammortlsed, and 

(C) the steps being taken to recover the 
same from them Without further grace of 
time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) (a) The NOMe 
have reported that both these hotels were 
to be completed and commissioned by 
31st December, 1984. and that the con-
struction of Mend.an Hotel is complete. 
and Hotel Bharat IS likely to be completed 
by 31-12-87. They have also reported that 
the land to these hotels was not given at 
concessional rates. 

(b) It is reported by NOMe that they 
have granted moratorium to both these 
hotels upto 30th November, 1987 in order 
to facilitate earty completion of construc-
tion. The total amount for which morato-

rium has been granted is reported • 
follows:-

Bharat Hotel As. 5,80,00,000.00 

Interest As. 1,43,~,781.2S 

Mendlan Hotet - As. 13,40,00,(0),00 

Interest - As. 4,46,66,326.67 

(c) In View of the position explained In 
part (b) above the question does not arise 
at thiS stage. 

8785. SHAI P.R.S. VENKATESAN: Will 
the Minister of STEEL AND MINES be 
pie as e d to state: 

(a) whether export of iron ore by the 
Kudremukh Iron Ore Company Umited 
has increased during the year 198&-87; 

(b) if so, the details thereof; 

(c) the extent of the utilisation of the 
Installed capacity, and 

(d) the measure taken to Increase the 
exports? 

THE MINISTER OF ENERGV AND MIN-
ISTER OF STEEL AND MINES (SHRt 
VASANT SATHE) (a) Yes, Sir 

(b) The quantity of export of Iron ore 
concentrate exported by the Kudremukh 
Iron Ore Company Limited (KIOCL) dur-
In9 1986-87 was 3 36 mailion tonnes. which 
was 63u/o more than the exports In 1985-86. 

(c) The capacity utilisation of the Plant In 
1986-87 was 46ulo 

(d) A v.gorous marketing dnve has been 
launched to locate overseas markets for 
sale of Iron ore concentrate ana peltets. 
The company exported concentrate to 
seven countries .n 1986-87. Besides, about 
1.5 lakh tonnes of pettets were exported to 
Hungary, China and Poland as trial car-
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goes. Orders have also been obtained for 
increasing the export level in 1987-88. 

Shifting of Monitoring Unit of AIR from 
Simla to DeIhl 

8786. SHRI ANANDA PATHAK: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether one of the monitoring Units 
of All India Radio was shifted from Simla 
to Ayanagar, New Delhi in 1981; 

(b) if so, the reasons therefor, 

(c) whether there was any justificatIon In 

locating the two monitoring units at the 
same station, i.e. one in Ayanagar and the 
other 3t New Service Division, Parliament 
Street, New Delhi; 

(d) whether the closure of monitoring 
unit at Sfmla uprooted a good number of 
empioyees and the Government also had 
to spend a lot of money for setting l;;1 of a 
"l8W monitoring unit in Ayanagar; New 
Delhi; 

(e) whether Government have received 
any report suggesting that the Unit at New 
Service Division should be closed; and 

(f) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) and (b). The complete Monitoring unit 

of All India Radio was shifted from Simla 
to Ayanagar, New Delhi in 1981 with a view 
to make its functioning more efficient and 
advantageous. 

(c) Yes, Sir. The two Monitoring Units 
have different ro.es to play. The Monitor-
ing Unit in Broadcasting House Complex 
gives only a skeleton service by monitoring 
major English News Bulletins put out by 
certain important countries, thus catering 
to the immediate needs of the News Bullet-
ins put out by News Services Division. The 

Monitoring Unit at Ayanagar is a compre-
hensive one and not only monitors the 
News Bulletins but also news commentar-
ies put out by various countries over their 
radio in different languages. 

(d) No, Sir. 

(e) No, Sir 

(f) Does not arise. 

Mother Dairy's Vegetable Shops 

8787. SHRI K. PRADHANI: Will the Min-
ister of AGRICULTURE be pleased to 
state' 

(a) the number of vegetable shops run 
by Mother Dairy in Delhi; 

(b) the profit earned and losses accrued 
during the year 1985-86 and 1986-87; 

(c) whether Government propose to 
open more such shops; 

(d) if so, the details thereof; 

(e) whether this activity was envisaged 
when the organisation was set up; and 

(f) if not, the reasons for diversification? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) Mother Dairy is presently 
running 12 fruit and vegetable shops in 
Dethi. 

(b) As many of the overheads are com-
mon for the Dairy and the fruit and vegeta-
ble Unit at this stage, it is not possible to 
indicate the profit/loss. Moreover, 
accounts for the year 1986-87 have not yet 
been finalised. 

(c) Yes, Sir. 

(d) The project envisages construction 
of 200 fruit and vegetable shops in Delhi. 
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Construction is under way for about 50 
shops. For the remaining shops site selec-
tion is being done with the assistance of 
Municipal Corporation of Delhi, New Delhi 
Municipal Committee, Delhi Development 
Authority, Land and Development Office 
and Central PubHc · hJorKs Department. 

(e) No, Sir. 

(f) Government of India took a decision 
to have a pilot project on distribution of 
fruits and vegetables in Delhi to serve as a 
pace-setter for other cities and should be 
undertaken by an organisation which 
already had the infra-structure and exper-
tise for marketing of perishable commodi-
ties in the city. Mother Dairy/National 
Dairy Development Board was considered 
to be most appropriate agency 0 take up 
the project. 

Activities Promoted under IRDP in 
Kerala 

8788. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of AGRI-
CUl TURE be pleased to state: 

(a) whether the Integrated Rural Devel-
opment Programme under the Seventh 
Five Year Plan is confined, only to agricul-
tural development in the rural areas, 

(b) if not, the activities promoted under 
the programme; and 

(c) the details of achie\lements under 
programme in Kerala in projects other 
than, agriculture? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) to (c). Under IADP in the 
Seventh Plan as in the Sixth, any viable 
income generating project in primary. 
secondary and tertiary sectors can be 
taken up by identified families in rural 
areas. 

Government of India do not monitor 

activitywise performance under the pro-
gramme. In 1985-86 0.713 lakh families 
had been assisted 1'1 Kerala under IRDP.ln 
198&-87 as per provisional reports. 1.31 
lakh families have been aSSIsted 

Closure of Programme Joumals of AIR 

8789. SHRI SAIFUDDIN CHOND-
HARY: Will the Mlntsterof INFOriMATION 
AND BROADCASTING be p!easeo to 
state: 

(a) the reasons for clOSing down the pro-
gramme journals of All IndIa RadIo. 

(b) the manner In which Government 
propose to provide information of AIR and 
Doordarshan programmes to the pubhc. 

(C) the number of Journals O"'Ou9nt out 
by Government which are not Incurnng 
losses, and 

(d) whether Govern'Tlenr propose to 
keep the foreign liste'1ers .nfClrrned by con-
tinUing publication of tt"'\e Journal 'India 
Calling"? 

THE MINISTER OF 3TATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA). 
(a) As a part of the exerCise to review 
expenditure and achieve economy, a deCI-
sion was taken after review to close down 
the programme JournalS of All Ind,s RadiO. 
These journals have been Incurring losses 
over the years and were also unlikely to 
become self supporting. 

(b) Programme sum manes are broad-
cast/telecast from every station/Kendra 
for the information of the listeners/viewers 

(c) The Weekly 'Employment News 
brought out by this Ministry in English, 
Hindi and Urdu is not incurring any losses. 

(d) Yes, Sir. 
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[Translation] 

Alatinent of plaia to ...... of ~ 
~ 

8790. SHRIMATI SUNDERWATI 
NAWAL PRABHAKAR : Will the Minister of 
URBAN DEVELOPMENT be pleased to 
refer to the reply given to Unstarred Ques-
tion No.4623 on 30th March, 1987 regard-
ing altotment of plots to refugees and 
state: 

(a) whether liabilities of the Municipal 
corporation of Delhi were also transferred 
to the DDA consequent upon the transfer 
of slum Department of the M.C.D. to the 
DDA; 

(b) whether the cases of the 45 refugees 
who had deposited Rs. 500/- each as first 
instalment for allotment of plots, etc. were 
also transferred to the DDA for due action; 

(c) whether their cases are still pending 
even after a lapse of 17 years; and 

(d) if so, the reasons therefor, and the 
remedial measures bemg taken to allot the 
land to these persons Without any further 
delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) All the assets 
& liabilities were supposed to have been 
transferred from MCD to the DDA. How-
ever, the assets and liabilities have not yet 
been finalised. 

(b) Some such cases were transferred to 
the DDA. 

(c) and (d). Information is being col-
lected and will be laid on the Table of the 
Sabha. 

[English] 

0uIIay tor ExpmIIon of AIR and TV 

8791. SHRI CHINTAMANI JENA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state the 
number of projects for which the INSAT-
1 B satellite is being used for broadcasting 
and telecasting the various radio and tele-
vision programmes? 

THE MINISTER OF STATE OF Tf1E 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : All 
the Radio and TV transmitters in the coun-
try utilize the INSAT-1B facilities for relay 
of programmes. 

8792. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether there is any proposal for 
making films in collaboration with any for-
eign countries like France, Italy, United 
Kingdom, Japan and United States of 
America during the remaining years of the 
Seventh Five Year Plan; and 

(b) if so, the details thereof for each year 
of the Plan and the nature of collaboration 
arrived at with each of the countries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) Ves, Sir. There are some proposals in 
this regard but the same are not linked to 
VII Plan Period. It is difficult to lay any time 
schedule for thier finalization. 

(b) A statement is given betow. 
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STATEMENT 

S. Collaboration between 
No. 

1 2 

1. NatIonal FUm DeNlopment 
CorporatIon (NFDC) and U.K. 
(MIl GrIffin Productiona) 

2- N.F .D.C. and 'FrMCe, Hungary 

a Doorclarshan and F.R.G. 
(West German TV Corpn.) 

4. Ooordarshan and USSR 

5. Ooordarshan and Egypt 

6. Ooordarshan and 
Mauritius Film 
Development Corporation 

7. Doordarshan and China 

8. Films Division and USA 
(MIs Uni Film Connections) 

9. Films Division and GOR 

EXlelIIIDn of E.P.F. and MIIceImeouI 
P1ov111a1. Act, 1952 to the ConatrucIIon 

Workeg of N.B.C.C. 

8793. SHRI MOHANSHAI PATEL: WiJl 
the Minister of LABOUR be pleased to 
state: 

(a)whether the Emptoyees Provident 

Proposed TItle Nature of 
of the filml Collaboration 
subject 

3 4 

Ganesh Terma under 
discussion 

Amnta SherDII Terms under 
discussion 

Himalayas No terms 
submitted 

A two-part Indian side is 
film on India to provide 
and USSR. hospitality to 

USSR teem in 
India. Simllarty, 
USSR will pro-
vide hospitality 
to Indian team 
in that country. 

Women in Egypt will provide 
India and hospitality to 
Egypt Indian team there 

and India will 
host their team 
in India. 

Under Terms under 
negotiation discussion 

Xu an Zhuang No discussion yet 

A documentary Terms under 
on India discussion 

Indian Women Terms under 
discussion 

Fund and Miscellaneous ProVisions Act. 
1952 is proposed to be extended to the 
workers employed in the construction 
industry after they have put in the required 
length of service; 

(b) if so, whether the Provident Fund 
contributions are deducted from the 
wages of the workers of the HBCC units in 
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Delhi but not deposited with the authori-
ties concerned; 

(c) whether this violation of provisions of 
the Act is continuing unnoticed by the 
Provident Fund Commissioner. Delhi for 
the last three years; 

(d) if so, the amount of EPF contribu-
tions deposited by the N.B.C.C. with the 
authorities concerned during the above 
period, year-wise; and 

(e) the action being taken against the 
officers responsible for the violation of the 
Act? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) The EPF Act already stands 
extended to construction industry w .e. f. 
31st October, 1980 and the workers who 
have completed the minimum qualifying 
service prescribed in the EPF Scheme are 
entitled to become members of the Fund. 

(b) Mis. NBCC nas its own Trustfor provi-
dent fund and is reported to be regularty 
transferring the provident fund contribu-
tion to the Trust. It has, therefore, been 
granted relaxation from the operation of 
the EPF Scheme, pending grant of 
exemption. 

(c) to (e). Do not arise. 

Open Drains In Slprpur Colony, DeIhl 

8794. SHRI GANGA RAM: Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to state whether Government have issued 
any instructions to the Delhi Development 
Authority to introduce the system of 
covered sewage disposal in Sagarpur col-
ony, Delhi after realizing the devefopment 
charges from the residents of the locality in 
order to save the residents from various 
diseases? 

THE MINtSTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRt DALBIR SINGH): The information 

is being collected and will be laid on the 
Table of the Sabha. 

8795. SHRI HARIHAA SOREN: Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) the patticulars of iron ore and manga-
nese mines under operation of the Orissa 
Mining Corporation, National Mineral 
Development Corporation and private 
companies in Orissa, 

(b) the period for which the lease has 
been given to the Orissa Mining Corpora-
tion. National Mineral Development Cor-
poration and private companies for each of 
the mines; and 

(c) 1he details of the steps taken by the 
mines owners for the protectIOn of ecologi-
cal balance and environment in each of the 
minea in Orissa? 

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI 
VASANT SATHE): <a) and (b). National 
Mineral Development Corporation 
(NMD~) does not have any mine in Orissa. 
Particulars in respect of other iron ore 
mines and manganese ore mines under 
operation in Orissa are given in Statements 
I and II below. 

(c) Such detailed information, mine-
wise is not readily available. However, in 
most of the mechanised mines, particu-
larty in public sector, some of the steps 
taken to control pollutIon are:-

(i) Slime Ponds have been provided 
for collection of Tailings. 

(ii) Water spraying measures have 
been adopted. 

(iii) Afforestation programmes have 
been taken up so as to compen-
sate deforestation. 

(iv) Dumping of solid waste is being 
done in terrace with Plantations 
on the Dump-Slopes. 
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STA TEIIENT-I 

Particulars of Iron Ore Mine. Reporting Production In Or ... In l_ 
SI. Name of the Mine Name of the Locatlonl Period of 
No. Min. Owner Dlatrtct ..... 'n 

y..,. 

1 2 3 4 5 

(A) PUBLIC SECTOR 

1. Tomka Mis 0,1_ Mining Cuttack 20 years 
Corporation ltd. 

2. Balda Palsa- ~o- Keon;har 20 years 
Jajung 

3. Banspani ~o- -do- 30 years 

4. Barpada-Kasia -do- -do- Working permission 
hal been granted 

5. Dailari ~ -do- 30 years 

6. Gandhamardhan -do- -do- 30 yea,. 
'A' Block 

7. Gandhamardhan -do- 30 years 
'S' Block 

8. Khandbandh -do- -do- 30 years 

9. ROld. (C 0 Blocks) -do- -do- Working permissIon 

10. Seramade Bhadrasai . -do- -do- Working Atnnission 

11. S.G.B.K. -do- -do- Working Permission 
by Ori-. Govt. 

12. Kasira -do- Sundargarh 20 years 

13. Bhanjpati -do- -do- 20 years 

14. Khandadhar -do- -do- 20 years 

(8) PRIVA TE SECTOR 

15 Jatahun Mis. Bikramjit Roy, Keonjhar 20 years 
Avijit RoV 

16. Unmunda Mis. B.D. Agarwala -do- 30 years 

17. Janbahal MIS. B.D. Patnaik -do- 28 years 
(157 Ac) 

18. Kalaparbat -do- -do- 20 years 



71 Written Answers MAY 4,1987 Written Answers 72 

1 2 3 5 

19. Murgabeda MIs. D.R. Patnalk 30 yeaN 

20. Jajung MIs. H.G. Pandya & 
Others -do- 20 yea,. 

21. Noagown MIs. Kamaljit Singh -do- 20 yea,. 
Ahluwalia 

22. Chamakpar MIs. K. C. Pradhan -do- 30 yean 

23. Hormotta -do- ~ Not available 

24. Joruri (31.36 Ac) MIs. Kaiinga Mining -do- 20 years 
Cor..,oratlon 

25. Joruri (87.14 Ac) -do- -do- 20 years 

28. Joruri (335 Ac) ~ -do- 20 years 

.1:1. Thakurani MIs. Kaypee Enter-
prises -do- 30 years 

28. Roida tst (258.67 Ac) MIs. Khatau Nar-
bheram -do- 30 years 

and Company 

29. Roida lind (185 Ac) -do- -do- 30 years 

30. Gauli Mis. M.H. Rehman -do- 20 years 

31. Raikala MIs. S.N. Mohanty Sundergarh 30 years 

32. Putalipani MIs. Manilal and Keonjhar 30 years 
Brothers 

33. Bhulbeda Mis. Manoranjan 
Das -do- 20 years 

34. Raika Kalaparbat MIs. N.C. Patnaika -do- 20 years 

35. Surguturia Mis. Narayani Sons -do- 30 years 

38. Laupada -do- -do- Not available 

37. Belkundi Mia. Orissa Minerals -do- 30 years 
Dev. Co. ltd. 

38. Bhadr_i MIs. Ori_ Mine- Keonjhar Working under 
rals Dev Com- Working Perm.llion 

pany Ltd. 

38. Jajung MIs. Rungta Mlnea 20 years 
Pvt. Ltd. 
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1 . 2 3 .. 5 

40. JUllng MIa. a UII a Co. _. 30yeera 
LMIgaIota Ltd. 

41. KaaIa .. -do- 30 years 

42- Unchball -do- -do- Not available 

43- Kolra ... 8uncIergMt 30 yeara 

44. Beida Block MIa. SerajuddIn Keon'_ Not ... ..,.. 
a eo. 

45- Banapanl MI .. s.c ......... ~ 2O~ 

48. Gurubeda -do- .... 2O~ 

47. BaitarMI Mra.(Dr.) ..... -do- 3D,... .......... 
48. Ralka ShrI ShIv .,.,.. Not ........ 

ShMna 

48. Nuagaon -do- SUndergarh 20,..,. 

SO. Ralkela -do- -de). 30 ~rs 

51. Jade-East Mia. Tate Iron Keonjhar 30,..,. 

52- Katamatl -do- -do- 20 yeara 

53- Kaaia Barpada Mis. T.B. Lal & Co., ~ 30,..,. 

54. Jajung -do- -d~ 30~ 

55. Sulelpet Shri Siret Chandra Mayurbhanj 30 years 
[)agara 

58. GhUiria Sh. Drupad Chandra 20 yeara 
Dogra 

57. Gorumahlaanl Mia. Ghanahyam -do- 30 years 
Misra & Sons Pvt. Ltd 

5& Badampatw MIa. LaI TradeN & 30~ 
Agencies Pvt. Ltd. 

• Purunapanl Mis. R.C. Das & Sons -do- 2O~ 

80. Mahar8jpur Smt. Sumat. Bal. -do- 30~ 
Dash 
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1 2 3 4 5 

". Naray...,.i Mia. Aryan Mining Sundergarh 20 years 
Trading Corpn. 

12- Nladidlh MI •. 80nai Indu.-
tnal Co. 20 yeara .. Mil. FeegrMe & -do- 20 yea,. 
Co. Ltd. 

14. MIs. M.G. Mohanty ~o- Not available .. ... 1 .... MIl. ,.... .. Enter-...... -do- 20 years 

• _ ... lndpur -do- -do-- 20 yea,.. 

w. TMtra Smt. Kavlta Apr-
wala -do- Not available 

• Orghat Mia. Rungta Son. -do- 20 years 
Pvt. Umited. 

• a.n-tndpur -c» -do- Not available 

aTATEMENT-I. 
P8tt1cu,.,. 01 ~_ en ,.". _porting Production In Orla. in 1986 

II. ......ofmine Hameof location of Period of 
No. Mineowner mine district ..... (In 

yea,,) 

2 3 4 5 

(AJ PUBLIC SECTOR 

1. a.lkl The 0t1Iu Mining Keonjhar M.L. grant 
Corpn. Ltd. pending 

2- Dubna -do- -do- 20 years. 

3. Roida C&D -do- -do- M.l. grant 
pending 

4. s.rrn. Shed,... -do- -do- Wortdng PerI1WIion 

5. 8.G.B.K. -dO- -do- WOrking on 
temporary permi-
.. ton 
of the Govt. 
of Ori_ 
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1 2 J 4 5 

6. Roida ·0· -do- -do- Not ....... 

7. Nishikhal -do- Koraput 20 years 

(8) PRIVA TE SECTOR 

1. .JaIIMhaI 8.0. Patnaik Keonthar 20 years 

2.. Jajang N.G. Pandya -dO- 20 years 

3- JON" (135.30 Ac) binp Mining -do- 20 years 
Corporation. 

4. Sitijora KaUmati Mang .. aI Rungla -do- 20 years 

S. .... kund. (A Block) The Orrt .. Miner- -dO-
... Oev Co. Ltd. } Working under 

working per" _ion 
8. Bhadrasai -do- -do-

7. .Mjang Rungta Mines (P) -do- 20 years 
Ltd. 

8. Katasai Rungta SarlI (P)Ltd. -do- Not avail ... 

9. Jilting Longalota S. Lal & Co. Keonjhar 30 years 

10. Unchbabi S. Lal & Co. Keonihar 40~ 

11. Sameha,; The rata Iron -do- 20~ 
and St ... Co. 

Ltd. 

12. Jod. West -do- -do- 20 years 

\I. 
13. Manmor. -do- -do- 10 years 

14. Tiri"'-har -do- -do- 20 years 

15. eaMpant S.C. Padhee -do- 20 years 

18. Kundupani R.B. Des -do· Not avaHable 

17. R.ik. S.D. Sharma -do- Not available 

16. R.nga~ Monoranjan Koraput Not ava,t.lbe 
Khan Das 

19. Oomuhani Aryan Mintng & Sundergarh 20 years 
Trading Corpn. 

ltd. 

20. Mahutsukha -do- -do- lO years 
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,1 2 

21. s.rkunda 

22. San-Indpur 

23. GMua 

24. Orahuri 

25. Patmunda 

26. Tenduldiha 

27, Kuaumdlh 

28. Sanpatholi 

29. Sha; Kusum 

30. Gauna 

31. Sarkunda 

32. Maida 

31. Kanthet-Kotra 

34. Kolmong 

35. Kuaumdihi 

38. Nuagaon 

37. Teberai Sonua 

38. Nuagaon 

MA- 4.1887 

3 

Feegrade & CO. 
(P) Ltd. 

National Ent8r-
."._ 

M.G. MohMty 

Ori_~ 
& MInerai. (P) 

Umlted. 

S.N. Mohanty 

S. LId & Co. Ltd. 

The Tala Iron & 
Steel Co. Umlted 

Rungt8 Manes 
(P) Ltd 

Smt. K8vlla Agara-
wal 

S.D. Sharma 

G.P. Behra' 

-do-

• Reporting prOduction from July, 1988. 

Written An.wers 80 

5 

20 years 

Not available 

Not available 

Not available 

-do- Not availab'e 

-do- 20 years 

-do- 20 years 

-do- 20 years 

20 years 

-do- Not available 

-do- i~t available 

lilllcl.lJ8roIdc ... of Progr ....... In 
Urdu 

and Doordarshan Kendras which 

8798. SHRI SYEO SHAHABUOOIN: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a> the names of All India Radio Stations 

broadcaslltelecast programmes In Urdu: 

(b) the time given to Urdu programme 
during 1986 as a percentage of total broad-
castingltelecasting time; and 

(C) the compositionof.the listening area 
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of each of these statIons In terms of 
distracts? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A K PANJA) (a) 
The names of AIR Stations which broad-
cast programmes In Urdu IS given In the 
Statement-I below All Doordarshan Ken-
dras except Madras, Ahmedabad and Cal-
cutta are telecasting/relaYing programmes 
In Urdu 

(b) No compiled Information In respect of 

programmes broadcast/telecast In variOus 
languages du.rtng 1986 IS being 
maintained 

In addition to the programmes broad-
cast In Urdu by the vanous regional sta-
tions, a dally 12 hours 15 minutes service In 
Urdu onglnatlng from Deihl IS also being 
relayed through powerful transmitters 

(c) The details of the programme zone of 
AIR Stations In terms of districts covered 
may be seen In the Statement-II below The 
coverage In respect of Doordarshan may 
be seen In the Statement-III below 

STATEMENT -I 

AI( StatIons broadcasting Programmes In Urdu 

SI No Name of the Station 

Aurangabad 

2 Allahabad 

3 Ahmedabad/Badodara 

4 Bombay 

5 Bhopal 

6 Bangalore/Bhadravatl 

7 Blkaner 

8 Calcutta 

9 Deihl 

10 Darbhanga 

11 - Dharwad/Gulberga 

12 Gorakhpui 

13 Hyderaoad 

14 Indore 

15 Jammu 

16 Jallandhar 

17 Jalgaon 
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SI. 
No. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

MAY 4, 1987 

-
-

Written Answers 84 

Name of the StatIon 

Jaipur 

Jodhpur 

Lucknow 

Nagpur 

Ranchl 

Rampur 

Ratnagm 

Simla 

Udaipur 

Vljayawada 

Patna 

Mysore 

Rohtak 

In addition, a daily 12 hours 15 minutes seravce In Urdu ongmatd from Deihl is carried by 
through powerful transmitters. 

SI. 
No. 

Name of the statIon 

1 2 

1. Aurangabaa 

2. Allahabad 

3. AhmedabadNadodara 

4. Bombay 

5. Bhopal 

STATEMENT-II 

Details of the Programme Zone 

Dlstncts covered 

3 

Aurangabad, Parbham, Bar, Nanded, 
Osmamabad, Jalna & Latur. 

Pratapgarh, Fatehpur, Banda (Partly). 

Gandhi Nagar, Mehsana, Kheda, Part 
of Ahmedabad, Surendranagar Bharooch, 
Vadodara, Surat, Pancham, Batsar, Bang. 

Greater Bombay, Thana. 

Bhopa', Sehore, Ralsen, Vidisha, Betu •• 
Hoshangabad & Guna. 
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2 

6 Bangalore/Bhadravatl 

7 Blkaner 

8 Calcutta 

9 Deihl 

10 Darbhanga 

11 Dharwad 

12 Gorakhpur 

13 Hyderabad 

14 Indore 

15 Jammu 

16 Jalandhar 

17 Jalgaon 

18 Ja.pur 

19 Jodhpur 

20 Lucknow 

21 Nagpur 

22 Ratnaglfl 

VAISAKHA 14, 1909 (SAKA) Written Answers 

3 

Bangalore, Kolar, Tunkur, Kodagu, Hassan, 
Parts of Mandya, Chlkkamaglur, Shlmoga, Chitradurga 

Districts of Blkaner and Churu 

South & Western Parts of West Bengal, Calcutta, 
24 Parganas, Howrah, Hooghly, Nadia, 

86 

Blrbhum, Murshldabad, Bankura, Mldnapore & Burdwan 

Union Territory of Deihl, Ghazlabad 
Meerut, Muzuffarnagar, Bulandshahar, Saharanpur, 
Fandabad, Sompat and parts of Gurgaon 

Madhubant, Darbhanga, Samastlpur, Begusaral, 
Sitamarhl, Saharsan, Madhupur 

Dharwad, Belgam, BIJapur, Bellary Uttar Kannada, 
Bldar, Gulbarga, Ratchur 

Gorakhpur, Azamgarh, Bailla. Bastl. 
Derona 

Mahboobnagar, Ranga Reddy, Hyderabad, Medak, 
NIJamabad Adllabad Kanmnagar, Narangal, Nalgonda 

Indore, Mandsaur, Jhabna, East Nlmar. Ra,garh, 
Dhar Uuam, Ratnam West Nlmar. 
Dewas, ShaJapur 

Jammu, Poonch. RaJoun. Udhampur, Kathuas, 
Doda 

Whole of Punjab and Unton Territory 
of Chandlgarh 

Buldhana, Jalgaon, Dhule & Nas,k 

District of Ja.pur, AJmer, Alwar, Tonk. 
Sawalmadhopur, Bundl, Bhltwara, Sikar, 
Kota, Jhalawar and JhunJhunu 

Districts of Jodhpur, Nagpur,Jalsalmer. 
Balmer, Jalora. Pall and Serohl 

Lucknow,Ral Bareilly. Barabankl, Unnao, Kanpur, 
Hamerpur. Jhansl. Lakhempur. Khen. 
Lahtpur, Jalaur Etawah, Gonda, Farrukhabad, 
5hahJahanpur. Hardol, Bhralch, Sitapur, 
Fatehpur. Falzabad, Badaun (Partly) 

Wardha. Chandarpur, Bhandars. Akola, Yoetmal, 
Amrawatl 

Ratnagm & Ra.garh, 5lndhudurga 
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23. Rampur Bareilly. Rampur. Budaun, Pilibhit. Moradabad 
& Nainital. 

24. Ranchi Singhbhum, Ranchi. Palamu. Hazaribagh. Glrideh 
& Dhana and Part of Santal Parganas. 

25. Simla Himachal Prasesh State. 

26. Udaypur Distncts of Udaipur. Dungarpur, Banswara 
and Chittorgarh. 

27. Vijayawada Parts of East Godawari, West Godawan. 
Krishna. Guntur. Nelore. Prakasam. Khammam. 

28. Patna Patna. Bhejpur. Rontas, Nalanda, Gaya, 
Newada. Aurangabad. Muzaffarpur. Saran. 
East Champaran, West Champaran. Siwan. 
Vaishali, Mungyrr (parts) Gopal 
Garh, Sitamarhl 

29. Mysore Mysore, Coorg & two Taluks of Mandya Distt 

30. Rohtak Haryana State. 

STATEMENT -III 

TV Coverage of Main Doordarshan Transmitters and the" Relay Centres 

51. Name of Centre Area Population in lakhs 
No. Covered 

(JOOO Urban Rural Total 
S.q. Kms.) 

1 2 3 4 5 6 

1. DELHI 30.70 88.15 102.45 190.60 

2. MUSSOORIE 33.60 32.98 98.67 131.65 

3. LUCKNOW 25.30 18.56 91.84 110.40 

4. KANPUR 29.40 26.42 85.70 112.12 

5. BOMBAY 18.90 99.37 33.63 133.00 

6. PUNE 21.94 21.09 32.04 53.13 

7. PANAJI 7.90 3.22 13.20 16.42 

8. JALANOHAR 20.40 20.92 51.92 72.84 

9. AMRITSAR 7.90 9.30 23.70 33.00 
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10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

2 3 

CALCUTTA 26.60 

ASANSOL 32.65 

MURSHIDABAD 12.80 

MADRAS 18.60 

KODAIKANAL 86.60 

SRINAGAR 15.70 

JAIPUR 46.10 

RAIPLiR 11.30 

MUZAFFARPUR 5.20 

HYDERABAD 40.80 

GUL8ERGA 11.30 

SAMBALPUR 11.30 

GORAKHPUR 29.80 

RAJKOT 42.55 

RANCHI 37.30 

NAGPUR 42.75 

GUWAHATI 18.00 

AHMEDABAD 40.44 

BANGALORE 43.20 

TRIVANDRUM 9.00 

Implementation of N.R.E.P. and 
R.L.E.G.P. In West Bengal 

8797. SHR\MAT\ N.P. JHANS\ 
LAKSHMI: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the total number of man days gener-
afed in West Bengal through imple'menta-
tlon of National Rural Employment Pro-
gramme and Rural Landless Employment 

4 5 6 

99.06 139.59 238.65 

12.93 101.25 114.18 

16.51 72.24 88.75 

51.73 42.77 94.50 

67.60 194.89 262.49 

8.27 23.06 31.33 

19.36 59.23 78.59 

9.01 14.B2 23.83 

2.45 35.81 38.36 

45.00 61.69 106.69 

4.29 12.27 16.56 

3.08 13.48 16.56 

10.70 151.25 161.95 

23.97 38.18 62.15 

12.B2 57.17 69.99 

35.48 49.30 84.78 

4.01 42.58 46.59 

42.84 7B.71 121.55 

42.82 79.70 122.52 

12.18 59.98 72.16 

Guarantee Programme during the 'ast 
three years; and 

(b) the particulars of durable assets 
created ;n West Bengal during the same 
period? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 



Yl Written Answers MAY 4,1987 Written Answers 92 

AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) The total number of man-
days generated under National Rural 
Employment Programme (NREP) and 

NREP 
RLEGP 

1984-85 

211.87 
72.83 

(Figures for the year 1986-87 are provisional) 

(b) Statement I and II indicating the 
assets created under NREP and RLEGP 
respectively during the years 1984-85, 

Rural Landless Employment Gurantee 
Programme (RLEGP) In West Bengal dur-
ing the last three years are as under:-

1985-86 

130.95 
110.64 

1986-87 

204.18 
219.74 

(Lakh mandays) 

Total 

547.00 
403.21 

1985-86 and 1986-87 as per reports 
received so far are given below. 

STATEMENT-. 
Assets created under National Rural Employment Programme during the last three years in West 

Bengal. 

SI. Items 
No. 

1. Area covered under 
social forestry 

2. Trees planted 

3. Works taken up for 
benefit of SCsI STs. 

4. Village Tanks cons-
tructed 

'5. Area covered under 
Minor Irrigationl 
Flood Protection works 
etc. 

6. Area covered under 
soil conservation 
works. 

7. Drinking water wells/ 
ponds constructed 

8. Rural Roads construc-
ted/Improved 

9. School Building/ 
Balwadi/Panchayat 
Ghars constructed 

10. Other works 

NA-Not AvaHable 
• -Figures provisional. 

Unit 

(Hect.) 

(Lakh) 

(Number) 

-do-

(Hects.) 

(Hect.) 

(Number) 

(Kms.) 

~(Number) 

1984-85 1985-86 1986-87· 

1809 1882 

7.67 13.97 

1891 2334 

619 1016 

19487 15840 

3613 2220 

24785 12562 

13945 15180 

4895 3378 
2296 539 

4236 

27.35 

NA 

621 

9381 

319 

310 

5408 

1605 
1188 

Total 

7927 

48.99 

4225 

2256 

44708 

6152 

37657 

34533 

9878 
4023 
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STATEMENT -II 

Assets created under Rural Landless Employment Gurarantee Programme during the last 
three years in West Bengal. 

SI. Item Unit 1984-85 1985-86 1986-87* Total 
No. 

1. Area covered through 
minor irrigation works (Hects.) 460.00 3163.26 3623.26 

2. Area covered through 
Fish Farms (Hects.) 15.67 27.50 43.17 

3. School buildings 
constructed (Nos.) 240 124 65 429 

4. Roads constructed (Kilo-
meters) 984.02 1654.98 351.90 2990.90 

5. Soc;al Forestry: 

(i) Area completed 
for advance plan-
ting works. (Hects.) - 7774.80 17846.61 25621.41 

(ii) Area covered 
through soil 
conservation works. (Hects.) - 1147.95 1147.95 

(iii) G'odowns constru-
cted for storage 
of seed (Nos.) 20 20 

(iv) Earthen Dam cons-
tructed as a part 
of soil conservation (Nos.) 1 1 

6. Construction of 
houses under 
Indira Awaas Yojana. (Nos.) 5445 5445 

*Figures provisional. 

Fllmotsav 1988 (b) if so, the pl~ce selected and when it is 
likely to be held; and 

8798. SHRI T. BA~HEER: Will the Mlnis-
(c) the other details regarding the Fil-ter of INFORMATION AND BROAD-

CASTING be pleased to state: motsav proposed to be held in 19881 

THE MINISTER OF STATE OF THE 
(a) whether Government have taken any MINISTRY OF INFORMATION AND 

decision regarding the venue for conduct- BROADCASTING (SHRI A.K. PANJA): (8) 
ing the '"Filmotsav 1988'" Yes, Sir. 
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(b) In Trivandrum (Kerala) from 10th 
January to 24th January 1988. 

(c) Work on the organization of the festi-
val has been initiated, and will go on right 
till the holding of the Festival. 

Possession of LIG Rats In Motla Khan 

8799. SHRI PRAKASH CHANDRA: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to refer to the reply given to 
Unstarred Question No. 3686 on 23rd 
March, 1987 regarding possession of LlG 
flats in Motia Khan, Delhi and state: 

(a) whether the price of these flats would 
be the same as decided by the DDA at the 
time of the draw held in March, 1982; 

(b) if so, the category-wise price of these 
flats; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). No Sir, 
the final disposal cost of the flats is worked 
out on their completion on the basis of 
approved pricing formula which has been 
so evolved that there is neither loss nor 
profit to DDA in its overall housing 
programme. 

Community Centres In Janakpurt, Deihl 

8800. DR. GOLAM YAZDANI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether it is a fact that Delhi Develop-
ment Authority had earmarked land for 
community centres in the various blocks of 
Janakpuri, New Delhi; 

(b) if so, the number of such sites and 
how many of them have been utilised by 
the various organisations so far; and 

Cc) the blocks which have not yet been 
allotted land for this purpose and the steps 

taken to ensure that each block has a Com-
munity Centre? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes, Sir. 

(b) One site in each of the four blocks, 
namely, A, S, C, and 0 has been ear-
marked for the construction of community 
halls. However, none of these four sites has 
so far been utilised by any of the 
organisations. 

(c) No allotment of land has so far been 
made in block Sand D. No request has 
been received from the MCD or any social 
or cultural organisation (Regd.) for allot-
ment of land in these two blocks. 

Strtke by CPWD Workers 

8801. SHRI P.M. SA YEED: Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to state: 

(a) whether the CPWD workers all over 
India gave a notice to go on strike during 
April, 1987; 

(b) if so, the major demands put forth by 
them; 

(c) whether the CPWD worker's repre-
sentatives under the auspices of the Chief 
Labour Commissioner and the CPWD 
management arrived at a settlement to call 
off the strike; 

(d) whether all the demands of the 
workers have been agreed to; and 

(e) if not, the details of the outstanding 
demands? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (e). The 
information is being collected and will be 
laid on the Table of the House. 
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Foodgralns Production 

8802. SHRt MURLI DEORA: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Government anticipate a 
glut in foodgrains production; and 

(b) if so, how Government propose to 
exploit its recently acquired foodgrains 
export capabilities in view of the FAO's 
reported prediction of a fall in world 
consumption? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) Production of foodgrains 
in the country during the crop year 1986-
87 is currently anticipated to be in the 
range of 149 to 151 million tonnes as com-
pared to the production of 150.5 million 
tonnes in 1985-86. 

(b) The foodgrains export possibilities 
would be explored and exploited by the 
Government after taking into account the 
domestic supply and demand as also inter-
national production/prICe levels. 

[Trans/at;on] 

Interest on EPF Contribution. 

8803. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of LABOUR be 
pleased to state: 

(a) whether the sugar mills in Uttar Pra-
desh are not paying simple interest on the 
employees Provident Fund deposits; 

(b) if so, whether Government propose 
to ensure proper payment of interest 
thereon; 

(c) the number of workers who contrib-
ute towards provident fund in sugar mills 
in the State particularly In Ganeshwar 
Sugar Mill at Ramkola in Oeoria district of 
Uttar Pradesh; and 

(d) the details thereof? 

THE MINISTER OF STATE OF THE 
MLNISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) According to available 
information, 19 sugar mills in Uttar Pra-
desh are exemptedlreiaxed from the oper-
ation of the provisions of the EPF Scheme. 
All these mills are paying interest on the 
provident fund depOSits. However, the rate 
of interest declared by three of these mills 
are reported to be lower than the rate of 
interest declared by the EPF Organisation. 

(b) The EPF authorities have already 
advised the concerned mills to pay interest 
at the same rate as that declared by the 
EPF Organisation. 

(c) and (d). 17,060 workers are reported 
to be contributing towards provident fund 
in sugar mills in Uttar Pradesh. MIs. 
Ganeshwar Sugar Mills, Deoria has 1184 
provident fund subscribers. 

[English] 

Illegal Encroachment In Bhagat SIngh 
Markel 

8804. DR. G.S. RAJ HANS: Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to state: 

(a) whether 80 per cent shop owners in 
Bhagat Singh Market, New 'Delhi have 
occupied the front verandahs without 
permission; 

(b) whether Government propose to 
conduct a survey to find out the causes of 
such illegal encroachment by the shop 
owners; and 

(c) the action taken or proposed to be 
taken by Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI CALBIR SINGH): (a) to (c). The 
information is being collected and will be 
laid on the Table of the House. 
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CPWD EnquIrIea In Govemment 
Colon ... 

8805. SHRI SANTOSH KUMAR 
SINGH: 

SHAI NARSING SURYA 
WANSHI:-

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the attention of Government 
has been drawn to the complaints that 
supervisory and other staff deployed in 
C.P. W.O. Enquiries in Government colo-
nies, especially Sarojini Nagar. New Delhi 
do not attend to the complaints promptly 
and the complaints regarding leakage in 
overhead tanks, taps, sanitary fittings, 
choked lines, repairs of doors, windows 
and floors are kept in abeyance for several 
days; 

(b) whether the material used by the 
C.P.W.D. for repairs of walls, roofs etc. is of 
inferior quality and gives way to rainy 
water, leakage and seepage; and 

(c) if so, the remedial measures taken or 
proposed to be taken by Government in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The supervi-
sorv and other staff deployed in CPWD 
Enquiry Offices inCluding tne Sarojini 
Nagar, New Delhi, Enquiry Office take ade-
quate care to attend to the day to day com-
plaints of the allottees and ensure that the 
complaints are attended to quickly, as far 
as possible on the same day. 

(b) Good quality material conforming to 
standard specifications and with lSI 
marks, wherever available, are used for 
repairs/maintenance of Govt. colonies. 

(c) Question does not arise in view of 
replies aaainst (a) & (b) above. However, it 
is stated that the JUnior Engineers, Asstt. 
Engineers and Executive Engineers 

remain at the Enquiry Offices at fixed time 
and on fixed days to listen and attend to 
the grievances of the allottees. The fixed 
time and days are also prominently dis-
played at the Enquiry Offices for the con-
venience of the allottees. Senior Officers 
also make frequent visits to the Enquiry 
Offices to ensure that there is no scope for 
laxity on the part of officers/staff manning 
the Enquiry Offices. 

[Translation] 

AdoptIon of Villages by Voluntary 
OrganIsations for Integrated 

Development 

8806. SHAt DEEP NARAIN VAN: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether any scheme has been pre-
pared so far for adopting villages by volun-
tary organisations for integrated 
development thereof; 

(b) if so, the names of the approved 
voluntary organisations in Uttar Pradesh 
and the progress made by them so far; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE. (SHAI YOGENDRA 
MAKWANA): (a) It is the accepted policy 
of Government to give all encouragement 
to voluntary organisations in implementa-
tion of programmes of rura1 development 
and increasing agricultural production. 

(b) and (c). Detailecfinformation pertain-
ing to the Scheme for adoption of villages 
by Voluntary Organisations for integrated 
development in Uttar Pradesh is .being 
obtained from State Government of Uttar 
Pradesh and other agencies. 
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[English] 

ReIuIbIIIt8IIon 01 'em ••• Affected Dur-
Ing Emerg.nc, 

8807. SHRI RAM BAHADUR SINGH: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

<a) whether the work relating to allot-
ment of land to the families affected during 
the Emergency period in Delhi has been 
completed; 

(b) if not, the reasons therefor; and 

(c) the number of ramilies to be rehabili-
tated as yet? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). Accord-
ing to the report received from the D.D.A. 
467 cases pertaining to request for alterna-
tive allotment whose unauthorised con-
struction had been removed dUring 1976, 
have been transferred by the Delhi Admin-
istration to the D.D.A. These cases are 
pending disposal and are to be considered 
by a committee constituted for the 
purpose. 

Scheme for Remunerative Price to 
Farmers in U.P. 

8808. SHRIMATI BASAVARAJESWARI: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government of Uttar Pra-
desh has evolved a new scheme to help 
farmers to get fair prices for their produce 
also during periods when the market price 
falls below the minimum support prices; 

(b) if so. whether Union Government 
have asked for a detailed report of the 
scheme and its implementation; 

(c) the extent to which this scheme will 
help the farmers in Uttar Pradesh; and 

(d) whether this scheme IS proposed to 
be introduced in other States also? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION tN THE MINISTRY OF 
AGRICULTURE (SHAI YOGENDRA 
MAKWANA): (a) to (d). The information is 
being collected and will be laid on the 
Table of the Sabha. 

Proposal to Set up AmmonIa Plant by 
FACI, Udyogmand8l 

8809. PROF. K. V. THOMAS: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Fertilizer and Chemical 
India Limited Udyogamandal. Kerala has 
submitted a proposal to Government for 
setting up a 900 tonnes per day ammonia 
plant and 1100 tonnes per day urea plant; 
and 

(b) the decision taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICUL TUAE (SHRI A. 
PRABHU): (a) Yes, Sir. 

(b) As the project proposal is not 
included in the Seventh Five Year Plan. It 
has not been processed for an investment 
decision. 

Strlllegy to Maximise use of F ........ 

8810. SHRI R.M. SHOYE: Will the Minis-
ter of AGRICULTURE be pleased to state: 

(a) whether Union Government havt 
chalked out a strategy to maximise the use 
of fertilizers in collaboration with the fertil-
izer industry; 

(b) if so. the details in this regard; and 

(c) the manner in which the strategy is 
proposed to be disseminated to the 
farmers? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TUAE (SHAI YOGENDRA 
MAKWANA): (a) Yes, Sir. 

(b) and (c). Under the Lead Fertiliser 
Supplier System, the lead fertiliser suppli-
ers identified by the State Governments at 
State and district level, are required to take 
up fertiliser promotion activities in each 
district by organising field demonstra-
tions, trSining of farmers and dealers and 
open;ng of additional retail outlets. 

Charge Chrome FactOlles 

8811. SHRI ANANTA PRASAD SETHI: 
Will the Minister of STEEL AND MINES be 
pleased to state: 

S. Name of the Unit 
No. 

1. Mis. Indian Metal & 
Ferro Alloys (Private 
Seclor) 

2. Mis. OMC Alloys Corpn. Ltd. 
(Public Sector) 

3. Mis. Ferro Alloys Corpn. 
Ltd. (Private Sector) 

4. Mis. Indian Charge Chrome 
Ltd. (Private Sector). 

(c) The indigenous demand of charge 
chrome is being met from domestic pro-
duction of other ferro alloy units. Export-
oriented projects were set up with a view to 
earning foreign exchange. 

Forestry College In Andhra Pradesh 

8812. SHAt M. AAGHUMA AEDDY: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether ICAR has received any prop-

(a) the number of charge chrome facto-
ries in public sector and private sector, 
sector-wise; 

(b) the particulars of export oriented fac-
tories with their locations; and 

(c) the rational behind chrome exports 
when it can be utilised indigenously? 

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI 
VASANT SATHE): (a) and (b). There are 
four units who have been issued Letter of 
IntenVLicences for the manufacture of 
charge chrome. All the four units are 1000/0 
export oriented. The particulars of these 
are given below:-

Capacity 

45,000 
tonnes 

45,000 
tonnes 

50,000 
tonnes 

50,000 
tonnes 

Location 

Rayagad, Distt. 
Koraput, Orissa. 

Bamnipal, 
Distt. Keonjhar, 
Orissa. 

Randia, Distt. 
Balasore, Orissa. 

C~udwar, 
Orissa. 

osal from Andhra Pradesh Agricultural 
University to start a Forestry college; 

(b) if so, whether ICAR has approved the 
proposal; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of AGRICULTURE AND 
COOPERA TION IN THE MINISTRY OF 
AGRICULTURE (SHAI YOGENDRA 
MAKWANA): (a) and (b). Yes, Sir. The 
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Indian Council of Agricultural Research 
had received a proposal from Andhra Pra-
desh Agricultural University ·for the Estab-
lishment of the DepartmenVColiege of 
Forestry at Andhra Pradesh Agriculturai 
University. The Council has agreed to 
e~tablish a Department of Forestry under 
the faculty of Agriculture to initiate 
research in Agro-Forestry in B.Sc. (Ag.) 
degree programme during the VII Plan 
period. The Council has earmarked an 
amount of Rs. 10.00 Lakhs for the above 
programme under the scheme "Establish-
ment & Development of Agricultural Uni 
versities". Accordingly, the University has 
been informed. 

(c) Question does not arise. 

Agro-Based Industries in Rural Areas 

8813. SHAI BALASAHEB VIKHE PATIL: 
Will the Minister of AGRICUL TUAE be 
pleased to state: 

(a) the incentives government are giving 
to the farmers and workers in cooperative 

sectors to establish agro-based indus-
tries so as to create employment potential 
and exploit rural resources: and 

(b) the results achieved so far in terms of 
employment and resource mobilisation? 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): (a) Fortheestablish-
ment of agro-based processing industries 
in the cooperative sector, assistance/loan 
is provided under the Centrally Sponsored 
Scheme of the Government and the 
National Cooperative Development Cor-
poration sponsored schemes. In respect of 
small and medium processing units in tri-
bal and difficult areas, the pattern of assist-
ance include an element of subsidy. 
Technical assistance In the form of consul-
taney services is also provided to suport 
local efforts. 

Cooperatives are given preference in 
grant of licence for establishment of new 
sugar factories. 

Assistance is also provided for the estab-
lishment and promotion of cooperatives in 
the handloom, sericulture, handicrafts, 
coir and khadi and village industries sec-
tors by the concerned central agencies. 

(b) Although no specific nation-wide 
survey has been made in regard to 
achievements of these cooperatives in 
terms of employment generation and 
resource mobilisation, their impact on 
employment generation, utilisation of 
locally available raw material, agricultural 
development and rural industrialisation is 
generally recognised. 

Expenses under IRDP 

8814. SHRt PRAKASH V. PATIL: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether it is a fact that Union Govern-
ment bears a part of the expenses of the 
Integrated Rural Development Pro-
gramme and the rest is borne by the States 
and if so, the details thereof; 

(b) whether it is also a fact that the State 
Government have to spend their own 
Share and then can use the Centre's 
contribution; 

(c) whether this is leading to a situation 
where a State Government are not able to 
fully utilise the funds because their own 
contribution gets delayed and conse-
quently part of the Central fund remains 
un-utilised; and 

(d) whether Govemment propose to 
look into the matter and take corrective 
measures in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sir. The Integrated 
Rural Development Programme is a Cen-
trally Sponsored Programme under which 
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expenditure is snared on a 50:50 oasis 
between the Centre and the States. The 
Centre bears 100% of the expenditure in 
the case of Union Territories. 

(b) No, Sir. 

(c) and (d). Do not arise. 

Non-Uliisation of IRDP Funda 

8815. SHRt NITYANANDA MISRA: Will 
the Minister of AGAICUL TUAE be pleased 
to state: 

(a) whether the Central component of 
the assistance for the I R Op remains un-
utilised and as a result thereof the full 
benefits for generating employment in the 
rural areas are not being derived; 

(b) if so, the names of the States which 
could not fully utilise the funds allocated 
for this programme during the last three 
years, year and State-wise; 

(c) the steps taken to ensure that the 
funds allocated are fully utilised; 

(d)whether any assessment has been 
made to determine the cost benefit ratio of 
the investments made by the Centre and 
the States for 'RDP and whether they con-
form to the targets fixed therefor; and 

(8) if not, the shortfalls, if any, with spe-
ctat reference to the States where these 
shortfalls are glaring in extent? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF AGRtCUl TURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): fa) and (b). The uti'isation of 
funds under the Integra~ed Rural Deve~op­
ment Programme (IRDP) ,has been by and 
large quite satisfactory. The utilisation of 
the Central Component of funds cannot be 

monitored separately as the District Rural 
Development Agencies (OADAs -) pool the 
State and Centra. funds for implementa-
tion of the Scheme. A statement showing 
State--wise position of Centra. releases and 
utilisation of funds (State + Central) as 
reported by States under IRDP is given 
below. 

(c) During 1986-87, it had been pres-
cribed that the opening balance of the 
ORDAs should not exceed 250ft of the 
funds avai'able to them during the pre-
vious year. In case the opening balance 
exceeds this limit, the amount in excess 
will be deducted from the Central share at 
the time of the release of second instal-
ment. It was also st'pulated that" the 
ORDAs will be eligible for retease of 
second instalment only if they have spent 
atteast 35% of available funds by 30th Sep-
tember, 1986. The available funds would 
include opening balance as on 1.4.1986. 

(d) and (e). Only viable schemes which 
can enable the families to cross the poverty 
line are to be taken up under the pro-
gramme. The selection of schemes is done 
at the Block and DRDA 'eve' atter consult-
ing the beneficiary and the bankers and 
after taking into· account the local resour-
ces, skills of the beneficiary, infrastructure, 
marketing faCilities, etc. The concurrent 
evaluation reports on IRDP for 12 months 
from October, 1985 to September, 1986 
covering 16,101 beneficiary households in 
almost alt districts of the country by 29 
reported academic/research institutions 
revealed that the assets created under 
IRDP had generated incremental income 
of more than As. 2000 in about 26% case. 
The incremental income was between As. 
1001 to Rs. 2CJCX) in 24% cases and between 
Rs. 501 and Rs. 1000 in 15% cases. Thus in 
650/0 cases the assets created are reported 
to have generated' income of As. 501 or 
above. 
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[ Translation] 

T.V. Tower at Harclw. 

8816. SHRI RAM SINGH: Will the Minis-
ter of INFORMATION AND BROAD-
CASTING be pleased to state the time by 
which a TV. tower Will be set up in 
Hardwar city? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRt A.K. PANJA): A 
100 W TV transmitter is expected to be 
Installed and commissioned into service at 
Hardwar towards the end of the VI I Plan 
penod. 

[English] 

Schemes received from Karnataka for 
Rural Development Under 2O-Point 

Programme 

8817. DR. V. VENKATESH: Will the Min-
ister of AGRICULTURE be pleased to 
state: 

(a) whether Union Government received 
any schemes from Government of Karnat-
aka for rural development under the new 
20 Point Programme during the year 1983-
84, 1984-85 and 1985-86; and 

(b) if so, the details thereof and the 
action taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) and (b). The Union 
Government in the Department of Rural 
Development is mainly concerned with the 
Items of strengthening and expanding the 
coverage of Integrated Rural Development 
and National Rural Employment Pro-
grammes, implementation of agricultural 
tand ceIlings, dlstributlon of surplus land 
and complete compilation of land records 
and supply of drinking water to all the 
problem villages under the new 20 Point 
Programme. Rural Landless Employment 
Gurarantee Programme IS supportive of 
the employment programmes in the vil-
lages. Schemes under the Integrated Rural 
Development Programme, implementa-
lton of agricultural land ceilings, distribu-
tion of surplus land and compilation of 
land records and National Rural Employ-
ment Programme are approved by the 
State Governments or their agencies. The 
details of the schemes received from the 
Government of Karnataka and approved 
by the Government of India under Rural 
Land-fless Employment Programme and 
Accelerated Rural Water Supply Pro-
gramme are given in the Statement below. 

STATEMENT 

Details of Schemes of Rural Development Programmes Received from Karnataka and 
Approved by the Department of Rural Development 

RURAL LANDLESS EMPLOYMENT GUARANTEE PROGRAMME 

81. Name of project 
No. 

2 

1983-84 

1. Construction of link 
"roads, field channels, 
afforestation works. 

Proposed 
cost 

(Rs. lakhs) 

3 

942.14 

Approved 
cost 

(Rs.lakhs) 

4 

437.42 

Remarks 

5 

Only oad compo-
nent approved. 



115 Written Answers MAY 4,1987 Written Answers 116 

1 2 3 4 5 

2. Afforestation works 203.56 203.56 

3. Soil & Water conserva-
tion works 96.70 96.70 

4. Minor irrigation works 149.33 149.33 

1984-85 

1. Afforestation works 767.20 709.75 

2. Soil and water conservation 
and land development 
works 2181.70 122.54 pnly such works 

approved which 
conformed to pro-
gramme guidelines. 

3. Construction and i:nprove-
ment of rural link roads. 2152.19 800.00 On Iy such works 

approved which 
conformed to pro-
gramme guidelines. 

4. Improvement of minor 
irrigation works 438.22 438.22 

5. Construction of rural 
link roads 145.57 145.57_ 

6. Improvement to minor 
irrigation works 5.09 

7. Soil & water conser-
vation and land 
development work 104.81 104.81 

1985-86 

1. Soil and water conser-
vation and land 
development works 974.099 634.672 Only such works 

approved which 
conformed to pro-
gramme guidelines. 

2. Social forestry works 609.072 609.072 

3. Minor irrigation works 200.00 200.00 

4. Construction of rural 
link roads 825.75 825.75 



117 Written Answers VAISAKHA 14, 1909 (SAKA) Written Answers 118 

1 2 3 4 5 

5. Construction of houses 
for SC/ST and freed 
bonded labourers under 
Indira Awaas Yojana. 572.675 600.45-

6. Construction of multipurpose 
community Centres. 12.95 12.95·· 

. Includes Rs. 36.48 lakhs to be contributed by State Government . 

Includes Rs. 3.50 lakhs to be contributed by UNICEF and Rs. 0.722 lakhs to be 
contributed by State Government. 

ACCELERA TED RURAL WA TER SUPPL Y PROGRAMME 

Year 

1983-84 

1984-85 

1985-86 
(No schemes 
were receivedl 
cleared) 

No. of 
schemes 

324 

1769 

Wortd Bank Assistance for r.rtiIlzer 
Projects 

8818. SHRI BANWARt LAL PUROHIT: 
Will the Minister of AGRtCUL TURE be 
pleased to state: 

(a) whether the World Bank has 
extended financial assistance for conduct-
ing research and study of performance 
and evaluation in respect of different pub-
lic sector fertilizer projects; 

(b) if so, the detaits of the research and 
study contemplated to be made in respect 
of various fertilizer projects; and 

(c) the steps being taken in that 
direction? 

THE MINISTER OF STATE IN THE 

No. of villages Estimated cost 
involved (Rs. in 'akhs) 

324 72.73 

1769 630.01 
(from partial 

coverage to full 
coverage) 

DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
PRABHU): (a) to (c). The World Bank has 
not given any loan for conducting research 
and study of performance of public sector 
fertilizer projects. However. it has granted 
a loan of US $ 200,000 for financing a study 
to determine whether the scope of Man-
agement Information System in the 
Department of Fertilizers can be enlarged. 

Profit Eamed by IFFCO 

8819. SHRI YASHWANTRAO GODAKH 
PATIL: Will the Minister of AGRICUL-
TURE be pleased to state. the profits 
earned by the Indian Farmers Fertiliser C0-
operative Limited during 1986-87 on the 
sale of fertilisers and the turnover 
therefrom? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILISERS IN THE 
MINISTRV OF AGRICULTURE (SHRI R. 
PRABHU): IFFCO follows the Co-
operative year, i.e. July to June for its 
accounts. The figure of profits earned dur-
ing the.Co-opE.!rative year 19~87 will be 
available only after the accounts are 
closed on 30th June, 1987. 

Urban Basic Service Programme in the 
Country 

8820. SHRIMATI O.K. BHANDARI: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to refer to the reply given to 
Unstarred Question No. 4827 on 30 March, 
1987 regarding Urban basic Services pro-
gramme in the Centre and State: 

(a) the criteria adopted for selecting the 
districts under the Urban Basic Service 
Programme; and 

(b) whether it is a fact that Sikkim has not 
been selected under the programme, if so, 
the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRV OF URBAN DEVELOPMENT 
(SHAI DALBIR SINGH): (a) The basic cri-
terion for selecting the districts under the 
UBS programme was that a UNICEF 
assisted urban project $hould have al ready 
made satisfactory progress in the district/ 
town; where convergence of services is 
possible with other UNICEF supported 
programroe in the districts (such as Inte-
grated Child Development Scheme and 
SIAD) as well as with other Government 
sponsored urban programmes like Inte-
grated Development of Small & Medium 
Towns and Environmental Improvement 
of Urban Slums; and where the state and 
municipal authorities agree to share the. 
cost with UNICEF and the Government on 
a pre-determined basis and in addition, 
provide sufficient supervisory and infra-
structural facilities including the assign-
ment of a senior municipal coordinator to 
manage the lmplementation of the Project. 

(b) Ves, Sir. Sikkim could not be 
included under the Urban Basic Services 
Scheme because it did not have any on-
going UNICEF assisted ~rban projects. 

L Translation J 

Serials on Uvea of Freedom Fighters 

882~. SHRI VIJOV KUMAR VADAV: Will 
the Mirnster of INFORMA TION AND 
BROADCASTI NG be pleased to state: 

(a) whether some serials on the lives of 
the freedom fighters have been telecast by 
Doordarshan~ 

(b) if so, the details thereof; 

(c) )Vhether Government propose to 
continue this programme in future also; 
and 

(d) if so, the scheme chalked out in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
and (b). Yes, Sir. The following three 
serials on the lives of freedom fighters 
were telecast by Doordarshan:-· 

1. Raj Se Swaraj 
2. Kahan Gaye Wo Log 
3. Asman Kaise Kaise 

(c) and (d). Continuation of such pro-
gramme would depend on the Quality of 
the serlals on the sub;ect offered to Ooor-
q.arshan from time to time. 

[Englishj 

Youth Trained under TRYSEM 

8822. SHAI PRA TAP BHANU SHARMA: 
Will the Minister of AGRICUL lURE he 
pleased to state: 

(a) the total number of youth trained 
under TR YSEM during the Sixth Plan 
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Period and first two years of the current 
Five Year Plan in various States; 

(b) how many out of them have got 
employment and financial assistance from 
the nationalised banks atter completion of 
their training; and 

(c) the effective steps Union Govern-
ment propose to take for providing job 
opportunities to these trained youth by 
1990? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGAICUL TURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) to (c). The total number 
of youth trained under Centrally Spon-
sored Scheme of Training of Rural Youth 
for Self-Employment (TRYSEM) during 
the Sixth Five Year Plan was 10,11,362. 
Whereas the reports for the first year of the 
Seventh Plan (viz. 1985-86) have been 
firmed up, the figures for the second year 
(VIZ. 1986-87) are still provisional. Based 
on the reports received so far, 3,19,867 
youths have been trained dunng the first 
two years of the Seventh Plan. 

Out of the trained, 4,76,357 dunng the 
Sixth Five Year Plan, and 1,47,260 dunng 
the first two years of the Seventh Five 'fear 
Plan took up self employment. The infor-
mation regarding financial assistance to the 
self-employed youth from the nationalised 
banks IS not monitored by the Department 
of Rural Development In the Ministry of 
Agnculture. 

Under TRYSEM, which IS an ongoing 
scheme, the training In requIsite skills IS 
Imparted to those youths only who wish to 
take up self-employment. On successful 
completion of training. they receive a com-
bination of subSidy and institutional credit 
under the Integrated Rural Development 
Programme (IRDP) for acqUisition of 
InCume generating assets 

Consumption of Chemical Fertilisers 

8823 SHRI A JAYAMOHAN Will the 

Minister of AGRICULTURE be pleased to 
state: 

(a) whether consumption of chemical 
fertilisers is below the average in States 
like Orissa, West Bengal, Madhya Pradesh, 
Rajasthan, etc; 

(b) if so, what steps are proposed to be 
taken to step up consumption in these 
States so that agricultural yield could be 
increased, and 

(c) the percentage of consumption of 
Chemical fertilisers In Tam.' Nadu as com-
pared to other States like Punjab. Uttar 
Pradesh and Bihar? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA nON IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAK~ANA). (a) ~hlle the per hectare 
consumption of chemical fertilisers In the 
States of Orissa, Madhya Pradesh and RaJ-
asthan IS less than the all India estImated 
per hectare consumption of about 50 Kgs. 
dUring the year 1986-87. It IS not so In case 
of West Bengal where the estimated per 
hectare consumption IS about 70 Kgs. dur-
Ing the same year. 

(b) The follOWing steps are being taken 
to Increase fertiliser consumption In these 
States. 

(I) Adequate and timely avallabltlity 
of fertilisers through domestic 
production and Import has been 
ensured. 

(II) An :ntenslve fertiliser promotion 
campaign IS under Implementa-
t,on In 5 drstncts In Onssa, 3 dis-
(ncts In West Bengal. 11 dlstncts 
each In Madhya Pradesh and RaJ-
asthan where consumption 
potential eXists but the consump-
tion IS low. 

(II') Delivery of fertilisers IS made on 
Government account upto block 
level an over the country. 
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(iv) A sum of As. 10.15 crores to 
Orissa, As. 9.23 crores to West 
Bengal, As. 11.01 croras to Madhya 
Pradesh and As. 7.65 crores to 
Rajasthan was released as short-
term loan during 1986-87 tor pur-
chase and distribution of 
agricultural inputs including 
fertilisers. 

(v) In order to ensure easy availabil-
ity of fertilisers near the consum-
ing centres, the number of sale 
points are being raised by fixing 
the specific targets for each year. 

(vi) Lead Fertiliser Supplier' system 
has been introduced under which 
State Governments identify a 
lead fertiliser supplier at State 
and district level who will take up 
various promotional activities in 
each district. 

(c) The comparative position of con-
sumption of chemical fertilisers in Tamil 
Nadu vis-a-vis other States like Punjab, 
Uttar Pradesh and Bihar during 1986-87 is 
given below:-

State Estimated Consumption Percentage to Estimated 
of Chemical Fertilisers total Consumption Per: hectare 
(N+P+K) 1986-87 
(Lakh tonnes) 

Tamil Nadu 6.65 

Punjab 11.08 

Uttar Pradesh l8.n 

Bihar 5.50 

All India 90.02 

GIla L ..... c.. In RcukeI8 Steel 
PI8nt 

8824. SHAI BRAJAMOHAN MOHANTY: 
Will the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether the report of the enquiry 
committee on the gas leakage case in the 
Rourkela Steel Plant has been received by 
Steel Authority of India Limited; 

(b) if so, the findings thereof; 

(c) the action taken against officers due 

(All India) Consumption 
of Fertiliser 
nutrients 
(N+P+K) 
(Kg./ha.) 

7.4 95.70 

12.3 158.51 

20.8 74.87 

6.1 53.57 

100.0 49.91 

to whose negligence the accident was 
causecJ;and 

(d) the details of safety measures sug-
gested to avoid such incidents in future? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Yes, Sir. 

(b) and (c). The Enquiry Committee has 
observed that statutory repairs were 
started on the High Pressure Boiler No. 4 in 
Captive Power Ptant-I from "Deoember 3, 
1985. The overhaul of blast furnace gas 
burner\lalves installed on this baiter hearth 
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was started on December 7, 1985 by seven 
contract workmen. While the valve bonnet 
of Burner Valve No. 3 was being taken out, 
some amount of blast furnace gas 
entrapped in the pipe bend between 
the control valve and the burner escaped, 
affecting the seven workmen. 11 
employees of Steel Plant who were work-
ing near by ran to the rescue of the seven 
affected persons. The seven persons were 
rescued and sent to hospital immediately. 
Five affected persons were discharged on 
December 7, 1985 itself and the remaining 
two were discharged on December 8, 
1985. As a precaution, the 11 steel plant 
employees who had rescued the seven 
contract workmen were also admitted for 
observation in the hospital. Out of these 11 
employees, three were discharged on 
December 7, 1985 and remaini '1g eight on 
December 8, 1985. All the 18 atfected per-
sons resumed duty after the prescribed 
rest period. 

The Enquiry Committee did not find any 
ground to fix responsibility on any per-
son(s). The Committee held that the inci-
dent of gas leakage was neither due to 
improper maintenance of equipment nor 
due to any improper work methodology. 
The leakage of a small quantity of gas was 
purely accidental. The safety equipment 
was also in proper workmg condition. 

(d) The Enquiry Committee suggested 
the following safety measures to avoid 
such incidents in the future:-

(i) Steam or nitrogen purging arran-
gements should be made to 
remove the entrapped gas. 

(ii) Carbon mono-oxide concentra-
tion should be checked every 
day. 

(iii) The General Manager (Works)'s 
procedural order for gas shut 
down jobs should be strictly 
followed. 

(iv) The water seal over-flow pipe 

should be modified to ensure suf-
ficient water level. 

SAil has conveyed that all these mea-
sures are being followed and necessary 
modifications are being incorporated 
wherever necessary. 

[Translation] 

Destruction of M8ngo Clap .., .... eIIln 
LucIuIow 

8825. SHRI JAGANNATH PRASAD: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government have received 
complaint to the effect that the entire 
mango crop in Malihabad mango belt in 
Lucknow district has been d~troyed due 
to the sudden attack by insects; 

(b) whether a decision has been taken 
by Government to send a team of experts 
in the use of insecticides from the Agricul-
ture Department to conduc! an enquiry so 
that the mango crop may be saved; and 

(c) if so, the time by which the said team 
will be sent for cond~cting an on the sopt 
enquiry into the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAt VOGENORA 
MAKWANA): (a) No, Sir. However, 
Government are aware of the damage 
caused to the mango crop due to various 
factors including attack by insects in Mali-
habad mango belt in Lucknow district. 

(b) and (c). A team consisting of Scient-
ists of the CentraJ institute of Horticulture 
for Northern Plains, Lucknow, has already 
surveyed Malihabad mango belt in luck-
now district and has obserYed that many 
species of mango hoppers were involved 
in the damage. Favourable weather condi-
tions prevailing during the season has 
helped the heavy build-up of the pest. 
Sprays of insecticides, namely Monocroto-
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phos, Methyl parathion and Phospha-
midon have been recommended for its 
control. Majority of the orchardists have 
already undertaken the spray operations 
to control the pest. 

[English] 

Vacant Posta of AasIstant DIracIor In 
Directorate of Eatat_ 

8826. SHAI V. KRISHNA RAO: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of posts of Assistant 
Director of Estates (Accounts) lying 
vacant in the Directorate of Estates; 

(b) since when these posts are lying 
vacant; 

(C) whether suitable eligible candidates 
for fWing up the vacant posts are available 
from the feeder grade, if so, the reasons 
why the eligible candidates are not being 
considered; 

(d) the time by which these posts are 
likely to be filled up; and 

(e) whether departmental candidates 
who are eligible for the posts will be given 
due consideration while filling up the 
vacancies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRt DALBIR SINGH): (a) Three. 

(b) One each since 1-3-86, 1-4-86 and 
1-&-86 respectively. 

(c) Eligibte candidates in the feeder 
grade are available and they will be 
considered . 

(d) As early as possible, subject to orders. 
if any, from the Central Administrative 
Tribunal, New Delhi, where an application 
is pending. 

(e) Yes, Sir. 

Invol¥ement of Youth In bringing a 
\ 

.change In Aural AnNIs 

8827. DR. KRUPASINDHU BHOI: Will 
the Minister of AGAICUL TURE be pleased 
to state: 

(a) whether change in rural areas can be 
brougRt about only if the rural masses are 
involved in the planning and decision mak-
ing process, keeping in view their needs; 

(b) if so, the steps Government propose 
to take in this direction; and 

(c) how far it Will help the educated 
youth to stay In the village and to Improve 
thek standard of living? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) The involvement of rural 
masses in the planning and implementa-
tion of programmes in rural areas has 
received due emphasis. The Seventh Plan 
docl.lment also emphasises the adoption 
of effective measures to bring about mean-
ingful participation of the people in all 
phases of national development. Accord-
ingly, the poverty alleviation programmes 
being implemented in the rural areas 
encourage peoples participation from 
identification of beneficiaries to 
implementation. 

(b) To Increase the level of awareness of 
the target groups in regard to the contents 
of such programmes and facilities pro-
vided therein as also to encourage their 
partiCipation in the planning and imple-
mentation of the programmes, a Central 
Sector Scheme for Organisation of Benefi-
ciaries of Anti-Poverty Programmes is 
being implemented from 1986-87. 

(c) The programme of involvement of 
local people in various anti-poverty pro-
grammes may enthuse educated youth to 
also participate in rural development activi-
ties which would lead to general improve-
ment in rural living standards. 
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AJd to Andhra Pnldesh for Critical Fann 
Inputs 

8828. SHRI V. TULSIRAM: Will the Min-
ister of AGRtCUL TURE be pleased to 
state: 

(a) whether Union Government propose 
to provide aid to Andhra Pradesh for supp-
lying critical farm inputs to the farmers, 
free of cost, in view of the unprecedented 
flood and drought situation in the State; 

(b) if so, the details thereof and if not, the 
reasons therefor; 

(c)whether Government have assessed 
the damage caused to the cultivators dur-
ing the last three years; and 

(d) if so, the steps proposed to be taken 
to save the poor cultivators from perpetual 
floods and drought? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRt YOGENDRA 
MAKWANA): (a) and (b). There is no 
scheme of Central assistance for supply-
ing inputs free of cost. However, on the 
basis of the reports of Central Teams and 
recommendations of the High Level 
reports of Central Teams and recommen-
dations of the High Level Committee on 
Relief thereon, ceiling of expenditure for 
agriculture input subsidy has been 
approved as indicated below:-

Calamity 

August, 1986 
floods 

Post-Monsoon 
drought, 1986 

(Rs. in lakhs) 

Amount Sanc-
tioned 

200.95 

550.00 

(c) and (d). The State Government 
made an assessment of the damage 
caused to cultivators and furnished details 

in their Memoranda. On receipt of a Memo-
randum a Central Team visited the State to 
make an assessment of the damage 
cuased to cultivators and other people. On 
the basis of the report of the Central Team 
ceilings of Central assistance are 
approved with specific provision for the 
items which aim at providing relief to culti-
vators. For tackling the problem of recur-
rent floods and drought programmes such 
as flood control programme and Drought 
Prone areas programme are under 
implementation. 

Suggestions for Amendment to Urban 
Land Ceiling Act 

8829. SHRI V.S. KRISHNA IYER: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether any representation has 
been made by the Metropolitan Commis-
sioner of Bangalore Metropolitan Regional 
Development Authority to the National 
Commission on Urbanisation to effect 
amendment to the Urban Land Ceiling Act; 

(b) if so, the steps suggested by him; 
and 

(c) the reaction of Union Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 

(SHRI DALBIR SINGH): (a) No, Sir. 

(b) and (c) Do not arise. 

8830. SHRI SOMNA TH RA TH: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Exploratory Fisheries 
Project surveyed the existing marine 
resources in the Eastern Coast; 

(b) if so, the findings thereof; 
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(c) whether the findings of the survey are 
at variance with the expressed policy of 
Government; 

(d) whether our waters are being explo-
ited by foreigners; and 

(e) if so, the corrective steps 
taken/proposed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sir. Fishery Survey 
of I nd ia, previously known as Exploratory 
Fisheries Project, has been surveying the 
fishery resources in the east coast since 
1957-58. 

(b) The salient findings are: 

(i) The estimated fishery potential 
within 200 m. depth is about 9.6 
lakh tonnes. 

(Ii) There is rich potential for mack-
erel, pomfret, psudosciaenids, 
perches, seabream, Indian drift 
fish, priacanthus, carangids, etc. 
in the off-shore and deep sea 
waters. 

(iii) Potentially rich grounds for bar-
racuda and perches exist in Gulf 
of Mannar. 

(iv) Deep sea prawns and lobsters are 
found in fishable quantities in 
Gulf of Mannar and in lower east 
coast. 

(c) No, Sir. Government's policies and 
developmental programmes are based on 
the findings of the survey. 

(d) and (e). Fish resources especially of 
the deeper waters remain unexploited due 
to lack of vessels suitable for deep sea fish-
ing, inadequate facilities for processing, 
marketing and distribution of fish. Hence, 
10reagn nsh\ng vessels are permitted to fash 
in Indian waters under charter and joint 

venture. Permits to charter foreign fishing 
vessels are issued to Indian companies 
under the provisions of the Maritime Zones 
of India (Regulation of Fishing by Foreign 
Vessels) Act, 1981 and the Rules framed 
thereunder. Joint venture in deep sea fish-
ing is also permitted under specific terms 
and conditions. Only speCialised and 
resource specific vessels would be intro-
duced under charter and jOint venture. The 
area of operation of these vessels would 
not come into conflict with the area of 
operation of the traditional fishermen and 
small mechanised boats. The operational 
details are reviewed from time to time and 
necessary changes have been introduced 
whenever found necessary. 

Telecast of Reliance World Cup Cricket 
Matches 

8831. SHRI SHANTARAM NAIK: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Reliance World Cup 
Cricket matches are proposed to be 
televised; 

(b) if so, who is going to lelevise the 
same; 

(c) whether any foreign agency has 
offered its services; 

(d) if so, whether the offer has been 
accepted; 

(e) if not, the reasons therefor; and 

(f) whether the Doordarshan has the 
necessary infrastructure comparable to 
the international technical and production 
standards for the purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) Yes, Sir 

(b) Doordarshan would be producing 
and telecasting live, all the matches to be 
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played in India. It will also telecast the 
semi-final to be played in Pakistan. 

(c) No, Sir. 

(d) and (e). Do not arise. 

(f) Yes, Sir. 

National Safety Council 

8832. SHRI C. MADHAV REDDY: Will 
the Minister of LABOUR be pleased to 
state: 

(a) whether the National Safety Council 
(NSC) receives substantial grants ·from 
Union Government; 

(b) whether Government officials are 
also associated with the Council; 

(c) whether the funds of the Council are 
audited by the Comptroller and Auditor 
General and its affai rs are overseen by 
the Ministry; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (d). The National Safety 
Council, Bombay is a Registered Society 
and a Public Trust registered under the 
Societies Registration Act, 1860 and the 
Bombay Public Trust Act, 1950 respec-
tively. The Council manages its affairs 
independently through its Board of Gover-
nors. The Central Government also gives 
some amount of grant-in-aid to the Coun-
cil for the purpose of printing and distribu-
tion of posters, industrial safety chronicle 
and technical booklets on safety. The 
Chairman of the Board of Governors is 
nominated by the Central Government in 
consultation with the Board. The Execu-
tive Director is also appointed by the 
Government on the recommendation of 
the Board of Governors. But there are no 
Government officials on the Board. The 
accounts of the Council are not required to 
be audited by Government agencies 
under Section 14 of the ComptroUer and 

Auditor General's (Duties. Powers and 
Conditions of Service) Act, 1971 because 
the amount of grants-in-aid given by the 
Government to the Council neither aggre-
gates to Rs. 5 lakhs per annum nor does it 
exceed 75% of the annual expenditure of 
the Council. There is no provision in the 
rules of the Council for over-seeing of its 
affairs by the Government. 

Hybrid Sun-Flower Cultivation 

8833. DR. D.N. REDDY: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the area under cultivation of 
hybrid sun-flower has shown a decreasing 
trend during the last [hree years; 

(b) if so, the reasons therefor; 

(c) whether it is a fact that the growth of 
sun-flower has shown encouraging results 
in the dry-land areas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) No separate statistics is 
recorded for area covered under hybrid 
sunflower. However, the area under sun-
flower has increased from 6.96lakh ha. in 
1983-84 to 8.35lakh ha, in 1984-85. During 
1985-86 area under sunflower decreased 
to 6.94lakh hectares due to severe drought 
in sunflower growing states. 

(b) Question does not arise. 

(c) Yes, Sir. 

(d) Sunflower area has rapidly increased 
in dry land areas where it is mostly grown. 
Area under sunflower at the terminal year 
of the Fifth Five Year Plan (197~80) was 
only 0.61 lakh ha. which increased to 8.35 
lakh ha. at the terminal year of the Sixth 
Five Year Plan (1984-85). 
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Alleged Unauthorised Encroechmenlln 
Buddhist Vihal' 

8834. SHRI P. NAMGYAl: Will the Min-
ister of URBAN DEVELOPMENT be 
pleased to state: . 

(a) whether it is a fact that illegal con-
struction of houses and a temple in the 
Ladakh Buddhist Vihar premises near the 
I.S.B.T. is continuing unabated in spite of 
the complaints lodged by the Vihar man-
agement to the D.D.A. and other con-
cerned authorities; and 

(b) if so, the reasons for not taking any 
action against the offenders as yet? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). Some 
unauthorised temporary structures includ-
ing a temple has been constructed on land 
adjoining Buddhist Vihar (and not Within 
its premises) near I.S.B.T. by Tibetan refu-
gees. An attempt was made by the D.D.A. 
to remove them, but it could not succeed 
due to resistance by the Tibetans who 
want their resettlement in the same area. 

Loss Suffered by HSCL 

8835. SHRI RADHAKANTA DIGAL: Will 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether Hindustan Steelworks Con-
struction Limited has been continuously 
running at a loss during the last few years; 

(b) if so, the losses suffered by HSCL en 
1983-84, 1984-85 and 1985-86; 

(c) whether Government have taken 
steps to improve the performance of 
HSCL; and 

(d) if so, the result thereof in 1 986-87 ? 

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHAI 
VASANT SATHE): (a) No, Sir. Hindustan 

Steelworks Construction Limited incurred 
losses from 1978-79 upto 1984-85. During 
1985-86 the company made a net profit of 
As. 2.15 crores. 

(b) The losses/profit made by HSCL in 
1983-84, 1984-85 and 1985-86 are as 
under:-

(Rs. in crores ) 

1983-84 1984-85 1985-86 

(-) 16.09 (-) 2.94 (+ ) 2.15 

(c) The Government is aware of the 
problems being faced by HSCL and has 
advised the management towards improv-
ing labour productivity. imparting mUlti-
trade training, strict control over overtime 
and medical bills, improvement of recov-
ery of dues from clients, reduction of sur-
pluses through a voluntary retirement 
scheme and devising a strategy for 
decreasing losses in Libyan works. With a 
view to Improve the financial poSition of 
the Company. the Government has 
granted subsidy towards waival of the 
entire amount of interest on Government 
loans upto 31.3.1986. The Government has 
been periodically monitoring the perfor-
mance of HSCL and issuing necessary 
instructions, from time to time, to improve 
its working results. 

(d) Despite these measures, the com-
pany is likely to suffer losses in 198&-87 
due to the problem of excess manpower, 
depleting work order position and heavy 
losses in Libyan operations. But for the 
steps taken by the Company, the losses 
would have been higher. 

Supply of Bille .. to Ort_ 

8836. SHAI SAIBALLAV PANIGRAHI: 
Will the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether Orissa Government have 
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approached the Union Government for 
supply of billets to the State; 

(b) whether the demand is for the supply 
of billets for the Industrial Development 
CorpOration run by Hirakud re-rolling mill ; 
and 

(c) if so, the details thereof? 

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHAI 
VASANT SA THE): (a) to (c). Yes, Sir. The 
State Government of Orissa has 
approached the Iron and Steel Controller 
for indigenous clearance for import of MS 
Billets for the Re-rolling Mill at Hirakud 
under the Industrial Development Corpo-
ration of Orissa. Iron and Steel Controller 
has cleared import of 1Q,000 tonnes of MS 
Billets in favour of the Corporation dUring 
198&87. In addition, during that year, 6000 
tonnes of Billets have .also been allocated 
for supply from indigenous sources. 

Unauthorised Conalrucllona in Delhi 

8837. SHRI RAM BHAGAT PASWAN: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

ing the last one year and number of cases 
out of them registered In the Trans-
Yamuna area of Delhi; 

(b) whether Government proposed to 
protect the trans-yamuna area from 
becoming a slum area; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (8) The informa-
tion is given in the Statement below. 

(b) and (c). It is the endeavour of the 
Government to secure planned develop-
ment of Delhi. including that of the Trans-
Yamuna area and to prevent growth of 
slums. A master plan for Delhi was pr. 
pared for this purpose. The Perspective 
Development Plan for OeJhi-2001 is also 
under preparation. Instructions have ~n 
issued to all concerned to check unautho-
rised construction and encroachments. 
The law was also amended in 1984 to make 
unauthorised construction/encroach-
ments a cognisable offence. The D.D.A. 
and M.e.D. have reported that they have 
been taking action against unauthorised 
construction in their jurisdiction including 
the trans-yamuna area under the provi-
sions of the law and are also lodging com-

(a) the total number of cases of unautho- plaints with the police for .-rest and 
nsed constructions registered in Dethi dur- prosecution of the offenders. 

STATEMENT 
Statement of number of cases 01 unauthorised constructions in Delhi dUring the '.t ~ rea, 

S. Name of the Period Total number No. of unauthorised constru-
No. Organisation of unauthorised ctions from out of column 

constructions 3 in trans-yamuna area 
booked of Delhi 

1. D.D.A. Last one 21,505 4.860 
year. 

2. M.C.O. 1.1.86 to 3,666 518 
31.12.86 

3. N.D.M.C. 1986-87 184 Trans-yamuna area is 
outside the jurisdiction 

of N.D.M.e. 

4. Delhi 1.1.86 to 21 -do-
Cantonment 31.12.86 
B2!r~ 
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PI.,tatIon of T ..... In Drought Prone 
Areas 

8838. DR. T. KALPANA DEVI: Will the 
Minister of AGRICULTURE be pleased 
to state: 

(a) whether there is any proposal for a 
large scale plantation of multipurpose fast 
growing tree species, requiring minimum 
water supply, in the marginal areas of farm 
lands in drought prone areas of the 
country, particularly in the Karimnagar 
district; 

(b) if so, the details thereof; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) to (c). Afforestation is an 
important sector of activity under Drought 
Prone Areas Programme (DPAP) which is 
being implemented in 615 blocks of 91 dis-
tricts in 13 States. Karil1lnagar district of 
Andhra Pradesh is,. however, not included 
in DPAP. The schemes approved for this 
sector include plantation of species suited 
to agro-climatic conditions of the area and 
which meet the need and requirements of 
lOcal people. There is a provision for distn-

Name of the Company 
and their Fertilizer 
Plants 1984-85 

2 

Fertilizer Corpn. of 
India Limited-

bution of seedlings, free of cost or at a 
price determined by State Governments 
alongwith technical know-how to farmers. 

Social forestry schemes are also being 
implemented under other programmes 
like NREP and RLEGP etc. 

Loss In Fertilizer Plants 

8839. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the names of fertilizer plants running 
at a loss; and 

(b) the details of the loss suffered by 
different public sector fertilizer plants dur-
ing the last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
PRABHU) : (a) Fertilizer plants of MIs. Fer-
tilizer Corporation of India Ltd. and MIs. 
Hindustan Fertilizer Corporation Ltd. are 
running at a loss. 

(b) The details of the losses suffered by 
dIfferent fertilizer plants of various com-
panies during the last three years are given 
below: 

YEAR 

1985-86 

3 

Profit (+)/Loss (-) 
in Rupees crores 

1986-87 (Prov.) 

4 

Sindri (-) 21.63 (-) 43.77 (-) 22.47 
Gorakhpur (-) 09.21 (-) 11.30 (-) 12.63 

Ramagundam (-) 0.28 (-) 23.89 (+) 4.70 

Talcher (-) 20.01 (-) 42.94 (-) 38.46 
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1 

Hindustan Fertilizer 
Corporation Limited 

2 3 4 

Namrup (-) 18.26 (-) 29.07 (-) 21.55 

Durgapur 
Barauni 

(-) 32.22 
(-) 32.58 

{-} 30.89 
(-) 17.36 

(-) 36.26 
(-) 29.72 

Fertilizers & Chemicals 
Travancore Ltd. (FACT) 

Udyogamandal 
eachin Oivn. I 

(-) 6.31 
(+) 5.16 

(+) 1.61 
(-) 4.14 

(+) 11.30 
(+) 0.10 

Madras Fertilizers Ltd. (+) 5.59 (-) 7.60 (+) 5.18 

Paradeep Phosphates Ltd. 

Rashtriya Chemicals and 
Fertilizers Limited 

(-) 20.39 

Thai (-) 1.19 (-) 4.80 (-) 24.35 

• Company started commercial production w.e.f. August, 1986. 

Kamataka's Scheme for Gross Breeding 
of Exotic Dairy Animals 

8840. SHAI SRlKANTA DATTA NARA-
SIMHARAJA WADlYAR: Will the Mlntster 
of AGRICULTURE be pleased to state: 

(a) whether a scheme for cross-breeding 
of exotic dairy animals proposed to be 
implemented in Karnataka is pending with 
Union Government for approval and finan-
cial assistance; 

(b) if so, the salient features of the 
scheme; and 

(c) the time by which the scheme is likely 
to be approved? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL TURE 
AND COOPERATION IN THE MINISTRY 

OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) No, Sir. 

(b) and (C). Do not arise. 

PasI_slon of Flats to AIIottees of 
SIddtwth Extension 

8841. SHRI ANIL BASU: Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to state: 

(a) whether more than 75 per cent of the 
persons successful in the DDA draw dated 
7th July. 1982 for Pocket 'C' in Siddharth 
Extension Project are still to be given pos-
session of the flats allotted to them: and 

(b) if so, the reasons for delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIA SINGH): (8) and (b). In the 
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draw of lots held in July, 1982 for allotment 
of 550 SFS flats (category II), flats have 
been allotted to 216 persons in March, 
1986, out of which 209 have already taken 
over possession. Remaining 7 persons 
have yet to be comply with the requisite 
formalities. Due to some dispute about 
land some flats could not come up in time. 
Now 120 flats are likely to be ready by 
SAotAfTlber, 1987,136 by December, 1987 
and another 136 by September, 1988. These 
flats will be allotted in phases. 

Guidelines tor SelectIon of JourIUIIists to 
Accompany President and PrIme Minis-

ter on Tours 

8842. SHAI THAMPAN THOMAS: Will 
the Minister gf INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Press Council of India 
has formulated any guidelines regarding 
selection of journalists to accompany the 
President and Prime Minister on offical 
tours; 

(b) if so, the details thereof; and 

(c) Government's reaction thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCA~TING (SHRI A.K. PANJA): 
(a) to (c). The views of the Government 
were obtained by the "Press Council of 
India on formulation of guidelines regard-
ing selection of journalists for officially 
sponsored visits. The Government were of 
the view that since such press tours were 
organised to help better projections of the 
achievements made by the Government in 
various fields of development, the manner 
of selection of journalists should entirely 
rest with the Government and non-
inclusion of certain journalists cannot be 
regarded as a restrictive measure on the 
Press. The Government in any case make 
the selection to the best of its ability and 
without discrimination and efforts are 
made to cover as wide a field of media as 
possible. Final decision has not been taken 
by the Press Council of India in this regard. 

Study on ChUd ubour Conducted by 
J.N.U. 

8843. SHRI NARSING SURYAWANSHI: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether the Jawahar Lal Nehru, Uni-
versity, Delhi has recently conducted a 
study on child labour; 

(b) if so, the findings of the study; and 

(c) the measures taken/proposed to be 
taken by Government to this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) It is understood that a 
study on child labour has been done by 
one Dr. Parveen Nangia who has optained 
his Ph.D. from Jawaharlal Nehru 
University . 

(b) Since the study has not been submit-
ted to the Government, the salient POints 
are not known. 

(c) Does not arise. 

[Translation 1 

International AId tor ............ of 
LMd 

8844. SHRI RAJ KUMAR RAI: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether an international institution 
has offered to finance the project for recla-
mation of 45,000 hectares of revine land in 
Agra and Etawah districts for the develop-
ment of agriculture and forestry in the 
area; and 

(b) if so, the details of the action taken oy 
Union Government thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
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AGRICULTURE (SHRI YOGENDRA 
MAKWANA) (a) and (b) The Unton 
Government posed the proposal of avaIl-
Ing the European Economic Community 
$lSSlstance for the project of Integrated 
Watershed Management In the ravlnous 
areas of Chambal and Yamuna catch-
ments covering Agra and Etawah dlstncts 
In Uttar Pradesh The Project envisages 
reclamation of about 57,000 hectares 
including afforestation of about 10,000 
hectares European Economic Commun-
Ity has agreed m pnnclple to finance thiS 
project as an external aided one with usual 
terms and conditions 

Special Courts for Industrial Disputes 

8845 SHRI INDRAJIT GUPTA Will the 
MInister of LABOUR be pleased to state 

(a) whether Union Government have 
asked the State Governments to set up 
SpeCial Courts for tnal of the manage-
ments of those industrial Untts which are In 

default OT the PrOVident Fund deposits, 
and 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A 
SANGMA) (a) and (b) Yes Sir The State 
Governments of Bihar, Karnataka, Maha-
rashtra, Madhya Pradesh, Orissa and 
West Bengal have been addressed to 
deSignate one or two courts, at certal n 
specified places In their States, where 
there was large pendency of prosecution 
cases as Special Courts for trymg ProvI-
dent Fund cases exclusively 

Pay Fixation of C.P.W.D. Deputationists 
to NBCC 

8846. SHRI AMARSINH RATHAWA 
Will the MInister of URBAN DEVELOP-
MENT be pleased to state 

(a) whether certain deputatlonlsts from 
the Central Public Works Department have 
been allowed higher pay fixation In the 

National BUilding Construction 
Corporation, 

(b) If so, whether thiS IS In accordance 
with the normal rules and deciSions In thiS 
regard, 

{c) If not, the details and the reasons 
thereof, 

(d) whether the audit has objected to the 
higher pay fixation, and 

(e) If so, whether Government propose 
to take any action against the officers who 
initially committed NBCC for higher pay 
fixation giVing undue advantage to the 
deputatlonlsts ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) (a) to (d) The 
NatIonal BUIldings Construction Corpora-
tion (NBCC) was able to select 4 (four) 
Senior Officers belonging to the Engineer-
Ing cadre of the Central Public Works 
Department for some of Its very Important 
and prestigious prOjects of speCialized 
nature, both In India and abroad. These 
officers were prepared to JOin the Corpora-
tion on deputation only If they were 
allowed a higher start The NBCC agreed 
to It In the overall Interest of the Corpora-
tion Subsequently, the Audit had raised 
objection to the pay fixation of those offiC-
ers at a higher stage The question of rec-
overy of the over payments or the waIVer 
thereof has been under conSideration of 
the Board of Directors of the Corporation 
and also thiS Ministry The matter Will be 
sorted out shortly. 

(e) Question does not anse, In view of 
the POSition 

I.S.B. T. Work Awarded to N.B.C.C 

8847 SHRI AMARSINH RATHAWA 
Will the MInister of URBAN DEVELOP-
MENT be pleased to state 

(a) whether It IS a fact that the construc-
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tion work of the Yamuna Bridge at Inter 
State Bus Terminal, Delhi, and T.V. Tower 
and Hangers for HAL at Kanpur have been 
awarded to N.B.C.C; 

(b) if so, the quantum of work the dates • 
of start and completion as stipulated in the 
contracts and the likely dates of comple-
tion of these projects; 

(c) the extent of the work completed on 
these projects upto 31st March, 1987; and 

(d) whether the N.B.C.C. is likely to earn 
profit from these projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHAI DALBIR SINGH): (a) Yes, Sir. 

(b) and (c). As per Statement given 
below. 

(d) The NBCC is hopeful of earning 
profit from these projects on their comple-
tion. 

STATEMENT 

1. 

2. 

3. 

Name of 
projecct 

Construction 
of T.V. 
Tower. 
Delhi. 

Construction 
of bridge 
over River 
Yamuna. 
aSST, Delhi. 

Construction 
of Hanger 
for HAL, 
Kanpur. 

Amount 
of work 

285.00 

855.90 

772.58 

Date of 
start 

1.5.82 

29.6.84 

1.9.85 

...... uIshIng of Moat Around Puran. 
Qila 

8848. DR. B.L. SHAILESH: Will the Min-
ister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the moat around the Purana 
Qila, New Delhi is being languished; 

(b) if so, the reasons therefor; and 

(e) the remedial steps taken or proposed 
to be taken in this regard? 

Date ot 
completion 

as stipula-
ted in the 
contract 

31.12.83 

28.6.87 

30.11.1986 

(Rs. in lakhs) 

Likely 
date of 

completion 

Dec. 1983 

Dec. 1988 

31.12.87 

Amount of 
work 

completed 
upto 

31.3.1987 

249.09 

396.00 

286.00 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
,SHAt DALBIR SINGH): (a) No, Sir. 

(b) and (c). Do not arise. 

U.N.D.P. Aided Prawn Hatcherlea 

8849. SHAI SANAT KUMAR MANDAL: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether a pilot project for the con-
struction of five prawn hatcheries with Uni-
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ted Nations Development Programme 
assistance and expertise was taken up dur-
ing the Seventh Plan, if so, the cost of the 
project; 

(b) whether one of the hatchery is ear-
marked for West Bengal also, if so, the 
location thereof; 

(c) the ratio of cost to be borne by Union 
and State Government; 

(d) the programmes undertaken for the 
development of inland fisheries during the 
current Plan; and 

(e) the particulars of such project 
located in West Bengal? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sir. The cost of the 
five hatcheries is not yet estimated. How-
ever, the estimated UNDP input on techni-
cal assistance is US $ 7,SO, 120. 

(b) The location of the hatcheries is not 
yet finalised. 

(c) The development of brackishwater 
farms and hatcheries is undertaken under 
a Centrally Sponsored Scheme. Accord-
ing to the pattern of assistance, the capital 
investment is proposed to be shared 
equally between the Union and the State 
Governments. 

(d) The following major programmes are 
undertaken for the development of inland 
fisheries during the current Plan:-

(i) Setting up of Fish Farmers' Devel-
opment AgenCies. 

(ii) Development of hatcheries for 
fish seed production under 
National Fish Seed Programme 
and World Bank assisted inland 
fisheries project in some States. 

(iii) Scheme for utilisation of organic 
waste for aquaculture. 

(e) The particulars of the projects 
located in West Bengal are as follows: 

(i) 16 Fish Farmers' Development 
Agencies have been set up in the 
districts of Bankura, Nadia, How-
rah, West Dinajpur, Hooghly, 
Birbhum, Darjeeling, North 24-
Parganas, Maida, Murshidabad, 
Cooch-Behar, Jalpaiguri. Burd-
wan, Midnapur, Purulia and 24-
Parganas. 

(ii) 3 Fish seed hatcheries have been 
sanctioned at Jamunadighi, 
Paccamatti-Mohalla and Manik-
para, out of which former two 
have been completed and 
become operational. 

fish processing Units in Andaman and 
NIcobar Islands 

8850. SHRI SANAT KUMAR MANDAL: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether a fish processing project is 
proposed to be set up in the Andaman and 
Nicobar Islands for industrial production 
of fish meal, fish oil, shark liver oil, shark 
fin/shark fin ray, dried fish and frozen fish; 

(b) if so, the capacity of project to handle 
raw fish per day, the capital outlay involved 
and the location thereof; 

(c) the cities in which the finished pro-
duct will be marketed; and 

(d) the agency which will handle the 
marketing in the Islands and outside? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) to (d). Information is 
being collected and will be placed on the 
Table of the Sabha. 
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l T rans/ation ] 

Agriculture College for Sagar District 

8851. SHAI NANDLAL CHOUDHARY: 
Will the Minister of AGRICUL TUAE be 
pleased to state: 

(a) whether there has been a long stand-
ing demand for opening a Krishi Mahavi-
dyalay (Agriculture college) in Sagar 
District; 

(b) whether Government have consi-
dered the demand; if so, the details the-
reof; and 

(c) the time by which agriculture college 
IS likely to be set up in Sagar district? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION. IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKvVANA) : (a) and (b). The Government 
have not received any proposal from the 
State Government of Madhya Pradesh and 
the Agricultural Universities in the State for 
establishing an agricultural college in 
Sagar District. The agricultural colleges/ 
universities are established by the respec-
tive State Governments taking into 
consideration the manpower needs and 
development requirements of each state. 
Therefore, it is upto the Government of 
Madhya Pradesh to take a decision in this 
matter. 

(c) Does not arise. 

AIotment of Plots to Jhuggi Dwellers in 
Karol 8agh, Delhi 

8852. SHRIMA TI SUNDERWA TI 
NAWAL PRABHAKAR: Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state: 

(a) whether a decision was taken by the 
DDA in 1982-83 to settle the persons living 
in Kathputli colony opposite Shadipur 
Depot in Karol Bagh area in Delhi and to 
allot plots to them at that very place; 

(b) if so, the details th~reof and the 
expenditure incurred on levelling etc. of 
the said site; and 

(c) the time by which jhuggi jhonpri 
dwellers of this area will be settled there 
permanently and the details in regard 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The D.D.A. 
has reported that they do not have any 
proposal to settle these persons at the 
same place. 

(b) and (c). Do not arise. 

[English) 

Government of India Text Books Press, 
Bhubaneswar 

8853. Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Union Government have 
taken a decision to handover Government 
of India Text Books Press, Bhubaneswar 
to Government of Orissa; 

(b) if so, the reasons therefor; 

(C) the number of workers in that Press; 

(d) whether the Worker's union has 
requested Government to keep it under 
them; and 

(e) if so, the action taken or proposed to 
t.)e taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) A decision has 
not yet been taken. 

(b) Does not arise. 

(C) Against the sanctioned strength .of 
264, the total number of workers at present 
working in the press is 165. 
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(d) Yes. 

(e) The request of the Union is under 
consideration. 

Allotment of Land to Private Builders 

8854. SHRI C.K. KUPPUSWAMY: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether Government are consider-
Ing to permit private builders to raise for-
eign loans, construct houses and collect 
payments from purchasers as per Delhi 
Development Authority guidelines; and 

(b) whether there is any proposal to allo-
cate land to private builders to take up 
such projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). The 
proposal to associate Private Builders in 
the construction of Housing Activity in 
Deihl is under consideration of the 
Government. 

Coverage by Regional Stations of AIR 

8855. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the break up of the time given by the 
regional stations of All India Radio to the 
broadcast of the programmes of Union 
and State Governments and the proceed-
ings of Parliament and State Legislatures; 

(b) whether the time provided by the 
regional stations to the State programmes 
and the proceedings of State Legislatures 
is comparatively more, if so, the reasons 
therefor; and 

(c) whether any steps proposed to pro-
vide adequate coverage to the proceed-
ings of Parliament and the Union 
Government programmes in future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) The break-up of the time given by the 
regional stations of All India Radio to l:,e 
broadcast of programmes of Union and 
State Governments is not being kept cen-
trally in a compiled form. However, the 
review of proceedings in the State Legisla-
tures IS broadcast from AIR Stations for 10 
minutes except in the case of Ahmedabad 
and ShilJong where the duration is 7 and 15 
minutes respectively. The duration of San-
sad SameekshalToday in Parliament is 15 
minutes. 

(b) The time provided by regional sta-
tions to proceedings of State Legislatures 
IS not more. 

(c) Adequate coverage to the proceed-
Ings of Parliament is already being pro-
Vided. Infact, the duration of Sansad 
Sa meeks hafT oday In Parliament has been 
recently increased from 131/2 minutes to 15 
minutes. 

Telecast of Regional Progrwnmes 

8856. PROF. NARAIN CHAND PARA-
SHAR: W!1I the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the names of Doordarshan Kendras 
telecasting programmes in regionalltribal 
languages as on date; 

(b) whether it is proposed to telecast 
programmes in more regionalltribal lan-
guages and dialects during the remaining 
years of the Seventh Five Year Pian; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor especially 
in view of the fact that AlA broadcasts pro-
grammes in over 140 languages and 
dialects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 

ROADCASTING (SHAI A.K. PANJA):, 
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(a) The following Ooordarshan Kendras 
produce and telecast programmes in their 
respective regionallanguages:-

1. Srinagar 

2. Jalandhar 

3. Delhi 

4. Lucknow 

5. Calcutta 

6. Guwahati 

7. Ranchi 

8. Cuttack 

9. Gorakhpur 

10. Nag pur 

11. Hyderabad 

12. Madras 

13. Bangalore 

14. Trivandrum 

15. UDK, Delhi CUpgrah Doordar-
shan Kendra) 

16. Bombay 

17. Rajkot 

18. Ahmedabad 

The above mentioned Kendras also tele-
cast programmes of specific interest to tri-
bals coming under their respective 
coverage zones. 

(b) and (c). With the implementation of 
the schemes included in the Seventh Plan, 
the number of Programme Producing 
Centres is expected to increase to 48 with 
consequential increase in the production 
of regional languages programmes. 

(eI) Doea not .... 

&llIbIllhmenl of Au .. Techi'lololY 
Centree 

8857. SHRI MOHANBHAI PATEL: Will 
the Minister of AGRICULTURE be pleased 
to state: 

Ca) whether there is any proposal to 
establish rural technology centres in each 
district of the country; if so, the details 
thereof; 

(b) the number of such centres, which 
have so far been established in the country 
and their number State-wise; 

(c) how far these centres are useful for 
agriculture purposes; 

(d) whether any foreign know-how has 
been obtained for the purpose; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TLiRE (SHRI YOGENDRA 
IViAKWANA): (a) The Department of Rural 
Development have under its consideration 
a proposal for establishing rural training 
and technology centres in the country. 
Tentatively. there is a target of setting up 
100 centres during the 7th Five Year Pian. 
Initially. it is proposed to cover 30 centres 
spread over the country. There is an outlay 
of As. 20 crores during the 7th Pian. The 
details regarding the objectives and func-
tions are being worked out. 

Cb) NIL 
(c) Does not arise as these Centres are 

yet to be set up. 

(d) No, Sir. 

(e) Does not arise. 

Construction of T.V. Tower .. PIIampure 

8858. SHRI MOHANBHAI PATEL: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 
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(a) the progress made so far in the con-
struction of the television tower at Pitam-
pura, Delhi; 

I (b) whether the progress of construction 
work is very slow and if so, the. reasons 
therefor; 

(c) the initial and the present estimated 
cost of construction of the tower; and 

(d) the time by which the construction 
work of the tower is likely to be 
completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a). The 167 M high RCC TV tower under 
construction at Pitampura has.reached a 
height of 158.5 metres. Besides, about 25% 
of work relating to fabrication of steel 
antenna mast has been completed. 

(b) No, Sir. The work is going on as per 
revised schedule at present. 

(c) The earlier estimated cost was Rs. 
2ti9.50 lakhs and the present estimated 
cost is As. 489.61 lakhs. 

(d) According to present indications, it is 
likely to be completed during 1988. 

Applications tor RegIstratIan of 
Publicatlorw 

8859. SHRI MOHANBHAI PATEL: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether a large number of applica-
tions for starting publications of daily 
newspapers, weeklies, monthlies, etc. have 
been received by Government; 

(b) if so, the number of applications for 
each category received during the year 
1986; 

(c) ~he number of applications cleared 
during the year and permission granted for 

. registration; 

(d) the number of applications pending 
as on 31 December, 1986 under each 
category; 

(e) the criteria, rules and regulations laid 
down for grant of permission and registra-
tion; and 

(f) the number of applications rejected 
during the year and the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) : 
(a) Yes, Sir. 

(b) and (c). Out of 15,008 applications 
received during the calendar year 1986, 
6,246 titles were cleared and 654 applica-
tions were pending at the end of the year. 
The information is not maintained 
periodicitywise. 

(e) These are governed in terms of the 
provisions of Press and Registration of 
Books Act, 1867, as amended from time to 
time. 

(f) 8,108 applications for title clearanoe 
were rejected during the year 1986 due to 
non-availability of the titles, etc. 

T,..,.. of Colonies to DDA 

8860. SHRI GANGA RAM: Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to state: 

(a) whether it is a fact that some of the 
regularised colonies in Delhi lying within 
the limits of N.D.M.C. have been trans-
ferred to the Delhi Development Authority , 

(b) if so, the particulars thereof; 

(c) whether Government propose to 
transfer some more such colonies to the 
DDA; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (8) No, Sir. 

(b) Does not arise. 

(c) and (d). There is no such proposal at 
present. 

CivIc Amenities In ReguIaMed Colonies 

8861. SHRI GANGA RAM: Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to state: 

(8) whether Government are aware that 
the residents of the reguJarised colonies 
like Sagarpur, Indira Park and Raghunagar 
which lie within the jurisdiction of the Delni 
Development Authority have been facing 
inconvenience and hardship for lack of 
civic amenities: and 

(b) if so, the time by which the essential 
civic amenities would be provided to the 
regularised colonies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). The 3 
colonies, viz. Sagarpur, Indira Park and 
Raghunagar are in the jurisdiction of 
M.e.D. The M.e.D. has reported that civic 
amenities in these colOnies are being pro-
vided by them. They have also undertaken 
various works like construction of 
approach roads, brick pavement of lanes 
and construction of drains in these colo-
nies which are in progress. The D.E.S.U. 
has reported that main parts of these colo-
nies have already been electrified and 
electric connections in electrified portions 
are given on demand subject to comple-
tion of usual formalities by prospective 
consumers. Facility of street lighting also 
exists in electrified parts of these colonies. 

Jndus1rt81 AeIaIIon. Bill 

8862. PROF. MADHU DANDAVATE: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether ~emment have consulted 

various Central Trade Union Organisa-
tions regarding the proposed Industrial 
Relations Bill; and 

(b) if so, the progress made so far in this 
process of consultation for evolving a con-
census on the proposed Bill? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) and (b). Some proposals 
for amendment to the Industrial Disputes 
Act, 1947 were considered by the Standing 
Labour Committee, a national tripartite 
forum representing employers, workers 
the Central and State Governments at its 
meeting held on 22nd and 23rd Sep-
tem ber, 1986. Subsequently, specific prop-
osals were discussed with the 
representatives of the Central Workers' 
Organisations at a meeting taken by the 
Minister of Energy and the Minister of 
Labour on 26th November, 1986. The prop-
osals are yet to be finalised. 

[Trans/ation] 

Central Vigilance Report on D.D.A. 

8863. SHRI BALWANT SINGH 
RAMOOWALIA: 

SHAI TEJA SINGH DARDI: 
DR. A.K. PATEL: 
SHRt C. JANGA REDDY: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the Central Vigilance Com-
miSSion has recently submitted its report 
on the irregularities being committed in 
the Delhi Development Authority; and 

(b) if so, the brief facts of these cases and 
the action taken or contemplated in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRV OF URBAN DEVELOPMENT 
(SHRI DALBfR SINGH): (a) and (b). The 
Central Vigilance Commission In its 
Annual Report for the period from 1-1-85 
to 31-12 .. 85 has made a reference to seven 
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works of the DDA inspected by the Chief 
Technical Examiners Organisation of the 
eve and the irregularities noticed in the 
same. The DDA has informed that they 
have received CTE's observations in 
respeCt of five works only, details of which 
along with the present position are given 
in the Statement below. 

STATEMENT 

(i) Secured Advance given for sub-
standard materials in the case of 
MIG Houses in Vikas Puri (Bodella). 

The work was inspected by the CTE (Chie! 
Technical Examiner) in January, 1984 and 
Paras pointing lapses in the release of 
secured advance were referred to DDA for 
investigation from vigilance angle vide their 
letter dated 13.6.85 

The case IS still under examination by the 
DDA as the record was not readily available. 
However I some of the record has been col-
tected and examined. Investigation shall be 
completed by the DDA once the complete 
record IS seized for which action IS already in 
hand. 

(ii) Construction of dining hall in the 
Asian Games. 

This work was inspected by CTE in 
December, 1982. Certain lapses in award of 
work were referred to the DCA for investiga-
tion from vigilance angle by CTE vide their 
letter dated the 31 st Jan uary, 1984. The inves-
tigation of the case involved Project Board 
decisions and were not earlier being investi-
gated by the Investigation Committee com-
prising CE (QC) & CE (Design), DCA. 
Recently it was decided that even cases 
involving Project Board decisions shall be 
investigated by the Investigating Committee. 
Accordingly, the case has been investigated 
by the Investigating Committee and it has 
given its findings: tt had been desired to 
examine the findings of the Investigating 
Committee in the light of the instructions of 
CTE. The cue was accordingly reviewed and 
the lettar add ..... d to CTE on the basis of the 
findings of thalnveatigating Committee seek-
ing their advice for further action to be taken 

in the matter, is being' sent to the CTE 
accordingly. 

(iii) Construction of Five Star Hotel at 
Sardar Patel Marg. 

The CTE had referred certain lapses 
regarding disposal of rock obtained from 
excavation, issue of mild steel on temporary 
works, issue of structural steet, not getting the 
earth work and rock cutting work done under 
the contract with M/s National Construction 
Co. and measurements of hard and soft rock 
done by truck measurement etc. vide their 
letter dated the 14th November, 1985. This 
case was also required to be investigated by 
the Investigating Committee because this 
project was one of the Asiad Projects. 

Requisite record is being collected and 
investigations made in this case. 

(iv) Construction of 96 MIG ana 96 LIG 
DUs in Dilshad Garden at G. T. 
Road. 

Charge-sheets for major penalty have 
already been issued by the DCA to five engi-
neers on 6-12-1985. The charged officers 
have requested for inspection of records. 
Inquity Officer has not yet been appointed. 

(v) Construction of Higher Secondary 
School for Delhi Administration at 
Nand Nagri. 

The case is at investigation stage by the 
DDA as replies of the concerned officials as 
well as the records are awaited/collected for 
thorough scrutiny of the case. 

[English) 

CoIItpMInIa Aplr181 DDA tor OcctlplIIIon 
of ReI",,, PIIIC8S 

8864. SHRI SyeO SHAHABUODIN: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether it is a fact that several c0m-
plaints have been made against the Dethi 
Development Authority for occupation or 
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destruction of places of religious 
significance; 

(b) if so, the brief particulars of the pend-
ing complaints relating to graveyards and 
mosques; and 

(c) the efforts made by Government for 
resolving these disputes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). The 
D.D.A. and Delhi Police have reported the 
following cases in this behalf:-

(i) Two encroachments of religious 
nature, one in village Kotla and 
other in Kalkaji, where boundar-
ies of Karbla and Mazar were 
extended, were removed by the 
D.D.A. The main religious struc-
tures were not affected by the 
clearance operation. It has also 
been reported that the area was 
re-encroached upon imme-
diately thereafter. 

(ii) The President, Wakf Board, 
Badarpur complained that new 
Railway Under Bridge proposed 
to be built at Pul Pahladpur would 
destroy the Muslim graveyard 
nearby. The site was visited by 
the Lt. Governor and some local 
leaders and it was decided to shift 
the line of the Under Bridge so 
that the fear of the graveyard 
being affected may not remain. 

IIodernII8IIon of Hlndustan Copper 
LImIted Plants at KhetrI and Dhenbad 

8865. SHAI H.N. NANJE GOWDA: 
SHAI S.M. GURADDI: 

Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether Union Government have 
sanctioned a scheme for modernisation of 
Hindustan Copper Limited Plants at Khetri 
and Dhanbad; 

(b) if so, the total expenditure involved 
on modernisation scheme at Khetri; and 

(c) the time by which the modernisation 
programme is likely • ~ be implemented? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS-
TRY OF STEEL AND MINES (SHRIMATI 
RAM DULARI SINHA) : (8) Hindustan 
Copper Limited (HCL),a public sector 
undertaking under the Department of 
Mines, has two mining cum-metallurgical 
Units namely at Khetri Copper Complex 
(KCC) in Rajasthan and Indian Copper 
Complex (ICC) at Ghatsila in Bihar. The 
Govt. have sanctioned shcemes for de-
bottlenecking/modernisation of the smel-
ters and refineries at KCC and ICC. setting 
up of a tailing disposal system at ICC and 
expansion of a by-product recovery plant 
at ICC. 

(b) The capital cost sanctioned for the 
modernisation/de-bottlendcking at KCC is 
Rs. 21.20 crores. 

(c) The modernisation/de-bottlenecking 
programme of the smelters and refineries 
;s expected to be completed by the end of 
1989. 

Expansion of Madr. Fertilizer Plant and 
new Fertilizer Unit In TamI Nadu 

8866. SHRI K. RAMAMURTHY: Will the 
MInister of AGR'CUL TURE be pleased to 
state the reasons for the inordinate delay in 
clearance by the centre, for expansion of 
Madras fertilizers plant and setting up of 
new fertilizer unit during the Seventh Plan 
in Tamil Nadu? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
PRABHU)' Seventh Five Year Plan does 
not envisage either expansion of Madras 
Fertlhzers Limited (MFL) or setting up of a 
new fertlltzer unit in Tamil Nadu. However 
proposals for expansion of MFL and of a 
fertilizer unit in Private Sector have been 
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received. A decision on these proposals 
can be taken after the regional demand-
supply gap, availability of feedstock, raw 
material, cost of transportation, etc. have 
been. worked out. 

[Trans/ation] 

Soil Conservation Schemes in Hili Areas 

8867. SHRI HARISH RAWAT: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Union Government propose 
to take over the responsrbility of formulat-
ing and financing schemes relating to soil 
conservation in hill areas of the country 
from State Governments if so, the details 
thereof; and 

(b )if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) No, Sir. 

(b) Land and Agriculture being State 
Subjects, the State Governments are 
responsible for formulation and execution 
of soil conservation schemes in the State 
including hill areas. Government of India, 
however, provides central assistance to 
supplement the efforts of State Govern-
ments to tackle the problem of soil erosion 
in the hill areas. 

Unldng of Pay with Production In SAIL 

8868. SHRI BALWANT SINGH 
RAMOOWALlA: 

SHRI TEJA SINGH DARDI ~ 

Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether there is a proposal to link 
pay with production for executive officers 
in the Steel Authority of India Limited; 

(b) if so, the details thereof: 

(c) the reaction of the executive offiters 
thereto; 

(d) whether implementation of the prop-
osal has been withheld for the time being; 
and 

(e) Jf so, the reasons therefor? 

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRt 
VASANT SATHE): (a) to (c). The need for 
linking the pay reVision with production 
and productivity was discussed between 
the Management of SAIL and the represen-
tatives of Steel Executives Federation of 
India (SEFI) representing the executives of 
SAIL on 28th and 29th October, 1986. SEFI 
felt that they would like to further discuss 
this matter in their respective plants and 
Un its and then come up for further discus-
sions with the Management of SAIL. 

(d) and (e). The matter is still to be dis-
cussed with SEFI. 

Limestone Deposits in Jaisalmer 

8869. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether huge limestone deposits 
have been found in Jaisaimer district in 
Rajasthan; 

(b) if so, the quantity thereof; 

(C) whether this limestone is of superior 
quality than found elsewhere in the coun-
try; and 

(d) If so, the steps taken by Union 
Government to exploit it? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS-
TRY OF STEEL AND MINES (SHRIMATI 
RAM DULARI SINHA): (a) and (b). Yes. 
Sar. Geological Survey of India have esti-
mated a reserve of about s60 million 
ton nes of limestone in Jaisalmer district of 
Rajasthan. 

lC) Jalsalmer limestone is of low silica 
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super SMS grade. Limestone of this grade 
is available only in a few other places in 
Meghalaya and Uttar Pradesh and to a 
limited extent in Himachal Pradesh and 
Madhya Pradesh. 

(d) Detailed exploration is being carried 
out by Rajasthan State Mineral Develop-
ment Corporation. 

[English] 

NBCC Outstanding 8Uls for Works done 
in West Asia 

8870. SHRISATYENDRA NARAYAN 
SINHA: Will the Minister of URBAN 

As on Total 

DEVELOPMENT be pleased to state: 

(a) whether the National Building C0n-
struction Corporation has a large number 
of bills outstanding against the vario .. 
Government agencies in West Asia; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). The 
National Buildings Construction Corpora-
tion has contracts in Libya, Iraq and Y.emen 
Arab Republic. The poSition of the out-
standing dues is as under:-

Name of the 
country out·standing dues 

Outstanding against 
bills submitteed 

Libya (28.2.87) 

(28.2.87) 

(31.3.87) 

As. 41.32 crores Rs. 31.55 crores 

Iraq Rs. 16.89 crores Rs. 62.92 crores 

Vemen 
Arab 
Republic 

Rs. 1.34 crores Rs. 0.84 crores 

Supel'sa •• ion of MunIcIpIII CorporaIIona 

8871. SHRIMATI KISHORI SINHA: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the total number of urban municipal 
corporations superseded in 1986; 

(b) whether this number has been grow-
ing since 1980; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) A list of super-
seded municipal corporations as on 
31.12.1986 is given in the Statement-I. 
below 

(b) and (c). Holding of elections to and 
supersession of the urban local Bodies 
being within the jurisdiction of the State 
Governments, the information furnished 
by the various State Govemments is given 
in the Statement-II. below. 

STATEMENT-I 
USI of MunicIpal Corporations which .'and Suptlf'Nd«/IO'-olwid 

S.No. Name of state Name of city Since when 

1 2 3 4 
1. Andhra Pradesh ViJaywade Sept.'. 
2. Vlahakhapatnam Sept,'. 
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1 2 3 4 

3. Auam Gauhati 30.12.82 

.. " Bihar Bhagalpur 25 .. 9.1979 

5. " Gaya 18.11.83 

8. Muzaffarpore 18 .... 1881 

7. Kerala Cali cut 1.10.1984 

8. Cochin 1.10.1814 

9. Trivandrum 1.10.1884 

10. Madhya Pradesh Dew" 1982 

11. Jabalpore 28.4.1883 

12. II Katni 1.1.'.' 
13. Khandwa 1.1.1911 

14. Raipur 1984 

15. Rajnandgaon 1_ 

16. RaUam 1.1.1881 

17. Rewa 1.1.1881 

18. Satna 28.1.1.' 

19. Ujjain 1_ 

20. Maharashtra Amraoti 15.&1_ 

21. .f Aur_gabad ,. 
22. Kalyan 1. 10. 1 lIS 

23. Naaik 7.11.1112 

24. Punjab AmrItaar 1.4.77 

25. " Jallunder 1.4.1877 

28. Ludh .... 1.4.1177 

. 27. Tamil Nadu CoImbatore 1.5.1.' 
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28. Tamil Nadu 

29. 

30. Uttar Pradesh 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

1. Haryana 

2. J & K. 

3. Tamil Nadu 

4. Madhya Pradesh 

5. Tripura 

6. Bihar 
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Madras 1.12.73 

Madurai 27.7.1984 

Agra 1.7.73 

Allahabad 14.9.74 

Bareilly 1981 

Gorakhpur 1981 

Kanpur 1.7.1973 

Lucknow 1.7.1973 

Meerut 1981 

Varanasi 1.7.1973 

STATEMENT-II 

Nil information. 

Nil information. 

There are 3 Municipal corporations. They stand superseded-2 
since 1973 and one since 1981. Hence the information is not 
relevant to the present Question. 
Nil information. 

Nil information. 

Nil information. 

There are 6 Municipal Corporations in the State. Election to Patna 
Corporation held and Corporation is functioning. Elections to 
Ranch. and Darbhanga Corporation also held but election of 
Mayor and Oy. Mayor is yet to be held. Action being taken to hold 
elections at Muzaffarpur, and Bhagalpur as early as possibltl. The 
formation of wards at Gaya is not yet complete. In all these places 
such as Ranchi, Muzaffarl'ur, Bhagalpur, Darbhanga and Gaya, 
administrator appointed but they cannot be termed as 
superseded because they have fecently been converted from 
Municipality to Corporation. 
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[Translation] 

Enquiry against the Officials of Horticul-
ture Department of D.D.A. 

88'12. SHRI KAMLA PRASAD RAWAT: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the number of employees of Horticul-
ture Department of Del hi Development 
Authority against whom Vigilance Depart-
ment of the D.D.A. is conducting enquiry; 

(b) the number of cases investigated; 
and 

S. Natu re of Penalty 
No. imposed 

1. Minor 

2. Major 

3. Recordable warning 

[English] 

Development of Doordarshan During 
1987-88 

8873. SHRI AMARSINH RATHAWA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the Plan outlay for the year 1987-88 
for development of the Doordarshan; 

(b) the details of the work likely to be 
undertaken by the Doordarshan during the 
year 1987-88; and 

(c) the location of low power and high 
power transmission cent. es likely to be 
established during 1987-88? 

THE MINISTER OF STATE OF THE 

(c) the action taken against the 
employees/officers found guilty? 

THE MI~STER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) 109. 

(b) The Delhi Development Authority 
has informed that there are 20 cases at 
different stages of inquiry. 

(c) The details are given below:-

No. of Officials/Officers 

1 

2 

1 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
An outlay of As. 150.00 crores has been 
provided to Doordarshan under the 
Annual Plan, 1987-88 for development of 
TV facilities in the country. 

(b) and (c). Besides commissioning of 
TV studio Centres at Ahmedabad, Jaipur, 
Bangalore. Hyderabad, Guwahati, Silchar, 
Dibrugarh, Kohima and Imphal. a Central 
Production Unit at Delhi and introduction 
of second channel service at Calcutta and 
Madras, 6 high power and 63 low power 
transmitters are envisaged to be set up dur-
ing 1987-88. The locations of 6 high power 
and 40 low power transmitters are given in 
the Statement below. The location of the 
remaining low power transmitters would 
depend upon availability of sites and con-
struction of buildings. etc. 
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ITATEMENT 

State/Union High Power Low Power 
Territory Transmitter Transmitters 

(10KW/1KW) (100 W/2x10W) 

1 2 3 

STATE 

1. Anethra Pradesh Oog0l8 

2. ~un8ChaIPTadesh Along, Bomdila, Tawang. Ziro, 
Seppa, Tezu.Passighat. 

3. AlUm Dibrugarh Jomat 
SitCh.r 

4. Gujarat Amreji, Palanpur 

5. Himachal Pradesh Charamuta. Bilaspur 

6. Kamataka Chickmagalur 

7. Ker ... Matappuram. Kasargod 

a. w.dhya Pradesh Sh.hdol. Ambikapur. Guna. 

9. Mahar...,t,. Ratnagiri, Bid, Buldana. 
G.dhchiroli, Yay.tm.' 

10. Manipur Imphal 

11. Meghal.ya Tura Jowai 

12. Mizoram AiDwaI Lung'.; 

13. NagIII_d Kohirna 

1.t. ons. Jeypore. Baripada, Sunderg.rh 

15. Tamt. Nadu Dharamapuri 

18. un. PradeIh Tanakpur, Lalitpur, Almora 

17. well Bengal Kalimpong 

UNION TERRITORY 

1. AndanIM & Ncobe, Mayabu"der 
1a •• ndI 

2- IAkIMdw8ep Amini, Andrott, Chetlet, 
Kalpeni, Kilian 
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PlCNnoIon ~ fOr production 
cedN In AIR • T.V. 

8874. SHRI OAL CHANDER JAIN: Will 
the ~inister of INFORMATION AND 
BROADCASTING be pleased to state: 

(8) how many times the recruitment 
rules have been relaxed or mOdified since 
1983 to improve the promotion prospects 
for the regular programme cadre of A.laR 
and T.V 

(b) whether persons of this cadre were 
promoted as Deputy Director General 
within two years of getting the selection 
grade in Station Director's grade; 

(e) how do the promotion prospects of 
persons in the production cadre compare 
with those in the programme cadre; 

(d) if their prospects are not comparable. 
the reasons thereof; and 

(e) the steps contemplated to being par-
Ity In the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (8) 
All promotions normally take place 
according to the notified recruitment rules. 
However, the recruitment rules are 
relaxed/modified in public interest in . 
exceptiona' circumstances when persons 
with requisite qualifications/service are not 
available for eromotion to the higher grade 
or alternative methOd of recruitment is not 
available in the recruitment rules. 

(b) Yes, Sir. 

(c) to (e). It is not correct to draw. a 
comparison between officers of Pro-
gramme. Cadre and Staff Artists in matter 
of promotion. etc. as both these categories 
have been independent right from the 
beginning in terms of duties, responsibili-
ties, qualifications and service conditions. 
The Govemment, however, evolved a 
scheme in 1982 under which the erstwhile 
Staff Artists converted as Government sar-

vanta nave been made eligible for promo-
tion to the posts in the regular programme 
cadre. 

PronIoIIonIII A ..... In A.I.R. 

8875. SHRI CAL CHANCER JAIN: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the officers in the All India 
Radio who were working as transmission 
executives and programme executives in 
1963-64 have become station Directors 
and Deputy Director Generals on account 
of promotion channel in this cadre; 

(b) whether the persons in the AJ. R. who 
were working as script writers and as pro-
ducers in 1963-64 were not given promo-
tion as they were working on contract; 

(c) if so, whether Government will give 
weightage to these producers who are 
being regular employees in the matter of 
promotion; and 

(d) if so, how many producers will be 
fixed up in the Deputy Director General's 
grade and how many will get Station Direc-
tor's Selection grade? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHAt A.K. PANJA) 
(a) Some of the officers who were working 
as Transmission Executives and Pro-
gramme Executives in 1963-64 are pres-
ently working as Station Directors or 
Deputy Director Generals. While none of 
them has risen to the rank ol'oeputy Direc-
tor General entirely through promotion 
channels, only a few Station Directors (As. 
1500-2000) have risen to this post entirely 
through promotion channels. 

(b) The Script Writers and Producers 
working on contract basis in 1963-64 were 
eligible for 100% limited selection/promo-
tion to higher posts in their own field 
according to the Recruitment Rules in 
force from time to time. 
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(c) and (d). No, Sir. Staff Artists con-
verted as Government Servants are eligible 
for promotion to the posts in the regular, 
programme cadre in accordance with pro-
visions of the recruitment rules. 

Supply of Drinking Water to Delhi from 
Tehri Dam 

8876. SHRI PRATAPRAO B. BHOSALE: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether it is a fact that the residents 
of Delhi have been assured supply of raw 
water to meet the need of drinking water 
on completion of the Tehri Dam; and 

(b) if so, the quantum of water proposed 
tQ be supplied during the period 1987-88 to 
1989-00? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) No such com-
mitment has so far been received from the 
Uttar Pradesh Government for supply of 
raw water from Tehri Dam on its 
completion. 

(b) The requirement of water by 1990 is 
estimated to be 592 mgd and in order .to 
achieve this production 3 proposals have 
been worked out. Further augmer.tation of 
water supply is dependent on release of 
additional raw water by the neighbouring 
states. 

[Translation] 

UpgradatIon of Akashwanl Kendr_ In 
un. Pradesh 

8877. SHRI HARISH RAWAT: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Government propose to 
upgrade some of the existing Akash.wani 
Kendras in Uttar Pradesh during 1987-88; 
and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA) 
(a) and (b). No. Sir, not during 1987-88. 
However. there are proposals included in 
the 7th Plan for upgradation of Akashwani 
Kendras at Lucknow, Allahabad and 
Varanasi. 

AIR Relay Centre at Oharchula or 
Munsiari 

8878. SHRI HARISH RAWAT: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether programmes of AIR are not 
received properly in some parts of the 
Dharchula and Munsiari sub-divisions of 
Pithoragarh district in Uttar Pradesh' 

(b) whether Government propose to set 
up a relay centre at Dharchula or Munsiari 
in order to ensure that AI R programmes 
are received clearly in this area; 

(c) If so, by what time; and 

(d) if not, the steps being taken to ensure 
that the programmes are received in these 
areas quite clearly? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) Yes, Sir. It is a fact that radio coverage 
on Medium Wave is not available at Dhar-
chula and Munsiari sub-divisions of Pitho-
ragarh district. However, Short Wave 
support service from Lucknow and Delhi 
are available to this district. 

(b) No, sir. 

(c) Does not arise. 

(d) Proposals to upgrade the existing 
Short Wave transmitters at Lucknow and 
Delhi to High Power have been included in 
the 7th Plan. With the implementation of 
these schemes the reception of Short 
Wave service wi~1 further improve in Pitho-
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ragarh district including Dharchula and 
Munsiari. 

Consumption of Fertilizer In Hili Areas 

8879. SHRI HARISH RAWAT: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the per hectare consumption of fertil-
izers in hill areas of the country' 

(b) whether it is less than the national 
average; and 

(c) if so, the measures proposed to be 
taken by Government to increase the con-
sumption of fertilizers in hill areas? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRt YOGENDRA 
MAKWANA): (a) and (b). Data on con-
sumption of fertilisers is collected by 
States on District/State-wise basis. Since 
the entire district may not fall in the cate-
gory of hilly areas, it is not possible to 
collect statistics on fertiliser consumption 
exclusively for hill areas of the Country. 
However, according to the information 
supplied by States, the per hectare con-
sumption of fertilisers in hilly States like 
Himachal Pradesh, Assam, Manipur, 
MeghaJaya, Nagaland, Sikkim and Tripura 
IS less than the all India estimated per hec-
tare consumption of about 50 kgs. during 
the year 1986-87. 

(c) The following measures are being 
taken by the Government to increase the 
consumption of fertilisers in the Country 
including hill areas:-

(i) Adequate and timely availability 
of fertilisers through domestic 
production and import has been 
ensured. 

(ii) State institutional agencies and 
suppliers of fertilisers are 
impressed upon to open retail 

outlets for sale of fertilisers in 
hilly and inaccessible areas. 

(iii) In order to ensure easy availabil-
ity of fertilisers near the consum-
ing centre, the number of sale 
poi nts were raised from 1.11 lakh 
on 30.11.1981 to 1.61 lakh on 
31.3.1986. 

(iv) Delivery of fertilisers is made on 
Government account upto block 
headquarter all over the Country. 

(v) A sum of Rs. 260 crores was 
released as short-term loan to 
States for purchase and distribu-
tion of agricultural inputs, includ-
ing fertilisers during 1986-87. 

(vi) 'Lead Fertiliser supplier' system 
has been introduced rJnderwhich 
State Governments will indentify 
a Lead fertiliser supplier at State 
and district level who will take up 
various promotional activities in 
each district. 

[English] 

Allotment of Government Accommoda-
tion to Dependents of RetiredlDece_ed ' 

Emplpyees 

8880. PROF. NARAIN PARASHAR: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the number of applications received 
for allotment of residential accommoda-
tion from the dependents of the retired/de-
ceased Central Government employees in 
the Union Territory of Delhi during the last 
three years; 

(b) the number of cases in which allot-
ment has been made and occupation given 
to the applicants under the above catego-
ries during the last three years, year-wise: 
and 

(c) whether Government propose to 
further liberalise the rules in force? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIRSINGH): (a) No such statis-
tics are being maintained. 

(b) A statement is given below. 

(c) No such proposal is under considera-
tion, at present. 

STATEMENT 
The Number Of Ad-Hoc Allotments Made On Retirement/Death Grounds During 

1984- 1986 

Type of 
Accommoda-
tion. 

1984 

DEATH RETIRE-
MENT 

1 2 3 

"A' 75 93 

"B' 90 156 

'C' 5 7 

'D' 3 

'E' 1 

'S' 

Hostel 

Total: 170 260 

SpecIal Courts for ca_ under Land 
CetllngAct 

8881. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether Government propose to set 
up special courts for trial of cases under 
the Land Ceiling Act in the States so as to 
avoid harassment to the concerned parties 
on account of delay in the disposal in ordi-
nary course: 

(b) if so, tt}e likely date by which the 
courts would be set up; and 

{ot if not, the reasons \ therefor and the 

YEAR 

1985 1985 

DEATH RETIRE- DEATH RETIRE-
AlENT MENT 

4 5 6 7 

85 164 102 178 

133 334 52 128 

14 47 21 68 

2 8 43 

2 2 

4 

1 

234 548 183 423 

steps taken to expedite the disposal of 
these cases ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINIST~Y OF 
AGRICULTURE (SHRI VOGENDRA 
MAKWANA): (8) to (c). Land is a State 
subject. The question of setting up of spe-
cial courts for trial of cases under Land 
Ceiling Act in the States by the Central 
Government, therefore. does not arise. 
However. States have been adviaed to c0n-
sider creation of Tribunals under Article 
323-8 of the Constitution and/or creation 
of special courts/Bench in High Court in 
consultation with the concerned High 
Courts for quick disposal of ceiling cases. 
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Spec.al courtslTribunals exist in Andhra 
Pradesh, Jammu & Kashmir. Kamataka 
and Tamil Nadu. Government of Bihar has 
also enacted a law for setting up a Tribunal 
under Article 323-B of the Constitution. 

" 

8882. SHRI YASHWANTRAO GADAKH 
PATIL: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a> whether National Fertilizers Umited 
has taken measures to conserve energy; 

(b) if so, the details thereof and the 
results achieved: and 

(c) whether any other public sector ferti-
lizer plants have also introduced energy 
conservation schemes 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
PRABHU): (8) Yes, Sir. 

(b) National Fertilizers Ltd. has taken the 
following energy conservation 
measures:-

(I) Short-term measures: 

Short-term measures in the form 
of check-list systems consisting 
of 

(a) good house keeping. 
(b) check on boiler operation. 
(c) check on heat exch8ngerl 

and conden .... • perfor-
mance" 

(d) check on cooling .. t« 
and pollution mal\age-
ment.and 

(e) check on inaulation,etc. to 
quote. few. 

(II) MedIum·term trNNISUt8S: 

ta) .. Revamping of CAN Plant at 
.Ifi. NangaI ; 

(b) Retrofitting of existing bait-
ers at NangaI; 

(c) Usage of Microprocess 
based instrumentalion in 
steam generation plants of 
Nangal, Bhatindaand Pani-
pat Units; 

(d) Carrying out modificationI 
i" the design of u-Tube 
exchangers in the Synthe-
sis Loop of Ammonia plant 
at Panipat and Bhdnda; 

(e) Replacement of the trxist-
ing baskels of Ammonia 
Converter with improved 
design at Bhatinda and 
Panipat Units; 

(f) Usage of sprayers in the 
prilling towers at Bhatinda 
and Panipat;and 

(g) Revamping of Carbon rec-
overy sections at Bhatinda 
and Panipat Units 

(III) Long-term measures: 

(a) Setting up of a fourth boiler 
at Nangal; 

(b) Replacement of Electroly-
sis plant with Naphtha 
Reformation and PSA 
Units for production of 
pure hydrogen gas; and 

(e) Setting up of 15 x.2 MW 
Captive Power Plants at 
Bhatinda and Panipat 
Units. 

The measures whlCh have already been 
completed, have resulted in savings- to the 
extent of As. 511 Iakha. As. 800 lakhs and 
Rs. 500 latchs (Approximately) during the 
years 1984-85, 198!H16 and 1986-87. 
respectively. 

(c) Vas. Sir. All other fertilizer public sec:-
tor undQr _ings have either introduced or 
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initiated action for energy conservation 
measures. 

Cess Collection for Beedl Workers Wel-
fare Fund in Maharashlra 

8883. SHRI YASHWANTRAO GADAKH 
PATIL: Will the Minister of LABOUR be 
pleased to state: 

(a) the amount of cess collected for 
Seedi Workers Welfare Fund in Maharash-
tra during the last three years; and 

(b) the expenditure incurred out of the 
fund on the various welfare schemes for 
baedi workers in the States during these 
years ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) The amount of cess col-
lected for Seed; Workers Welfare Fund in 
Maharashtra Region during the last three 
years is as under: 

1. 1984-85 Rs. 31,97,076 

2. 1985-86 Rs. 32,17,609 

3. 1986-87 Rs.32,48,636 

Total: Rs. 96,63,321 

(b) During these years an expenditure of 
Rs. 77,24,921 was incurred on the Welfare 
Schemes for Beedi workers in Maharash-
tra Region. 

Assistance 10 Maharashtra for Raising 
Fodder Crops 

8884. SHRI YASHWANTRAO GADAKH 
PATIL: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether any assistance has been 
given to Maharashtra for raising fodder 
crops in the drought affected areas; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEVELOPMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 

OF AGRICUL TUAE (SHAI YOGENDRA 
MAKWANA): (a) and (b). Central assist-
ance is not given for raising fodder crops 
under drought relief. However, assistance 
is provided for items like cattle care and 
fodder supply, cattle feed,etc. A ceiling of 
expenditure of Rs. 0.84 crores has been 
sanctioned to the Government of Maha-
rashtra for these items during post-
monsoon period of 1986 in the drought 
affected areas. Besides, Central Govern-
ment also meets full cost of transportation 
of fodder from surplus areas to drought 
affected areas. 

Prawn Culture in Kerala 
8885. PROF. K.V. THOMAS: Will the 

Minister of AGRICULTURE be pleased to 
state: 

(a) the steps taken for culturing and cul-
tIVation of prawn in the back waters of Ker-
ala and other States during the last three 
years; and 

(b) the details of the on-going projects 
undertaken to enhance output of prawn in 
the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) Four projects for the 
development of brackishwater farms have 
been sanctioned for Kerala under a Cen-
trally sponsored scheme in the past three 
years. A total of 23 projects, including the 
four projects for Kerala, have been sancti-
oned so far for the development of brack-
ishwater farms for prawn culture, covering 
the States of Andhra Pradesh, Gujarat, 
Kerala, Maharashtra, Orissa, Tamil Nadu, 
West Bengal, Haryana and Union Territo-
ries of Pondicherry and Goa, Daman and 
Diu. 

The Marine Products Export Develop-
ment Authority (MPEDA) under t~e Minis-
try of Commerce are also promoting 
prawn farming in the coastal States. The 
MPEDA through their regional offices, are 
assisting the farmers in the preparation of 
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feed. feasibility reports, provide technical assist-

ance and guidance in marketing. The 
MPEDA also has a scheme to provide sub-
sidy for development of farms, establish-
ment of small scale hatcheries and for the 

(b) The details of the brackishwater tarm 
projects sanctioned by the Ministry of Agri-
culture are as follows:-

SI. ".lame of Project State Estimated Cost 
No. (As. in lakhs) 

1. Polekurru (I Stage) Andhra Pradesh 26.75 

2. Polekurru (II Stage) Andhra Pradesh 12.60 

3. Balachadi Gujarat 25.48 

4. Poyya Kerala 23.62 

5. Ayiramthengu Kerala 6.37 

6. Njarakkal Malippuram Kerala 19.60 

7. Pala.kari Kerala 21.98 

8. Asangaon Maharashtra 24.78 

9. Badapokharan (hatchery) Maharashtra 23.10 

10. Ansure Maharashtra 31.80 

11. Mudirath (Phase I) Orissa 8.00 

12. Mudirath (Phase II) Orissa 6.00 

13. Binchinapalli Onssa 78.04 

14. Panaspada Orissa 126.78 

15. Sartha Orissa 6.68 

16. Agreepalli (hatchery) Orissa 21.00 

17. Thondiakkadu Tamil Nadu 24.50 

18. Chandanpin West Bengal 19.60 

19. Kadirabad West Bengal 19.60 

20. Karukalacherry Pondicherry 2.42 

21. Yanam Pondicherry 14.38 

22. Chorao Goa 19.70 

23. Sultan pur Haryana 6.00 

The MPEDA has undertaken a project 
for the establishment of a tiger prawn 
hatchery with a capacity of 25 million seed 
per annum at Gopalpur in Orissa and has 

proposal for another prawn hatchery with 
40 million capacity to be established in 
Andhra Pradesh. 
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8886. PROF. K. V. THOMAS: \ViU the 
Minister ot AGRICULTURE be pleased to 
state: 

(a) the schemes of the Coconut Board 
tor the development of coconut cultivation 
and products connected with coconut; 

(b, the amount spent by the Coconut 
Board in this regard during 1984-85, 1985-
86 and 1987-88; and 

'c) the action taken by the Coconut 
Board to control root-wilt disease in 
coconuts? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRt VOGENDRA 
MAKWANA): (8) The following schemes 
aimed at development of coconut cultiva-
tion and products connected with coconut 
are befng implemented by the Coconut 
Development Board.-

1. Project for expansion of area 
under coconut. 

2. Production of Quality Coconut 
Seedlings. 

3. Establishment of Hybrid Seed 
Farms and Hybrid Pilot Testing 
Centres in Tamil Nadu. 

4. Project for providing financial 
assistance for irrigation facilities 
to coconut growers. 

5. Project for coconut plantations 
on canal embankments in Orissa. 

6. Coconut plantations on Khas 
lands in Tripura. 

7. PrOieCt tor promoting primary 
processing and marketing 
activities. 

8. Eltlbliahment of Coconut Tech-
nolOgy Development Centre. 

8. Production and distribution of T 
X 0 hybrid l88dIings. 

10. Establishment of hybrid seed 
gardens for production of D X T 
hybrids. 

11. Establishment of Demonstration-
cum-Seed Production Farm for 
coconut. 

12. Project for providing assistance 
for removal of Tatipaka disease 
affected palms in Andhra 
Pradesh. 

(b) The amount spent by the Coconut 
Development Board during the three years 
IS given below:-

1984-85 Rs. 155.998 lakhs 

1985-Be Rs. 122.548 lakhs 

1986-87 As. 105.296 lakhs 

(c) The Coconut Development Board 
has Implemented the following schemes to 
control root wilt disease in coconut at a 
total cost of As. 97.229lakhs:-

(I) Project for providing financial 
assistance to coconut growers 
for the removal of root wilt 
affected palms in Kerala. 

(if) Project for prov.ofng financial 
assistance to coconut growers 
for the removal of root wilt 
affected palms in Tamil Nadu. 

[Translation) 

DeIMnd tor FUrM tor Children 

8887. DR. CHANDRA SHEKHAR TRI-
PA THI: Will the MInister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

(a) whether there IS an increasing 
demand for chi'dren's films; and 

(b) if so, the steps taken to meet the 
demand? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) and (b). No survey nas been made by 
the Government to assess the demand for 
children's films. However, the Children's 
Film Society, India is engaged in the task of 
promoting the children's film movement in 
the country. Thus, in the first nine months 
of 1986-87, the Society covered nearly 11 
lakh children through cinema shows, 
through its mobile van and by organising 
22 mini festivals. In addition, there were 85 
telecasts of its films from different Ooor-
darshan Kendras. The Society plans to 
produce six feature films and three short 
films during 1987-88. It will also organise 
an Internation.al Children's Film Festival in 
November 1987. 

[Eng/ish] 

Assistance to States tor Rural 
Development 

8888. SHRI G.S. BASAVARAJU: 

SHRIMATI BASAVARAJES-
WARI: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government have released 
the first instalment of Central assistance 

Programme 

tRDP 

NREP 

ALEGP 

DPAP 

DOP 

for rural development programmes to the 
States for the current financial year; 

(b) if so, the total assistance given to 
each of the State and Union Territory; 

(c) whether the amount provided to the 
States in this regard during the last year 
has been fully utilised; and 

(d) the extent to which the Central assist-
ance for rural development will be higher 
during the current year than the last year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENORA 
MAKWANA): (a) to (C). Statements I to VI 
showing State-wise funds released as first 
instalment of Central assistance dUring 
1987 -88 and those released and utilised 
dunng 1986-87 under the major rural 
development programmes of IAOP, NAEP, 
RLEGP, DPAP and DDP are given below. 
The picture of full utilisation of funds will 
be available only after complete quarterly 
reports for the States/UTs are received. Till 
then the information on the basis of the 
~vailable reports has been furnished. 

(d) The details of 1986-87 Central 
releases are given below. The Central allo-
cations for 1987-88 will be finalised after 
the budget has been passed. 

(As. crores) 

1986-87 actual Central 
releases 

279.67 

479.75 

652.18 

45.66 

38.50 
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ITATEMENT-' 

ReINs .. Of Fund Under IRDP During 1987 .. 18 

(Aa. '.khs) 

St. No. Name of the States/UTs Central ,elease 
1st instalment 

1. Andhra Pradesh 1088.929 

2. ~unach.1 Pradesh 32.000 

3. Assam 341.700 

4. Bihar 2052.520 

5. Gujarat 530.747 

a. Haryana 168.330 

7. Himachal Pradesh 99.390 

8. J&K 95.211 

S. Karnataka 615.023 

10. Kerala 408.908 

11. Madhya Pradesh 1462.486 

12. Maharashtra 1100.125 

13. Manipur 32.277 

14. Meghalaya 14.472 

15. Mizoram 40.000 

16. Nagaland 42.000 

17. Orissa 638.051 

18. Punjab 181.720 

19. Rajasthan 718.800 

20. Sikkim 8.000 

21. Tamil Nadu 1058.828 

22. Tripura 38.250 

23. Uttar PraCtesh 2912.895 

24. West Bengal .". 1044.252 
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81. No. Name of the StateslUTs 

25. A&N Islands 

26. Chandigarh 

27. D&N Haveli 

28. Delhi 

29. G.D & Diu 

30. Lakshadweep 

31. Pondicherry 

ALL INDIA: 

STATEMENT-II 

Written Answers 198 

Central rel_ 
1 st Instalment 

8.000 

4.000 

20.000 

16.000 

14771.712 

Central Releases And UtUisation Of Funds DUring 1986-87 Under IRDP. 

(Rs.lakhs) 

81. Name of the Statesl Central UtUisa- Period 
No. UTs. Release- tion upto 

1 2 3 4 5 

1. Andhra Pradesh 1889.78 4684.37 March,87 

2. Assam 628.30 667.01 Sept.. 86 

3. Bihar 3382.514 9500.38 Feb .• 87 

4. GUlarat 989.74 2321.05 March,87 

5. Haryana 445.58 893.43 March,87 

6. Himachal Pradesh 218.88 564.13 February, 87 

7. J&K 348.19 471.89 Feb., 87 

8. Karnataka 1086.90 2048.06 Feb .• 87 

9. Ker.'. 1043.98 1174.58 March,87 

10. Madhya Pradesh 2536.89 4593 76 March. 87 

11. Maharashtra 1732 75 4015.50 March,87 

12. Manepur 77.41 229.94 Feb., 87 

13. Meghalaya 81.55 203.74 Feb .• 87 

14. Nagaland 126.00 92.09 Feb., 87 
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1 2 3 4 5 

15. Orissa 1237.73 1660.14 Jan., 87 

16. Punjab 812.49 1410.48 March,87 

17. Rajasthan 1185.63 1598.53 Feb., 87 

18. Sikkim 21.05 33.39 March,87 

19. Tamil Nadu 2097.56 4322.20 March,87 

20. Tripura 142.75 372.11 March,87 

21. Uttar Pradesh 5014.83 10848.82 March,87 

22. West Bengal 1935.15 2360.76 Feb., 87 

23. A&N Islands 45.15 30.85 Feb. f 87 

24. Arunachal Pradesh 243.52 295.31 March,87 

25. Chandigarh 1.73 March,87 

26. D&N Haveli 23.79 16.38 March, 87 

27. Dethl 100.58 69.78 Feb., 87 

28. G.D. & Diu 166.25 110.28 Feb., 87 

29. Lakshadweep 11.095 9.27 Oct., 86 

30. Mizoram 284.68 243.13 March,87 

31. Pondicherry 76.75 48.20 Feb., 87 

ALL INDIA: 27967.47 55491.09 

Matching amount has to be provided by the State Govts. 

STATEMENT -III 

The ,.t /".talment Of Central Assistance Released To States/UTS. Under NREP During 
1987- 88 

81. State/UT Central assist- Foodgrains 
No. anee released released--

(Rs.lakhs) (MTI.) 

1 2 3 4 

1. Andhr. Pradesh 609.75- 48715 

2. AsMm 320.00 10230 
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1 2 3 4 

3. Bihar 1621.51* 72045 

4. Gujarat 525.63 18765 

5. Haryana 148.13 5285 

8. Himachal Pradesh 95.63 3070 

7. Jammu & Kashmir 118.13 3770 

8. Karnataka 735.63 23500 

8. Kerala 600.63 19200 

10. Madhya Pradesh 529.50 42290 

11. Maharashtra 509.25- 11200 

12. Manipur 17.50 500 

13. Meghalaya 24.38 715 

14. Nagaland 19.38 555 

15. Ori_ 703.13 22445 

18. Punjab 158.13 5645 

17. Rajasthan 618.75 22095 

18. Sikkim 12.50 370 

19. Tamil Nadu 1256.88 40155 

20. Tripura 52.50 1505 

21. Uttar Pradesh 2813.75 100805 

22. West Bengal 1156.36 42880 

23. A & N Islands 35.00 71fi 

24. Arunachal Pradesh 13.75 380 

25. Chandigarh 7.50 260 

28. D & N Haveli 12.50 370 

27. Delhi 12.50 390 

28. Goa, Daman & Diu 28.75 835 
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29. 

30. 

31. 
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2 3 4 

Lakahadweep 7.50 215 

Miloram 12.50 380 

Pondleherry 25.00 715 

ALL INDIA: 12782.05 500000 

Central_ietance hal not been releaMd in tUlito tar. Balance amount will be released after 
Demands for Grants are voted by Parliament. 

Wheat il supplied to the States/UTI at lubsidized rate of RI. 1.50 per kg. and from 1.S.B7 the 
aubeidized rate will be RI. 1.55 per kg. The 8ubsidlzed rat_ for dlatrlbution of rice i.88 
under:-

Common rice Rs. 1.85 per kg. 

Fine rice Rs. 1.95 per kg. 

Superfine rice Ra. 2.10 per kg. 

STATEMENT-IV 

The Central Assistance Released And Utilised Under NREP During 1986-81 

81. Stat_JUT Central Quantity of Utilisation • 
No. ass.stance foodgraina (Based on the 

released releaud@ reports racei-
(Rs. 'akha) (MTs.) ved upto 27.4.87) 

(Rs.lakha) 

1 2 3 4 5 

1. Andhra Pradesh 2063.03 120580 5892.22 

2. Asaam 341.08 10040 1281.14 

3. Bihar 3871.34 224000 8131.35 

4. Gutsr. 957.00 108420 2925.15 

5. Haryana 213.40 9320 554.78 

8. Himachal Pradesh 126.94 eooo 385.23 

7. J&K 496.42 32400 1583.43 

8. Karnataka 1132.87 82887 2248.80 



205 Wfltten Answers VAISAKHA 14, 1909 (SAKA) Written Aliswers 206 

1 2 3 ~ 5 
9. Keral_ 1041.88 37880 1896.44 

10. Madhy_ Pradesh 2244.71 227960 3475.40 

11. Maharashtra 1662.25 11450 2981.23 

12. Manipur 41.56 1080 89.78 

13. Megh_laya 21.00 760 83.45 

14. Nagaland 43.00 1220 69.35 

15. Ori_ 967.32 44040 2813.98 

18. Punjab 214.10 9920 422.20 

17. Rajasthan 1428.00 238800 8183.78 

18. Sikkim 18.00 1082 83.88 

19. Tamil Nadu 1772.44 94800 5480.18 

20. Tripura 73.93 1840 212.83 

21. Uttar Pradesh 4423.22 278340 10710.'1 

22. West Bengal 1492.87 75340 4186.26 

23. A I. N Is'ands 66.08 780 50.30 

24. ~unach.IPradeah 23.46 780 37.54 

25. Chandtgarh 9.93 220 9.74 

28. DaNHa_' 10.80 400 13 . .tO 

27. Delhi 9.77 350 8.07 

21. G.D.' Diu 89.89 ADO 48.30 

29. Laklhadweep 9.55 380 28..17 

30. Mlzoram 33.23 780 34.87 

31. Pondicherry 82.87 780 45.88 

ALL INDIA: 24M1.44 1822078 58888.18 

Inclu_ the value of foodgralna ,. "':oodgraina .,. dlatrtbuted as aubeklized rat ... under: 
Wheat Ra. 1.50 Fine rice As. 1.85 
Common rice AI. '.85 Superfine rice As. 2.10 
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STATEMENT-V 

Resources Made Available And Utilised Under RLEGP 

(Rs. 'akhs) 

SI. State/UT 1st instal- Actual re- Utilisation 
No. ment released lease for during 

during 1986-87 1986-87 
1987-88 

1 2 3 4 5 

(Cash + Food) 

1. Andhra Pradesh 3442.58 6408.76 6551.44 

2. Arunachal Pradesh 13.03 38.58 13.86 

3. Assam 312.75 1121.68 1301.44 

4. Bihar 2161.33 8923.72 6124.20 

5. Gujarat 1186.68 1862.44 1865.95 

6. Haryana 334.78 527.44 634.82 

7. Himachal Pradesh 223.02 339.51 348.62 

8. J&K 116.55 496.63 201.44 

9. Karnataka 1663.55 3457.46 2081.02 

10. Kerala 1354.60 2904.61 1727.78 

11. Madhya Pradesh 1296.36 5421.20 3442.04 

12. Maharashtra 732.40 3913.98 2200.10 

13. Manipur 17.65 66.59 40.12 

14. Meghalaya 23.63 56.01 60.63 

15. Mizoram 13.03 271.87 181.00 

16. Nagaland 44.77 89.55 59.83 

17. Orissa 1288.55 2726.45 2578.88 

18. Punjab 356.78 647.90 748.27 

19. Rajasthan 1407.13 2530.81 1832.88 
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2 3 4 5 

20. Sikk,m 29.25 50.68 64.89 

21. Tamil Nadu 2835.50 544608 4627.29 

22. Tnpura 120.84 194.23 206.53 

23. Uttar Pradesh 6397.23 12993.97 1382.86 

24 West Bengal 2500.20 4329.50 3769.20 

25. A & N Islands 19.23 38.58 8.84 

26. Chandlgarh 5.30 4.80 1.61 

27. 0& N Havel! 18.35 20.40 20.10 

28. Delhi 10.25 28.25 10.49 

29. G.O. & DIU 24.45 80.26 36.76 

30. Lakshadweep 9.68 11.07 14.34 

31. Pondlcherry 19.23 5613 27.22 

ALL INDIA: 27979.06 65218.94 50162.33 

STATEMENT-VI 

Central releases dUring 1987-88, central releases and utilIsatIon durmg 1986-87 under DPAP 
and DDP 

DPAP 

States 

1 2 

1. Andhra Pradesh 

2. Bihar 

3. Gujarat 

4. Haryana 

5. J&K 

Releases· 
dunng 

1987-88 

3 

25875 

176.25 

161.25 

33.75 

48.75 

Releases· 
during 
"\986-81 

4 

517.50 

378.75 

322.50 

67.50 

97.50 

(Rs./akhs) 

Utilisation 
during 

1986-87 
(Upto 

Feb., ~7) 

5 

999.47 

784.47 

561.10 

102.86 

161.08 
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6. Karnataka 266.25 532.50 717.27 

7. Madhya Pradesh 183.75 367.50 637.46 

8. Maharashtra 277.50 5.55.00 751.18 

9. Orissa 146.25 292.50 463.93 

10. Rajasthan 112.50 225.00 446.40 

11. Tamil Nadu 161.25 322.50 458.47 

12. Uttar Pradesh 326.25 652.50 1071.86 

13. West Bengal 127.50 234.76 294.72 

TOTAL: 2280.00 4566.01 7450.27 

DDP 

1. Gujarat 82.50 165.50 116.42 

2. Haryana 155.00 310.00 258.93 

3. Himachal Pradesh 92.98 150.00 135.90 

4. J&K 106.19 225.00 209.87 

5. Rajasthan 1500.00 3000.00 2167.18 

TOTAL: 1936.67 3850.50 28888.30 

An equal amount is to be provided by the States as matching fund under DPAP. 

Proposal to Tap Money Market by 
Hindustan Zinc Umited 

8889. SHRI P.R.S. VENKATESAN: Will 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether the Hindustan Zinc Limited 
proposes to tap money market for raising 
funds; and 

(b) if so, the details thereof and the pur-
pose of mobilising funds? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINIES IN THE MIN-
ISTRY OF STEEL AND MINES (SHRI-
MAT I RAM DULARI SINHA): (a) and (b). 
Hindustan Zinc Limited has been allowed 
to raise deposits from the public from July 
1980 onwards. No proposal is under con-
sideration of the Government to allow Hin-
dustan Zinc Limited to tap the money 
market further for raising funds. 
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Allocation for Urban Development of 
Tamil Nadu 

8890. SHRI P.R.S. VENKATESAN: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state. 

(a) w.hetner any amount was allocated 
for urban development of TamH Nadu dur-

II1g 1984-85 and 1985-86; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH). (a) Yes, Sir. 

(b) The amount allocated for the Urban 
Development Sector of Tamil Nadu in the 
State Plan dUring 1984-85 was Rs. 331 
lakhs and actual expenditure was Rs 
2992.90 lakhs. DUring 1985-86 Rs. 3000 
lakhs were allocated and the actual expen-
diture shown by the State IS also Rs. 3000 
lakhs. 
Utilisation of Flood Relief Assistance by 

Tamil Nadu 

8891. SHRI P.R.S. VENKATESAN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the funds allotted to Tamil Nadu for 
flood relief dunng 1985-86. 

(a) whether Union Government have 
monitored the utilisation of the flood relief 
funds by the State, If so, the details thereof; 
and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) A ceiling of expenditure 
of Rs. 66.81 crores had been approved for 
flood relief during 1985-86 to Government 
of Tamil Nadu. 

(b) and (c). Monitoring is a continuous 
exercise and the utilisation of funds 

approved as Central assistance is being 
monitored in the case of Tamil Nadu, as 
also other States as required. 

Produdion of Steel Plates at Rourkela 
Steel Plant 

8892. SHAI BRAJAMOHAN MOHANTY: 
Will the Minister of STEEL AND MiNES be 
pleased to state: 

(a) whether hot stnp mill In Rourkela 
Steel Plant, set up four years ago, IS not 
Yielding the estimated quantity of produc-
tion of steel pla'es and the quality of the 
plates IS not upto the standard anticipated, 

(b) whether any review of the production 
pattern and quality aspect of production 
had been done at any time, and if so, the 
details thereof; 

(c) whether hot striP mill is an Important 
step towards modernisation of the plant; 
and 

(d) If so. whether modernisation of tne 
plant has received a setback by poor per-
formance of the strap mill and if so, the 
details thereof"l 

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINIES (SHRI 
VASANT SATHE). (a) The Hot Stnp Mill 
at the Rourkela Steel Plant (RSP) was 
revamped in 1980 and has a capacity of 
1 106 million tonnes per annum of hot 
rolled COils. The capacity utilisation of this 
Mill has been between 53-58% during the 
last three years for the following reasons:-

(I) Low availability of ingot steel due 
to obsolescence of steel making 
faCilities. This problem will be 
over-come under the modernisa-
tion proposal of the plant. 

(It) Inadequate power availability 
caused by inadequate supplies 
from OSEB and low captive 
power generation (on account of 
old equipment leading to fre-
quent breakdowns). The power 
constraint is expected to be over-
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come with the progressive of the 
new captive power plant. 

(iii) The three coilers of the Hot Strip 
Mill are obsolete and have out-
lived their useful life. A proposal 
to replace two of these coilers is 
under consideration in SAIL. 

Bulk of the hot rolled coils produced at 
this Hot Strip Mill are processed further in 
the Plant in the Cold Rolling Mill, the Pipe 
Plant and the Electrical Sheet Mill. Some 
quantity of the coils is processed into 
plates for sale depending on the market 
demand. 

During 1986-87,77,000 tonnes of plates 
were produced at the Hot Strip Mill and out 
of this quantity, 78% were of tested quality 
against an internal norm. of SAIL of 79%. 
During the year. nine complaints involving 
about 65 tonnes only were received, of 
these seven complaints involving about 55 
tonnes were rejected. The plates of the Hot 
Strip Mill are widely acceptable in the 
market on account of their good quality. 

(b) The production pattern and quality 
of production form the Hot Strip Mill are 
regularly reviewed both at the plant level 
and at the Corporate level in SAIL with a 
view to improve performance and to take 
corrective action wherever necessary. 

(c) Independently of the proposed 
modernisation of ASP, the revamping and 
modernisation of the Hot Strip Mill at RSP 
was carried out in 1980 in order to improve 
efficiency to optimum levels. Further, as 
stated above, a proposal to replace two 
coilers of the Hot Strip Mill is under 
consideration. 

(d) No, Sir. However, in the "odernisa-
tion proposal of ASP the following facilities 
have been envisaged for further improving 
the performance of the Hot Strip MiII-

(i) Separating the re-heating furna-
ces for Hot Strip Mill and Plate 
Mill. 

(ii) Providing a separate slab yard for 
Plate Mill. 

(iii) Provision of quick roll change 
rigs at the finishing stands of the 
Hot Strip Mill. 

(iv) Enlarging the re-heating furnace 
to enable to charge 7.7 meter slab 
instead of 6.0 meter at present. 

(v) New 2-high reversing roughing 
stand. 

(vi) Extension of coil handling con-
veyors and aisles to handle the 
extra tonnage that would be 
produced. 

Effect of ASLV launch Failure on AIR 
and Doordarshan 

8893. SHRI BRAJAMOHAN MOHANTY: 
Will the Mtnister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether failure of ASLV-D1 launch 
from Sriharikota on 24 March, 1987 will 
affect the future expansion programmes of 
All India Radio and Doordarshan; 

(b) if so, the details thereof; and 

(c) the alternative arrangements pro-
posed to achieve the expansion targets of 
AIR and Doordarshan during the Seventh 
Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
No, Sir. 

(b) and (c). Do not arise. 

Soil Acidity in Andhra Pradesh 

8894. SHAI V. TULSIRAM: Will the Min-
ister of AGRICULTURE be pleased to 
state: 

(a) whether Government are aware that 
more than 10 lakh hectares of land in pia .. 
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teau region of Andhra Pradesh suffers 
from low productivity due to high aCidity In 
the soil/and 

(b) if so, the ameliorative measures taken 
or proposed to be taken to check the acid-
ity In the sOil In Andhra Pradesh to boost 
agricultural production? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE: (SHRI YOGENDRA 
MAKWANA): (a) and (b). It IS not correct 
that on account of high acidity in the soil, 
more than 10 lakh hectares of land in pla-
teau region of Andhra Pradesh suffers 
from low productivity. However, distribu-
tion of acid soil in Andhra Pradesh is res-
tricted to smaJ I areas in the parts of 
Srikakulam, Vishakhapatnam, East God-
havar;, Vijayanagar, Medak and Nellore 
Distrjcts. For such acid soils, liming fol-
lowed by addition of organic manures are 
recommended as ameliorative measures for 
enhancing crop production. 

Area Brought Under CuHivation of AntI-
Genna Varieties of Wheat 

8895. SHRI V. TULSIRAM: Will the Min-
ister of AGRICULTURE be pleased to 
state: 

(a) the details of anti-germs varieties of 
wheat released by the Directorate of 
Wheat Research during the last three 
years; 

(b) the area brought under cultivation of 
these varieties of wheat, State-wise; 

(c) the area brought under cultivation in 

Andhra Pradesh under the anti-germs var-
Ieties of wheat as on 31 December, 1986; 
and 

(d) whether Government propose to 
extend full financial assistance to agricul-
tural SCientists in the country to invent bet-
ter quality of anti-germs wheat varieties? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE. (SHRI YOGENDRA 
MAKWANA): (a) Presuming that the Hon-
'ble Member means that the antigerm var-
ieties of wheat are nothing but disease 
resistant varieties, it may be stated that dur-
ing the last three years as many as 20 varie-
ties of bread wheat and 2 varieties of 
durum wheat have been developed as 
given in the Statement-I below. 

(b) The State-wise spread of high yield-
ing varieties of wheat in the country ;s 
given in the Statement-II below. 

(c) Two varieties of wheat, namely ~a­
gatl and HD 2278 which are resistant to 
rusts have been recommended for Penin-
sular India. Including Andhra Pradesh. By 
virtue of resistance to diseases, these varie-
ties have started replacing traditional dis-
ease susceptIble varieties. 

(d) Yes, Sir. Indian Council of Agricultu-
ral Research is financing research on 
wheat through All lndia' Coordinated 
Wheat Improvement Project with 30 Cen-
tres with an allocation of Rs. 225 lakhs for 
VII Plan, in addition to Directorate of Wheat 
Research. 
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STATEMENT -. 

List Of Varieties Of Wheat Resistant To Diseases Developed During Last Three years (.1984-86) 

S. V .... ety Recommended for Disease to 
No. which 

Zone Production conditions resistant 

2 3 4 

(A) Bread Wheat 

1. WL-2265 Northel n Plains Timely sown, low Rusts 
Zone fertility &ralnfed. 

2. WH 291 North Western Late sown, good Rusts 
PlainS Zone fertility & irrigated 

3. Kudan Northern Plains Timely sown, low Rust 
COL 153--2) Zone fertility & ralnfed. 

4. Pragat; Peninsular Zone Timely sown, good Rusts 
(OWR-39) fertility & Irrigated. 

5. HW-741 Southern Hills TlmeJy sown, low to Rusts 
Zone good fertility 

rain fed to Irrigated. 

6. HW-2329 Northern Plains Timely sown, good Rust& 
Zone fertility & Irrigated. 

7. WH-283 North Western Timely sown, good Rusts 
Plain Zone fertility & irrigated. 

8. HD-2307 North Eastern Irrigated and good Rusts 
Plain Zone fertility, late sown. 

9. Raj 1972 North Western Timely sown, good Rusts 
Plain Zone fertility & Irrrgated. 

10. HD 2327 CentraJ Zone Late sown, good Rusts 
fertility & Irrigated. 

11. CPAN-1796 Northern Hills Timely sown, tow to Rusts 
Zone good fertility rain fed 

and Irngated. 

12. Raj-2184 North Western Late sown, good Rusts 
Plains Zone fertility & irrigated. 

13. HUW-206 North Eastern Timely sown, good Rusts 
Plains Zone fertility, 

14. HUW-213 -do- Late sown, good Rusts 
fertility & irrigated. 
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1 2 3 4 5 

15. K-8020 North Eastern Late sown, good Rusts 
Plains Zone fertility & irrigated. 

16. 'HUW-234 -do- -do- Rusts 

17. J-405 Central Zone -do-· Rusts 

18. VW-120 North \lVestern -do- Rusts 
Plains Zone 

19. VL-616 Northern Hills Zone Early sowing, low Rust 
fertility rainfed. 

20. HD 2278 Peninsular Zone Timety sown, good Rusts and 
fertility irrigated. leaf Blotch 

(B) DURUM WHEAT 

1. PBW-34 Northern Plains Timely sown, good Rusts and 
Zone fertifity irrigated. tolerant to 

Kamal Bunt. 

2. MSCS-1967 Peninsular Zone Timely sown, low Rusts 
fertility & rainfed. 

STATEMENT-II 

State wise Coverage Of Area Under Hign Yielding Varieties Of Wheat 

S. State/Union Territory 
No. 

1 2 

1. Andhra PradeSlI 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Gujarat 

6. Haryana 

7. Himachal Pradesh' 

a ~u & Kaahmir 

(Area in lakhs/ha) 
1985-86 

3 

0.13 

0.01 

0.93 

15.00 

3.~ 

16.12 

3.10 

1.90 
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1 2 

9. Karnataka 

10. Madhya Pradesh 

11. Maharashtra 

12. Mana pur 

13. Meghalaya 

14. Mizoram 

15. Nagaland 

16. Orissa 

17. Punjab 

18. Rajasthan 

19. Sikkim 

20. Tripura 

21. Uttar Pradesh 

22- West Bengal 

23. Dadra & N. Havek 

24. DeIhl 

25. Goa, Daman & D,u 

28. Chandigarh 

ALL INDIA 

N.A. - Not available 
Neg. - Negligible 

Asalstance to Farmers for Paddy Cultiva-
tion In e.tem Coast of Andhra Pradesh 

8896. SHAI V. TULSIRAM: Will the Min-
ister of AGRICUL TURE be pleased to 
state: 

3 

0.90 

18.40 

8.41 

0.08 

0.05 

0.003 

0.050 

0.56 

31.10 

13.33 

0.10 

0.03 

74.08 

3.05 

Neg. 

0.49 

Neg. 

N.A. 

191 753 

(a) whether there IS agncultural land on 
the eastern coast of Andhra Pradesh used 
as paddy fields and IS below the sea level, 

(b) If so, whether any special assistance 
Includmg ftnanclal assistance IS gIVen to 
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the farmers.of the coastal. areas for ~at­
ering the fields and strengthening the 
bunds. etc., and 

(c) .. ~ so, details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
DEP.ARTMENT OF AGRICUt TUAE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a)· No land below the .sea 
level on the eastern coast of Andhra Pra-
desh is used tor paddy cultivation as 
reported by the Government of Andhra 
Pradesh. 

(b) and (c). Do not arise. 

Implementation of IRDP in Andhra 
Pradesh 

8897. SHRI V. TULSIRAM: Will the Min-
ister of AGRICUL TURE be pleased to 
state: 

(a)the total number of persons benefited 
under IADP in Andhra Pradesh during the 
last three years; 

(b) the percentage of those persons who 
have crossed poverty line as a result the-
reof during these years; 

(c) whether the percentage of persons 
living below poverty line is the highest in 
the State; . 

(d) whether Government have any 
~heme to ensure proper implementation 
of the programme in the State for the uplift-
ment of the poor; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPART~ENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TUAE (SHAI YOGENDAA 
MAKWANA): ~a) The families assisted 
under tRDP in the State of Andhra Pra-

desh during the last three . years are as 
under:-

1984-85 
1985-86 
1986-87 

(Nos.) 
2,73,328 
1,80,115 
2,54,946 

(b) Concurrent Evaluation report on 
IADP for 12 months from October, 1985 to 
September, 1986 covering 870 households 
from Andhra Pradesh reveals that 1 ()DA, of 
the families assisted crossed the poverty 
line of Rs. 6,400/- and 6()OA, crossed the 
poverty line of As. 3500/- per annum in the 
State. This Concurrent Evaluation has 
been carried out by 29 reputed academicl 
research institutions in almost all dis-
tricts of the country. 

(c) 38th round of NSSO survey con-
ducted in 1983-84 reveals that the aU-India 
average of population below poverty line is 
40.4% in the case of rural areas. 

In the case of Andhra Pradesh this per-
centage works out to 38.7%. In case of 
Orissa, Madhya Pradesh·, West Bengal, 
Uttar Pradesh, Bihar, Maharashtra and 
Tamil Nadu, the percentage is higher than 
the National average. 

(d) and (e). Keeping the objectives of 
Seventh Plan in view and the outlays pro-
vided, annual targets of physical coverage 
are fixed under the major anti-poverty pro-
grammes of Integrated Rural Develop-
ment Programme (lRDP), National Rural 
Employment Programme (NAEP) and 
Rural Landless Employment Guarantee 
Programme (ALEGP). 

Merger of Mother Dairy with D.M-S. 

8898. DA. B.L. SHAILESH: Will the Min-
ister of AGRICULTURE be pleased to 
state: 

<a) whether Government propose to 
merge the Delhi Milk Scheme' with the 
Mother Dairy in view of the duplicity 
efforts in distribution of milk and thE 
expenditure involved in transporting the 
milk to the sale outtets; 
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(b) if so. the stage at which the matter 
stands at present: 

(c) the total cumulative loss sustained 
by the Delhi Milk Scheme so far; and 

(d) whether a majority of D.M.S. booths 
need extensive repairs and replacement; if 
so. the estimated expenditure involved 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) No, Sir. 

(b) Does not arise. 

(c) The total cumulative loss sustained 
by D.M.S. since its inception till 1986, is Rs. 
85.19 crores (Provisional). 

• (d) Most of the D. M.S. depots were con-
structed several years ago and some of 
them require repairs and replacement. 
D.M.S have recently decided to construct 
400 new milk booths in replacement of old 
booths !l"d also for new locations and the 
total estimated cost is As. 87.00 lakhs. 

Telecast of Late Night Films 

8899. DR. B.L SHAILESH: Will the Min-
ister of INFORMATION AND BROAD-
CASTING be pleased to state: 

<a, whether any assessment has been 
made of the viewers reaction to the late 
night TV film shows started from Tuesday, 
7 April, 1987; 

(b) if so, the outcome thereof; 

(c) the arrangement for payment of the 
screening charges to the producers con-
cerned for each of the late night films 
shown on the television; and 

(d) whether the charges are fixed or vary 
from film to film? 

THE MINISTER OF STATE OF THE 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) and (b). As the telecast of late night 
films has commenced only recently (with 
effect from April 7, 1987), it is too early to 
have a firm assessment of viewers' 
response. 

(c) and Cd). Hindi and regional language 
films in colour are paid @ As. 3.5 takhs per 
film. For black and white films, the royalty 
is reduCed by 25% of the above rate. For 
foreign films obtained from the National 
Film Oe¥eIopment Corporation, the roy-
alty rate is 5O'Mt of the above rate. For films 
obtained from any foreign source, the 
negotiated price is paid. 

T ..... of T.V. SeriII 'Ramapna' 

8900. SHRI V.S. KRISHNA IVER: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) when the Delhi Doordarshan started 
the tetecast of the serial 'Ramayana'; 

(b) the language in which it is being 
telecast; 

(c) whether Government are consider-
ing a proposal to telecast 'Ramayana'T.V. 
serial from Bangalore Doordarshan Ken-
dra with Kannada titles; and 

(d) if so, the time by which it ;s proposed 
to be started? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a \ Delhi Ooordarshan started telecast 
of the serial 'Ramayana' with effect tram 
25th January. 1987. 

(b) The serial is in Hindi. 

(c) No, Sir. 

(d) Does not arise. 
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...................... 01 .......... 
ment of AgItcuIIInI Un .. nll_ 

8901. SHRt V.S. KRISHNA 'YER: Will the-
Minis_'r of AGRICULTURE be ~eased to 
state: 

(a) the number of agricultural universi .. 
ties functioning before 1985 in the 
country; 

(b) the number of new agricultural uni-
versities established since 1985; 

(c) whether the legistators are prohi-
bited to represent on the Board of Man-
agement of the agricultural universities 
established since 1985; 

(d) if so, the reasons therefor; and 

(e) whether Government propose to give 
representation to legistators on the Boards 
of Managements of agricultural 
universities? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN me MINISTRY OF 
AGRICULTURE (SHRI VOGENDRA 
MAKWANA): (a, There were 22 State Agri .. 
cultural Universities functioning in the 
country upto 1985. 

fb) Since 1985, three State Agricultural 
Universities namely Dr. V.S. Parmar Uni-
versity of Horticulture and Forestry, Solan 
(Himachal Pradesh); University of Agricul-
tural Sciences, Dharwad (Karnataka) and 
Raipur Krishi Vishwa Vidyalaya, Raipur 
(Madhya Pradesh) have been established. 

(c) No, Sir. The State Agricultural Uni-
versities are established through an Act 
passed by the concerned State Legisla-
tures. The composition of the Board of 
Management therefore, is decided by the 
State Government. However I the Indian 
Council of Agricultural Research had 
developed a Modei Act ;n 1966 and supp-
lied to State Government which gives 
guideline for developing the Act of the 
State Agricultural Untversities. According 

to .. Model Ad. the Board of MInIge-
ment Mould have 13 Members which 
indudll 8 non-official members viz. two 
agricuftunII ICientists, two progressive 
farmers, • diltinguished industrialist. one 
outstanding woman social worker, a dis-
tInguiIhed engineer and an educationist. 
All theae members are to be nominated by 
the CbMcaIIorlState Govemnart. 

There .. no prohibition in nominating 
L8gia1aIOrs to the Board of Management if 
they belong to any of the categories listed 
abOve. 

(d) Question does not arise. 

(e) At present there is no proposal to 
change the proviSions of Model Act. 

Dev ....................... of WIlIer 
fIeaouraes tor_ 

8902. SHRl V.S. KRISHNA IYEA: WIt 
the Minister of URBAN DEVELOPMENl 
be pleased to state: 

(a) whether Kamataka has submitted a 
proposat for a project for cteveIopIMntand 
management of Water Resources in Ban-
galore and Mysore cities under the UnitM 
Nations ()evetopment Programmes; 

(b) if so, the total cost of the project; 

(c) the amount to be obtained from 
UNDP and provided by the Union G0vern-
ment; and 

(d) the time by which the project work 
would be commenced and completed? 

THE MINISTER OF STATE IN THEMIN-
ISTRY OF URBAN DEVELOPMENT 
(SHAI DALBIR SINGH): (a) No, Sir. 

(b) to (d). Do not arise. 

RBI· .... for ..... CnIdIII 

8903. SHRt H.B. PATIL: Will the ... ,.... 
of AGRICULTURE be pia .... to state the 
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criteria followed regarding the allocation 
of funds by the Reserve Bank of India for 
rural credit to the various States Apex Co-
operative Banks and Central Banks and 
also to the various States' Land Mortgage 
Banks during the last three years particu-
larty in favour of the Kamataka State? 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): The information is 
being collected and will be laid on the 
Table of the Sabha. 

Production of Olive 

8904. SHRI CHINTAMANI JENA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the places in the country which are 
famous for growing of olive; 

(b) the annual production of olive in the 
country; 

(c) whether there is any proposal under 
consideration to import foreign technol-
ogy to improve the production and quality 
of olive grown in the country; 

Cd) if so, the details thereof; and 

(e) the steps being taken to increase the 
production and to improve the quality of 
olive in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) Districts of Sri nagar and 
Jammu in Jammu & Kashmir, Kullu and 
Chamba in Himachal Pradesh and Deh-
radun and Nainital in Uttar Pradesh have 
been found suitable for cultivation of 
Olive. 

(b) Since organised cultivation started 
only recently the production of olive In the 
country is negJigibie. 

(c) to (e). A project for improving the 
production and quality of olive is imple-

mented in Jammu & Kashmir, Himachal 
Pradesh and Uttar Pradesh with Italian 
assistance. Various steps such as intro-
duction of improved varieties, laying out of 
demonstration plot'> in potential areas, 
establishment of nurseries for the produc-
tion of planting materials and import of 
machinery for procesSing and extraction 
of olive oil are being taken up under this 
project. 

• Swiss Aided Dairy Projects in Ori_ 

8905. SHAI JAGANNA TH PA TTNAIK: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Swiss-aided dairy develop-
ment ,projects have been launched in 
Onssa; 

(b) if so, since when and the aid given by 
Swiss Government during the last three 
years, year-wise, and for the current year; 

(c) the districts in Orissa where the dairy 
development projects have been 
launched; and 

(d) the project-wise achievements made 
so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAI YOGENDRA 
MAKWANA): (a) No, Sir. 

(b) to (d). Do not arise. 

8906. SHRr MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) whether any steps have been taken 
for acquisition of land for setting up of the 
A.I.R. station at Cannanore in Kerma; 

(b) if so, the details thereof: 
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(c) when the construction work of the 
AIR station is likely to commence; and 

(d) the capacity of the A.I.R. station at 
Carnanore and the area likely to be 
covered by it? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHAI A.K. PANJA): 
(a) and (b). Suitable sites for the setting up 
of studios & transmitter set up and for the 
staff quarters have been taken over from 
the State Government by AIR on 26-11-
1986 and 30-7-1986 respectively. 

(c) The civil works for construction of the 
proposed AIR building is expected to com-
mence in early 1988. 

Cd) The proposed radio station at Can-
nanore is to be equipped with 2x3 KWFM 
transmitter, M.P. studios, etc. This trans-
mitter is expected to cover a radius of 
about 60 KMs and serve an area of about 
6000 Sq. KMs. 

Publication of Newspapers and Maga-
zines In Malayaiam 

8907. SHRI MULLAPPALLY RAMA-

CHANDRAN: Will the Minister of INFOR-
MA TION AND BROADCASTING be 
pleased to state: 

(a) the names of the first five leading 
Malayalam newspapers published in 1986 
having the highest circulation; 

(b) the details of average circulation of 
these newspapers, per day; 

(c) the names of the first five Malayalam 
Weeklies published in 1986 having the 
highest circulation; and 

(d) the average circulation of these 
Malayalam Weeklies, per week? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) and (b). The names and details of the 
Malayalam newspapers published in 1985 
and 1986 (upto 31-3-1986) are given in the 
Statement-I below. 

(c) and ld). Names and average circula-
tion of Malayalam Weeklies published in 
1.985 and 1986 (Upto 31.3.al) are given in 
the Statement-I I below. 

STATEMENT-' 

Names and Circulation of Leading Malayalam Dailies and Weeklies as Claimed by the Publishers 

sa. Name of the Paper Average Daily Circulation 
NO. Jan. to Jan to 

Dec., 1985 Mar., 1986 

1. Malayale Manorema, Kottayam 2,68,981 2,60,623 

2. Malayala Manorama, calicut 2,12,909 2,08,757 

3. Mathrubhumi. Calicut 1,87,128 1,89,113 

4. Malayala Manorama, Cochin 1,65,965 1.62.0n 

5. Mathrubhumi. Cochin 1.51,726 1.54,315 
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STATEMENT ... 

He".. of ,,.,,,., five WNk' .. publ,.,.. in Ma'.y.'am having the highest circulation In 1985 and 
,_ with .., ... circulation of ,he weeklies per w ..... 

1. Mangalam, Kottayam 

3. Mancn;yarn, Qullon 

4. Sakhl, Kottayam 

5. Kumari, Qullon 

SeIlIng up of TV T ........... at MIIhe 

8908. SHRt MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) whether Govemment have acquired 
land to install a television transmitter at 
Mahe in the Union Territory of 
Pondicherry; 

(b) if so, the details thereof; 

(c) if not. the time by which it is likely to 
be acquired; 

(d) whether any representation has 
been received from Government of Pondi ... 
cherry in this regard; and 

(e) if so, the details thereof and action 
taken thereon? 

THE MINISTER OF STATE OF THE 
MINtSTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): (a) 
to (e). The Gov"ethment of Pondicherry 
have constructed a building at St. George 
Hill, OMtrukailayi, Mahe for the proposed 
TV transmitter. 

(d) and (e). Y •• Sir. 000rdIIrshM hal 
bean requested to expedite tb8 commis-
sioning of the transmitter Equipment for 
the propolad centre has bean ~. 

13.96,283 12.92,416 

5,48,728 5,70,112 

2.21,087 2.42,186 

1.14,420 1,16,966 

98, 274 88,791 

Stnkes In 1986 

8909. SHRI MULLAPPALL Y RAMA-
CHANDRAN. Will the Minister of 
LABOUR be pleased to state. 

<a) the detatls of strikes held dunng 
1986-87 and 1987-88, till date by the 
employees in essential services In Viola-
tion of the prOVIsions of the rules prOhibit-
ing the strikes, and 

(b) the act.on taken by Government In 
each case? 

THE MIN1STER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) and (b). Information is 
being collected. 

Scheme tor ...... Dw ..... In DelhI 

8911. SHRIMATt BASAVARAJES ... 
WARI: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(8) whether it is 8 fact that the scheme 
chalked out at • coat of As. 50 crore for 15 
lakh jhuggi dwellers in the Capital has not 
been implemented so far; 

(b) if so, the reasons for not implement-
ing the scheme so far; and 

(c) the time by which the scheme wi'l be 
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implemented for the benefit of the jhuggi 
dwellers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). A 
scheme for environmental improvement of 
Jhuggi clusters in Delhi has been included 
in Delhi Administration's Sewnth Plan 
with a provision of As. 10 crorea. The 
scheme is already being implemented. The 
completion of the scheme within the Sev-
enth Plan period would depend upon avail-
ability of savings in the overall Plan of Delhi 
Administration and funds to meet the total 
cost of the project estimated to be around 
As. 50 crores. An exact time limit for c0m-
pletion of the scheme can be indicated at 
this stage. 

Foodgralns ProductIon In 00II, 0..... 
and Diu 

8912. SHRI SHANTARAM NAIK: Wilt 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the total foodgralns production in the 
Union Territory of Goa. Daman and Diu; 

(b) the details of the crops grown and 
the production thereof crop-wise; and 

(c) the steps taken by Government to 
augment the production with the goal of 
self-sufficiency in food in view? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) and (b). Table below 
gives cropwlse production of foodgrains 
tn the Union Territory of Goa. Daman and 
DIU during the crop year 1985-86: 

Crop Production (Thousand 

Rice 
BaJr8 
Ragi 

Total 
foodgrains 

tonnes) 

1~.4 

0.4 
10.4 

141.2 

(c) Since the area for cultivation in the 
Union Territory is limited, it is envisaged to 
bring the increases in production more 
through stepping up per hectare yields. 
Towards this, a Central Sector Minikit Pro-
gramme of rice and miflets is under imple-
mentation in the Union Territory. Under 
this programme. minikits of rice and 
coarse cereals of location specific high 
yiekJing varieties are dIstributed amongst 
the farmers with a view to popularise the 
released varieties and get the newly 
evolved varieties tested under field condi-
tions. Maize demonstrations are also c0n-
ducted in the Tribal areas. In addition. the 
following measures are contemplated by 
the Government to augment food produc-
tion in the Union Territory: 

(i) Maximisation of productivity in 
irrigated and rainfed areas; 

(ii) Timely, easy and adequate 
supply of agnCUlturai inputs like 
technology, seeds, fertilisers, 
implements. pesticides, credit. 
etc.; 

(iii) Increasing the coverage of area 
under high yiefding varieties; 

(iv) Adoption of integrated plant pro-
tection measures; 

(v) Increasing the inteneity of crop-
ping through double, multiple 
and intercropping; and 

(vi) Ass~ring remunerative prices 
for various food crops to the 
farmers and organisational sup-
port for sale of commodities at 
these prices. 

FIlII PIaductIon In cae.. o.n.n ... DIu 

8913. SHAt SHANTARAM NAIl<: VViII 
the Minister of AGRICULTURE be pleased 
to state:·. 

(al the fish production in the Union Ter-
ritory rI Goa. Daman and Diu during the 
last three YJ*'S. year-wlse 
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(b) whether Union Government have 
taken any special steps to augment fish 
production in the Union Territory; 

(c) whether the conflict between the 
owners of the mechanised fishing boats 
and traditional fishermen in Union Terri-
tory has been resolved; 

(d) if so, the manner in which it was 
resolved; and 

(e) the salient features of the rights of 
owners of mechanised fishing boats and 
traditional fishermen? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAI YOGENDRA 
MAKWANA): (a) The Fish Production in 
the Union Territory of Goa, Daman and 
Diu for 1984-85, 1985-86 and 1986-87 (pro-
viSional) was 36755, 41470 and 41348 
tonnes respectively. 

(b) Yes, Sir. 

(c) to (e). As per rules framed under the 
Goa, Daman and Diu Marine Fishing Reg ... 
ulation Act, 1980, fishing by mechanised 
boats within a distance of 5 K.m. from the 
shore is prohibited, in order to prevent 
conflicts between traditional and mecha-
nised Sectors. However, provisions of this 
Act have been challenged in the Supreme 
Court by the mechanised boat ~wners 
association. The Supreme Court has given 
an interim stay. 

Cha1ge of Registration of Flats under 
New Patlem HUDeO Scheme, 1979 In 

cases of Deaths 

8914. SHRIMATI O.K. BHANDARI: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Delhi Development 
Authority has permitted change of regis-
tration under the New Pattern HUDeO 
Scheme, 1979 in cases of death of the 
allottees; 

(b) if so, the number of such requests 
received during 1986; 

(c) whether it is a fact that the requests 
received in November, 1986 fulfil all the 
formalities to facilitate the change of 
registration; 

(d) if so, whether the change of registra-
tion in these- cases has been done and if 
not, the reasons for delay; and 

(e) the steps Government propose to fin-
alise all such requests at an early date? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIA SINGH): (a) DDA has 
reported that it had permitted change of 
registration under the Scheme in cases of 
death of allottees. 

(b) The requIsite information is as 
under:-

Category 

MIG 

LlG 

JANTA 

No. of applications 
received during 
1986 

90 nos. 

95 nos. 

106 nos. 

Total: 291 nos. 

(c) and (d). It ;s not a fact that the 
requests received in November, 1986 ful-
hned aU the formaht,es to facilitate the 
change of registration. Only in cases 
where documents were complete in all 
respects, change of registration has been 
allowed. 

(e) Delay in finallsation of such cases is 
caused primarily due to the fact that all the 
requisite documents are not furnished or 
they are found to be deficient in certain 
ways. It is proposed to insist on furnishing 
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all the documents in one lot and also to 
educate the applicants regarding common 
defiCiencies in the documents. 

.Allotment of FI ... to WIdowa under New 
PaHem HUDCO Scheme, 1979 

8915. SHRIMATI O.K. BHANDARI: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state. 

(a) the details of the criteria of allotment 
of flats by Delhi Development Authority to 
Widows of ~ersons re~lstered under New 
Pattern HUDeO Scheme, 1979 in each 
category on prionty basis; 

(b) whether requests from widows are 
considered only after transfer of reg;stra-
tion under the New Pattern Scheme. 1979; 
and 

(c) if so, the number of such requestS 
received during 1986? 

THE MI~~nSTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH)' (a) Under the 
general gUidelines, 2 1/2% plots/flats can 
be allotted en exceptlona! cases on 
grounds of extreme compassion Incl\Jdlng 
allotment to WIdows on certain cntena. 

(b) This is not 8 pre-requisite. The allot-
ment is made in the name of widows. 

(c) 44 requests were receeved from wid-
ows during the year 1986. 

Performance of KRIBHCO 0.. a-d 
Fertilizer Plant 

8916. SHAI H.N. NANJE GOWDA: 
SHRI G.S. BASAVARAJU: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(8) the performance of gas based fertil-
izer plant of KRIBHeO at Hazira. since ita 
inception; 

(b) whether the performance has snown 
the superlonty of natural gas as feedstock 
for fertiliser production, and 

(c) if so, the steps taken to set up mor" 
such gas based fertiliser plants in the 
country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTiliZERS IN THE 
MINISTRY OF AGRICULTURE (SHAI R. 
PRABHU). (a) Since its commlsslomng in 
November 1985 till March 1987, the pro-
duction at the Hazira plant was about 
15.31aKh MTs of 4Jrea and ItS capacity utili~ 
sation was 80%. 

(b) Yes, Sir. 

(c) !t has been decided to set up six 
more gas-based fertilizer plants dUring the 
VII Plan period. besldep those already 
estabhshed at That and Hazlra Three of 
these VIZ. at ViJaipur, Aonla and Jagdish-
pur are at an advanced stage of Implemen-
tation; while In respect of the remaining 
three, the promoters have been adVised to 
take effective steps for tnlplementation. 

Expansion of tindustan Zinc LImited 

8917. SHRI RADHAKANTA DIGAL: will 
the MinIster of STEEL AND MINES be 
,::4eased to state: 

(a) whether the Hindustan Zinc Ul'1lited 
propose to expand its unit; 

(b) if 80. the cost of the 'lxpansion pro-
gramme drawn up; 

(c) whether Hindustan Zinc Limited has 
taken any steps to mobilise resources to 
meet the 6xpenditure on the expansion 
programme; and 

(d) if so. the details tnereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS-
TRY OF STEEL AND MINES (SHRIMATI 
RAM DULARI SINHA): (8) and (b). Hin-
dustan Zinc limited proposed to develop 
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the zinc-lead deposits of Ra'.lpura Agucha 
with matching beneficiation facilities in 
Bhilwara Distt. for the setting up' of their 
Zinc-Lead Smelter at Chanderiya in Chit-
torgarh District of Rajasthan at (in esti-
mated cost of Rs. 366.40 crores at 1985 
prices. However, the Company has been 
permitted to undertake only pr\.-
.nvestment activities against rne existing 
Seventh Plan outlay of As. 25 crores and 
bilateral UK aid of £ 73.55 million so as te 
arrive at a set of firm cost estimates. 

(c) and (d). Hindustan Zinc Ltd. has not 
yet been asked by Government to mobilise 
resources specifically for this project. 

Setting up of Technology Profects by 
NFDC 

8918.SHRI RADHAKANTA DIGAL: WiI' 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a)whether some new technology pro-
jects have been set up by the National Film 
Development Corporation; 

(b) if so, the location and other details 
thereof; and 

(c) the amount of foreign exchange 
earnings likely to accrue by implementing 
these projects in 1987-88? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) to (c). The National Film Development 
Corporation had set up three projects in 
1981-82 - a 16 MM Centre at Calcutta, a 
Video Centre at Madras and a Sub-titling 
Unit at Bombay. No other new technology 
project has been set up by the Corporation 
since then. Of the three projects, the Sub-
titling unit saves foreign exchange to the 
extent of Rs. 25 to As. 30 lakhs per annum. 

Change of category of Flats from LIG 
to MIG 

8919.SHRIMATI O.K. BHANDARI: Will 
the Minister of UAB:~N DEVELOPMENT 
be pleased to refer to the reply given to 
Unstarred Question No. 5711 on 6th April. 
1987 regarding change of category of flats 
from L1G to MIG and state: 

(a) the particulars of 26 cases pendin~ 
for allotment of new registration numbers 
in the desired category with formalities 
awaited to be fulfilled in each case: 

(b) whether requests for conversion of 
categor), of flats from L.I.G. to M.I.G. 
received in January, 1986 have not yet 
been considered and new registration 
numbers allotted in the desired category, 
despite submission of all the documents 
by the concerned applicants; 

(c) if so, the reasons therefor; and 

(d) the time by which the registration in 
the desired categories would be made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHAI DALBIR SINGH): (a) As per list 
give" in the Statement below. 

(b) No, Sir, all the requests received in 
January, 1986 have been given new Regis-
tration No. in desired category provided 
the required documents and paym~nts 
were found in order. 

(C) Does not arise in view of reply to pan 
(b) above. 

(d) This would be done soon after the 
requisite formalities are completed. 
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STATEMENT 

List of Pending Cases for the Year 1986 Regarding Conversion from LtG TO MIG. 

S. 
No. 

1 

Regn No. 

2 

1. 38963 

2. 44333 

3. 47601 

4. 4021 

5. 55. 

6. 5106 

7. 50738 

8. 50344 

9. 51556 

10. 51888 

11. 13694 

12. 13626 

13. 52038 

14. 59705 

15. 52996 

16. 55666 

17. 9135 

18. 36530 

19. 42613 

20. 42102 

Name of the 
applicant 

3 

SI Shri 

S.K. Sharma 

R.K. Kapoor 

A.N. Mishra 

Om Parkash 

Babu Ram 

L.P Ramnani 

Yogesh Sharma 

Lakshi Pal 

Darshna Kumari 

MISS Saroj Sharda 

Subhash Chander 

J.P. Gupta 

Smt. Santa Verma 

Mohan Behari Pal 

N.K.Dhawan 

Amarjeet Singh 

Ramni Malhotra 

R.K. Sood 

R.K. Sikha 

Krishan Schedeva 

Details of Documents 
still awaited 

4 

NOC (Cash Down) 

'ncome Certificate 

Difference of Regn. Money 

Interest 

Interest 

Difference of Interest 

NO C for Cash Down 

FOR Income Certificate and Photo 

Income Certificate 

Regret Letter 

FOR & Regn. Card 

Interest 

Income Certificate & NO C 

Difference of regno money. 

I ncome certificate 

Difference of regno money 

FDR & Regn. Card 

Difference of regno money 

Difference of reg. money 

FDR & Income Certificate 
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1 2 3 

21. 32115 Govind Mathur 

22. 17802 A.K. Bhandari 

23. 10390 N.P. Vasisht. 

2~. 14649 Mrs. Gaeta Nahalani 

25. 10592 A.K. Gupta 

. 28. 34802 V.K. Chopra 

ProductIon of Chemical Fertilizer by 
F ........ PI.,. 

8920. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the names of fertilizer plants which 
are producing chemical fertilizers; 

(b) the target set for the production of 
chemical fertilizers in 1986-87. 

(c) whether the target has been 
achieved; and 

(d) if not. the reasons tnerefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRt R. 
PRABHU): (a) A statement indicating the 
names of plants producing chemical fertil-
izers. is given below. 

(b) The target for production of fertilizer 
nutrients (N+P) during 1986-87 was 69.5 
18Ith tonnes. 

(c) Yes, Sir. The production has, in fact, 
exceeded the target. 

(d) Does not arise. 

4 

FOR. Regn. card 

Difference of regno money. 

Original FOR .'ncome Certificate. 

Income Certificate. 

FOR & Regn. card . 

Fresh affidavit. 

STATEMENT 

A. Names of plants producing 
major nitrogenous/phos-
phatic fertilize's. 

Fertilizer Corporation of India 

1. Sindri 

2. Gorakhpur 

3. Ramagundam 

4. Talcher 

Hindustan Fertilizer Corporation 

5. Namrup-I 

6. Namrup-II 

7. Ourgarpur 

8. Barauni 

National Fertilizer Ltd. 

9. Nangal-I 

10. Nangal-II 

11. Bhatinda 

12. Panipat 
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Fertilizers and Chemicals Travancore Ltd. 

13. Udyogamandal 

14. Cochin-I 

15. Cochin-Il 

Rashtriya Chemicals & Fertilizers Ltd. 

16. Trombay 

17. Trornbay-IV 

18. Trombay-V 

19. Thai 

20. Madras Fertilizers Ltd. Madras 

21. Steel Authority of India Ltd., 
Rourkela 

22. Hlndustan Copper Ltd., Khetri. 

23. Neyveli Llgmte Corporation, NeyveU 

24. Paradeep Phosphates ltd. 
Paradeep 

IndIan Farmers FertIlizer Cooperative 

25. Phulpur 

26. Kanda. 

27. Kalol 

28. Krishak Bharati Cooperative Ltd., 
Hazir. 

29. Coromandal Fertilizers ltd., 
Vishakhapatnam 

30. Shriram Fetilizers & Chemicals, 
Kota 

31. Indian Explosives Ltd., Kanpur 

32. Zuari Agrochemica', Goa 

33. Southern Petrochemicals Industries 
Corporation, Tutieorin 

34. Mangalore Chemicals & Fertilizers. 
"'ngatore 

35. E.I.D. Parry, Ennore 

38. Han Fertilizers, V .... 

37. Gujarat Narmada Fertilizer cam-
pany. 8haroch 

38. TuticOrin Alu.. Chemicals and 
Fertilizers, Tuticorin 

39. Punjab Nationa' Fertilizers and 
CI'aernaII Ltd. Nang" 

40. Hindustan Lever Ltd .• Haldia 

B. Na,.".. oIletti1izer plants producing 
Single $upelphoepIM" 

,. HarIh Vardhan Chemicals, IndoRtt. 

2. BEC Fertilizers, Vilaspur 

3. Dhanamsi Morarji Chemicals Com-
pany. Kumhari 

4. Hindustan Zinc Ltd .• Udaipur 

5. Madhuban Agrochemicals, Udaipur 

6. Sharar' Fertiliters and Chemicals. 
Alevar 

7. Udaipur Phosphates and Fertilizers, 
Udaipur 

8. Phosphate India, Udaipur 

9. HindLBtan Copper, Khetri 

10. Hind~tan Agrachemicals. DeMrt 

11. Jaysh,... Chemicals & FerttIizera. 
Unnao 

12. Girrli Fertilizers. Shikohablld 

13. Mjttal Fettiliza's, Raj BaNI 

14. Madan Madhav Fertilizers, 
Fategharh 
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15. Natraj Organies Ltd., MuzaffamaQar 

16. Shree Acid & Chemicals, Gajraula 

17. Vijay Fertilizers, Ghaziabad 

18. Ganges Fertilizers Ltd. Farrukhabad 

19. Trimurti Fertilizers, Kanpur Dehat 

20. Rampur Distiilaries & Chemcials, 
Rampuf 

21. Ramganga Fertilizers, Moradabad 

22. Shriram Foods and Fertilizers, New 
Delhi. 

23. East Coast Fertilizers, Kalma, Orissa 

24. Associated Industries, Chandrapur, 
Assam 

25. Bihar State Superphosphate Fac-
tory, Sindri 

26. Surya Phosphates, Koderma 

27. Tulsi Fertilizers, Bihar 

28. Jayshree Chemicals & Fertilizers, 
Khardah (W.B.) 

2e. Phosphate Company, Khardah, 
Hooghty 

~. Shivalik Fertilizers, Hoshiarpur 

31. Munak Chemicals, Bhatinda 

32. Modern Agro Chern. Jalandhar 

33. Punjab Phosphates, Amritsar 

34. Varinrter Agro Chemicals, Sangrur 

35. Nit;n Chemica's & Ferts. 
Mahendragarh 

36. Multitech International, Mahend .. 
ragah 

37. Oriental Carbon Chemicals, Dharu-
hera, Mahendragarh 

38. Jayshree Chemicals, Gurgaon 
;,,9. Agro Chemicals, Chandigarh 

40. Hyderabad Chemicals & Fertilizers, 
Maula Ali 

41. Andhra Fertilizers, Tadepalli 

42. Andhra Sugars, Tanuku 

43. Krishna Ind. Corpn., West Godavari 
Distt. 

44. Pragati Fertilizers, Vizag 

45. Gamon Fer-Chems., Belagule 

46. Coimbatore Pioneer Fertilizers, 
Coimbatore 

47. E.I.D. Parry (India) Ltd., Ranipet 

48. K 0 t h a ra I n d us t ria I Cor p n . , 
Chinglepet 

49. Indag Products Ltd., Cuddalore 

SO. Shaw Wallace, Avadi 

51. Fertilizers & Chemicals Travancore, 
Alwaye 

52. Adarsh Chemicals & Fertilizers, 
Udhna (Surat) 

53. Anil Starch Products, Bhavanagar 

54. Anish Chemicals, Ahmedabad 

55. Charotar Agro Chemicals, Kanjari, 
Guiarat 

56. Paushak Ltd. Baroda 

57. Viraj Chemicals, Baroda 

58. Rama Fertilizers, Junagarh 

59. Maharashtra Agro Industries Corpo-
ration, Panvel 

60. Dharamsi Morarji Chemicals Co., 
AmbernAth 
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61. Rama Krishi Aasayan, Poona 

62. Bharat Fertilizer Ind. Ltd., Majiwada 

63. Noble Fertilizers Ltd., Taloja 

64. Bharat Fertilizer Industries, Khejwati 

Maintenance of DDA Flats 

8921. SHRI PRATAPRAO B. BHOSALE: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the Delhi Development 
Authority looks after the maintenance of 
flats after handing over the possession the-
reof under the New Pattern Scheme, 1979 
till the payment of instalments in full; 

(b) if so, the details thereof; 

(C) the criteria for maintenance of flats 
after handing over possession in cash down 
cases under the above scheme; and 

(d) the period for which the D.D.A.looks 
after the mai ntenance of the locality where 
built-up units have been constructed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHAI DALBIR SINGH): (a) to (c). The 
DDA sells houses on 'as ;s where ;s bas;s!~ 
DDA however looks after the maintenance 
of the flats for a period of six months after 
the physical completion under terms of 
agreement with constructing agencies. 

(d) DDA looks after the maintenance of 
the locality where houses are completed 
till the services/civic amen1ties are taken 
over by MCD for maintenance. 

Visit by Vice-ehalnnan of D.D.A 

8922. SHRI PRATAPRAO B. BHOSALE: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether it is a fact that tr.e Vice-

Chairman of the Delhi Development 
Authority had visited some built up units of 
the D.D.A. in Shalimar Bagh in March, 
1987; 

(b) if SU, the details thereof; 

(c) whether any memorandum was pres-
ented by him by the residents; 

(d) if so, the details thereof; and 

(e) the action proposed (0 be taken in 
the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN LJEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). DDA 
has reported that Vice-Chairman had 
visited Block 'B', Pocket U'& Vof MIG flats. 

(c) No Memorandum was presented by 
the residents at the time of Vice-
Chairman's visit. 

(d) and (e). Question does not arise in 
view of the reply to part (c) above. 

Dampness In DDA Flats in Pitampura, 
Delhi 

8923. SHRI SANTOSH KUMAR SINGH: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the causes of dampness in some of 
the interior walls of rt')()ms in a number of 
ground floor MIG flats allotted by DDA 
about two years ago in Block A (U), Pitam-
pura, Delhi; 

(b) whether it is due to some construc-
tional defects and if so, the details in this 
regard; 

(c) whether Government propose to 
carry out a survey 01 the ground t\oor M\G 
flat in Block R (U), Pitampura, Delhi to 
ascertain the causes of dampness in the 
walls of the flats; and 

(d) the remedial steps proposed to be 
taken to check dampness in these flats? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a, DDA has 
reported that dampness has been noticed 
In some of the work. in MIG flats, Block 
R(U). Pitampura, Dethi. It is due to high 
water table. 

(b) The dampness is not due to any con-
structional defects. 

(c) and (d). It is not proposed to carryout 
8 survey of each of the ground floor. MIG 
flats in R (U) Block as the dampness is due 
to high water table in Pilampura Complex 
~ich is a natural phenomenon. 

VegeI'" 011 0uIput In KamaI8kII 

8924. SHRI SRIKANTA DAITA NARA-
SIMHARAJA WADIVAR: Will the Minister 
ot AGRICULTURE be pleased to state: 

(a) the output of vegetabte oil in Kamat-
aka during the last three years, yearwise; 

(b) whether the Centrally sponsored 
Tect .. 1OIogy Mission on Oilseeds Produc-
tion has started functioning in Kamataka; 

(c) if so, since when and the achieve-
menta thereof; 

(d) whether the existing storage pro-
cessing and marketing facilities for vegeta-
ble oil available In the State are 
inadeqUate; and 

Ce) if 80. the .... taken by Union 
Government to provide adequate facilities 
therefor in the Stat.? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHR. YOGENDRA MAl( 
WANA): 'I) The total production of culti-
valid eclbee oilMlds in Kamataka and its 
equMIIa'It oil output during the year 1983-
1981 have been _ under: 

1983-84 
1984-85 
1985-86 

(Figures in 'Coo'tonnes) 

Oilseeds Oil 
production equivalent 

1061 264.0 
1315 330.2 
1261 307.6 

(b) and (C) The Central Govemmentset 
up the Technology Mission on oilseeds In 
May, 1986. and the State of Karnataka ;s a 
.naJor' oilseed growing State which has 
made concerted efforts to step-up oil-
seeds production so as to contribute to the 
accomplishment of the objectives of the 
MiSSion. As a result of the various efforts 
undertaken by the State of Kamataka. the 
area and production under groundnut, 
particularly Rabi-Summer groundnut reg-
.stered increase. In the case of Sunflower, 
there was a significant increase in the area 
in the State. Similarly, in respect of Saf-
flower the State registered improvement in 
area as well as productivity. 

(d) and (e). Storage, processing and 
marketing facilities are linked with produc· 
tion of ailseeds in the State. No specific 
survey/quantification of the requirements 
of storage capacIty for the oilseeds sector 
_ been made. However. Karnataka IS 
covered under the ongoing IDA (Interna-
tional Deve\opment Association)/NCOC 
(Natlona' Co-operat;ve Development 
Corporation)-III Storage Project under 
which 800 rural snd 116 marketing 
godowns amounting to 1.8 lakh tonnes 
capacity hu been targetted of which 20 
per cent capacity has already been cam-
pleted. NCDC has .'so been providing 
finanda' .. stance 'or the creation of 
storage c8J)8c1ty at the level of Primary 
Agricultural Co-operat;ve Societies and 
Apex Marketing Federation. Upto the end 
of March 1987, 4013, rural and 849 market-
ing godowns amounting to 7.87 lakh 
tonnes capacity have been sanct,oned, of 
which 3232 rural and 736 marketing 
godowns with 6.38 lakh lonnes capacity 
have been completed. 
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As per the information available, the 
licensed capacity for processing of oil-
seeds in the organized sector in the State 
for various oilseeds is 5.35 lakh tonnes, and 
the total number of processing units in the 
State is 27. The National Co-operative 
Development Corporation has sanctioned 
financial assistance of Rs. 144S.2Iakh for 
establishment of 5 oitseed proc~ssing 
complexes at a cost of As. 1768.8Iakh. Of 
these, three are already in operation. 

Fish Fanners Development Agencies In 
Kamataka 

8925. SH~I SRIKANTA DATTA NARA-
SIMHARAJA WADIYAR: Will the Minister 
of AGRICUL TURE be pleased to state: 

(a) whether Gov~rnment have a prop-
osal to set up additional Fish Farmers' 
Development Agencies in the country; 

(b) if so, the details thereof; 

(c) the agencies functioning at present 
and the location thereof; and 

(d) the agencies proposed to be set up in 
the various districts of Karnataka during 
the year 1987-88? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TUAE (SHRI YOGENDRA 
MAKWANA): (a) and (b). The Go\#ernment 
are proposing to Increase the number of 
Fish Farmers' Development Agencies 
(FFDAs) In the country from 184 to 200 
during the Seventh Five Year Plan, under 
the Centrally Sponsored Sector. The prop-
osaJ is yat to be approved by the 
Government. 

(c). The AgenCies functioning at present 
and the location thereof are: 

(i) Centrally Sponsored Scheme: 

State/Union 
Territories 

1 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

No. of Name of the Districts/ Regions where 
FFDAs FFDAs are set up 

2 

9 

9 

28 

8 

3 

Karimnagar, Kurnoll, Medak, Krishna, 
Nalgonda, East Godawari, West Godawari, 
Mehboobnagar and Nizamabad. 

Darrang, Kamrup, Nowgong, Sibsagar, Cachar 
Lakhimpur, Sonitpur, Karimganj, and 
Kabi Anglong. 

East Champaran, West Champaran, Siwan, 
Gopa'ganj, Saran, Va,shah, Muzzafarpur, 
Sitamarhi, Ranchi, Hazaribagh, Gaya, 
Khagaria, Patna, Madhubani, Darbanga, 
Samastipur, Begusarai, Saharsa, Purnea, 
Katihar, Munger, Rohtas, Bhojpur, Dumka, 
Bhagalpur, Godda, Sahebganj and Oeoghar. 

Surat, Panchmahal, Bulsar, Kheda, Jamnagar, 
Bharoach, Surendranagar and Sabarkantha. 
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1 2 

Haryana 6 

Himachal Pradesh 1 

Jammu & Kashmir 2 

Karnataka 8 

Kerala 4 

Maharashtra 7 

Madhya Pradesh 13 

Manipur 3 

Mizoram 1 

Nagaland 1 

Orissa 12 

Punjab 6 

Rajasthan 10 

Tamil Nadu 8 

Tripura 3 

Uttar Pradesh 28 

West Bengal 16 
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3 

Karnal, Rohtak, Sonepat, Gurgaon, Faridabad 
and Mahindergarh. 

Himachal Pradesh regional. 

Jammu regional and Kashmir regional. 

Mysore, Dharwar, Shimoga, Kolar, Raichur, 
Bangalore, Bldar and Chickmagalur. 

Palghat. Quilon, Trichur and Cannanore. 

Nagpur, Chandrapur, Bhandara, Yavatmal, 
Gadchirolli, Pune and Satara. 

Raipur, Durg, Rajnandgaon, Bilaspur, Raigarh, 
Shahdol, Riwa, Seoni, Balaghat, Sagar, 
Chatarpur, Satna and Jabalpur. 

Central Manipur, South Manipur & Bishanpur. 

Mizoram regional 

Nagaland regional 

Cuttack, Puri, Balasore, Ganjam, Phulbani, 
Bolangir, Sambalpur, Dhenkanal, Mayurbanj, 
Kalahandi, Korapur and Sundargarh. 

Gurdaspur, Amritsar, Ludhiana, Sangrur, 
Jullundur and Patialla. 

Ajmer, Alwar, Bhilwara, Bharatpur, Dungarpur, 
Jaipur, Sikar, Sirohi, Tonk and Udaipur. 

Thanjavur, Madurai, South Arcot, Trichirapalli, 
Dharmapuri. Periyar, Chengalpattu and Kamrajar. 

West Ripura, South Tr;pura and North Tripura. 

Allahabad, Kanpur, Fah:tspur, Varanasi, Jaunpur, 
Balia, Ghazipur, Mirzapur, Gorakhpur, Basti. 
Deoria, Azamgarh. Lucknow. Unnao, Gonda. 
Raibareilly, Banda, Muradabad, Sitapur, 
Hardoi. Lakhimpur Kheri. Faizabad, Sultanpur, 
Pratapgarh, Baraich, Meerut and 
Badaun. 

Bankura, Nadia. Howrah, West Dinajpur, Hooghly. 
Birbhum, Darjeeling. North 24-Pargana. MaIda, 
Murshidabad, Cooch-Behar, Jalpaiguri. Burdwan. 
Midnapur, Purulia and 24-Parganas. 
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1 2 3 

Pondicherry 
(U.T.) 

1 Karaikal region. 

(ii) State Schemes: 

Karnataka 3 Mandya, Hassan and Tumkur. 

Rajasthan 4 Kota, Chittorgarh, Sewai Madhopur and 
Banswara. 

Tamil Nadu 4 Kanyakumari, North Areot, Pudukkottai 
and Tirunelveli. 

Uttar Pradesh 20 Etawah, Farrukabad, Agra, Mainpuri, Etah, Aligarh, 
Muzzaffarnagar, Bulandsahar, Saharanpur, Ghaziabad, 
Jhansi, Jalaun Lalitpur, Hamirpur, Bareilly, 
Shahjanpur, Pilibhit, Bljnour, Mathura and Rampur. 

(d) There ,IS no proposal from the 
Government of Karnataka for setting up 
additional FFDAs dunng 1987-88. 

Civic Amenities in DDA Colonies 

8926. SHRI SRIKANTA DATTA NARA-
SIMHARAJA WADIYAR: WI" the Minister 
of URBAN DEVELOPMENT be pleased to 
state. 

(a) whether It IS a fact that many DDA 
residential colonies In Deihl have not been 
developed properly so far; 

(b) If so, the instructions given to the 
Delhi Development Authority to provide 
the baSIC amenities In these colonies; and 

(c) the amount earmarked for the pur-
pose for the year 1987-88? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). The 
DDA generally provide its colonies with all 
basic services before transfer of the colo-
nies to MCD. 

(c) There IS no separate prOVision exclu-
sively for undertaking development work 
for residential colonies. For the year 1987-
88, an amount of Rs. 59.77 crores has been 
provided by DDA for incurring expendi-
ture on development of land 

News Agencies 

8927 DR. G.S. RAJHANS. Will the Mlnts-
ter of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the number of news agencies regis-
tered and working in the country; 

(b, the annual turn-out of such agencies 
and government aid given to them; and 

(c) the steps being taken to improve the 
working of language agencies? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) There is no system of registration of 
news agencies with the government. How-
ever, four wire news agencies and 15 non-
wire news agencies are accredited with 
the Government. 
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(b) The gross annual turn-over of these 
agencies for 1984-85 and the aid given to 
them by the Government are given in the 
Statement below. 

(c) Govern.nent extends various facili-
ties to the press including the news agen-
cies on a uniform basis. 

STATEMENT 

S. 
No. 

A. 

1. 

2. 

3. 

4. 

8. 

5. 

8. 

7. 

8. 

-9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

I. Gross Turnover Of News Agencies 

Name of Agency 

Wir. Agencift 

United News of .India/Un'varta 

Hindustan Samachar 

Preas Trust of India 

Samachar Bharati 

Non- Wire Agencie. 

Asian Films 

Cartographic News Service 

Central News Service 

Development News Service 

Foreign News & Feature 

Indian News & Features Alliance 

Indian Press Agency 

National Press Agency 

News From Non-aligned World 

POT Analyses and News Service 

Press Asia International 

Publication Syndicate 

Syndicate Journalist 

T. V. News Programme 

Yugvarta Feature Service 

Amount (1884-85) 
Rs. 

3.90cror .. 

21,02.851.12 

1.96.10.881.81 

19.28,978.55 
(for 1983) 

13,33,137.00 

4,49,090.00 

1,44,890.00 

67,400.00 

11.13,820.00 

1,32,217.00 

35,325.11 

1,71,479.30 

5,16.639.55 

5,09,950.00 

53,960.00 

99,888.00 

7,62,888.00 

45.238.00 

- Thla agency's work has been under suspension. hence the figures are not-available. 
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II. Amounts Paid Sy The Ministry Of Information And Broadcasting To New$ Agencies 

S. No. Name of the News Agency Amount (Rs.) 

1. PRESS TRUST OF INDIA 

Subecription by NSO- 55,55,750.00 
1.1.14 to 31.12.84. 

Reimbursement for operating 'ndia 
Newspool Desk during 1984-85. 21,31,493.40 

Grants-in-aid on account of salary 
differential during 1984-85. 2,370.65 

2. UNITED NEWS OF INDIA 

Subscription by NSD -
1.1.84 to 31.12.84. 41,46.256.00 

3. HINDUSTAN SAMACHAR 

Subscription by NSO -
1.1.84 to 31.12.84 6,50,000.00 

4. SAMACHAR BHARA TI 

Subscription by NSD -
1.1.84 to 31.12.84 8,50,000.00 

5. PRESS ASIA INTERNA TlONAL 

Subscription by NSD -
1.7.84 to 31.12.84 8,000.00 

6. INDIA PRESS AGENCY 

Subscription by NSD -
1.4.84 to 31.12.84. 9.aoo.oo 

III. Assistance/Subsidy Given By Ministry Of External Affai,. To Newa Ag8ncIee; 

S. Name of the News Agency Amount,., 
No. during 1"'" 

As. 

1. Press Trust of India 16,55,813.00 

2. United News of India 1 ,25.000.00 

3. Hindustan Samachar 8.333.00 
(paid upto July, 1984) 
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[Translation] 

Training and Visit Programme in U.P. 

8928. SHRI RAJ KUMAR RAt: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether a training and visit pro-
gramme was undertaken in vari.ous dis-
tricts of Uttar Pradesh by Vanaspati 
Raksha Salahkar (Vegetation Protection 
Adviser); 

(b) if so, the districts where such pro-
grammes have been undertaken and the 
time by which this programme is likely to 
be undertaken in remaining districts of the 
State; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) and (b). The Traming and 
Visit System of Agricultural Extension has 
been introduced in Uttar Pradesh through 
the National Agricultural Extension Pro-
ject and not by Vanaspati Raksha Salah-
kar. The programme covers 21 eastern 
districts of Uttar Pradesh. In the first two 
years, i.e. 1985-86 and 1986-87, the pro-
gramme covered 16 districts, namely, 
Lucknow, Rai-Bareili, Sultanpur, Fai-
zabad, Deoria, Azamgarh, Jaunpur, Vara-
nasi, Unnao, Lakhimpur-Kheri, Bahraich, 
Pratapgarh, Basti, Gorakhpur, Ghazipur 
and Ballia. The other five districts, namely, 
Hardoi, Sitapur, Barabanki, Gonda and 
Mirzapur will be covered during 1987-88. 
At present, there is no proposal for the 
expansion of Training & Visit programme 
in the remaining districts of Uttar Pradesh. . 

(c) Coverage of the programme In the 
remaining districts pre-supposes prepara-
tion of a separate project by the State 
Government and joint appraisal of the 
same by the Government of India and the 

World Bank. No such proposal has so fai 
been received by the Government of India 
and the World Bank from the State 
Government. 

[English] 

Committee on Working of Cooperatives 

8929. SHRI BANWARI LAL PUROHIT: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether. Government had set up a 
committee to go into the working of coop-
erative societies in the country, 

(b) if so, composition and terms of refer-
ence of the committee; 

(c) the findings/recommendations 
made thereby; and 

(d) the action taken by Government on 
the recommendation? 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): (a) No, Sir. How-
ever, a 'Committee on Co-operative Law 
for Democratisation and Professionalisa-
tlon of Management In Co-operatives' was 
constituted on 27th September, 1985. The 
Committee has submitted its Report on 
10th April, 1987. 

Another "Committee on the Structure 
and Role of National Cooperative Socie-
ties" was set up on 16th April, 1986. The 
Committee has submitted its Report on 
26th March, 1987. 

(b) The composition and terms of refer-
ence of the two Committees are given in 
the Statement-I and II below. 

(c) The broad recommendations of the 
said two Committees are given in the 
Statements-III and IV below. 

(d) The reports will be examined in con-
sultation with the State Governments and 
national level federations. 
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STATEMENT -, 
Committee On Cooperative Law for Democratisation And Professionalisation Of Management In 

Cooperatives 

Composition of the Committee: 

(1) Shri K.N. Ardhanareeswaran. 
Additional Secretary. Department of 
Government of India. 

(2) Shri R. V. Gupta, Managing Director. 
National Cooperative Development 
Corporation. 

(3) Shri R. Parthasarthy, Secretary. 
(Cooperation). Government of Gujarat. 

(4) Shri R.N. De, Secretary (Cooperation) 
Govern ment of West Bengal 

(5) Shri Mohan Kanda, Registrar of Cooperative 
SoCieties, Andhra Pradesh. 

(6) Shri D.K. Mittal, Registrar of Cooperative 
SoCieties, Uttar Pradesh. 

(7) Shri Rai Singh, Chief Executive. National 
Cooperative Unton of India. 

(8) Shri H.C. Aggarwal. General Manager. 
National Bank for Agriculture and Rural Development. 

(9) Shri S.N. Singh. Director (Farmer Organisation) 
National Dairy Development Board. 

(10) Shir B.K. Sinha. Chief Director (Coop) 
Department of Agriculture & Cooperation, 
Ministry of Agricutture. 

Terms of Reference of the Committee 

Chairman 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member-Secretary 

liTo examine the various State Cooperative Societies Acts and suggest guidelines for 
legistative action to activise democratic process and to promote professional 
management in cooperatives. It 

STATMENT-II 

Committee On The Structure And Role Of National Cooperative Socities 

Composition of the Committee: 

(1) Dr. B. Venkatappiah Chairman 
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(2) Shri K.N. Ardhanareeswaran, 
Additional Secretary. Department 
of Agriculture and Cooperation 

(3) Shri V.P. Singh. President. N.C.U.I 
3. S6rt Institutional Area, Hauz Khas, 
New Delhi. 

(4) Shri K.H. Patil. President, Ali 
India Federation of CooperatIve 
Spinning Mills. Bombay. 

Member 

Member 

Member 

(5) Shri M.S. Gill. Financia' Commissioner (Development) 
Government of Punjab, Chandigarh. 

Member 

(8) Shri G.P. Bhave, Managing Director NABARD, Bombay. Member 

(7) Shri S.K. Arora. General Manager, N C.D.C., 
~w Delhi. 

Member-Secretary 

Terms of Rel.rence ot the CommIttee: 

(1) To asaess the performance of the natIonal feve' cooperative federations wtth reference 
inteT-alia to (a) the aims and objects as set out in tt"lear byelaws, (b) the cooperative 
princtples, (c) flow of benefits to the weaker sections. Cd} tbe neflds of the sector, and {e) 
inter-section with other sectors of the movement and also the Government : 

(2) To examine the membership of the national level federations composition of their 
Boards of Management and broad administratIve arrangements tor providing S~I"'Ic,es to 
the constituents; and 

(3) To indicate the directions to which re-organlsation and re-orientation are necessary In 

respect of existing federations and those that may be established hereinafter an the 
context of emerging needs and trends and ro'. of the cooperatIves In overail 
development, particularly in rural ar88S. 

STATEMENT-III 

Broad RecommendatIons of the Committee 
on Cooperative Law for DemocratisatIon 
and Professlonallsatlon o( Management 

In CooperatIVes 

The Committee on Cooperative Law tor Dem-
ocratisation and Professlonahsatlon of Man-
agement In Cooperatives set up by the 
Ministry of Agriculture to examine varIOus 
State Cooperative Socl8t.es Acts/Rules and 
suggest guldelmes for leglstattve action to acti-
VIse the democratIc process and promote pro-
fessional management .n the cooperatIVes has 
recommended deletion of various old provi-
sions in the cooperative legIslation In the States 
which had tost their relevance and has sug-
gested measures to confer complete autonomy 
on cooperatIves In their operations. 

2. The report which was submitted on 10th 
"'-cw\\. '987 has recommended the deletion of 

canaan prOVISionS in the State Acts such as 
those relating to comp\Jlsory amendment of 
byelaws of a SOCiety. the power of the Reg's-
trar to direct amatgamation or d.vlSlon of SOCIe-
ties against the will of the members and the 
power of veto to the Government nomInees on 
the bOards of societies. 

3 The Committee has also recommended 
that the power of the State Government or the 
Registrar to resCind or annual resolutions of the 
Board of Directors of the Soc,ety and the gen-
eral power of ISSue of directives by the Govern-
ment should be taken away. 

4. The Committee has recommended that the 
power of supersess.on of the board of manage-
ment of cooperatIves should be exerCised spar-
ingly and that too in consultation with the 
feder.' organisations. Whenever a board of 
management is superseded the reasons shou'd 
be recorded in writing and the perIod of super-



273 Written Answers VAISAKHA 14, 1909 (SAKAl Written Answers 274 

seSSion should not excaed one year In aggre-
gate with no power to extend the penod 

5 Recommending depohtlclsatlon of cooper-
atives. the Committee has said that holding of 
office by a Minister In Cooperative SOCieties 
should be ruled out In all circumstances It has 
also suggested that members of Panchayatl Raj 
Institutions, locaJ bodies, legislative assemblies 
and counCils and Members of Parliament 
elected or nominated to hold offices In coopera-
tiVes should De required to choose between the 
two 

6 The Committee has also recommended 
that the strength of Government nominees on 
the boards of cooperatives In the context of 
State partnership should be limited to three or 
one-third of the total number of members, whi-
chever IS less, and that under no circumstances 
should the Government nominate cooperative 
or political leaders as their nominees 

7 With regard to professlonahsatlon of man-
agement the Committee has suggested several 
measures. the Important of them being demar-
cation of powers and functions of the Board and 
the chief executive 

8 The Committee has held the Co-option of 
members on the Board to be undemocratic and 
has also recommended the deletion of the POSI-
tion of Vice-Chairman which In Its view IS 
superfluous 

STATEMENT-IV 

Broad Recommendations of the Committee 
on the Structure and Role of Natloi1al 

Cooperative SocietIes 

The role of the national level cooperative fed-
eration should be complementary to, and not 
competitive With. the state federations 

2 After a detaIled assessment of the perfor-
mance of fourteen national cooperative federa-
tions the committee held the view that It would 
be fal'aclOus to create the natlona' level federa-
tions first and then to establish the middle and 
other levels The cooperatIVe structure at the 
grass root level and above has to be bUilt up 
patiently and With people's partICIpation 

3 The complementary role of public sector 
organisations like NatIonal Cooperative Devel-
opment Corporation, National Dairy Develop-
ment Board/lnd.an Dairy Corporation and 

NABARD Vis-a-VIS the national federations was 
duly apprecIated by the committee which has 
suggested that wherever feasible, a process 
could be Imtlated for transfer&nce of federal 
responslblhty from a National corporate organi-
sation to a national cooperative federatIon, as In 
tt,e case of NODS on the one hand and the 
National CooperatIVe Dairy FederatIOn on the 
other 

4 Stressing the need for professlonahsatlon 
of cooperatIve management, the committee 
recommended that the National CounCil for 
CooperatIve Training should be set up as a 
separate agency for cooperatIve tralntng Even 
the national federations ought to play a more 
actIve role In prOViding professional tralntng 
Within their respective sectOff 

5 The Committee affirmed the view that In all 
national level federations, only state level coop-
eratives should be members Further, It sug-
gested that strength of the board of 
management of these federations should not 
exceed fifteen Including the Chairman 

6 ~Ighhghtlng the need for depohtlclsatlon, 
the CommIttee felt that 'he present SituatIon 
demands more than ever before that some steps 
should be taken to dehnk the cooperatIve move-
ment from actIve pohtlcs The committee has 
suggested that the chaIrman should have no 
executIve powers 

HUDeo Loans for Houses 

8930 SHRI K PRADHANI W,,, the 
MInister of URBAN DEVELOPMENT be 
pleased to state 

(a) the loans sanctioned by HUDCO to 
States for construction of houses for 
weaker sections of the society and the per-
formance as compared to the targets laId 
down In thiS regard dunng 1 ~87: 

(b) the number of dwelling Untts built or 
under construction With the loans sancti-
oned dureng the year, and 

(c) the targets set up for 1987-881 

THE MINISTER OF STA TE IN THE MIN-
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ISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The amount of 
loan sanctioned by HUDeO for construc-
tion of houses for EWS during 1986-87 was 
As. 106.55 crores as against the target of 
As. 103.55 crores. 

(b) The number of dwelling units sancti-
oned for EWS was 234251. 

(c) The target of loan sanctions has Deen 
mid down as Rs. 355 crores (including As. 
106.50 crores for EWS Housing). 

Committee on Cooperative Law 

8931. DR. B.L. SHAILESH: Will the Minis-
ter of AGRICULTURE be pleased to state: 

(a) whether a committee on co-operative 
law for democratisation and professionali-
sation of management in co-operatives 
was set up by Government to examine var-
ious State Co-operative Societies Acts and 
suggest guidelines for legislative action to 
activise the democratic process and pro-
mote professional management in the co-
operatives; 

(b) if so, the recommendations made by 
the committee; and 

(c) the action proposed to be taken on 
the recommendations? 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): (a) Yes,Sir. 

(b) A summary of the main recommen-
dations of the Committee is given in the 
statement below. 

(c) The Report of the Committee submit-
ted on 10th April, 1987 will be examined in 
consultation with the State Governments. 

STATEMENT 

Summary of Main Recommendations of the 
Committee on Cooperative Law for Demo-
cratisation and Professionalisation of Man-

agement in Cooperatives. 

The Committee on Cooperative Law for 

Democratisation and Professlonalisation of 
Management in Cooperatives set up by the 
Ministry of Agriculture to examine various 
State Cooperative Societies Acts/Rules. and 
suggest guidelines fo legislative action to 
activise the democratic process and promote 
professional management in the coopera-
tives has recommended deletion of various 
old provisions in the cooperative legislation 
in the States which had lost their relevance 
and has suggested measures to confer com-
plete autonomy on cooperatives in thei r 
operations. 

2. The report which was submitted on 10m 
April. 1987 has recommended to deletion of 
certain provisions in the State Acts such as 
those relating to compulsory amendment of 
byelaws of a society, the power of the Regis-
trar to direct amalgamation or division of 
societies against the will of the members and 
the power of veto to the Government nomi-
nees on the boards of societies. 

3. The Committee has also recommended 
that the power of the State Governments or 
the Registrar to rescind or annul reso~utions 
of the Board of Directors of the society and 
general power of issue of directives by the 
Government should be taken away. 

4. The Committe has recommended that 
the power of supersession of the board of 
management of cooperatives should beexer-
cised sparingly and that too in consultation 
With the federal organisations. Whenever a 
board of management is superseded the rea-
sons should be recorded in writing and the 
period of supersession should not exceed 
one year in aggregate with no power to 
extend that period. 

5. Recommending depoliticisation of 
Cooperatives, the Committee has said that 
holding of office by a Minister in cooperative 
societies should be ruled out in all circum-
stances. It has also suggested that members of 
Panchayati Raj institutions, local bodies, 
legislative assemblies and councils and 
Members of parliament elected or nominated 
to hold offices in cooperatives should be 
required to choose between the two. 

6. The Committee has also recommendec1 
that the strength of Government nominees 0" 
the boards of cooperatives in the context 0 .... 
State partnership should be limited to three 
or one-third of the total number of members, 
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whichever is less, and that under no circum-
stances should the Government nominate 
cooperative or political leaders as their 
nominees. 

7. With regard to professionalisation of 
management, the Committee has suggested 
several measures, the important of them 
being demarcation of powers and functions 
of the Board and the Chief Executive. 

8. The Committee has held the co-option of 
members of the Board to be undemocratic 
and has also recommended the deletion of 
the position of vice-Chairman, which in its 
views is superfluous. 

TIme Allotment for Doordarshan 
Programmes 

8932. SHRI SYED SHAHABUDDIN: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the total number of hours of Door-
darshan programmes national and local, 
per week as on 1 January, 1987; 

(b) the break-up of each tier of the pro-
gramme into components of education, 
information and entertainment; 

(c) the time allotted for advertisements 
per week; and 

(d) the time allotted for programmes of 
foreign origin per week, as an input in the 
national programme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K. PANJA): 
(a) and (b). The total duration of pro-
grammes telecast by Doordarshan per 
week as on 1st January, 1987 was 81 hours 
and 21 minutes. The break-up was broadly 
as under:-

Hrs. Minutes 

Educational programmes 7 17 

Information pro .. 
grammes 27 27 

Hrs. Minutes 

Entertainment prog-
rammme~ 44 52 

(c) The duration of commercial adver-
tisements per week as on 1st January, 
1987 was about 1 hour and 45 minutes. 

(d) The duration of foreign programmes 
in the National/Network programmes was 
approximately 1 hour and 40 minutes. 

Code of Conduct for Press 

8933. SHRI SYED SHAHABUDDIN: Will 
the Minister of INFORMATION & BROAD-
CASTING be pleased to state: 

(8) whether any progress has been 
made towards formulation of a Code of 
Conduct for the Press; 

(b) whether it is a fact that the Press 
Council of India is opposed to this step; 

(c) w~-,ether it is also a fact that the edi-
tors have also opposed thiS move: and 

(d) whether any proper code nas been 
circulated for eliciting public opinion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI A.K PANJA): (a) 
The Govern ment, because of its commit-
ment to the freedom of the Press, do not 
propose to formulate or impose any code 
of conduct on the Press. 

(b) No, Sir. The Press Council of India 
feels that such 8 code should be built up on 
a case-to-case basis. In fact. under Section 
13(1) and Section 13(2) (b) of the Press 
Council Act, the CouncU is changed with 
the responsibility to build up a code of 
conduct for newspapers, news agencies 
and joumalists in accordance with the high 
Professional ethic'. 

(c) There has been a mixed reaction on 
the subject among the Press. 

(d) ~o, Sir. 
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LeMe Hold Rights In Villages 
of DeIhl 

8934.SHRI SODE RAMAIAH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government had decided to 
grant the perpetual lease hold rights for the 
land in the possession of the residents of 
five villages in Delhi i.e. Nangil, Rajapur 
Bagh Mochi of the Delhi Development 
Authority, Dasghara, Todapur, Jilmil 
Tahirpur and Arakpur Bagh Mochi; and 

(b) if so, the reasons for the delay in 
implementing the decision? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes, Sir. On 
fulfilment of certain criteria. 

(b) Delay is due to non-finalisation of 
development plans and working out the 
expenditure actually incurred by the DDA 
on development works. 

Tr ..... of Colonies from DDA to MCD 

8935. SHRI SODE RAMAIAH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether most of the regularised 
unauthorised colonies in Delhi have been 
transferred by the Delhi Development 
Authority to Delhi Municipal Corporation 
since 1st April, 1987; 

(b) whether lay-out plans prepared by 
the DDA have also been handed over; 

(c) whether plans prepared for layi;,g 
water- pipe lines and sewerage have also 
been handed over to MCD; 

(d) if so, the details thereof; 

(e) whether the amount paid to the DDA 
towards developmental charges would be 
adjusted in the developmental charge to 
be levied hereafter; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) All the regula-
rised unauthorised colonies under the 
jurisdiction of the D.D.A. have been trans-
ferred to the M.e.D. prior to 1.4.87. 

(b) Ves, Sir. 

(c) and (d).The D.D.A. has reported that 
wherever the services relating to water 
supply and sewerage have been provided, 
the same have been indicated in tne lay-
out plan handed over to the M.e.D. The 
position in this regard is indicated in the 
statement given below. 

(e) and (f).lt was decided by the Govern-
ment that where a part of development 
charges has already been paid, the pay-
ment due will be reduced to that extent. 

STATEMENT 

Liat of UnauthorisedlRegu/ariaed Coloniea- Transferred from DDA to MCD-Position of 
tfarious services 

81. Name of Colony Position of Services 
No. 

Roads 
and 

Drains 
1 2 3 

EAST ZONE 
1. VIII. Gam; Mandu Extn. 

Water 
Supply 

4 

$ 

Sewerage 

5 

$ 
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1 2 3 4 5 

2 .. Brahampuri X block $ S 

3. Brahampuri $ $ 

4. Kartar Nagar $ $ 

5. Brahampuri Harijan Colony $ $ 

6. Zafrabad $ $ 

7. Chauhan Dongar $ $ 

8. Jagjivan Nagar $ $ 

9. Bhagat Singh Colony $ $ 

10. Naya Gaon Extn. $ S 

11. Mohalla Subhas $ $ 

12. Ambedkar Basti $ S 

13. Gautampuri S $ 

14. Kaithwara & Extn. S S 

15. Shastri Park BI. At Bt C. $ $ 

16. Shastri Park near 5eelampur $ $ 

17. Kabir Nagar $ $ 

18. Subhash Park Extn. $ $ 

19. Mohan Puri * $ $ 
Zone. E-14 

20. Garwari Extn. $ S 

21. Bhajanpura BI-A, B $ $ 

22. Subhash Mohalla $ $ 

23. Maujpur Village Extn. $ $ 

24. Kachi Colony $ $ 

25. Vijay Colony $ $ 

26. Harkesh Nagar $ $ 

27. Arvind Nagar * $ $ 

28. ANind Nagar 01. A. VI J. H. C $ $ 
28. Jagjeet Nagar • S $ 
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1 2 3 .. 5 

30. K Block North Ghonda • $ $ 

31. Jai Prakash Mohalla • $ $ 

32. Viii. Ghonda Extn. • $ $ 

33. Noor-E-liahi Colony • $ $ 
\ 

34. Durgapuri Extn. • $ $ 

35. Nathu Colony • $ $ 

38. Ashok Nagar • $ $ 

37 West Joyti Nagar $ $ 

LAXMI NAGAR COMPLEX 

38. Kundan Nagar Extn. • $ $ 

39. Patparganj Road-Kishan Kunj $ $ 

40. Guru Amar Oass Nagar $ $ 

41. Guru Nanak Pura • $ $ 

42. Arjan Pakr Blk. A to H S S 

43. East Guru Angad Nagar S $ 

44. West Guru Angad Nagar $ 

45. Guru Angad Nagar • $ $ 

48. Guru Ram Dass Nagar $ $ 

47. Laxmi Nagar • $ $ 

48. ViJay Block Laxmi Nagar • $ $ 

49. Jagat Ram Park Laxmi Nagar • $ $ 

50. Laxmi Nagar Blk H to F • $ $ 

51. Ramesh Nagar • $ $ 

52. Laxmi Nagar B1, A to P * $ $ 

53. Laxmi Nagar PP Bloofc * $ $ 

54. Lalita Park • S $ 

55. Vishkarma Park • $ $ 

58. Laxmi Nagar 1i' Block * $ $ 
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1 2 3 4 5 

57. Narain Nagar S $ 

58. Laxmi Nagar 'X Block S S 

SHAKAR PUR COMPLEX 

59. Village Shakar Pur & Extn • S S 

80. Oaya Nand Block S S 

61. Sunder Block S $ 

62. Ganesh Nagar including • S $ 
Ganesh Nagar I Extn.. & 
Ganesh Nagar II Extn. 

63. Shakarpur Block A to H • $ $ 

64. Shakarpur Block I to II $ $ 

65. Upadhayay Block • $ $ 

66. Shakarpur WA Block • $ S 

67. Shakarpur we Block * $ $ 

68. Nanakpur Shakarpur $ S 

69. Two Rows of plots Shakarpur • $ $ 

MANDAWALI FAZALPUR COMPLEX 

70. Village Mandawali Extn • $ $ 

71. Vinod Nagar (Kunaon Square) • $ S 

72. Arjun Nagar (Lahiri Colony) • $ S 

73. Subhash Park Extn. S $ 

74. Village Khera & Extn. $ $ 

75. Pandav Nagar • S $ 

76. Gan88h Nagar • S $ 

PA TPARGANJ COMPLEX 

n. East Vinid Nagar * $ $ 

78. Acharya Nikatan • $ $ 

79. Shashi Garden * $ $ 

80. Sampatpur Extn • $ $ 
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1 2 3 4 5 

81. Janta Garden $ $ 

82. Partap Nagar • $ $ 

83. Pandav Nagar Block C-I & F • $ $ 

WEST ZONE 

84. Basti Khazan Extn. $ $ 

85. Raj Nagar Part I $ $ 

86. Raj Nagar Part II $ $ 

87. Shad Nagar Part I $ $ 

88. Shad Nagar Part II $ $ 

89. Palam Enclave $ $ 

90. Tulsi Ram Dag'ohi $ $ 
(Nanga' Raya) 

No 
work 

91. Nangal Ray Ext. II in $ $ has Block D. been 

92. Village Nangal Ray Ex-I $ $ done 
by 

93. Prem Nagar $ $ DCA 

94. Nehru Nagar $ $ 

95. Naw Patel Nagar 

96. Janta Colony 

97. Guru Nanak Pura * 

98. Mahabir Nagar Krishna Park 

99. Manohar park 

SOUTH WEST ZONE 

100. Arjun Nagar 

101. Krishna Nagar * 

SOUTH EAST ZONE 

102. Sri Niwas Puri In Progress In progress 

103. Shyam Nagar 

104. Sant Nagar 
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1 2 3 4 5 

105. Amrit Puri • • • 

106. Prakash Mohalla • • • 

107. Sarupa Mahalia • • 

108. Tuglakabad Extn. • In progress In progress 

109. Bagampur Harijan colony • • 

110. SanwaJ Nagar • 

111. Noor Nagar • In progress 

112. Jamia Nagar • • Inprog ..... 

113. Zakir Nagar In progres. In prog,.. 

114. Bhrat Nagar • In progress • 

115. Joga Bai Extn. • • • 

116. Batla House • tn progess In progreea 

117. Jaffar Manjil Extn • In progeea 

118. Gafoor Nagar • • • 

119. Sidhartha Nagar • • • 

120. Bhagwan Nagar • • • 

121. Jeevan Nagar • • 
122. Built up area East of • • • 

Mathura Road 

123. Villaga Kilokari Extn. • • 
124. Nai Basti ... • • 

125. Gautam Nagar • • In progNea 

126. Village Garhi & Extn. • • 

127. Savitri Nagar • • 

NORTH ZONE 

128. Golden Park $ • '. 
129. Singal Pur • S • 
130. Ambedkar Nagar • , • 
131. Govind Mohall. • ,. S 



291 Written Answers MAY 4,1987 Written Answers 292 

, 2 

132. ShaJimar Basti Extn 

133. Azad Pur 

134. Bharolla Extn. 

135. Sarai Popal Thalia 

136. Mahendra Park 

137. Sanjay Nagar 

* Stands for Provided 

$ Stands for not provided 

Technological a.. of Steel PlMts 

8936. SHRI HARIHAR SOREN: Will the 
Minister of STEEL AND MtNES be pleased 
to state: 

(a) whether Government have taken 
some short and medium term measures to 
strengthen the technological base of some 
of the steel plants of the Steel Authority of 
India Limited; 

(b) if so, whether such measures have 
been taken in Rourkela Steel Plant; 

(c) the names of the other public sector 
steel plants where such measures have 
been taken; and 

(d) the details thereof? 

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI 
VASANT SATHE): (a) Yes, Sir. In order to 
keep abreast of the latest technological 
innovations in the Iron and Steel Sector, 
the Research and Development Centre for 
Iron and Steel (ROC IS) of SAil was set up 
at Ranchi. This Centre acts as a nucleus for 
giving thrust on concerted R&D effort. 
alongwith adoption and assimilation of the 
selected imported technologies so that the 
technological base of SAIL plants can be 

3 4 5 

• $ $ 

• $ $ 

• $ $ 

$ $ 

$ $ 

$ $ 

strengthened. Various academic institu-
tions as well as Council for Scientific & 
industrial Research (CSIR) are jointly 
associated in this effort through Commit-
tees like the Programme Implementation 
Committee and SAIL-CSIR Committee. 
The R&D Centre is closely associated 
with the various modernisation and expan-
sion schemes of SAl L integrated Steel 
Plants. 

The ROCIS of SAil is functioning with 
the following objectives:-

(i) Oevetopment of indigenous 
capabilities and self-reliance; 

(ii) Bridging the wide gap between 
rapid technological develop-
ments in advanced countries and 
ourselves. 

(b) and (c). The Converter Shop of Rour-
kela Steel Plant is Qut-dated. This is pro-
posed to be phased out under the 
modernisation programme. Similarly, 
Open Hearth facilities of liSCO, Durgapur 
Steel Plant and Rourkela Steel Plant are 
proposed to be replaced in a phased 
manner during the proposed modernisa-
tion of these plants. However, in order to 
get the best out of these present useful life. 
KORF technology is being introduced in 



293 Written Answers VAISAKHA 14, 1909 (SAKA) Written Answers 294 

the Open Hearth Furnaces of Rourkela 
Steel Plant and liSCO to improve their pro-
ductivity. One Open Hearth Furnace at 
Rourkela has already been converted in 
April 1987 on KORF technology. This will 
intensify and improve the steel making 
process. One more Open Hearth Furnace 
in Rourkela and two Open Hearth Furna-
ces in liSCO will be converted to KORF 
technology during the year. 

It is also envisaged to instal Continuous 
Casting facility at Ourgapur, Rourkela, 
liSCO and Bokaro Steel Plant during their 
modernisation to replace the present ingot 
mould casting route. This will improve the 
yield as also result in energy saving. 

(d) ROCIS has been responsible for 
bringing significant improvement in the 
state-of-art technology which are basically 
short-term and medium-term measures 
leading to continuing improvement in per-
formance indices of products and pro-
cesses, reduction in cost of production, 
etc. 

Similarly, indigenous development of 
technologies from conceptual stage upto 
commissioning involving laboratory inves-
tigations. Pilot Plant designing and investi-
gations, demonstration scale operation 
and finally commercial exploitation have 
been envisaged. A few of the develop-
ments of this nature carried out so far 
incIUde:-

(i) Technology of Lime Dust Injec-
tion in One Blast Furnace at 
Ourgapur. 

(ii) Technology of combined blow-
ing developed by SAIL in one LD 
Converter of Bokaro; this tech-
nology is planned to be intro-
duced in other converters of 
Bokaro, BhUai and Rourke'a 
Steel Plants. 

(iii) Technology of Air Injection in 
open hearth furnaces of liSCO, 
Burnpur. 

(iv) Cold bonded pelletisation of iron 
ore fines. 

(v) Production of super basic sinter 
for use in LD Converters. 

(vi) Improvement in the shelf life of 
tar dolomite bricks. 

In the area of development of products. 
various special purpose quality steels have 
been developed for the first time in India 
through independent efforts, some of 
these are :-

(a) High Strength low alloy steels for 
structural application; 

(b) Boron-treated deep drawing 
steel; 

(c) Dual phased steel; 

(d) Extra Deep Drawn (EDO) Alumi-
nium killed steel; 

\e) API-X-60 Line Pipe Steel; and 

(~) High Strength rail steel for use by 
the Railways. 

In addition to these in-house R&D activ-
ities, the RDCIS is actively associated right 
from its inception in collaborative pr~ 
gramrnes with reputed research and aca-
demic institutions of the country and 
abroad to utilise the best available exper-
tise and infrastructural facilities. Special 
mention may be made of the following:-

(i) 'ndo-Soviet Collaboration under 
which R&D activities are carried 
out jointly with Soviet experts in 
SA I ... Steel Plants. 

(ii) Collaboration with National 
Science Foundation, : 'SA for 
conducting Basic studies in cer-
tain identified areas. 

(iii) Collaboration with NKK Japan, 
for technological improvements 
in three SAIL Steel Plants 
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namely, Rourkela, Durgapur & 
liSCO. 

(iv) Technology Transfer Agreement 
with HOOGOVENS of Nether-
lands for transfer of Hot Blast 
Stove Technology to SAIL. 

(v) Agreement with MIs. KORTEC 
AG of west Germany for intro-
duction of KORF technology in 
India. 

ImpGIt 01 Steel Items 

8937. SHRI MURLI DEORA: will the 
Minister of STEel AND MINES be pleased 
to state: 

(a) whether certain steel items are 
imported in large quantities despite the 
fact that these are indigenously available in 
adequate quantities; anci 

(b) if so, the reasons therefor? 

THE MINISTER OF ENERGY AND MIN-
ISTER OF STEEL AND MINES (SHRI 
VASANT SATHE): (8) No. Sir. 

(b) Does not arise. 

8838. PROF. P.J. KURtEN: Will the Min-
ister of URBAN DEVELOPMENT be 
pleased to state: 

(8) whether Government have any com-
prehensive plan to restructure the road 
systems in the cities of different States in 
order to avoid congestion; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI CALBIR SINGH): (a) and (b). There 
is no comprehensive plan to restructure 

the road systems in the cities. The State 
Governments are however continuously 
reviewing, modifying and improving trans-
port and traffic systems, and restrudura 
road systems as the nee j be. 

Production of Rubber and CMhew 

8939. SHAt CHtNTAMANI JENA: Will 
the Minister of AGAICUL TURE be pleased 
to state: 

(a) the efforts being made for expanding 
the production of cashew; 

(b) the names of the Statal where the 
plantation of cashew is being done; 

(c) whether the State Government of 
Orissa has taken a decision to encourage 
cashew plantation in the State; and 

(d) if so, the names of the districts 
selected thereof? 

THE MINISTER OF ~TATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) A Centrally Sponsored 
Scheme on package programme on 
cashew development is being imple-
mented in the Seventh Pian. Main compo-
nents of the programme include 
expansion of area, supply of planting 
material, laying out of demonstration plots 
to educate the farmers on improved culti-
vation practices, plant protection mea-
sures, etc. Besides, a World Bank aided 
Multi-State Cashew Project is also in oper-
ation to increase the area under cultivation 
as well as to rejuvenate the existing 
gardens. 

(b) The States and Union Territories 
where cashew plantations are being deve-
loped are: Kerala, Karnataka. Andhra Pra-
desh, Tamil Nadu, Maharashtra, Orissa, 
Tripura, West Bengal. Pondicherry and 
Goa. 

(c) Yes, Sir. 
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(d) The programme of cashewnut devel-
opment IS taken up in GanJam, Puri. Dhen-
kanal, Cuttack, KeenJhar. Balasore. 
Mayrubhanj and Koraput districts in 
Orissa. 

Loss in Construction ot ITDC Hotels by 
NBCC 

8940 SHRI CHINTAMANI JENA Will 
the MInister of URBAN DEVELOPMENT 
be pleased to state 

(a) whether It IS a fact that the National 
Building Construction Corporation 
Incurred a heavy loss In the construction of 
Indian TOUrism Development Corporation 
Hotels and 100 MGO Water Treatment 
Plant at Gokalpun In Deihl, 

(b) If so, the amount of each contract, 
the stipulated and the actual date of 
completion, 

(c) whether any committee was 
'ippotnted to enqUire Into the losses of 
these Units and responsibility fixed on the 
officials concerned, 

(d) If so, the action taken on the enquiry 
committee's report and If not, the reasons 
therefor, and 

these unets and entnes made to the effect 
In the account books. If so, the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI OALBIR SINGH) (a) The National 
BUildings Construction corporation 
earned a profit of As 0.23 lakh upto 1985-
86 In respect of ITOC Hotel at Guwahatt. It, 
however, Incurred loss on two ITOC Hotels 
VIZ Kamshka and Ashok Yatn Nlwas and 
also on 100 MGD Water Treatment Plant in 
Deihl 

(b) The details are given In the State-
ment below 

(c) and (d) No committee was 
apPointed In the case of 100 MGO Water 
Treatment Plant, the cost went up on 
account of delay due to vanous hindran-
ces beyond the' control of the NBCC and 
for thiS purpose, the Corporation has 
already gone In for arbitration which is In 
progress In the case of Hotel Kamshka 
and Hotel Ashok Yatn NIWas, the claims of 
the NBCC have been under diSCUSSion 
With the ITD8 authOrities and the Corpora-
tion may aiso seek arbitration. 

(c) As rT entloned In reply to part (a), the 
projects have not shown any profit except 
the one ITOG Hotel at Guwahatl. (e) whether any profits were shown by 

STATEMENT 

(I) Amount of 
Contract 

(II) Stipulated date 
of completIon as 
per onglnal 
contract 

(Ill) Actual date of 
completIon 

100 MGD Hotel 
KaOishka 

I TDC 

Rs 5102 lakhs Rs 1731akhs 

15th March 30th June, 
1983 1980 

The plant was 1 st March, 
made functionally 1983 
operational In 

Oec'85 

Hotel 
Ashok Vatn 
Nlwas 

Rs 1341akhs 

30th June 'SO 

31st October'83 
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Cattle Md Buffalo Development Scheme. 
In Uttar Pradesh 

8941. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of AGRICUL-
TURE be pleased to state 

(a) the steps taken to improve the milch 
cattle breed for increasing milk production 
under the Centrally sponsored Cattle and 
Buffalo Development scheme in Eastern 
Uttar Pradesh; 

(b) the districts in Uttar Pradesh, where 
the Centrally sponsored scheme on Cattle 
and Buffalo Development is being 
implemented; 

(c) the achievements made in this direc-
tion during the !ast three years; and 

(d) whether Unton Government have 
supplied high milk yielding cows and buf-
fal~ to the State; if so, the details 
thereof"{ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) : (a) to (d). The requisite infor-
mation is being collected and will be 
placed on the Table of Lok Sabha. 

[English) 

Criteria for di.trlbution of Imported 
Dairy Products 

8942. SHRI C. MADHAV REDOI : Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether skimmed milk powder and· 
butter oil was imported from European 
Economic Community (EEC) under Oper-
ation Flood Programme during the year 
198&87; if so. the State-wise distribution 
thereof; 

(b) the criteria fixed for distribution of 
imported dairy products to the States; 

(c) the year-wise and State-wise release 
of funds from World food Programme, 
European Economic Community, ~orld 
Bank and Cooperative League of United 
States of America supported dairy projects 
during the last three years and the planned 
projection for the year 1 ~87; 

(d) whether some imbalances have been 
created in distribution of the resources to 
States; and 

(e) if so, the reasons thereof and the 
corrective steps proposed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sir. A Statement 
indicating the issues (provisional )ot skim 
milk powder and butter oil made to the 
various States by the Indian Dairy Corpo-
ration (IDC) during ~986-87 (upto Febru-
ary, 1987) out of the pooled stock of 
commodities is given in the statement-I 
below. 

(b) The IDC allocates skim milk powder 
and butter oil/butter to the various user 
dairies. The manner of allotment is 
decided every year by the I DC on the basis 
of the quantity of commodity available, the 
demand made by the various user dairies 
in the public and cooperative sectors exist-
ing in the various States, the procurement 
of milk by these diaries, etc. 

(c) A Statement-II indicating the State-
wise disbursement of funds under Opera-
tion Flood for the year 1983-84 to 1985-86 
is given below. The IDC made a budget 
provision of Rs. 95.55 crore for disburse-
ment under Operation Flood during 1986-
87. 

(d) and (e). The funds allocated to each 
State are to be utilised during the project 
period. The IDC releases funds in instal-
ments to the States/Union Territories 
based on approved plan. Release of suc-
cessive instalments depends on utilisation 
of funds released earlier. 
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STATEMENT -I 

Statement mdlcatlng the Issues (provIsional) made to various states durmg 1986-87 (upto Feb 
'87) out of pooled stock (conslstmg of commodities received as g,ft and mdlgenously 

purchased skim milk powder) under operation flood programme. 

(Oty. In MT) 

Skim milk powder Butter oil 

Assam 100008000 

Andhra Pradesh 100050-

Bihar 640.00010.000 

Kerala 360.000-

Madhya Pradesh 704.000100 000 

Maharashtra 10.000-

Orissa '60 00060 000 

GUJarat 65000-

Haryana 2000010000 

Himachal Pradesh 76.000-

Sikklm 60.0006.000 

TamIl Nadu 2839 477623.720 

Tnpura 949835000 

West Bengal 8964.9981142.095 

Deihl 10987.9741089.468 

Goa 110.00024.000 

Lakshadweep 3500-

Jammu & KashmIr 56.000-

Uttar Pradesh 446.00010.000 

Nagaland 3.000-

Karnataka 150.000-
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STATEMENT-II 
Disbursement of funds under operation flood yearwise and statewlse for the year 1983-84 to 

1985-86 

(As. In lakh) 

States 1983-84 1984-85 1985-86 

1 2 3 4 

Andaman & Nlcobar 367 8.38 0.25 

Andhra Pradesh 676.03 490.26 60377 

Assam 6836 59.39 109.99 

Bihar 236.50 140.57 119.12 

Deihl 7.26 8772 116.67 

Goa 6.08 426 5.59 

Gujarat 75347 831.27 103942 

Haryana 157.73 22924 263.47 

Himachal Pradesh 11.48 4321 25.13 

Karnataka 314.01 170.52 343.47 

Kashmir 16.03 1866 12.34 

Kerate 256.49 366.96 501.27 

Madhya Pradesh 56261 1037.72 961.29 

Maharashtra 381.63 420.39 584.08 

Manipur 0.16 

Nagaland (-) 0.83 0.16 

Mizoram 1.16 

Orissa 229.47 180.28 230.79 

Pondlcherry 15.31 13.68 34.69 

Punjab 799.23 639.07 731.34 

Rajasthan 7.16 424.44 512.38 

Sikkim 20.30 25.77 15.53 

Tamil Nadu 458.63 610.76 707.70 

TriplCPl 3.57 4.39 6.96 



305 Written Answers VAISAKHA 14, 1909 (SAKA) W"Nen Answers 306 

1 

Uttar Pradesh 

West Bengal 

Centralised 
Action Items 

Unsafe Coal Mines of Coal India Limited 

8943 SHRI JAGANNATH PAITNAIK 
Will the Minister of LABOUR be pleased to 
state 

(a) whether Government are aware that 
a number of mines of Coal India Limited 
are unsafe and there IS every pOSSibility of 
a major disaster In some of them, 

(b) If so, the names of the unsafe coal 
mines and 

(c) the plan of Government In this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A 
SANGMA) (a) to (c) It IS not correct to say 
that a number of mines of Coal India Ltd 
are unsafe Mining, especially coal mining 
IS, however a hazardous operatIOn and 
every step IS to be taken to ensure a safe 
wor"lng condition ProvIsions for safety, 
health and welfare of workers employed In 

the mines are contained In the Mines Act, 
1952 and the rules and regulations framed 
thereunder These provIsions are reqUlreJ 
to be complied With by the mme manage-
ment The Director General of Mines 
Safety Dhanbad and hiS officers enforce 
the statutory provIsIons In respect of manes 
safety The Director General of Mmes 
Safety also Issues gUideline In the form of 
Circulars to mines management form time 
to time for adopting safety measures 
Manes are periodically Inspected by the 
officers of the Directorate General of 
Mines Safety A standing Committee on 
safety In coal manes headed by the Union 
Energy MInister reviews from time to time 
the status of safety In coal mines 

2 3 4 

19079 42567 48595 

315 11 19446 15483 

91085 1333 17 137005 

Tree Patta Scheme 

8944 SHRI PRAKASH V PATIL Will the 
MInIster of AGRICULTURE be pleased to 
state 

(a) whether some State Governments 
have started the Implementation of the 
Scheme of granting "1 ree Pattas' to rural 
poor With usufruct rights. and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRtCUL TURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) (a) and (b) Yes, Sir These 
States are Andhra Pradesh, Bihar, GUJarat, 
Madhya Pradesh, Maharashtra, Rajasthan, 
Tamil Nadu and Uttar Pradesh 

Procurement Prices of Wheat, Rice etc. 

8945 SHRI BALASAHEB VIKHE PATIL 
Will the MInister of AGRICULTURE be 
pleased to state 

(a) the procurement prices of foodgralns 
like wheat, nce, pulses, groundnut and 
soyabean, State-Nlse or zone-Wise, and 

(b) the reason for difference In procure-
ment pnces In various States and zones? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA) (a) and (b) TheGovernment 
fixed untform procurement/support prices 
for the country as a whole for wheat, 
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paddy, pu'ses. groundnut. soyabean as 
also for other foodgrains so as to encour-
age crop specialisation and optimum use 
of nation's land and other resources on the 
basis of comparative advantage. The pro-
curement prices of different varietal 
groups of rice are derived from the pro-
curement prtces of respective varieties of 

paddy on the basis of the hulling/milling 
ratios and the processing and incidental 
charges obtaining In different States: 

The table below gives the procurementl 
minimum support prices of foodgrains as 
also groundnut and soyabean: 

Procurelnent, MinImum Support Pnces 

Commodity 

1 

Wheat 

Paddy 

Coarse Cereals 

(Jowa" BaJra, 
Ma1ze and Ragi) 

Barley 

Gram 

Arhar 

Moong 

Urad 

Groundnut-In-shell 

Soyabean (Black) 

Soyabean (Yellow) 

Variety 

2 

Pr()curement price 

FAQ 

Common 

FAQ 

Minimum support price 

FAD 

FAQ 

FAQ 

FAQ 

FAQ 

FAa 

FAO 

FAQ 

(Rs. per quintal) 

Pnce fixed 
(Marketing 
Year 1987-88) 

3 

166 

146 
( 1986-87) 

132 

(1986-87) 

135 

280 

325 

325 

325 

390 

260 

300 
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STATEMENT CORRECTING REPLY TO 
usa NO. 3873 DATED 23.3.1987 RE: 
DOCUMENTARIES ON FREEDOM 

FIGHTERS 

THE MINISTER OF STATE OF THE 

For 

Part (b) . No, SIr. 

Parts (C) (d) & (e). 00 not arise 

Reasons for de/a}' 

The discrepency could not be detected 
earlier as the process of its verification and 
confirmation took some time. For these 
reasons it <could not be brought to the 
notice of Lok Sabha Secretariat earlier. 
The error is regrated. 

[English] 

12.00 tn. 

SHRI BASUDEB ACHARIA (Ban-
kura): Sir: The Public Accounts Commit-
tee in its 88th Report has stated .... 

MR. SPEAKER: What? 

SHAI BASUDEB ACHARIA: It is regard-
ing Mr. Ghani Khan Choudhury's involve-
ment in a land deal. The report should be 
discussed in this House. 

(Translation] 

MR. SPEAKER: Who is barring you? 
You give it in writing, we shall see. 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHAI A.K. PANJA): 
For the answers to parts (b) to (e). of the 
Un starred Question No. 3873 answered on 
23.3.1987 following corrections may kindly 
be read:-

Part (b). 

Part (C). 

Part (d) 

Part (e). 

[English] 

Read 

Yes, Sir. 

Karnaiadevi 
Chattopadhyay 

R5. 80,000/-

No. Sir 

PROF. MADHU DANDAVATE 
(Rajapur): Shall I take a minute? 

SHRI BASUDEB ACHAR1A: Mr. Choud-
hury cannot make any comment against 
the report of the PAC. 

[Trans/ation] 

MR. SPEAKER: You-give it in writing. We 
will see it later on. 

[English] 

SHAI BASUDEB ACHARIA: He has writ-
ten a Jetter. He cannot make any adverse 
comment against the report. 

[ Tr3nslation] 

MR. SPEAKER: You give in writing we 
shall have discussion on the report. Who 
has barred you? 

[English] 

PROF. MADHU DANDAVATE: Sir, I do 
not want to rake up the isSue on which you 
have given the ruling. But this is a different 
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issue. Mr. V.P. Singh, in his Lucknow inter-
view l has stated .... 

(Interruptions) ** 

MR. SPEAKER: Not allowed; not 
allowed. 

(Interruptions) ** 

MR. SPEAKER: No; Professor ... not 
allowed. 

(Interruptions) ** 

PROF. MADHU DANDAVATE: I am 
only asking under Direction 115, regard-
ing incorrect statement by the Minister .. 

[Translation] 

MR. SPEAKER; You give it to me. 

[English] 

You can give it. You have a right to do 
that. 

(Interruptions) 

[Translation 1 

MR. SPEAKER: \Nhy are you doing like 
that? I am asking one by one. 

(Interruptions) 

(English] 

MR. SPEAKER: Why are you trying to be 
funny? 

(Interruptions) 

SHRI THAMPAN THOMAS (Mavell-
kara). I am referring to something said by 
Mr. V.P. Singh .... 

(Interruptions) .. 

MR SPEAKER: Not allowed. Ours is an 
independent country. He has got every 

•• Not recorded. 

right to do it; and the Government has all 
the power .... 

(Interruptions) ** 

MR. SPEAKER: Not allowed. This aen-
tleman has not been anowed. 

(Interruptions)** 

MR. SPEAKER. Mr. Thampan Thomas, 
you know the rules. 

. .... (Interruptions)-

What is this? All the time doing like" 
this .... 

(Interruptions) 

[TranslatIon] 

SHRt C. JANGA REDDI (Hanam-
konda): The chilli and tobacco grow-
ers are in trouble because there is no one 
to purchase their prodL·ce. They are fac-
ing too much difficulty in selling their 
produce because reasonable prices are 
not being given to them. Therefore, after 
bringing their crop to the market they are 
burning it as a mark of protest. 

[English] 

SHRI HANNAN MOLLAH (Ulube-
ria): One lakh workers came yesterday 
to meet the Pnme MInister .... 

(Interruptions) ** 

MR. SPEAKER: Not allowed. 

(InterruptIons) ** 

MR. SPEAKER: It is a law and order 
problem. This is not a police station. It IS 
a law and order problem. It will be taken 
care of. 

You can give me something. 

( Interruptions) 
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[Translation] 

MR. SPEAKER: Listen, do not make a 
noise. It is not a good thing. I have told 
you that it is a very bad thing. 

(Interruptions) ** 

[English] 

MR. SPEAKER: I have given my ruling. 
That is all. 

( interruptions)** 

MR. SPEAKER: Not allowed. 
(Interruptions) U 

MR. SPEAKER: I have allowed Mr 
Ranjit Singh Gaekwad. 

SHRI RANJIT SINGH GAEKWAD (Bar-
ada): Smack and drugs are being sold to 
the Army. 

(Translation] 

MR. SPEAKER: We have already dis-
cussed it. It is not the procedure. We have 
already discussed it and we shall see it 
again. 

[English) 

We shall see, if time allows. Now Shri 
CPN Singh. 

SHAI CHANDRA PAATAP NARAIN 
SINGH (Padrauna): I have moved a 
privillege motion against 'Sunday' 
magazine. 

MR. SPEAKER: I will look into it. 

SHRI CHANDRA PAATAP NARAIN 
SINGH: Just one minute, Sir. What 
happens is that various defence deals etc. 
have been raised and talked about in the 
House. 

(Interruptions) 

SHRt CHANDRA PRATAP NARAIN 
SINGH: Give me one minute, Sir. 

... Not recorded. 

[Translation] 

MR. SPEAKER: I will look into it. 

[English] 

i will look into it. I will look into it. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: I will be brief. Papers and maga-
zines like Sunday .... 

(Interruptions) 

It is against me. 

MR. SPEAKER: Mr. Singh, what I do, 
for elIl pu rposes, when you give me a notice 
is this ..... Just listen to me. Just listen to me, 
for a minute. Please listen to me. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: There is something known as .... 
(Interruptions) and also something like a 
personal explanation. 

MR. SPEAKER: Please listen to me. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: It says that in 1981 I was the 
Defence State Minister. 

In 1980 .... (Interruptions) 

MR. SPEAKER: Please listen to me. 
Please listen to me. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: These are the agents of Defence, 
purchases and not parliam~ntarians. The 
Minister has refuted it. Why the same 
arguments .... ? 

MR. SPEAKER: Now I am on my legs. 
Listen to me. I am perfectly clear in my 
mind; and according to the rules, I process 
every privilege motion in that way. Now 
you have given it to me. I will find out what 
is wrong. I will ask-and after due process, 
I will come to you; and if there is any hanky 
panky, I will let you know. No problem . 



315 MAY 4,1987 316 

SHRI CHANDRA PRATAP NAAAIN 
SINGH: I remind you of rule 225. It says 
that when I have given the motion .... 

MR. SPEAKER: 1 will have to find out. 

SHAt CHANDRA PRATAP NARAIN 
SINGH: And you give me permission to 
speak-you did give me permission ... 

MR SPEAKER Yes, I Just wanted to 
know .... 

SHRt CHANDRA PRATAP NARAIt..J 
SINGH. I can make a short statement 
under rule 225 .. 

MR. SPEAKER: I gave you the 
permission .... 

(Interruptions) 

MR. SPEAKER: Please listen .... 

SHRI CHANDRA PRATAP NARAIN 
SINGH: Magazines like this speak about 
tanks being sold In 1980. 

Mr. Speaker: Don't worry. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: Tanks were not sold. 

(Interruptions) 

MR. SPEAKER: I say that we will find out 
the facts first. 

(Interruptions) 

MA. SPEAKER: We will find out the 
facts. 

(:nterruptions) 

MR. SPEAKER: If you flout the rules, 
what can I do? I am not allowing it. 

(Interruptions) ** 

MR. SPEAKER: I cannot be partial to 

·*Not raeorded. 

you. I have to be meticulous about the 
functioning and that should be according 
to the rules. 

PROF. MADHU DANDAVATE: He 
should have quickly made the statement 
without Quoting rules. 

(Interruptions)'" 

SHRI CHANDRA PRATAP NARAIN 
SINGH' Sir, as Mr. Dandavate said, In a 
submission, he manages, but, unfortu-
nately) I do not speak much, thus I do not 
manage to get permission. 

MR SPEAKER: Mr. Singh, that applies 
to him also. 

~UMAAI MAMATA BANERJEE 
(Jadavpur). In Assam, In the name of 
foreigners, the Indian citizens-minor:ties 
are being harassed by the Assam Govern-
men~. The Assam Government is not 
implementing the Accord properly. 

MR. SPEAKER: Nothing dOing. I do not 
know. You come to me and tell me. I do not 
know what you are talkmg about. 

[ Trans/ation] 

SHRI K.D. SULTA"iPURI (Simla): Mr. 
Speaker, Sir, there has been heavy down 
pour In Himachal Pradesh dunng the last 
four days. 

MR. SPEAKER: You can raise it under 
Rule 3n. 

(Interruptions) 

[English] 

PROF. MADHU DANDAVATE: Regard-
ing procedure, I want to raise a point. 
Because there is a lot of controvesy, I have 
already introduced one Bill in this House 
that whenever there is a doubt about 
majority support in the Parliament or the 
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State Legislatures, the decision should not 
oe taken in Rashtrapati Bhawan but it 
should be on the Floor of this House. 

MR. SPEAKER: When it comes we will 
see. 

PROF. MADHU DANDAVATE: I have 
already given a notice. I request that prior-
ity should be given to my constitution 
(Amendment) Bill. 

SHRI DINESH GOSWAMI (Guwahati): I 
have already given a motion under rule 184 
on that. 

MR. SPEAKER: You are welcome. Sir. 

12.08 hI'S. 

PAPERS LAID ON THE TABLE 

(English 1 
Annual Reports of and Reviews on the 
working of National Council for 
Cooperative Training, New Delhi 'or 1985-
8&, National Federation of Cooperative 
Sugar Factories Ltd; New DeIhl for 1985-
86 and statements for delay in laying these 

papers etc. 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): I beg to lay on the 
Table-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Council for 
Cooperative Training, New 
Delhi. for the year 1985-86. 

(ii) A copy of thE' Annual 
Accounts (Hindi and English 
versions) of the National 
Council for Cooperative 
Training, New Delhi, for the 
year 1985-86 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi 

(2) 

and English versions) by the 
Government on the working 
of the National Council for 
Cooperative Training, New 
Delhi, for the year 1985-86. 

A statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying the 
papers mentioned at (1 ) 
above. 

[Placed in Library. See No. Lt-
4314/87.] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Federation of 
Cooperative Sugar Factories 
Limited, New Delt.i, for the 
year 1985-86 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the National Federation of 
Cooperative Sugar Factories 
Limited. New Delhi, for the 
year 1985-86. 

(4) A statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying the 
papers mentioned at (3) 
above. 

[Placed in Library. See No. 
LT-4315/87.] 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Cooperative 
Dai ry Federation of India 
Limited. Anand, for the year 
1985-86 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
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(6) 

of the National Cooperative 
Dairy Federation of India 
Limited. Anand, for the year 
1985-86. 

A statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying the 
papers mentioned at (5) 
above. 

[Placed in Library. See No. 
L.l -4316/87.] 

(7) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Federation of 
Urban Cooperative Banks and 
Credit Societies Limited, New 
Delhi, for the year 1985-86. 

(ii) A copy of the Annual 
Accounts (Hindi and English 
verSions) of the National Fed-
eration of Urban Cooperative 
Banks and Cree it Societies 
Limited, New Delhi, for the 
year 1985-86 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the National Federation of 
Urban Cooperative Banks and 
Credit Societies Limited, New 
Delhi, for the year 1985-86. 

(8) A statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying the 
papers mentioned at (7) 
above. 

[Placed in Library. See No. 
L.T-4317/87.} 

Annual Report & Annual Accounts of and 
Review on the working of National 
Cooperative Housing Federation of India, 
New Delhi for 1985-86 and statement for 

delay in laying these papers 

THE MINISTER OF URBAN OEVELOP-

MENT (SHRIMATI MOHSINA KIOWAI): I 
beg to lay on the Table-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Cooperative 
Housing Federation of India, 
New Delhi, for the year 1985-
86. 

(ii) 

(iii) 

(2) 

A copy of the Annual 
Accounts (Hindi and English 
versions) of the National 
Cooperative Housing Federa-
tion of India, New Delhi, for 
the year 1985-86 together with 
Audit Report thereon. 

A copy of the Review (Hindi 
and English verSions) by the 
Government on the working 
of the National Cooperative 
Housing Federation of India, 
New Delhi, for the year 1985-
86. 

A statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying the 
papers mentioned at (1 ) 
above. 

[Placed in Library. See No. 
L. T -4318/87.] 

Service RegulaUons of Various Banks 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANARD-
HANA POOJARY): I beg to lay on thE 
Table a copy each of the following pape~ 
(Hindi and English versions) under sub-
section (4) of section 19 of the Bankin~ 
Companies (Acquisition and Transfer o' 
Undertakings) Act, 1970:-

(1) The Allahabad Bank (Officers': 
Service Regulations, 1979. 

[Placed in Library. See No. L. To 
4319/87.] 
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(2) The Dena Bank (Officers') Ser-
vice Regulations, 1979. 

[Placed in Library. See No. L.T-
4320/87.] 

(3) The Indian Bank (Officers') Ser-
vice Regulations, 1979. 

[Placed in Library. See No. L.T-
4321/87.] 

(4) The Canara Bank (Officers') Ser-
vice Regulations, 1979. 

[Placed in Library. See No. L.T-
4322187.] 

(5) The Bank of India (Officers') Ser-
vice Regulations, 1979. 

[Placed in Library. See No. L. T-
4323/87.] 

(6) The Bank of Baroda (Officers') 
Service Regulations, 1979. 

[Placed in Library. See No. L.T-
4324/87.] 

(7) The Indian Overseas Bank (OffiC-
ers') Service Regulations, 1979. 

[Placed in Library. See No. L.T-
4325/87.] 

Annual Report of and Review on the 
working of Krishak Bharati Cooperative 
Ltd., New Delhi, for 1985-86 and statement 

for delay in laying these papers 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN THE 
MINISTRY OF AGRICULTURE (SHRI R. 
PRABHU): I beg to lay on the Table-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Krishak Bharati Cooper-
ative Limited, New Delhi, for 
the year 1985-86 along with 
Audited Accounts. 

(ii) 

(2) 

of Members Minutes 
A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Krishak Bharati Cooper-
ative Limited, New Delhi, for 
the year 1985-86. 

A statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying the 
papers mentioned at (1 ) 
above. 

[Placed in Library. See No. 
L. T -4326/87. ] 

Statement for not laying In time the 
Annual Report and Audited Accounts of 
the Madhya Pradesh State Dairy Devet-

opment Corporation Ltd., Bhopal for 
1982-83 and onwards 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): I beg to lay on the Table a 
statement (Hindi and English versions) 
explaining the reasons for not laying the 
Annual Report and Audited Accounts of 
the Madhya Pradesh State Dairy Develop-
ment Corporation Limited. Bhopal, for the 
year 1982-83 and onwards within the stipu-
lated penod of nine months after the close 
of the Accounting year. 

[Placed in Library. See No. L.T-4327/87.] 

12.09 hIS. 

COMMITTEE ON ABSENCE OF 
MEMBERS 

[English] 

Minutes 

SHRI I. RAMA RAI (Kasaragod): I 
beg to lay on the Table minutes (Hindi and 
English versions) of the sittings of the 
Committee on Absence of Members from 
the Sittings of the House held on the 25th 
March and 28th April. 1987. 
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BUSINESS ADVISORY COMMITTEE 

[English] 

Thirty-Seventh Report 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIKSHIT): 
I beg to move: 

"That this House do agree with 
the Thirty-seventh Report of the 
Business Advisory Committee 
presented to the House on the 
30th April, 1987." 

MR. SPEAKER: The question is: 

"That this House do agree with 
the Thirty-seventh Report of the 
Business Advisory Committee 
presented to the House on the 
30th April, 1987." 

The motion was adopted. 

MR. SPEAKER: The House shall now 
take up matters under Rule 377. 

12.10 hrs. 

MATTERS UNDER RULE 37, 

[Translation J 

(I) Demand for setting up 'Bithoor 
Development Authority' for overall 
development of Bithoor town, dis-
trict Kanpur, U.P. 

SHAI JAGDISH AWASTHI (Bilhaur): 
Mr. Speaker, Sir, Bithoor (Brahmwart) in 
Kanpur district of Uttar Pradesh is situated 
on the bank of Ganga river and has great 
religious and historical importance. It is 
believed that Lord Brahma had created the 
world while sitting at this place and his seat 
is also located at this place. People from 
different parts of the country come here for 
worship. It is also believed to be the Cen-
tral point of the earth. The ashram of great 
sage Valmiki is also located at this place 

where he practised 'Tapassaya and wrote 
the great epic Ramayana. It was at this 
ashram where Sita. the wife of Lord Rama 
lived in exile and gave birth to Lav' and 
Kush. Lav and Kush fought a battle against 
Rama at this place which is now known as 
parihar area. Dhruva had also practised 
'Tapassaya' here and the place is now 
Known as Dhurva-Tita. 

It has also been the centre of activities of 
Nanarao Peshwa. Tantiyatope and Mena-
wati. Maharani Laxmibai also spent her 
childhood at this place. The strategy of the 
first war of independence of 1857 was also 
planned here. The revolution throughout 
the country also ushered from this place. 
On full moon day in Kartika month every 
year a big fair is organised at this place. But 
it is in a very dilapidated condition due to 
poor maintenance. It is most regrettable. 

Therefore, I request the Central Govern-
ment that for all-round development of 
Brahmawart Bithoor, renovation of dilapi-
dated Ghats at the banks of Ganga river 
and proper maintenance of historical and 
other religious places, a Bithoor Develop-
ment Authority should be set up with the 
cooperation of the Government of Uttar 
Pradesh and this place should be declared 
as a tourism Centre. 

[English] 

(II) Need to initiate talks with the 
Government of Nepal for con-
struction of a multi purpose high 
dam on the river Kosi In 
BarahBklhetra 

DR. G.S. RAJHANS (Jhanjharpur): 
From time immemorial, the river Kosi 
which originates in Nepal and flows into a 
major port~n of North Bihar, has 
remained a sYmbol of pain, anxiety and dev-
astation in both the friendly countries. 
Unfortunately, it is not yet realised that 
with determined human efforts, this river of 
sorrow can be converted into a source of 
unimaginable· prosperity.AII that is n~ed iF 
the construction of a multipurpose hi~ 
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dam at the foothill in Nepal, i.e.at 
BARAHAKSHETRA. 

A few years ago talks were held between 
the representatives of the Government of 
India and Nepal on the need to construct 
this dam. But for one reason or the other, 
the proiect remained shelved. As on date, 
our relations with Nepal are very cordial, 
and a time has come when this Project 
should be undertaken in right earnest. The 
dam, if completed, would generate hydro-
electricity to the extent of 7000 mw. It is far 
cheaper as compared to thermal power. 
Power, if available to the people at such a 
cheap rate, would give a big push to the 
stagnant economy of Nepal and Bihar. 
Other Northern States of India may also be 
benefited. This will bring almost a revolu-
tionary change both in agriculture and 
industry in both the countries. Additional 
employment opportunities might be gen-
erated for millions in these two countries. 
Besides, the dam would provide water to 
irrigate more than 40 lakh acres of land in 
the two countries. It would also check the 
menace of floods which is an annual fea-
ture. As such it is requested that the 
Government of India should initiate talks 
with the Government of Nepal at an early 
date and get this dam constructed. 

(III) Need to set up National Cultural 
Council as an apex body to c0-
ordinate the activities with State 
academies etc. to provide Incen-
tives to the witters of regional 
languages 

PROF. NARAIN CHAND PARASHAR 
(Hamirpur): The Government of India and 
the Sahitya Academy have instituted a 
number of awards, prizes and Incentives 
for the writers in the languages included in 
the Eighth Schedule of the Constitution, as 
also in those languages which are recog-
nised by the Sahitya Akademi but not 
included in the Eighth Schedule. 

A number of regional and tribal lan-
guages spoken by over millions of people 
and aspiring for recognition by the 

Government and the Central Sahitya 
Akademi, Sangeet Natak· Akademi and 
National School of Drama are still not pat-
ronised and in spite of their having rich 
literary and theatre traditions and enough 
literary output at present, the writers work-
ing in them have still no recognition at the 
Central level. Some of them like Pahari in 
Himachal Pradesh are patronised by the 
State Akademies but they have limited 
resources. 

It is, therefore, in the interest of Promo-
tion of the rich and diverse cultural herit-
age of the nation that these languages and 
dialects which are rich in folklore and also 
vibrant with literary activity at the moment 
are encouraged and patronised and a well-
coardinated plan in consultation with the 
State Academies is drawn up by the Sah_,-
tya Academy. Sangit Natak Akademy and 
the National School of Drama. the Publica-
tions Division, the National Book Trust, the 
Central Institute of Indian Languages, 
Mysore, and the Department of Culture, in 
the Ministry of Education. The writers and 
scholars working in them should be given 
awards, incentives and prizes as also 
assistance for publication of their works 
and ensured of better circulation through 
tranSlations so that the rich literary output 
in these languages continues to blossom. 

, request the Ministers of Human 
Resource Development and Information 
and Broadcasting to coordinate their 
efforts by setting up National Cultural 
Council as an apex body to coordinate the 
activities with the Central and State Acade-
mies, Government Department, voluntary 
Associations as also provide adequate 
incentive to the writers, scholars and per-
forming artists. 

(iv) Demand to connect Gopalpur .. 
Bhubaneswar Vayudoot service 
and to extend it to Andhra 
Pradesh 

SHRI SOMNATH RATH (Aska): Ber-
hampur (District Ganjam) is the second 
biggest city in Orissa with cultural herit-
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[Shri Somnath Rath] 

age, places of tourist attraction and trade 
centre. There is an air-strip near Berham-
pur at Gopalpur-on-Sea. The Berhampur 
Untversity, Military Cantonment and Rare 
Eafth Complex are close to this air strip. 
Bhubaneswar, Capital of Orissa, is con-
nected with Jaypore (District Koraput) by 
Vayudoot Service flying over Gopalpur. 
There IS a great demand from the people of 
southern part of Orissa to connect Gopal-
pur by Vayudoot service to Bhubaneswar 
as well as to Andhra Pradesh by the same 
Vayudoot seniice. As such steps should be 
taken to land the Vayudoot plane at Gopal-
pur while flying to Jaypore (Koraput Dis-
trict) and then to Andhra Pradesh from 
Bhubaneswar and Vice-versa. 

(v) Need to provide financial assist-
ance 10 Andhra Pradesh 10 meet 
the drought situation in Anan-
tapur district 

SHRI K. RAMACHANDRA REDDY (Hin-
dupur): Problem of drinking water has 
become very acute in the District of Anan-
tapur as this district experienced drought 
condition for the past eight years and due 
to this all irrigation wells and draw-wells 
have got dried up. Bores drilled for drink-
ing water have also got dried up as the 
water table has receded below. 

12.16 hIS. 

[MR. DEPUTY-SPEAKER in the Chair] 

In order to obviate this difficulty and 
supply of drinking water to this area and 
also to irrigate three lakh acres of land, the 
Government of Andhra Pradesh got an 
investigation conducted. According to this 
plan 42 TMC of srplus water can be drawn 
from the foreshores of Tungabhadra dam. 
Allowing 12 TMC for Vijayanagar steel 
Plant and water supply for Bellary in Kar-
nataka State, 30 TMC can be utilised for 
eight talukas in Anantapur District namely 
Rayadurgam. Kalyanadurgam, Kamba-
door, Kanekal, Anantapur, Dharavaram, 

Chinnekothappalli and Satyasai Taluk. 
The preliminary investigation was com-
pleted in January, 1986. At an estimated 
cost of Rs. 220 crores, 3 lakh acres of land 
in 110 villages could be irrigated by this pro-
ject in addition to supply of drinking water. 

Andhra Pradesh Government could not 
take up this work for want of funds. It is, 
therefore, requested that the Central 
Government may take up this project as a 
special case to save the people of drought 
affected areas and supply water for irriga-
tion and drinking. 

(vi) Need to eneure that the email 
scale Induatrtal units do not lose 
their statUi _ an 'export houM' at 
the time of renewal due to condl-
tiona laid down in new Import-
Export Policy 

SHRI P. KOLANDAIVELU (Gobichetti-
palayam): In terms of para 248 (2) (b) of 
Import Export Policy 1985-88 a new con-
dition has been Imposed for the first time 
for grant of an export house certificate to a 
small scale manufacturer-exporter. As per 
this para 50 per cent of the total exports 
should be from the manufacture of the 
small scale industries units irrespective of 
the growth rate of exports. In order to 
remove the anomaly the total exports 
made by SSt unit, at least 50 per cent limit 
should be applicable to Its own production 
and not its total exports. The small scale 
sector has already been contributing a 
great measure to our total exports. It 
should be given all the encouragement to 
do better than before. The above policy of 
the Government works in the opposite 
direction. It is very important to see that 
more encouragement should be given to 
SSI units to become export houses or at 
least an export house should not lose its 
status as an export house at the time of 
renewal due to the condition laid down in 
the policy referred to above. 
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(vii) Need for providing adequate 
financial assistance to Tamil 
Nadu for taking relief measures 
to meet the drought situation In 
the State 

SHRI N DENNIS (Nagercoll) The acute 
arought situation prevailing In Tamil Nadu 
has to be tackled Immediately before the 
deterioration of the situation Due to defi-
cient rainfall there IS acute water scarcity 
for drinking and crops The tanks, dams, 
water courses and rivers have dried up 
Sowing of crops has not been done In sev-
eral places and where there IS CUltivation, 
the crops d ned up and Withered away As a 
consequence of It, people are driven to 
unemployment and poverty There IS shor-
tage of foodgrams and fodder for cattle 
Water scarcity both for drinking and crops 
has to be Immediately tackled Foodgrams 
have to be distributed qUickly and fodder 
for cattle should also be supplied Imple-
mentation of labour Oriented schemes 
should be accelerated Rehet measures 
such as remisSion of land revenue water 
cess and local cess and postponement of 
collection of arrears of lar"d revenue ana 
Government loans have to be done In all 
affected areas ThiS situation has to be 
tackled Without Isolation, omission and 
diSCrimination of any affected area from 
the southern most district of Kanyakumarl, 
where the people are severely affected by 
drought and faced With all these problems 
So the Government may be pleased to take 
speedy steps to assist the State Govern-
ment by giving grants and subSidies to 
tackle the natural calamity faCing the State 

(viii) Need to take steps to revive natu-
ral harbour at Cuddalore OT In 
South Arcot district, TamH Nadu 

SHRI P R S VENKATESAN (Cudda-
lore) Sir, In my constituency, Cuddalore 
Old Town In South Arcot Distract, there IS a 
natural harbour It IS one of the oldest har-
bours constructed dUring the British 
penod when Sir Robert Clive was the Gov-
ernor of India The activities of loading and 
unloading of goods In the Cuddalore Port 
were In full sWing until some years ago 

Now the activities In the said port have 
dWindled to such an extent that there IS a 
lurktng doubt In the mmds of the medium 
and small bUSinessmen, dock workers and 
also the people of the area that thiS natural 
narbour In Cuddalore might become 
obsolete 

Sir I would like to POint out that the 
Cuddalore Harbour Will be most useful 
because of ItS nearness to Neyvell Lignite 
Corporation a big public sector undertak-
Ing which IS about thirty kilometres away 
Moreover when there IS congestion tn the 
Madras Harbour the port faCIlities availa-
ble at Cuddalore come handy for loading 
ana unloading of goods In view of the 
Imf:)ortance and the necessity for develop-
ment of transport system, the historical nv-
ers, namely, CUidalam River and Pennalar 
which flow to the sea Just adjOIning the 
Cuddalore Harbour, should be deepened 
and desllted so that greater faclllttes are 
created for the ships at the Harbour and 
eaSier loading and unloading work IS done 

It IsJtherefore, requested that the Centra' 
Government may please take Immediate 
steps for reVIVing thiS natural harbour at 
Cuddalore Old Town and arrange to send 
a teaIT' of technical experts for survey and 
feasibility report so that port activities can 
continue In full sWing as before, In thiS 
hlstonc harbour 

FINANCE BILL, 1987- Contd. 

12.22 hI'S. 

[English] 

MR DEPUTY SPEAKER Now we will go 
to the next Item-Further conslderaflon of 
the follOWing motion moved by Shn RaJlv 
Gandhi. on the 29th Apnl, 1987, namely.-

"That the Bill to give effect to the 
financial proposals of the Central 
Government for the financial year 
1987-88, be taken Into 
conSideration" 

Shn Ram SamuJhawan. 
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[Translation] 

SHRI RAM SAMUJHAWAN (Saidpur): 
Mr. Deputy-Speaker. Sir. I am grateful to 
you for giving me an opportunity to speak. 
The Finance Bill moved by han. Finance 
Minister is commendable. He also deserves 
congratulations for giving concession of 
Rs. 70 crores in direct and indirect taxes. 

Some han. Members have demanded 
that funds should be allotted to different 
States keeping in view their backwardness 
and population. This is already being taken 
care of. But I want to suggest that different 
partiamentary constituencies should also 
be duly considered for the purpose. I want 
to say this because my constituency, i.e. 
Saidpur has been constituted by uniting 
some parts of three districts. In this Parlia-
mentary Constituency. there are five 
Assembly seats out of which three are 
reserved. It is a Harijan dominated area 
and they are mostly agricultural labourers 
and agriculture ;s the main source of their 
livelihood. But agricultural land is quite 
inadequate and population is too much as 
a result of which the agricultural labourers 
remain unemployed. Their wages are also 
so -meagre that they cannot maintain 
themselves and their families. They are 
migrating to cities because there they get 
higher wages. The pollution problem in 
cities is increasing every where. Not only 
the rich but the poor are also migrating to 
cities for their livelihood. To ensure that 
the labourers stay back in villages. it is 
necessary that either wages of rural 
workers should be increased or minimum 
wages as fixed by the Government should 
be paid to them. but in rural areas the min-
imum wages are not paid to the workers. 
Either one kg. foodgrains or Rs. 4 are given 
to a worker with which tie cannot maintain 
himself. To ensure that the agricultural 
labourers stay back in villages. it is neces-
sary that industries should be set up in 
rural areas. 

So far as my constituency is concerned. 
as I said earlier, there are three reserve 
Assembly seats and not even a single small 
or big industry has been set up in the area. I 
therefore, request the Government to set 

up some industries there. I had raised this 
issue last time also but nothing has been 
done so far. The Government of Uttar Pra-
desh has paid special attention towarding 
setting up new industries in no industry 
districts. But so tar as my constituency is 
concerned, no industry has been set up in 
my constituency. I request the Govern-
ment that a small or big industry should 
also be set up there. 

Regarding Harijans. adequate assist-
ance is being provided to them by the 
Government for their betterment and 
upliftment and also for providing them 
shelter. They should be 'provided financial 
assistance in other forms also. But I want 
to point out that the financial assistance 
meant for the Harijans does not reach 
them and Instead that money is pocketed 
by the middlemen. The assistance pro-
vided at the block level is pocketed by 
B.O.O.s, Bank Managers, Secretarie~etc. 
and not even one fourth money reaches, 
the poor. It is therefore necessary that the 
different agencies should be eliminated 
and there should be only one agency 
through which money should be provided 
to the poor so that they are really benefit-
ted. I personally teel that the money pro-
vided to the poor is diverted for other 
purposes. I request the Government to 
ensure that financial assistance given by it 
to the poor is not apportioned by the mid-
dlemen and it actually reaches the poor. 
Last time I also wrote to the Chief Minister 
of my State and the Prime Minister and 
requested them to identify industries suita-
ble for the poor and set up such industries 
in backward or Harijan-dominated areas 
so that the poor people of these areas can 
earn their livelihood. Industries sholJlrt 
also be set up in those areas where there 
are so many rivers and the population is 
also excessive but agricultural operations 
are limited and undependable. With these 
words. I support the Finance Bill. 
[English] 

SHRI SAIFUODIN CHOWDHARY 
(Katwa). I am an irregular participant on 
this kind of subject related to economics. 
So, I hope that you will give me more time. 
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It is highly improper to my mind to sanc-
tion finance for this Government which is a 
complete failure to use t~is finance in the 
desired direction to ameliorate the lot of 
the people. 

We have been hearing many speakers 
for the last two or three days. They have 
narrated the acute misery of the people 
who are below the poverty line, who live in 
slum, in the rural areas and despite all our 
tall claims we have not really been able to 
change their living conditions and to uplift 
them to the real human kind of living. 

On the direction of the economic policy 
of this Government, as is known by every-
body, even by the ruling party Members, but 
they do not say it openly. I do not know, 
why? All these are anti-people and pro-
capitalist, particularly pro-mbnoply 
houses. We all know that over the years, 
since independence, wealth has been con-
centrated into the hands of a few people 
who have exploited the teeming millions of 
our country and how thiS Government, the 
Congress Government, over the years, has 
been supporting this kind of plunderous 
people. Now, we can s~y that with the 
direction to concentrate more wealth in 
the hands of a few in the economic arena in 
the political set up, the Central Govern-
ment has embarked upon taking away 
more and more powers from the States 
and concentrated them on its own hands. 
It has the direct link with the kind of eco-
nomic policy that they have pursueded. 
They don't want to take any risk by vesting 
the rightful economic power with the State 
Government who are there on the spot to 
take care of the needs of the people and 
real care means lesser and lesser support 
to (he capitalists. So risk is not taken and 
by concentrating more powers in its own 
hands Central Govt. has been single mind-
ecHy and surely serving the interest of 
Monopoly Capitalism. Over the years, we 
have seen that the particuluar concept of 
self-reliant economic policy is being 
thwarted by this Government. During the 
freedom struggle what wero the policies of 
the leaders? What kind of assurances were 
given at that time? We all know that. We 

know what the founding fathers of our con-
stitution and the leaders of the freedom 
movement had promised. They promised 
that the States will be given more powers, 
the State List will be the longer List and the 
Central List will be a small one and the 
residuary powers will be with the States. 
But now, the thing is totally reversed. You 
can see that more and more items are 
being taken away by the Central Govern-
ment and the States have been left high 
and dry. Over and above that all the discre-
tionary powers of the Central Government 
in the distributing finance has increased 
and the distribution of the constitutionally 
sanctioned allocation of money have 
become less and less. That is why we have 
demanded restructuring of the Centre-
State economic relations and we welcome 
the setting up of the Sarkaria Commission. 
But even to the Commission, the kind of 
submission that has been made by the 
Congress party, that is the ruling party, is 
most abominable. They had argued 
against the devolution of more powers to 
the States and when we claimed that the 
States should get 75% of the wealth gener-
ated, they thwarted our suggestion saying 
that Bengalis are demanding so much, etc. 
etc. It is not a question of any State 
demanding 75% of what is generated 
there. We want 75% of the total resources 
to the divisive state pool and the Centre to 
keep the rest 25%. 

Now, in this respect, we nave taken up 
this matter with the Government that the 
National Development Council, that is, 
N.D.C. should be recognised astheconsti-
tutional body and the Planning Commis-
sion should function as its Secretariat. 
Then only we can fulfil in one respect the 
commitment of the leaders of the freedom 
movement. While talking on this Bill, I have 
taken only one particular subject. That is 
the question of self-reliance. Over the past 
years, this aspect of our self-reliant ec0-
nomy has been endangered by the polices 
or this Government. Most pronounced 
direction in self-reliance was the industrial 
Policy Resolution of 1956. It spoke of sell-
reliance and commanding height of the 
public sector. Now, these points are inter-
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linked. We cannot undermine the public 
sector. At the same time, we say that we are 
trying to be self-reliant. But what are we 
doing today? There is a concerted attempt 
to thwart and undermine the public sector 
undertakings. What is the Government's 
propagation with regard to the mixed 
economy? I think it is not at all a mixed 
economy. With the kind of attitude that the 
Government is following, the public sector 
has been made an ancillary to the private 
sector and the boost that they are giving to 
the private sector is really very dangerous 
for the development of our country. 

Now, Sir, when we talk of the exploita-
tion by private sector, the Government 
often says that it has devised measures to 
regulate the activities of the private sector. 
But the most important policy measures, 
apart from others, recommended by the 
Chokshi Committee are never 
implemented, including the one relating to 
technical or managerial qualifications 
being mandatory for one who is appointed 
as Director on a private sector board. Now, 
the Government have to reply why they 
have not implemented all this. More than 
about one lakh industries are sick today. 
About Rs. 3500 crores are locked up in the 
sick industry. The Government have to tell 
us why they are allowing this kind of situa-
tion to take place. 

The Prime Minister said sometime ago, I 
believe in a meeting with some Confedera-
tion of Indian Engineers, that the sickness 
of industries will be made very expensive 
and he hinted that they would take firm 
action against those managements who 
are making the industry sick, who are tak-
ing away money from a particular industry 
for other areas and making it sick and who 
have not been able to manage it properly. 
The Finance Minister, during the 1985-86 
Budget presentation has said that this kind 
of industrial owners will be forced to with-
draw from the circulation being bad cau-
cus and the bank loans will not be given to 
them. But nothing has happened. Since 
then, sickness has increased causing 
untold miseries to the workers, to the eco-
nomyand no stern action has been taken so 

far. The Government have to give reason 
for all this. There are certain people,certain 
industrial owners whom the Government 
very well know but I would like to know 
what action has been taken against 
them for mismanaging the industry. The 
total incentive of the Government to the 
private sector add upto 65~1o to 75%. This 
means that an enterprise recovers its entire 
cost in two years, a~art from making a ' 
substantial profit. Can the Government tell 
us, can the Minister tell us-I do not know 
who is going to reply, the senior Minister of 
State for Finance or junior Cabinet Minis-
ter of Finance-where all these profits are 
going? They have to give a proper picture 
and they should not hide the real pictur~lt 
has reduced the basic iending rates of 
commercial borrowings from 16.5 to 15.5 
and from 17.5 to 16.5% • Now, these things 
have not been done for the other catego-
ries of industries, namely, for the small 
traders, for the middle enterprise or for the 
middle and s_mall peasants. It really shows 
that they have definite bias to help the big 
houses, monopoly houses. Now, they have 
reduced the interest rates of deposits 
including long-term deposits that carried 
an interest of 11 %. Now the difference in 
the spread between basic minimum lend-
ing rate and maximum deposit rate is per-
haps one per cent. This is against all sense 
of banking. The Sukhmoy Chakravorty 
Committee, which is your own committee, 
has recommended a difference of at least 
three pergent in the spread. Furth~r, since 
the maximum deposit rate is 10% and infla-
tion is also running at the same pace, I 
wonder whether our middle class investors 
would at all be interested in depositing 
with banks, from which they would get no 
real income. 

Immediately after the announcement of 
reduction of basic lending rates, the stock-
markets turned euphoric. You will see the 
linkage. The whole policy is now satisfying 
this kind of people who are living in the big 
sector. 

When you see the picture of private sec-
tor industry, over the years, not a single 



337 Finance Bill, 1987 VAISAKHA 14.1909 (SAKA) Finance Bill, 1987 338 

technology they have developed which 
enable us to export it to other countries. 
Can you name a single technology from 
the private sector that has been deve-
loped? No. Then, what kind of activities 
have been done there? What kind of R&D 
activities are taking place there? This is a 
very important point which you have to 
answer to us. While this is one side of the 
coin with the private sector, examine the 
other side of the coin that is, public sector. 
Public sector is being treated as subser-
vient to private sector .and now a process 
has begun to jeopardise the public sector. 
One example I can give, setting up of six 
gas-based fertilizer plants on a turn-key 
basis. Why on a turn-key basis? We object 
to tois. Now after so many years of our own 
ex~rience of setting up fertiliser plants, 
what necessitated us to go in for contracts 
on turn-key basis with foreign multi-
national companies? Why are we not self-
reliant? It is a crucial matter for the 
development of our economy. Now, turn-
key basis means, you knuw you have to 
import equipment. machinery and all that. 
That means, we are a;ain denying our 
populatiofl the opportunity for jobs and 
that will be provided to the country 
who suppli~ all this. 

Import of technology in selective areas 
is good. Import of techno'ogy, if it means 
import of knowledge, we have no objection 
to this. But the point is this. When we 
indulge in importing capital equipments, 
that means, in lieu of our own initiatives, 
that means, not only we are denying our 
population opportunity of jobs, we are 
again losing our hard foreign currency for 
it and whether our country can afford this 
or not, I do not know. 

There are certain other pOints which i 
want to mention. BHEL is capable of build-
ing power plants up to a size of 500 MW. It 
has been able to compete in global tenders 
both in India and abroad against leading 
multinationals. It has an investment of over 
1000 crores (in replacement terms) and 
engineering expertise built up through 

execution of a large number aT projects. 
Yet tied aid has led to the Indian power 
sector being thrown open to the foreign 
companies, a course of action which no 
advanced country permits. While the Japa-
nese, the British, the French and the Ger-
mans do not allow such invasions of their 
domestic market, we are more than happy 
to do so. While BHEL order book shows a 
precarious situation, project after project is 
being handed over to the foreign multi-
nationals. The first example is an impor-
tant project in J .& K. During the Prime 
Minister's pre-election largesse to the 
State, he announced the sanctioning of the 
Dulhasti Hydro Project. The project is to 
cost about 760 crores and is to be executed 
by a French multi-national CGEEAlsthom. 
A number of points are to be noted about 
this project.lndia has been building hydrcr 
power stations for large number of years 
and has to its credit massive projects like 
qh~kra. It has complete capability to 
manufacture each and every bit of hydro-
electric equipment required by the project. 
Yet consideration of tied credit has 
resulted in this project being handed over 
to the French while BHEL's hydro turbine 
division is starved of orders. Two other 
points are relevant here. The Dulhasti pro-
ject is located in the sensitive State of J & K 
This is a border State in which all foreign 
nationals require special permission to 
enter. The maps, etc. of this area are sup-
posed to be confidential. Yet this French 
company is being made privy to all this 
sensitive information even when the AlAlian 
Bolley" affair has shown closely commer-
cial intelligence and defence intelligence 
dre linked. And it may not be out of place 
to mention that a very hefty sum of 35 
crores has been given as a commission to 
the Indian agents in this case, a Ms. Bhilai 
Engineering Co. (BECO), which is com-
pletely out of proportion to any senllce that 
an agent could have performed unless 
there are "hidden serivces" of the Bofors 
kind. You may say how to prove that com-
mission was given or kickbacks were 
there. eut I am quite convinced even with-
out proof that kickbacks and commissions 
are given when we see that our own capa-
bilities are neglected in favour of multi-
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nationals for a particular project. There is 
no doubt about it. 

Everytime, we cannot demand to set up 
an enquiry Committee. But I believe that 
there should be a permanent Commission 
against Corruption. It should have a judi-
cial powers whereby any kind of such 
deals should be sent to them and they 
should scrutinise all such things. I am not 
going into the details now. But I have to 
give certain other examples. 

Sir, in Maharashtra, I PCl is setting up a 
Gas Cracker plant project at a cost of Rs. 
1400 crores. IPCl floated a global tender 
under the World Bank Financing scheme 
for installing a Gas Turbine-C.20.3 MW Gas 
Turbines and C.120 tonne capa~ity power 
boilers. IPCl proposes to place the order 
on a Japanese Company CHIYODA and 
the proposal has been accepted. It is a fact 
that CHIYODA is the lowest bidder. But 
how they acquired it? The more important 
fact is that they violated the specifications. 
The boiler does not toeet thE: spOCifica-
tions, expedients or the qualifications. 
Similarly, the requirement of a Data Con-
sultant has been dispensed with for the 
CHIYODA. What is surprising is that CHIY-
aDA has been allowed to change impor-
tant specifications and documents after 
the bids have been opened. Now, this is a 
very serious allegation. If we doubt, if we 
say that there is a case of paying Commis-
sion or kick-backs, then how can you deny 
it? How the Minister can deny it? In every 
sector, like this, you are jeopardizing the 
concept of self-reliant economy, allowing 
them to come and when you are economi-
cally bankrupt, then how can you prevent 
others from destabilising you? You, by 
your own decisions. are destabilising this 
country. If the economy is dest~blished, if 
our economy is invaded by the multina-
tionals, then there is hardly any option that 
our political sector also is undermined by 
this kind of policies ... 

Now, what I have said is that they have 
altered the specifications and manipulated 
the deal. This has been done through five 
letters and all of which are undated. All 
these letters are with I.le. These letters are 
from this Company. A sixth letter is also 
with me. I am going to place* it on the Table 
of the House. Tnis has been dated and it 
contains some unimportant informa-
tion ... (lnterruptions) It is an nonoured prac~ 
tice to t lave an undated ietter in any 
tendering process. There is no doubt that 
this is being done to show favour to the 
Japanese Company. These are the letters 
and I am going to place it on the Table of 
the House..; I -require specific information 
from this Government. All these things 
show that what the Minister of Energy Shri 
Vasant Sathe propounded that Public Sec-
tor is not a Holy Cow and we also do not 
say that.. ... 

SHAI RAM PYAAE PANIKA (Aoberts-
ganj):Please read that fully. You have not 
gone through that. Why you are confusing 
the House? 

(Interruptions) 

SHAI BASUDEB ACHAAIA (Bankura): 
How? How you are saying so? 

(Interruptions) 

SHAI RAM PYARE PANIKA: He had not 
spoken anything against the Public Sector. 

[Translation] 

SHAI BASUDEB ACHAAIA: You have 
not read it. So please read it first. 

SHRI RAM PYARE PANIKA:Achariaji, 
you read it fin~t 

(Interruptions) 

[English] 

SHAI SAIFUDDIN CHOWDHARY;What 

• As the Speaker did n9t subsequently accord the necessary permission, the papers/docu ments 
were not treated as laid on the Table. 
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is astonishing is that this Government 
often comes out and .... (/nterruptions) ... 

MR. DepUTY-SPEAKER: No discus-
sion among the 'Members Itke this. Only 
Mr. Chowdhary will speak. 

SHRI SAlFUDDIN CHOWDHARY: This 
Government often denounces the Public 
Sector. We also know that there is heavy 
loss in the Public Sector. But no one can 
deny that they are playing a vital role in 
developing our economy. But the point 
that I ask from this Government is that: if 
you cannot properly manage the Public 
Sector, how can you claim that you are 
going to manage your economy totally? It is 
a total admission of failure. Why cannot 
you mobilise your people? The public sec-
tor is your own sector. There, it means you 
have no responsibility. Some Ministers say 
that this sector is not functioning properly. 
Who is responsible for that? Is there any 
responsibility fixed on anybody? Who is 
accountable? 

(Interruptions) 

SHRI P.M. SAYEeD (Lakshadweep): 
Why don't you say lours'? 

(Interruptions) 

SHAI SAIFUDDIN CHOWDHARY: We 
are more for the Public Sector than you 
are. You have made it subservient to the 
Private Sector .... 

(InterruptIons) 

SHRI BASUDEB ACHARIA: Don't shed 
crocodile tears ..... 

(Interruptions) 

[Translation 1 

What about that 25 per cent? 

(Interruptions) 

--Not recorded 

[English] 

MR. DEPUTY-SPEAKER: Mr. Panika, 
please take your seat. 

(Interruptions) 

SHRi RAM PYARE PANIKA: What are 
you doing there in the Electricity 
Sector? .... 

(Interruptions) 

SHRI RAM PYARE RANIKA: H 

MR. DEPUTY-SPEAKER: I am not allow-
ing Mr. Panika to go on record. 

SHRI SAIFUDDIN CHOWDHARY: He 
asked about electricity generation .... 

SHRI BASUOES ACHARIA: The plant 
load factor in West Bengal is much more 
than in his State. 

SHRI SAIFUDDIN CHOWDHARY: 
There are so many States which are below 
West Bengal. We are not happy that certain 
things are bad in West Bengal. We have to 
improve on them; there is no doubt about 
it. We have to make all efforts in that direc-
tion. But what is really the asset there is the 
responsible working class there, the 
responsible Ideology; that can lead the 
people in the proper direction. What I say is 
that, though it is said that the economic 
policies of the Central Govt. lack general 
direction, it has a oarticular and clear direc-
tion no doubt. Ali the prOjects and propo-
sals of this Government seek to support and 
encourage the private sector, the exploit-
ers in this country, in the name of free 
economy, free Initiative and all that. I am 
not going into the other things like their 
lack of direction in how to remove unem-
ployment, how to remove illiteracy, how 
they are going to give job to the people in 
the villages, how they can expand tne food-
for-work programme and other things; I 
am not going into them now. They may 
claim that they have done a lot in the 
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revenue sector, the earning is more. (Inter-
ruptions) One example I will give you to 
show how things are done. Certain cos-
metic products are now being shown as 
pharmaceutical products; thereby the 
excise duty is evaded; whereas for cosmet-
ics the excise duty is to the tune of 65 to 70 
per cent. for pharmaceuticals it is five per 
cent. I believe you can an check up-one leader 
of West Bengal Congress-I, who is a Minis-
ter now. had advocated this ... (Interrup-
tions; If you are really fair in your mind, if 
you really want to do certain things, then 
you can make for more 'efficient manage-
ment of your economy, even in this set':'up 
which we do not like at aU-this kind of 
encouragement to multi-nationals and all 
that. The other day you have replied in the 
other House that in the last four years our 
tie-up with Italian companies amounts to 
227. What are all these sectors, can you tell 
us? What prompted you to do that? It IS 
now a fight between self-reliance and 
dependence. You have to choose what 
path you have to take. No only this kind of 
relief or that kind of relief will do; a concep-
tual change in the policy planning for our 
economy is reqired The Minister talks too 
much about the new international eco-
nomic order. That is a very vital need for 
tl1e world to fight against mUlti-nationals, 
:mperialistic exploitation, etc. But the point 
is, for us, we require a new Indian eco-
nomic order by curbing the monopoly 
houses, by eliminating feudalism. Land 
reforms have to be executed properly and 
there. I ask Mr. Panika: except West Bengal. 
can he name any other State .... 

SHAI V. KRISHNA RAO (Chikballapur): 
Land reforms have been implemented in 
Karnataka better than in West Bengal. 

(lnterruplions J 

SHRI SAIFUDDIN CHOWDHARY: Then 
the statistics given by the Central Govern-
ment are wrong. More than 50 per cent of 
land distribution has taken place in West 
Bengal. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Order, order. 
If you go on interrupting like this, he can-
not finish his speech. 

KUMARI MAMAT.J\ BANERJEE (Jadav-
pur): He does not know about the 2O-point 
Programme .. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Order, order. 

SHRt SAIFUDDIN CHOWDHARY: Your 
Minister for 2O-point Programme has got 
something from the PAC. Do you know 
that? Money is being allotted, but the cor-
ruption is eating away. They are responsi-
ble for that. We have no dearth of money, 
but we do not have people with integrity at 
the top. That is the problem. Now, let us 
see how they are going to bring about the 
new economic order. 

With these words, I conclude. I place all 
these papers on the Table of the House .... 

MR. DEPUTY-SPEAKER: No. Not 
allowed. (lnterrutpions) 

SHRt BASUDEB ACHARiA: He has 
given notice. 

MR. DEPUTY-SPEAKER: I will examine. 

SHRI SAIFUDDIN CHOWDHARY: You 
may examine. 

MR. DEPUTY-SPEAKER: Mr. Natarajan. 

SHRI K.R. NATARAJAN (Dtndigul): Mr. 
Deputy Speaker, Sir, on behalf of the 
AIADMK, I rise to support the Finance Bill 
1987. I appreciate the gesture of the Hon. 
Prime Minister in giving tax concessions 
and reliefs in respect of certain items live 
hand processed cotton fabrics. spices sold 
in the packages and some cement manu-
facturing units,etc. However, I would :ike to 
speak a few words on the Finance Bill. 

12.56 hrs. 

[SHAI SHARAD DtGHE in the Chair] 

The fiscal policy has three 
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objectives-one, incentives to growth 
production and productivity; mobilisa-
tion of resources, narrowing down of the 
disparities-social, economic and 
regional. 

Firstly, so far as growth and produc-
tion are concerned, broadly there are 
three sectors, one, industrial produc-
tion, two, defence material production 
and the third, agricultural production. 
There is a marked growth in'the indus-
trial production. It is said that about one 
lakh nineteen thousand industrial units 
are lying sick. Industrial sickness has 
become epidemic now. So, the industrial 
sickness should be prevented from 
further contamination. Lakhs of workers 
are now thrown out of employment. In 
public sector t there are more than 230 
undertakings. Most of these units are 
working well. 

So far as defence material production 
is concerned HAL is working well. GNAT 
is a very famous fighter aircraft. Indian 
armed forces were ahle to destroy the 
Pakistan forces, even the patten tanks 
and other sophisticated weapons used 
by the Pakistanis were destroyed. So, 
HAL has got sufficient know-how, 
capacity, capability and potentiality to 
manufacture any weapon including 
atom bomb. So, the only thing required 
is trust on the HAL. Now, we have seen 
the behaviour of foreign contractors, the 
Germans and Swedish contractors. It is 
better to rely on our own people. We can 
manufacture all weapons and all war 
materials In HAL. 

So far as agricultural production is 
concerned, 75% of the population are 
dependent on agriculture. Farmers, agri-
cultural labourers and village artisans 
who are living in villages are squarely 
dependent on agricultural production. 
So their problem should be looked into. 

Modern techniques have not been 
adopted so far as agriculture sector is 
concerned. They have to depend upon 
mainly monsoon rains, the vagaries of 

nature,etc. Naturally they don't have any 
regular source of income for their living. 
Their condition is precarious. Often they 
are affected by drought or flood in some 
places: We should find out the circum-
stances In which they are put and their 
difficu!tles should be eredicated. The 
experts say that if all the rivers in India 
from the Ganges. Brahmaputra down to 
Tambirabharani are harnessed, the 
entire land of the country can be brought 
under irrigated cultivation. 

13.00 hra. 

There was a resolution passed by 
AICC in 1969 saying that the Ganges 
should be linked with tne Cauvery. That 
has not been done so far. If these water 
resource potentiarties are harnessed, 
then agriculture WOJld prosper. 

Agriculture is a seasonal occupation. 
Most of the farmers do not have any 
other occupation. They are lying idle. 
So, some small scale industries. cottage 
industries or some other industries 
should be set up in each and every vil-
lage to provide them some subsidiary 
income. 

So far as mobilisation of resources is 
concerned, there is abundance of miner-
als, sea-wealth, torest wealth and poten-
tialities or river water and sub-soil water, 
etc. They are to De completely utilised. If 
these esources are property utilised, 
there will definitely be development of 
the country in every sphere. 

The other objective is narrowing down 
the disparities-social, economical and 
regional. The gap between the poor and 
the down-trodden and the industnal 
houses, affluent people and rich people 
is very much wide. The poor people are 
lying at the bottom of the Pacific ocean 
whereas the rich people are above the 
Mount Everest. This gap should be nar-
rowed down. The Directive Principles of 
the State Policy, as laid down, should be 
executed. There is a disparity between 
one class of people and another 
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between the Scheduled Caste and Sche-
duled Tribe and backward classes people 
and t'he affluent people. This disparity 
should be removed. Articles 15(4) and 
16(4) should be implemented. 

There is a regional imbalance. In so far 
as this question is concerned, Tamil 
Nadu has been neglected for a long time. 
Public sector industries should be set up 
in Tamil Nadu, especially in my consti-
tuency which is very backward. 

The Sethu Samudram project, which 
is a long felt need of the Tamil people 
should be taken up and executed, so that 
the Tuticurin Sea Port will become an 
international sea port. In that case, we 
need not depend upon Colombo. The 
importance of Colombo wi" get dimin-
ished anc4 the importance of Tuticurin 
will increase. We need not go around 
Ceylon to reach Madras or Calcutta from 
Bombay. Straightaway we can go from 
Tuticurin to Madras and Calcutta. That 
will save money, time and fuel. 

The Gandhian principle is self-
reliance and the Swadeshi movement. 
There was a boycott of British and other 
foreign goods in those days. Gandhiji 
trusted the toiling masses. He never 
trusted the rich people. The toiling 
masses moved forward and carried India 
to independence. Now we are going 
away from the Gandhian principle of 
self-reliance. We are depending upon 
the imports of foreign luxury goods and 
even weapons. If we are depending upon 
weapons, then we are betraying our-
selves. We have to manufacture wea-
pons in HAL and other public sector 
industries. 

Panditji was a socialist. So, the social-
istic principles have been inter-woven 
from the Preamble and other provisions 
of the Constitution. That socialistc prin-
ciple should be executed fully. We see 
marked progress on the economic front 
so far as Japan is concerned. Japan is on 

the economic fore-front in the economic 
field and is challenging USA in every 
field. How they became so great in eco-
nomic field? The reason is self-reliance. 
We see improvement in Russia and other 
Socialist countries. Russia built up their 
SOCiety from scratch. They have become 
now super-power challenging USA in 
every field. The reason is self-reliance. 
The Gandhian principle of self-reliance 
it you adopt then there will be marked 
improvement in production in every 
field. With these words I conclude. 

[Translation] 

SHRI KAILASH YADAV (Jalesar): Sir, I 
thank you for providing me an opportunity 
to speak on Finance Bill. 

The Budget presented by the Hon. 
Prime Minister and the Finance Minister is 
a very good, balanced and socialistic 
Budget. It has been appreciated through-
out the country and termed as one step 
forward towards socialism. 

Sir, now we are also receiving reactions 
of the people from all over the country on 
the Finance Bill presented by him in which 
relief in taxation to the tune of Rs, 70 crores 
has been given. It will boost the develop-
ment of the country because a relief of Rs. 
70 crores to the industrial sector is a big 
relief. The Hon. Prime Minister nas also 
assured the industries and peop'e of the 
country that the deficit in the Budget will 
be mad& good. 

Sir, the amendments made in the 
Income Tax Act through this Finance Bill, 
were necessary. This way, the income tax 
payee will get relief. Provisions regarding 
agriculture, unorganised workers,etc, have 
also been made in the Budget. 

Sir, industrial growth in our country has 
been 8 per cent. It is a matter of great 
pleasure. It is a very good thing that a bal-
anced Budget has been presented by the 
Hon. Prime Minister for which he'deserves 
congratulations. In all sectors, balanced 
development is taking place which can be 
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seen even with naked eyes and it is also 
being appreciated. 

The policies formulated and work done 
by thIS Government during the last two and 
a half years of its tenure have been widely 
appreciated .. This Government has formu-
lated new education policy, health policy 
and some other policies. Earlier we had not 
achieved much in this regard because our 
policies were not clear and there was some 
confusion about them. Now the Govern-
ment has made them clear and paved the 
way for development as a result of which 
we are making tremendous progress In 
economic sphere. 

The admirable work done by the 
Government, the Budget presented by the 
Hon. Prime Minister and economic poli-
cies of the Government have not only been 
widely admired all over the world but also 
by the bitter critics of the Government. The 
World Bank has also admitted that the eco-
nomic structure of our country is becom-
ing very strong. Therefore, we see that 
present Budget deserves full support. We 
have many hopes from this Budget. 

Now, I would lil<e to say something 
about my constituency Jalesar. It consists 
of parts of three districts. I think, it is the 
main reason for its backwardness. The 
areas included in my constituency 
remained neglected because the develop-
mental work remained confined to main 
parts of these districts and that is why it has 
remained backward. My constituency has 
three reserved Assembly seats, because 
tnis area IS predominantly inhibitea by 
Harijans. All the facilities extended by the 
Government to the Harijans have not 
reached them. The construction of r~adsJ 
bridges and many other development 
works have not been taken up in these 
areas. The Etah-Varhan-Tundla railway 
line in my constituency is in dilapidated 
condition. This line should not be dis-
mantled due to the fact that it is running in 
loss. It should rather be improved. This is 
my demand. Similarly Mathura-Jalesar 
area is deprived of railway facility. It should 

be connected with the railway so that this, 
area can also be developed. 

So far as agricultural production is con-
cerned, about one decade ago we used to 
import foodgrains from other countries. 
The farmers of our country have made a 
remarkable aChievement and today we 
have become self-reliant in respect of 
foodgralns. Our farmers have worked hard 
to achieve this goal and saved the honour 
of the country. The Government have also 
given them good guidance. Today farmers 
are facing some problems towards which I 
want to draw the attention of the Govern-
ment. The prices of fertilizers, insecticides 
and seeds have gone up and adulteration 
is also taking place. These things must be 
controlled. The prices of tractors and other 
agricultural implements have gone up so 
high that the farmers can ill-afforq them. I 
demand that some such provisions should 
be made in this Budget for the farmers that 
they further increase and stregthen the 
agricultural production of the country 
boldly. 

Sir, the employment problem is also a 
very serious problem. Today the number 
of educated and uneducated unemployed 
in the country is 4 to 4.5 crores. Therefore, 
Government should think over this serious 
problem. 

The number of sick industries is on the 
increases. Today there are about 3 to 3.5 
thousand sick industries in the country 
which is a very serious thing. The public 
money has been invested in these indus-
tries but the industrialists by one way or 
the other always try to close them. 
The Government should re-start them and 
legal action should be taken against the 
industrialists. If they are beyond the pur-
view of law, law should be amended suita-
bly. If this trend continues in our country, 
the process of industrialisat~on will be para-
lysed. Besides, I would also like to say 
something about small scale industries 
and rural development. The Central 
Government has made all efforts in this 
direction but there is no progress at State 
level. There are 60 to 62 useful schemes for 
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the rural development and Central Govern-
ment is providing sufficient financial assist-
ance for these schemes but I would like to 
tell the Government that the money is 
being misused. The Government must 
take some steps to check such misuse. 
Many a times complaints of misuse are 
also receivea but it is said that it js the 
responsibiHty of the State Gover:nments. 
Due to this misuse, we are not getting 
desired results of these schemes. There-
fore, there must be some arrangement 
under which the Central Government can 
keep watch on State Governments. 

Mr. Chairman, Sir, loans are being given 
to the farmers by NABARD for agricultural 
development but the rates of interest are so 
high that it is beyond the repaying capacity 
of the farmers. Therefore, the rates of inter-
est should be reduced because it was 
established to assist the farmers for agri-
cultural development. The old fake loans 
should be written off otherwise farmers will 
not be able to take fresh loans and their 
agricultural production will dwindle. With 
these words, I support the Finance Bill. 

[English] 

SHRI NARAYAN CHOUBEY (Midna-
pore): Mr. Chairman, Sir, it is on the last leg 
of annual budget processing that the 
Finance Bill is being discussed. First of all, 
I must show my sympathy for Hon'ble Min-
ister, Shri Janardhana Poojary, who, the 
other day, was returning alongwith Shri 
Chintamani Panigrahi, from a Bank Mela in 
Orissa. I have no sympathy for the Bank 
Mela but I do have sympathy for the injury 
that he had in Orissa. Alr~ady, while intro-
ducing the Finance Bill, our Finance Minis-
ter and Prime Minister, Shri Rajiv Gandhi, 
has succumbed to the pressure of the capi-
talists and in this fact, this Government has 
been continuously succumbing to it and 
he has already given up As. 70 crores by 
withdrawing Section 194E.1 would not like 
to take too much of the time and I would' 
only submit a few facts. 

The health of the Indian economy is very 
bad, out they are claiming that it is good. 
Since independence and till the other day 
we have been following the policy of self-
reliance although there has been certain 
lapses and gaps here and there, have bet1n 
developing public sector which too had 
lapses some times. But now in the name of 
entering the twenty-firsl century, we have 
already given up al! those policies. Pre-
viously, we nad a policy to develop public 
sector to commanding heights of our 
economy with the passing of every year, 
but the new philosophy is that the public 
sector is meant for infrastructure only and 
the development should be left to the pri-
vate sector. This is a very bad omen. 

There are certain sectors which were 
reserved for public sector like steel, fertiliz-
ers, oil,etc. But even in these sectors, the 
Government is inviting private parties. 
Only the other day Sh ri Rajiv Gandhi laid 
the foundation stone of the Karnal Refin-
ery. It is learnt that Tatas would be holding 
twenty-five per cent of the shares of that, 
although they have no expertise in this sec-
tor. The refinery will be controlled by them 
and not by ONGC who have got expertise 
and have earned a lot of money for the 
Government. They are not being given the 
chance to run this refinery. Though the 
Government says that the public sector 
shouid attain commanding heights in our 
economy, the whole attitude of the 
Government is just the opposite. Shri 
'/asant Sathe, off and on, speaks about this 
matter. He says that public sector is a bot-
tomless pit. He says "it is a holy cow and 
cannot b.e touched?" Such attitude to the 
public sector is doing a lot of harm to the 
economy of the country. 

You are adding every year to the indirect 
taxes. You added As. 345 crores last year, 
this year you have added As. 322 crores. 
Perhaps it is the election year and you did 
not want to increase the prices. I want to 
have a solomn promise from the Govern-' 
ment that when the Parjiament would not 
be in session, the Government would not 
increase the prices of various commodities 
by the mechanism of administered prices 
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and executive order. Kindly see that this 
does not happen. Only then we will believe 
that you really stand for what you speak. 

Then, the deficit financing is growing 
gradually. In 1985-86, it was estimated at 
As. 3316 crores, but actually it was Rs. 6565 
crores; in 1986-87, it was estimated to be 
As. 3703 crores and it turned out to be Rs. 
8285 crores and in 1987-88, though the 
estimated deficit IS Rs. 5688 crores, 
nobody knows what it would actually be. It 
may be As. 12000 or As. 14000 crores. 

Then, the Plan outlay is up only by 3.22 
per cent. For defence outlay, it has grown 
up by 35 per cent. Of course, we canna! 
afford to see that this country is not prop-
er;y defended. But defence expenditure 
should not be equated with defence effec-
tiveness. tn the defence domain, we are 
daily seeing scandals coming out and the 
Government denying that. In respect of the 
Bofor deal, Rs. 1400 crores will be paid for 
the guns. We want to know, whether by 
paying so much money, you would be able 
to get the technology also so that these 
guns could be made in the country, or we 
have again to pay to that Government or 
Bofors for obtaining technology. 

Sir, the collection of revenue and man-
agement of economy is in doldrums. There 
is actually no control uver expenditure; 
you plan something and in the end you 
spend some other thing. Even, recently 
during election campaign and before that 
also, our Prime Minister went to Bengal 
and announced some grant; similarly, he 
went to Kerala and Haryana and 
announced some fund. I wonder how do 
you plan all thiS? All this shows that there is 
no proper planning. 

Sir, now, in the event of country's march 
towards 21st century, more preference is 
being given to the rich affluent classes of 
society and when Shri V.P. Singh wanted 
to check all that, of course within the orbits 
laid by your long term fiscal policy to 
which you do not agree at all, he has to lose 

his job because you wanted him to do 
something else ..... 

SHRI MURLI DEORA: Did he tell you 
that? 

SHRI NARAYAN CHOUBEY: He told 
me through you, Sir. I would like to know, 
Sir, as to how the Government allows 
some people to keep their black money in 
Swiss Bank and also how are you going to 
stop the flow of capital from this country? 
It is the concern of the nation as a whole. 

Sir, you do not take risk to displease 
World Bank, IMF and such other Interna-
tional financial agencies. You have closed 
your doors by announcing a long term fis-
cal policy. So, the only alternative in front 
of you, which you perhaps will not like but 
you are compelled to choose, is to 
increase Indirect taxes. You will have to go 
to the process of administered prices. You 
have to print more currency notes and then 
you will have to take commercial loans. Sir, 
this is the way that you are following but it 
may perhaps lead to debt trap. Sir, please 
tell us as to what are you gOing to do in this 
regard? 

Sir, indebtedness is rising alarmingly. 
The Interest payment IS also rising alarm-
ingly. The estimated mterest payment for 
the year 1986-87 was to the tune of Rs. 
8,750 crores and it was revised to Rs. 9,550 
crores and the estimated figures for this 
year, I.e. 1987-88 is Rs. 10,650 crores. I 
hope Government Will not fall in death trap 
as many of the Latm American countries 
have fallen in the past. 

The total defiCit planned for the entire 
Seventh Plan has been exceeded in first 
three years of thiS plan. How are you going 
to recover from mismanagement? 

You are floatmg new bonds to mop up 
unaccounted money without questioning 
its source, but is it the cure to malady? Is it 
not aggravating the malady further? It is a 
reward for the law breaker. It will demora-
lise tax administration. 
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Sir, on the food front, our growth in food 
production has stagnated. This year, it is 
told, in Punjab it has fallen by 20 to 25 per 
cent. And the farmers say that it is due to 
the supply of spurious fertilisers. Sir, in the 
Eastern regions, like West Bengal, Orissa, 
Bihar· and Assam, food production has 
stagnated; rice production has not gone 
up; our oil seed production is .also not 
coming up. As a result we are forced to 
import oil to the tune of crores of rupees. 

No mention has been made of land 
reform in the Budget speech. Nothing was 
spoken about land reform, why it was not 
considered, I would like to know? Has the 
chapter been closed by the Government? 

Now, I will refer to the anti poverty mea-
sures being taken by the Government. Sir, 
you will find that what is meant for the 
village poor is not reaching them. At many 
places the poor villagers are being denied 
of their shares by certain corrupt officers 
and politicians. It is not reaching the com-
mon man in the village. There is absolutely 
no involvement of common man, as the 
West Bengal Government has been able to 
do to some extent. Huge stocks of food-
grain are lying in the godowns. But our 
public distribution system covers only 
one-sixth of the population and the 
remaining five-sixths is left to the private 
parties. Large parts of the country are hav-
ing recurring droughts. There is drought in 
Madhya Pradesh, Rajasthan and Orissa. 
People are dying due to starvation in Kala-
handi and it is coming in the press daily. 
On the other hand, Government has prob-
lems to preserve the foodstocks properly 
to stop it from rotting. 

Though there is a lot of talk and there are 
many programmes of afforestation, defo-
restation is on the increase. If you plant 
one tree, ten trees are cut. The ratio is ten 
to one. How can we have afforestation if 
this is the state of affairs? 

There is the chroniC problem of water 
scarcity in many parts of the country. be it 

in Andh ra Pradesh, be it in Maharashtra or 
be it in Rajasthan. 

1,25,000 factories are closed and Rs. 
50J0 crores of publk, 1,10ney is blocked due 
to the closure of these factories. 

The management in banks is not at all 
proper There is more mismanagement 
than management. Banks compete among 
themselves. The other day, there was a 
aemonstration by bank employees, who 
demanded that all the banks should come 
under one umbrella. I hope the Minister 
will do it. Why should there be competition 
among nationalised banks? Secondly Sir, 
there should be an external audit for banks 
also. Internal audit is of no use. I tiay this 
because there are many frauds going on in 
the banks. One Sethia is caught. But there 
may be many more such persons. The 
banks are using the common man's money 
to serve the interests of the big industrial 
houses. 

Sir, money supply has been increased 
by 15 per cent. But output has increased 
only by 4.5 per cent. And prices have gone 
up by 10 per cent. Inflation is growing. 

Sir, allocations are reduced even for very 
essential sectors. In Energy Sector, the 
Government have reduced the allocation 
by three per cent. In Industry it is reduced 
by 6.2 per cent and in Petroleum, it is 
reduced by 11.5 per cent. In the case of 
Mines, the allocation is reduced by 53 per 
cent. Is this a growth-oriented economy? I 
beg the hon. Minister may kindly explain 
these things. 

Non-plan expenditure is also on thE:: 
increase with allocations for Defence 
standing at Rs. 12,000 crores and interest 
to be paid at As. 10.650 crores. On the 
other hand, allocation for a sector like agri-
culture is reduced from Rs. 480 crores in 
1986-87 to Rs. 469 crores in 1987-88. If you 
decrease the allocation even for agricul-
ture, where are we going? Whom are you 
serving with such allocations? As regards 
your liberal policies of export and imports, 
whom are they serving? The Reserve Ban" 
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of India has made a study of 541 large 
private companies in 1985-86. It is revealed 
that there is only a very marginal increase 
of Rs. 124 crores with regard to foreign 
exchange earnings, whereas there has 
been a sharp increase of foreign exchange 
expenditure of As. 637 crores. The expen-
diture is Rs. 637 crores and the earnings 
are only As. 124 crores. This is the policy of 
the Government! It is but natural that we 
cannot support these policies 

Sir, I want to make certain suggestions 
for the consideration of the Government. I 
suggest that 14 items of common con-
sumption should be supplied throughout 
the country at fixed prices through fair 
price shops/public distnbution system. 
Please scrap your Long Term Fiscal Policy 
because it IS only helping tne rich and not 
the poor. I also suggest to reintroduce Est-
ate Duty and sur-charge on income tax. 
Then, pleast: tax the agricultural income. 
Whenever we speak of these things, there 
;s hallabaloo from the other side. You must 
tax the agricultural income. Protection 
should be given to capital goods industry 
which is the most basIc thing to achieve 
national self-reliance. Open-door import 
policy should be stopped because it is 
helping only in the expansion of some 
affluent consumer goods industries. 

I also suggest to the Government to stop 
ridiculing the public sector publicly. Of 
late, some Ministers are also publicly nd-
iculing our public sector. You please see to 
it that workers really participate in the man-
agement of our public sector. They can 
help a lot. 

I warn the Government to be on guard 
against the destabilisation strategies of the 
IMF and the World Bank. Those countnes 
which have taken loans from the IMF and 
the World Bank have become victims of 
many things which do not go to their 
national interest at all. Also, money should 
not be borrowed from I MF and World Bank 
to repay their previous loans. 

Cost effectiveness with regard to 
Defence expenditure should be ensured. 

Increasing the allocation for Defence pur-
poses and spending huge amounts of 
money on Defence does not mean that we 
are tackling the Defence Sector effectively. 
Please see that the moneys are spent prop-
erly. On an average, free foreign exchange 
expenditure for Defence used to be As. 700 
to As. 800 crores. But now it has gone upto 
Rs. 3500 crores. This aspect must be care-
fully considered. 

Last but not the least, I request the 
Government to stop the loan melas. ! say 
this t5ecause these me/as have become the 
root-cause of all corruption. I am also sorry 
to say that the State Governments are not 
even consulted about these things .... 

(Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANARD-
HANA POOJARY): Sir, these will never be 
stopped. These public camps are arranged 
in order to accelerate the flow of assist-
ance to the weaker sections. I have great 
regard for the han. member. I really 
wonder why people belonging to the CPI 
(M) Party which claims to be the champion 
of the weaker sections, should object to 
this. In spite of the objections, these will be 
continued throughout the country. 

[Translation] 

SHRI RAMESHWAR NEEKHRA 
(Hoshangabad): The selection is done by 
the State Government. 

SHRI NARAYAN CHOUBEY: It is abso-
lutely wrong. 

[English] 

Did you ever inform us? 

[English] 

SHRI B.B. RAMAIAH (Eluru): I would 
like to discuss a few points on this Budget. 

(Interruptions) 
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MR. CHAIRMAN: The next speaker has . 
already started. Order, order. 

SHRI B.B. RAMAIAH: The deficit financ-
ing is increasing year after year. I have 
seen last year also that it started with some 
deficit financing and in the previous year 
also, it was there. But we have seen that 
every session it is the same thing, demands 
are coming and almost it looks to be that 
every session is a budget session. I will 
appreciate that this time-I hope-the 
hon. Minister of Finance will take care of it. 
He should not increase any further; though 
we have started with Rs. 3,500 crores last 
year I think in real terms it has gone up to 
more than Rs. 8500 crores. This is one of 
the biggest problems that we are facing. 

The second thing, I would like to point 
out is our non-productive investment, or 
expenditure Whatever you may call it, has 
gone up in Defence Expenditure from Rs. 
8000 crores to As. 12000 crores, within a 
matter of two years! I know the reason. And 
that is why our country has to be protected 
from the effects of it. I will not object to it, 
but there are ways and means that we may 
be able to reduce the expenditure, if you 
take proper care and unnecessary expen-
diture can be cut down, if it comes to five to 
ten per cent, saving on wastage can make 
a lot of difference for the country and sub-
stantial amount will be saved out of that. 
And I know the interest liability which IS , 
going up to 1 Q,()()O crores is a big amount. 
It is going on mounting 

There is nothing wrong in borrowing. 
We are borrowing for developing our pro-
jects but unfortunately the borrowing that 
we are dOing is properly not generating 
enough amount of resources to repay our 
loans and the interest liability. We will be 
getting very soon our repayment sche-
dules and which are going on increasing 
the strain on our foreign exchange, and 
our export oriented industries are not 
improving substantially, what it should 
have been. We are tryi n9 to increase it to 

between 12000 to 15000 crores, whereas 
the other day the Korean Parliamentary 
delegation they have explained that their 
exports figure is more than 45000 crores. I 
am only thinking that. whether our Finance 
Minister will be able to pay a little more 
concentration on this aspect and see var-
ious ways and means that will increase our 
exports from this country. where we have 
tremendous amount of resources when 
compared to other countries like Japan or 
Korea. and all those countries which do 
not have large resources, nor man power. 
We have lot of schemes, we need lot of 
support from the Government. I am sure 
that the Fin@nce Minister, whether it may 
be with the Industries Ministry or various 
other Ministries, if he can take the initiative 
it will definitely give lot of employment 
potentiality and also gives tremendous 
opportunity for export orientation and also 
gives lot of boost for our country's 
economy. 

And the other day I have seen the public 
sector performance and also in the PAC 
report about the IDPL, how it has been 
dwindling year after year in spite of its tre-
mendous amount of potentiality in drug 
industry and lot of production and the 
capacity utilisation is so poor and it needs 
to be strengthened. Not only in these 
things, we have spent more than As. 40000 
crores in public sector projects and I hope 
the performance is going to be more 
encouraging. And I am sure, definitely 
these things will receive lot of attention of 
our Finance Minister and with the help of 
the other Ministries he should be able to 
see that they wi II work more favou rably 
and increase the production. Once the pro-
ductivity increases it means a lot of 
revenue for the Government to implement 
any project, because when you produce 
more, the first thing is Government's share. 
Then your excise duty or sales tax comes. 
When it comes to profit income tax comes 
last. The production is more important, 
that depends upon the employment oppor-
tunities also. 

When it comes to this stage, I would like 
to mention two or three items for fruitful 
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generation of resources. If only the 
Government can pay attention over the 
existing installed capacity in power gener-
ation 5 to 10 per cent increase can be there, 
wl"ich can be easily achieved, by various 
means, by improving fiscal policies here 
and there. It is not only revenue for the 
pllvver department, it makes lot of differ-
ence for the production of the country. 
Today lot of installed capacity of industry 
in the country is not able to Lltilise properly 
because of the shortage of power or the 
power crisis, whichever you may call it. 

And the same thing happens in the case 
of the Railways. Inefficiency in the Railway 
results in losses, whatever you call it, even 
today you are running the locomotives 
which are very inefficient, in inoperative 
conditions that we are doing it and I am 
sure that they will not be able to come 
through, and cut down these things and 
improve efficiency and profitability in the 
public sector. 

Even the tele-communication, if only we 
are able to improve the tele-
communications system which is working 
in losses, the revenue Will go up tremend-
ously. The effective increase will be 5000 
crores investment and -even that require-
ment, I am sure we will recover within two 
years. It will give up 50 per cent return on 
this investment but it will increase the 
return for the country in so many ways. 

Lastly let me come to a little bit of the 
agricultural sector. In spite of our efforts so 
far, though we are doing quite well in 
cereals, still we are importing sugar 
though we have got tremendous installed 
capacity. In 1981-82 we produced more 
than 82 lakh tonnes of sugar, but still today 
we have not reached the capacity of attain-
ing the level of 100 lakhs tonnes, which we 
can produce, there will not be any neces-
sity for importing sugar at all, if we can 
increase the production in the country. 

Same is the case of oilseeds and fertil-
izer. We are importing oilseeds worth more 
than 1000 crores of edible oils and if we 

can increase the agricultural production in 
this country that also can improve it. 

The third thing I would like to mention is 
about our export oriented agricultural pro-
ducts. I am sure the Gulf countries are 
importing lot of agricultural products from 
number of places. Even, I can say that from 
Hyderabad if they can have an interna-
tional airport with more production for 
goods traffic, lot of goods like fruits, vege-
tables, eggs and meat and so many things 
can be exported so that it only helps our 
agricultural and also improves our ec0-
nomy and productivity. 

There is one more thing which requires 
the attention of the Government of India. 
That is the National Calamity allocation of 
funds. Year after year we are faCing so 
many problems due to floods and the 
havoc caused by cyclones or drought con-
ditions but the provision that we have 
made may not be sufficient in order to take 
care of the difficulties that are faced by the 
people in the various calamities faced by 
them. I am sure this is a very essential item 
and the Government will pay specialatten-
tion on this. 

Let me come to a few items of taxation. 
Quite a number of people on both sides 
have emphasised that the basic exemption 
limit should be increased from Rs. 18000to 
at least a minimum of Rs. 25000. And lam 
sure that this is a very genuine request. I 
feel that it will benefit a lot of people. And 
secondly, I would like to say one thing. that 
is to mobilise more funds, schemes like the 
L1C, premiums if you can give more 1000l0 
exemptions, and the repayment after so 
many years, it will really help us get quite a 
lot of funds, resources for the Government 
and they can be utilised for development 
projects. 

Capital gains is one of the things where 
lot of black money must have gone into. I 
repeatedly stress this point. Today the 
money is not in the shape of cash and carry 
but is in the goods or in the real estate. In 
capital gains if you can do something by 
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relaxation, lot of money will come into the 
mainstream. Once the money comes to the 
mainstream. you krow how much amount 
of resources will be mobilised to the 
Government through various methods. If it 
is travelling underground, we are losing lot 
of effect of it and it is causing a lot of set 
back to the country. 

The same thing is happening in the case 
of tariffs and customs. This is one of the 
items where we want really tariffs and cus-
toms for giving help to the country's pro-
duction whether it be industry or 
agriculture. Wherever required we must 
give protection for these things and 
increase the production in the country. 
You can very well increase the capacity of 
industry in the country by giving more 
licencing. There should be lot of compe-
tio'1. healthy competition, but we may not 
be able to compete at the international 
level today because the size of industry 
and the type of investment that we require, 
is gOing to make lot of difference. If they 
become quite advance with bigger capac-
ity, naturally they will be able to compete 
very easily. We need competition in 
customs-oriented items, but 40 to 50 per 
cent of that will be internal competition. 

Import duty of projects has increased 
from 55 per cent to 85 per cent. That will 
definitely increase the cost of our projects. 
It will make a lot of differ~nce for our pe0-
ple to become more and more expensive in 
the cost of production in the country. I am 
sure. something should be done in this 
respect. 

Coming to Andhra Pradesh, we have 
also made a request for a free trade zone at 
Visakhapatnam. Coastal areas like Kakin-
ada and Machhalipatnam require lot of 
improvement in the parts. 

80 per cent of Godavari water is going to 
the sea. We need this water to improve our 
economy and production. Pollavaram Pro-
ject which is one of the biggest projects 
will help us tremendously. This will be 

helpful not only for Andhra Pradesh alone 
but for the whole country. I am sure. top 
priority will be given to this scheme by the 
Centre. 

The expansion of refinery at Visakhapat-
nam and establishment of a naphatha 
cracker plant is delayed for a long time., 
These are very essential projects. 

We are able to find oil and natural gas 
resources in Godavari and Krishna basins. 
But the progress is slow. We know already 
that the resources are there. If we are able 
to utilise these resources, the pOSition of 
not only local areas but the whole country 
will improve tremendously. 

The power project at Nagarjunasagar 
has been delayed for a pretty long time. A 
number of drinking water schemes have 
not been provided with adequate funds. 

We are not getting enough share from 
the distribution of power from NTPC. We 
have also made repeated requests in this 
regard. I am sure. the Ministry will repres-
ent properly to all the other concerned 
Ministries. 

There is a need for overdraft facility. This 
point has been emphasised by our first 
speaker, Shri Madhav Reddi. This facility 
should be given tor a short duration in 
order to help the State to meet an emer-
gent situation. For example, recently there 
were natural calamities like cyclones and 
drought conditions in Andhra Pradesh. 
For such things you may have to spend 
more money in a short duration. The 
Government should extend overdraft facil-
ity for such occasions. 

The question of distribution of taxation 
to the states has already been emphasised. 
This is very essential in order to stabilise 
and strengthen the economy of the States. 

With these words. I thank the Chairman 
for giving me this opportunity to partici-
pate in the Finance Bill. 
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SHRI SOMNATH RA TH (Aska): I sup-
port the Finance Bill. 

Our dynamic Prime Minister has pres-
ented a realistic Budget reflecting the 
basic aspirations of the teeming millions. 

The Budget reflected the measures for 
resource mobilisation in order to ease the 
resources crunch. The economy is stabi-
lised and it has shown a good growth rate. 

The economic policies pursued by the 
Government are being mis-represented. 
As regards the performance of agriculture, 
the food-grains production has Qone up in 
the foodgrains production has gone up in 
spite of continuous natural calamities. It is 
necessary to raise the export of agricultu-
ral commodities and bring down drasti-
cally the import of edible oils by producing 
more oilseeds. 

The Rs. seventy crores relief given in the 
Finance Bill will meet the demand con-
straints in some segments of the industry, 
such as, medium and heavy vehicles. 
chemical equipments, agro-chemicals, 
petrochemicals and pharmaceutical. The 
investment in these sectors is remarkable. 

The total capital raised from the market 
during 1986 in the form of shares and deb-
entures has run up to Rs. 3, 629 crores as 
compared to Rs. 2,187 crores in 1984 and 
As. 1,304 crores in 1984. The common 
man looks forward to some relief by the 
present economic policy and the industry 
is hopeful of consolidation of the policy of 
liberalisation. 

The trade policy needs a deeper look in 
order to promote exports and to make a 
general economic structure. 

The exchange rate policy needs to be 
revieWed. 

There should be cut back on the non-
essential imports or imports of goods 
which can be produced in the country. We 
may have more product borrowing of for-
eign funds. The balance of trade can be 
achieved primarily by cutting down avoid-
able import of bulk nature. 

We should resort to three-pronged stra-
tegy of improving productivity and quality, 
judicious deployment of financial resour-
ces, and harnessing the foreign exchange 
earning potential. 

Next to food and clothing is housing 
which is most important. We are now faced 
with acute housing shortage. The new pol-
icy, has laid stress on solving the problem 
including human development and anti 
poverty programmes. 

Under the changed circumstances, 
Defence is a heavy pressure on our econ-
omy. America, Which is arming Pakista;"1 
heavily with highly sophisticated weapons, 
cannot assure that those arms and wea-
pons will not be used against India. The 
secret understanding between America, 
China and Pakistan poses a great threat to 
our country. 

So, at this critical juncture, when an 
attempt is being made to see that India 
should not get arms and ammunitions it is 
legally entitled to, we should be prepared 
to meet any situation that is created, to 
defend our country. At this critical juncture 
also the new interpretation of the Constitu-
tion which jeopardises freedom and parlia-
mentary democracy is a matter of great 
regret. We should be aware of the rumour 
mongering. 

Our success in surface to air missile is 
really a matter or praise. The attempt which 
is going on to destabilise and diSintegrate 
the country should be countered by 
all the democratic, secular and progressive 
forces. The situation created by the div-
isive forces cannot be compromised and 
should be eradicated with the co-
operation of all democratic and progres-
sive forces. 

The inflation is well under control. 

Coming to the public sector, the fact 
remains that some States purchase elec-
tricity from the Centre at a low rate and sell 
the same to the public sector in the State at 
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a very high rate to meet their own deficit 
created otherwise. The sense of belonging 
should be inculcated in the mind of these 
States. 

Since we are to reduce the import of 
sugar to save our foreign exchange, I 
would suggest that remunerative prices 
should be given to sugarcane growers. 
The sugar factories in the country are cap-
able to produce the sugar needed for the 
people if modernised. It should be expe-
dited. In this connection I would suggest, 
in Ganjam District in Orissa there can be 
two other sugar factories near Sorada and 
Purushotampur. I would suggest that the 
Government should implement Aushiku-
lay Command Area Development in Gan-
jam District for the growth of agriculture as 
sufficient infra-structure is available there. 
Thank you. 

[Translation] 

SHAI JAGANNATH CHOUDHARY 
(Ballia): Mr. Chairman, Sir, I am particu-
larly grateful to you for giving me an opor-
tunity to express my views on the Finance 
Bill. I support the Finance Bill. At the same 
time, I congratulate the Hon. Prime Minis-
ter who has presented an imaginative 
Budget. It has provided the people a lot of 
relief and they have heaved a sigh of relief. 
Alongwith this, I want to make some sub-
missions about district Ballia. 

Sir, our country is predominantly an 
agricultural land. The Government took 
speedy steps in the field of agriculture and 
the production of ·foodgrains has 
increased in the country. A deep study will 
reveal that some areas were amply benefit-
ed whereas some other areas were totally 
neglected. A network of canals has been 
spread in western region of Uttar Pradesh, 
as a result of which the agricultural pro-
duction in the districts of Meerut, Muzaffar-
nagar, Saharanpur, Bulandshaharl etc. in 
Western region of Uttar Pradesh has tre-
mendously increased. But unfortunately, 
due to absence of irrigation means or less 

means of irrigation in the districts of Ballia, 
Ghazipur, Azamgarh, Jaunpur in the east-
ern regions of Uttar Pradesh, the agricultu-
ral production could not increase as much 
as it has increased in the western districts. 

Sir, district Ballia is situated at the fag 
end of eas~erl1 region. There the means of· 
irrigation are neg Ii bible. Only 25 to 30 per 
cent land· is irrigated by canal or smalt 
tubewells. The work relatinp to ~onstruc­
tion ot Sharda canal for irrigating the unirri-
gated land of the area Wit) taken in hand. 
The work started in 1976-77. But I say with 
regret that the Government of Uttar Pra-
desh has been releasing funds in bits for 
the purpose due to which the work has not 
been completed so far. The ~ace at which 
the work is progressing, I do not know the 
time by which the water of Sharda canal 
will reach Ballia. I urge the Hon. Prime 
Minister that he should direct the Chief 
Minister of Uttar Pradesh, who is holding 
the. charge of Irrigation Department under 
him to complete the Sharda canal work at 
the earliest so that its water may reach 
Ballia and its farmers may also compete 
with western districts by raising their 
production. 

3ir, Ballia is predominantly an agricultu-
ral district. Two years ago, we had 
requested the Minister of Agricultural to 
open an Agricultural Science Centre at 
Ballia so that the young educated farmers 
of the area may advantageously learn the 
new techniques of agriculture. The hon. 
Minister of Agriculture had assured me 
orally that Agricultural Sciences Centre 
would first of all be opened at Ballia. But 
when I met the Minister of Agriculture after 
the Budget was presented, he advised me 
to meet the Hon. Prime Minister direct 
because he is not able to undertake this 
work for want of funds. I apprised the 
Prime Minister also of the fact that the Min-
ister of Agriculture has already given me 
an assurance but he is not in a position to 
open the Agricultural Sciences Centre at 
Ballia for want of funds and requested him 
to provide the necessary funds so that the 
task can be accomplished. I again appeal 
the Minister of Agriculture to make provi-
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sion of funds and open the Agricultural 
Sciences Centre at Ballia. The entire coun-
try and its people will be benefited by the 
foodgrains that will be produced in the 
area. I am confident the Minister of Agricul-
ture will give serious thought to it. 

Suraha lake is a very big lake in Ballia. 
This lake is not being utilised. I want that 
arrangements should be made to breed 
fishes in it. It will benefit the Government 
and also the people in the neighbourhood. 
It will be a big achievement. 

District Ballia is one of the most back-
ward districts in the eastern region. As _I 
pointed out in my speech on last years' 
Budget, the only reason for its backward-
ness is that it falls on a narrow guage. Until 
and unless broad guage line is provided to 
Ballia, its economic development is not 
possible. No big businessman is prepared 
to go there because there is no broad 
guage li~e. They are not prepared to set up 
big factories In the area if they have to 
depend on trucks and narrow guage line 
for transportation. It is suggested that for 
the development of the area, a broad 
guage from I ndara, a station on Varanasi 
Shatni broad guage line under construc-
tion, to Ballia may be laid. The people of 
the area will be benefited by it and the 
eastern region will make rapid progress. In 
that case, both public and private indus-
tries wi" also come up in the area. We have 
been demanding this for the last two 
years. We have been getting only verbal 
assurances but no concrete action has 
been taken in this regard during the last 
two years. 

14.00 hrs. 

I request the Ministerof Finance to give it 
serious thought. I wrote time and again to 
the hon. Minister of Railways and Hon. 
Prime Minister in this regard. but no action 
has been taken. It should be considered 
seriously. I am confident that concrete 
action will be taken on it with a view to 
develop eastern region. 

Sir, I had made a demand to the Hon. 

Minister of Railways for constructing an 
over bridge on the railway line in Ballia. 
The Chief Minister of Uttar Pradesh has 
recommended the case in writing. In spite 
of that, the work is stalled so far. I want that 
the over bridge must be constructed for 
the convenience of the people. 

Sir, a large number of telephones have 
been installed in Ballia, but they are lying 
only as show pieces in the houses. If some-
body wants to talk to anybody over tele-
phone, it is not possible. I had requested 
the Minister of Communications to set up a 
microwave station there so that it is possi-
ble to make calls from one place to 
another. The telephones installed in the 
area are In a way burden on the owners. 
They are of no use. The Minister of Com-
'Tlunicatlons has given· me an assurance 
but it is getting delayed. I want that the 
Microwave Station may be set up so that 
peopie may make calls from one to 
another place easily and avail of the bene-
fits of telephone system. 

Mr. Chairman, Sir, the number of edu-
cated youth is large in Sallia but they are 
unable to get employment anywhere. In 
these circumstances, I want that at least two 
big factories should be set up there so that 
th~ local people can get employment. Even 
after 40 years of independence, no indus-
try has been set up there. 

I would also like to point out that Ballia is 
situated between Ganga and Ghaghra 
rivers. Flood waters of Ganga and 
Ghaghra cause heavy loss to Sallia district 
every year. Sometimes. the villages are 
entirely wiped out due to land erosion and 
sometimes they are washed away by 
floods. The Government of Uttar Pradesh 
distributes a handful of foodgrains, which 
is of no use. I appeal the Central Govern-
ment to take some concrete steps on its 
own level to check the recurring floods in 
Gangas and Ghaghra and the problem of 
land erosion. Then only the people of Bal-
lia will heave a sigh of relief. 

With these words, I support the Finance 
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Bill and hope that the suggestions put forth 
by me will be considered seriously and 
some action will definitely be taken. 

SHAI AAM NAGINA MISHRA (Salem-
pur): Sir, by your good grace, I get the 
opportunity of speaking on this Finance 
Bill. A number of our learned colleagues 
have expressed their views on it. I do not 
want to repeat them. 

Sif, I belong to a purely rural area and 
reside in a village. Our Government is a 
socialistic Government. I have heard that 
socialistic Governments take fullest care of 
the poor people living in villages also. It is a 
fact that when the country was in slavery, 
there had been no progress. The country 
has made tremendous progress during 
these 40 years. There is no region in the 
country which did not make progress. Ear-
lier people living in the villages did not get 
two square meals a day; they had no 
clothes. Even cloth was imported from 
Japan. I remember when I was a child, 
tea-venders used to distribute needles for 
sewing clothes while propagating tea ,n 
the villages. The needles were also 
imported from aoroad. The needles were 
not being manufactured in this country. So 
far as literacy ;s concerned, if any letter 
came, a search had to be made in 4 or 5 
villages to find a person who could read 
the letter. You will laugh if I talk about 
ailments. Most of the children in the vil-
lages died at the time of their birth and 
there were so many superstitions prevalent 
in this regard. Everywhere schools and col-
leges have been opened. Today, the 
farmers cannot say that they are starving. 
When population was 30 to 32 crores, a 
large number of people had died due to 
famine in Bengal. Today we are more than 
70 crores. After partition. we are 70 crores 
and self-reliant in food. At that time Pakis-
tan and Sri Lanka were also part of India. 
Now-a-days 'we are exporting foodgrains. 
There has been considerable progress. 
There has been progress but who has 
made more progress, what I see is that the 

people living in cities have made more pro-
gress than the people living in villages, 
The Government has fixed ceiling of land 
holdings in the villages. A ceiling of 18 
acres land has been fixed and the surplus 
land has been tiistributed among the poor. 
This way, the landlordism of landlords and 
Talukadari of Talukadars has been 
abolished. 

14.06 hrs. 

[MR. DEpUTY SPEAKER in the Chair] 

When they come to cities, they find that 
palatial buildings are coming up everyday. 
They feel pained with it comes to their 
mind that a ceiling has been fixed in the 
case of their property but it is not so in the 
case of city dwellers. I had heard that com-
munists care more for the poor. But to-day 
I am surprised to find that our communist 
brothers cannot utter a word against capi-
talism. Shri Choubey is not present here at 
the moment. The Government has formu-
lated a policy for granting ioans to poor 
people living in the villages to bring them 
above the poverty line which is being 
opposed by our communist brothers. They 
say that loans should not be granted to the 
poor people. What type of this commu-
nism is it. Shri Choubey should have said 
that tax should be imposed on big capital-
ists. It is not known the theory in which it is 
written and wherefrom he read it. There is 
hardly any farmer in the country who is not 
burdened with loan. The farmers produce 
foodgrains which is low period in compari-
son to other commodities. People involved 
in farming can honestly say that no agricul-
tural worker can accomplish any job if he 
were to depend only on farming because 
they do not get remunerative prices for 
their produce. I was surprised when one of 
our communist colleagues said that 
farmers should be taxed. It has been envis-
aged in our socialism that the standard of 
living of poor people should be raised by 
the communist party of India says that 
loans should not be granted to the poor 
and the farmers should be taxed. Today 
the farmers have to toil hard to raise crops, 
but they do not get remunerative prices 



373 Finance Bill, 1987 VAISAKHA 14. 1909 (SAKA) Finance Bi/l, 1987 374 

either for wheat, sugarcane or cotton whe-
reas they must get remunerative prices. 

Sugarcane is cultivated on a large scale 
in the area. I belong to. Even today, lakhs of 
quintals of sugarcane is standing in the 
fields. When I went there people were 
doubtful whether the sugar factories will 
be in a position to take all of their sugar-
cane for crushing. The Sugar mills do not 
have the capacity to crush all sugarcane 
grown in the area. The farmers are thus 
forced to produce less sugarcane. The 
Government is importing sugar from 
abroad. When we can produce more sugar 
in the country, Government should give 
encouragement to indigenous production 
of sugar. I request the Minister of Finance 
to conduct a survey in this regard. There 
are 14 sugar mills in our district Deoriaand 
even then lakhs of quintals of sugarcane is 
standing in the fields. Therefore more 
sugar mills should be set up in the area. 
Not only this, there are two sugar mills in 
Deoria which are running under the direct 
supervision of the Government of India. 
These mills are under debt to the tune of 
As. 10 crores. The State Government is 
somehow running the sugar mill at Deoria 
by making makeshift arrangements. Great 
discontentment and uncertainty is prevail-
ing among the farmers. Therefore, I would 
like to submit that either the capacity of the 
Sugar Mills be raised or a policy should be 
adopted to ensure that all the sugarcane 
produced by the farmers is purchased so 
that a feeling of confidence can be created 
among. the people. 

Scarcity of electricity and water is the 
biggest problem of the farmers. Agitations 
are going on to impress upon the Govern-
ment to reduce the rates of electricity. I had 
also been to the villages. The farmers say 
that they will hot mind if. the rates of elec-
tricity are not reduced, but they must get 
the supply in time. If they do not get elec-
tricity, it will not be possible for them to 
carry an agricultural operations. I would like 
to submit to the hon. Minister of Finance that 
the larmers in the villages must get elec-
tricity supply for agricultural purposes 
according to a fixed time schedule which 

may range from 8 to 10 hours a day. The 
approach of the concerned officers in this 
regard is most reprehensible. They supply 
electricity to the farmers for irrigating 
wheat crop at midnight. The poor farmer is 
thus forced to brave the chilly weather. It is 
thus a very serious problem for the farmer. 
Proper arrangements should be made for 
timely supply of electricitv to fhe farmers. 

Even today, in villages we find only 
thatched houses but in the Cities palatial 
buildings have come up. Ours is a Socialis-
tic Government and as such it has fixed 
a ceiling of 18 acreas of land holding in the 
case of rural property. Likewise it should 
fix a ceiling in the case of urban property 
also. 

Simi1ary, there should be a limit on the 
property of the big capitalists in the coun-
try. A young and healthy labourer in a vil-
lage gets As. 10as wages per day. Not only 
this. he gets work hardly for six months in a 
year. On this basis, his monthly wages 
comes to As. 300 per month and As. 3,600 
for 12 months. If a man deposits more than 
Rs. 3,000 in a fixed deposit account, he 
gets interest of more than 11 per cent. 
Thus the value of a person living in a village 
is As. 3OOO/-.Whereas the value of a farmer 
living in a village is Rs. 3 thousand, the 
value of an official is As. 2 to As. 2.5 lakhs 
and the value of an l.A.S. officer who draws 
Rs. 3,000/- to Rs. 4,000/- a month is about 
As. 4 lakh. But there are some persons in 
the country who earn As. 1 to 2 crores 
daily, What type of system is this? I.A.S. 
officers are very competent. Their value 
has been raised to As. 4 lakhs. The value of 
other officers has been raised to As. 1 lakh 
and the value of a youth living in a village is 
on ty Rs. 3 thousand only. The daily income 
of big capitalists is in crores of rupees. So 
limit should also be imposed on the prop-
erty of rich people. Unfortunately. I belong 
to Uttar Pradesh. The population of that 
State is about 11 crores which is one sev-
enth of the population of the whole coun-
try. If we work out the assistance given by 
the Government to the States, we will find 
that the share of Uttar Pradesh is negligi-
ble. We should get at least one-seventh of 
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the assistance given to the States. The 
population of Uttar Pradesh is ~ 1 crores. 
What is our share in Central assistance in 
comparison to Maharashtra, Haryana/Pun-
jab, Benga~etc.? 

All the big factories and projects have 
been located in other States. There is no 
such factory located in Uttar Pradesh. At 
the time of Pandit Jawahar Lal Nehru, a 
Commission was constituted for the devel-
opment of eastern Uttar Pradesh. Uttar 
Pradesh is the poorest of the poor States in 
the country and eastern region is the most 
poor region of the State. In this region my 
district Deoria is the most poor. We are not 
seeking any charity from you but we want 
that we should get our share. When 
Government have set up big projects in big 
cities like Bombay, Madras and Delhi. no 
big project has been set up in Uttar Pra-
desh when its population is as much as 11 
crores. I would, therefore, request that 
Uttar Pradesh should get its share. It has 
not got its share up till now. It has remained 
neglected fdr centuries. Some big projects 
must be set up in Uttar Pradesh so as to 
ensure its development. 

Now I would like to make some submis-
sions about the Ministry of Defence. What 
is the condition of the country at present? 
China is unhappy with us and is concen-
trating its troops in Arunachal Pradesh. On 
the other hand, Pakistan is also threaten-
ing us and its forces are resorting to firing 
on the border. On the third front is Bangla-
desh. We helped it in its liberation and fed 
its crores of people in time of need but now 
it is not allowing us to instal wire fence on 
the border. Sri Lanka is on the fourth front. 
It is also accusing us that we have become 
Hitler. What I mean to say is that we are 
facing danger from all sides and America is 
conspiring to crush us. It is a fact that India 
has never attacked any neighbouring 
country. The han. Minister and the hon. 
Prime Minister have been repeatedly giv-
ing statements that Pakistan has manufac-
tured an atom bomb and India wilt also 

think of it. Whether we will think of taking a 
decision in this regard only when there is 
war and Pakistan drops an atom bomb on 
us. For keeping the morale of 70 crore peo-
ple of the country high, the Government 
should declare vociferously that if need be, 
we will manufacture a more powerful 
bomb than atom bomb for the security of 
the country. It will be recalled, when hostili-
ties broke out between India and China, 
the womenfolk of the country came for-
ward with their gold jewellery, people in 
the village contributed money towards the 
National Defence Fund and even today the 
people living in the country are prepared to 
offer everything for the defence of the 
country. So I would submit that there is no 
need to become complace in the matter of 
defence preparedness. There is no use in 
saying that other country is acquiring 
superior arms. America is reportedly supp-
lying superior arms to Pakistan. But there 
is no use in crying hoarse over it. We 
should take every possible step for the 
defence of the country. 

Sir, it is an undisputed fact that human .. 
development is not possi ble without the 
development of intellect. At present what is 
the condition of our schools in villages? In 
some schools in the villages, there is no 
tat-patti to sit, in some schools, teachers 
do not come there to teach and in some 
schools, there is no school building. The 
students are imparted education under 
trees during summer, winter and rainy sea-
sons, whereas in the cities, there are first 
class colleges with fountains running and 
there are several means of recreation avail-
able to the students. In villages, even ordi-
nary schools are not there. If there is an 
ordinary school building, it is in a very 
dilapidated condition. The Government 
should pay attention towards improving 
the condition of schools in villages for the 
sake of progress of villages. The buildings 
of existing schools should be repa~red. 
Education should be imparted to the stu-
dents to make them capable of earning 
their livelihood. The present education is 
preparing the rural students to become 
clerks. They should be given education to 
make them stand on their own feet. So, in 
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the end I would like to say that the Govern-
ment should pay attention towards the 
improvement in the standard of education 
in villages and towards the defence of the 
country and other points which I have 
raised. 

The Government gives grants for bring-
ing the poor above the poverty line and for 
fertilizers, etc. but the grant is of no use 
because it is pocketed by the intermediar-
ies. So I would submi~ that subsidy on the 
fertilizers should be withdrawn and the pri-
ces of fertilizers should brought down. 
Secondly, interest free loans should be 
provided to the poor so that they may 
come up above the poverty line. With these 
words, I support the Finance Bill. 

[English] 

SHRI V.S. KRISHNA IYEA (Bangalore 
South)' Mr. Deputy-Speaker, Sir, I wish to 
make a few comments on the Finance Bill. 
I welcome the amendments which have 
been brought forward by the Prime Minis-
ter. Let me at the outset say, because I did 
not speak at the time of the General 
Budget, that the people of India expected a 
lot when the Prime Minister himself 
became the Finance Minister and when he 
presented the Budget. But, the people are 
really very much disappointed. I do not 
want to go back to the general 
discussion-however everybody ~pected 
that people below the poverty line will be 
brought up. But, unfortunately, Sir, there is 
nothing, not even a single thing to show 
that the Government is going in this direc-
tion except some of the programmes for 
the rural development. Sir, the unem-
ployed youth has seen no future in the 
Budget presented by the Prime Minister. I 
would like to quote only one instance 
which affects the middle classes. That is 
the income-tax limit. It was expected that 
particularly in view of the recent revision of 
the wages by the Central Government that 
the exemption limit of Ihe income-tax 
which is at the moment As. 18000, will be 
enhanced. But, everyone is disappointed 
particularly, the salaried people who very 
much suffer because they cannot evade 

the account, they nave to give honest 
account. Even now, while bringing the 
amendments in the Finance Bill, we 
expected that since the Prime Minister has 
brought so many amendments, he will also 
bring an amendment to enhance the limit. 
Unfortunately, that he has not done at the 
time of introduction of the Bill. Not only 
myself but many Members from both the 
sides have pleaded that the income-tax 
exemption limit should be increased. I 
hope, the Han. Minister or the Prime Minis-
ter whoever replies will bear this in mind 
and announce that there will be increase 
in the income-tax Umit. 

Sir. I would like to make one or two 
POints more. Nowadays the Government 
of India unilaterally increased the adminis-
tered price~ of all the essential articles. 
What will be the repercussion of that on the 
State Governments. We should bear in 
mind this because State Government's 
finances are very much limited. It is not 
elastic. Whereas the Central Government. 
even if you have a deficit Budget of nearly 6 
to 7 thousand crores, you can bring notes 
and make :Jp that. But what can the State 
Governments do? By increasing the 
administered prices of core materials, not 
only the individual but the State Govern-
ments also are affected. Sir, I would like to 
quote only one instance. Last year when 
they increased the PI ices of rice and 
wheat, the worst sufferer was some of the 
State Governments particularly the 
Governments of Tamil Nadu, Karnataka 
and Andh ra because they were selling rice 
at subsidised rates. The poor people were 
very much affected. Another thing is if the 
administered price is increased. the State 
Governments will not get anything. If it is 
Excise Duty or the Customs or the 
Income-tax, the State Governments will 
get a share. But unfortunately the Central 
Government so manoeuvres that they go 
on increasing the administered price so 
that they can pocket everything which they 
get. So, I urge the Government of India to 
see that hereafter there is no increase in 
the administered prices. 
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Another pOint which I would like to men-
tion is that they go on rising the dearness 
allowance of the Central Government 
employees. Whenever there is increase in 
the dearness allowance here at the Centre 
naturally the State Government 
employees also demand. But the Central 
Government is not bothered about the 
State Governments. They seem to think 
State Governments as foreign Govern-
ments and they don't even consult them. 
Sir, I urge upon you that whenever you 
want to raise the wages, salaries or the 
dearness allowances you should take the 
State Governments also into confidence. 

Then I come to Sarkaria Commission 
Report. Sir, the State Governments are 
only hoping that when the Sarkaria Com-
mission's Report is published, the State 
Governments will get their legitimate share 
because they are disappointed with the 
recommendations of the 8th Finance Com-
mission. The future of our country, the fed-
eral outlook of our country depends upon 
the way in which the Central Government 
treats the Sarkaria Com mission Report 
and how the Sarkaria Commission Report 
will be. I urge the Government of I ndia to 
see that the Sarkaria Commission Report 
is published. You have been extending the 
term of the Sarkaria Commission. This will 
not help the States. In the interest of the 
unity and integrity of the country, you must 
give a deadline to the Sarkaria Commis-
sion. The cannot go on simply asking for 
extension of tneir term like this. You must 
see that the Report is received by you and 
the Government of India's acceptance is 
given at the earliest. 

Another point which I would like to men-
tion is with regard to overdrafts. I welcome 
the Prime Minister's statement during the 
Budget speech that there should be finan-
cial discipline. Everybody wants financial 
discipline. The States should also observe 
financial discipline, I agree. But you !snow 
that in many of the States, particularly Ker-
ala. Rajasthan, Maharashtra and Karnat-

aka, every year scarcity conditions occur, 
drought conditions are prevailing-as 
though they were a permanent feature-
and the flood conditions are prevailing in 
some States. In such state, as the mother of 
the country, if you don't come to the 
rescue of the State Governments, who will 
help them? You may say that you will give 
some grant by way of drought relief later 

I 

on; that is a different matter. But the State 
Governments, whenever in dire need of 
finance, must be allowed to get overdraft 
from the Reserve Bank of India. You may 
have a certain prescribed limit of amount 
and period also. But they should have that 
option. Now, by withdrawing the over-
drafts, many of the States are suffering a 
lot. I do trust that the Hon. Minister will see 
that the limited overdraft with the pres-
cribed time limit will be given to the States 
at least in future. 

One more point which I would like to 
bring to his notice, which has been dis-
c~ssed very much in this House already, is 
with regard to self-reliance. We know how 
we got the freedom. We are working under 
the shadow of the Father of the Nation. 
Swaraj spirit must prevail at all times. The 
way in which the Government of India has 
been liberally granting licences for import, 
the way in which the Government of India 
is entering into agreements with various 
foreign countries for the import of each 
and everything right from the aircraft or the 
guns upto the edible oil, it shows that there 
is something wrong with our economic 
policy. So, I earnestly urge that we should 
see that our public sector is placed always 
at the commanding heights and we must 
see that as far as possible, unless it 
becomes inevitable, we should not go in 
for imports. That is very necessary 
because with the whole import policy liber-
alisation now-a-days, we have lost our sel1-
respect in the community of nations. So, I 
urge upon the Government of India to see 
that we stick to the policy of self-relip.nce 
and under no 'circumstances weaken the 
public sector units. 

With these words, I thank you Sir. 
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[Translation] 

SHRI AZIZ QURESHI (Satna): Mr. Dep-
uty Speaker, Sir, I rise to support the 
Finance Bill. The tax relief and concession 
to the tune of Rs. 70 crores given by the 
Han. Prime Minister reflects the aspira-
tions and hopes of the people and the 
whole of the country has welcomed it. 

Just now an opposition Member has 
referred to the loan melas and opposed 
this move. I do not understand the logic of 
opposing it because the rnelas have 
proved a boon for the persons below pov-
erty line. 

14.30 hrs. 

[MR SPEAKER in the Chair} 

The whole country has welcomed 
it ..... (Interruptions) 

SHRI SAtFUDDIN CHOWDHARY 
(Katwa): Loans are not disbursed in a 
proper way. 

SHRI AZIZ QURESHI: It may be so in 
Bengal. But at other places l it is not 
so ... '" (Interruptions) ..... 

Mr. Speaker, Sir, alongwith the relief of 
Rs. 70 c'rore, some concessions have also 
been given to the cement factories. I wel-
come the concessions given to the cement 
factories. But I would like that the Govern-
ment should pay attention towards the 
plight of the workers working in the 
cement factories. The Central Govern-
ment officers should go to the cement fac-
tories to see for themselves the working 
conditions of the workers in general and 
find out the reasons for fall in the living 
standard of the workers in particular. The 
workers have become victims of pollution, 
filth and air pollution. The health of the 
people living in the vicinity of the cement 
factories upto a distance of 20 miles, their 
crops, the entire atmosphere, the drinking 
water, and cattle have been adversely 
affected. But the owners of the cement fac-

tories are not taking anti-air pollution mea-
sures. I have been raising voice in the 
House for the last two years. But· the 
owners of these factories are big capitalists 
who weild great influence. The demand 
made by us for action against them is 
Simply forwarded by the Central Govern-
ment to State Governments who can do no 
harm to them. The Hon. Prime Minister is 
present here. I would request him to go to 
the affected area and see for himself the 
life of the poor workers who are compelled 
to live like cattle. He should pay attention 
towards them so that the standard of living 
of these workers can be raised and they 
may not remain at the mercy of Tatas and 
Birlas. The han. Prime Minister should set 
the things right and protect the poor 
workers. 

Another thing that I would like to say is 
about the rural development and agricultu-
ral development. Work in this direction is 
going on in the whole country speedily 
under the leadership of our Prime Minister. 
However, the involvement of the Members 
of Parliament is not there to the extent it 
should have been. The meetings or pro-
grammes in tnis regard are held at a time 
when tne session of the Parliament is 
going on Of the concerned Member of the 
Parliament can not be informed about it. , 
do not say that it is done deliberately but it 
so happens. The Government has already 
issued instructions in this regard. Instruc-
tions should again be issued that the 
Members of Parliament should actively be 
involved in these programmes. 

Fisheries has adequately been taken 
care of in this Budget. It is my fortune that I 
have been closely associated with the 
fisheries. There is a vast potential for rear-
ing sweet water fish, i.e. inland water fisher-
ies. Unfortunately. 15th June to 15th 
August is the breeding season of inland 
water fisheries. They lay eggs in this period 
and come to the bank of rivers and ponds. 
At this time, people catch them in large 
scale. There is no law to prevent this. I had 
vociferously demanded to enact a law 
under which total ban is to be imposed on 
catching fishes from 15th June to 15th 
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August and ban on its sale In the market is 
also to be imposed. But this could not 
materialise. The Prime Minister should 
give attention in this direction and direct 
the State Governments to promote 
fisheries. During the time of the late Prime 
Minister Shrimati Indira Gandhi, State 
Fisheries Development Corporations were 
set up in all the States. A Fisheries Devel-
opment Corporation was constituted in 
Madhya Pradesh also which had shown 
good performence. I was its President. I 
would like to pay my tribute to late Prof. 
Kailash Nath Kaul under whose leadership 
and guidance we accomplished several 
tasks of development in Madhya Pradesh 
With a view to immortalise him, the Mad-
hya Pradesh State Fisheries Corporation 
has decided to set up Prof. K.M. Kaul chair 
in Water Biology and Management in the 
Bhopal University after the name of Prof. 
Kailash Nath Kaul. The Madhya Pradesh 
Fisheries Corporation contri buted Rs. 5 
lakhs and a chair has been set up in the 
Bhopal University. Not only this, the place 
where his' headquarters were situated-has 
been named 'Kailash Garden' in his 
memory. We did this because Prof. Kailash 
Nath himself was a great scientist and a 
great man who guided the country. He was 
well known as a sCientist In the world and 
was revered all over the world. 

The Prime Minister IS present here 
today. I would like to draw his attention 
towards the doings of bureaucrats of this 
country. The present secretary of the Mad-
hya Pradesh Government (Fisheries) who 
is an lAS Officer and M.D. of the Fisheries 
Corporation, who is also an lAS officer. 
JOIntly decided and wrote to the University 
that they want to withdraw the Kailash 
Nath Kaul chair in lieu of which the sum of 
As. 5 lakh should be returned to them. I do 
not think that there can be anything more 
unfortunate than this? The Prime Minister 
should take stringent action against them. 
Not only this. they have changed the name 
of Kailash Nath Garden which was 
unanimously approved by the Fisheries 
Corporation Board. Our decision to put up 

a statue of Prof. Kaul in Kailash Garden 
has also been shelved by them. 

We had full support and cooperation of 
the then Chief Minister Shri Arjun Singh 
under whose leadership we ac.complished 
all these tasks, but it is unfortunate that 
today bureaucrats are spoiling the name of 
such a great personality. I want that 
Government of India should take ~tern 
action against such persons. We had not 
done so because Prof.K.M. Kaul was mat-
ernal uncle of Late Shrimati Indira Gandhi 
or husband of Shrimati Sheila Kaul, an 
hon. Member of this House but because he 
himself was a great man and a great scient-
ist who extended co-operation to Madhya 
Pradesh Fishenes Development Corpora-
tion and under whose leadership the Cor-
poration made tremendous development. 

Now I want to say something about my 
constituency Satna. It IS a very backward 
area where no Public Sector Industry has 
been set up The cement factories owners 
exploit the poor people of the area. Local 
people are not given employment in these 
factories. If peons or labourers are 
reqUired in these factones, they are also 
brought from outside. In thiS way, the poor 
people of that area are being explOited. 
Steps should be taken to check it. 

People of that area nave been demand-
Ing T.V. facilities since long. All essential 
T. V. components are available there but 
T. V. transmitter has not been installed 
there due to unknown reasons. Hon. Prime 
Minister should help us In the matter of 
getting installed a T.V. transmitter at Satna 
at the earliest. 

I want to point out here that some anti-
national elements had given a call for boy-
cotting Republic Day celebrations. The 
people did not respond to it. but the Man-
aging Director of Madhya Pradesh Fisher-
ies Development Corporation, who is an 
lAS officer. did not allow to hoist the 
national flag in the Corporation on 26th 
January on the plea of economy. If such 
traitors continue to hold office, what will be 
the fate of the country? The Government 
of India should pay attention towards 
these things also. 
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At present, Satna area is reeling under 
drought and there is acute shortage of 
drinking water. Ponds have dried up. 
Therefore, with a view to solve the problem 
of drinking water on war footing, the Cen-
tral Government should provide specia 
financial assistance to the State Govern 
ment with the instruction that drinking 
water may be supplied to Satna at the 
earliest. 

Similarly, there is no industry in that area 
as a result of which large number of unem-
ployed persons are there. They are facing 
starvation, poverty and various kinds of 
diseases. Some special measures should 
be taken in this regard and special assist-
ance should be provided so that the people' 
of Satna can get employment opportuni-
ties. Shri Arjun Singh the then Chief Minis-
ter had accorded sanction for the 
construction of canal from Bargi dam to 
Satna which was to benefit the Maihar, 
Nagoud and Satna districts but it is surpris-
ing that the construction of this canal has 
not been taken up till now. The Central 
Government should make arrangements 
for construction of this canal immediately. 

Similarly, there is also scope for 
development of tourism in that area. The 
places like Chitrakoot, Maihar, etc. are not 
only visited by Indians but also by the for-
eign tourists. Therefore, I want that our 
hone Minister of Tourism and his Ministry 
should also pay attention towards tourism 
development in that area. I hope, tourism 
facilities would be provided in Chitrakoot. 
Maihar and Satna. With these words, I sup-
port the Finance Bill. 

[English] 

SHRI BRAJAMOHAN MOHANTY (Pun) : 
Sir, I want to make only one point for 
appreciation by the Hon. Prime Minister 
and other Members. 

I recollect that during the freedom strug-
gle, the problem of rural indebtedness 
attracted so much attention that we had 
made a commitment that we would imme-

diately amend the Money Lending Act and 
in 1938 in whichever State the Congress 
came to office, they immediately amended 
the Act and the most important prinCiple 
incorporated in the Money Lending legis-
lation was that there should not be any 
dam dupat. That means that whatever you 
advance, the recovery should not be more 
than the double of the amount advanced. 
That was the one cardinal principle of the 
Money Lending legislation. The other 
important prinCiple was that there should 
not be any compound interest. 

However, unfortunately, wherever you 
go now, the rural indebtednass problem is 
very much acute. In the year 1982, the 
National Sample Survey Organization 
found that the percentage of indebted 
households to all households is about 20 in 
the rural sector and 17 in the urban sector 
and the value of debt per indebted house-
hold was As. 3311 and As. 5930 respec-
tively in Ine rural and urban sectors. This is 
a problem whjch should attract the atten-
tion of the Government. It Should be very 
closely and seriously examined whether 
the public financial institutions can adopt 
these principles. I had also a discussion 
with the lOBI bank authorities. It is a 
serious problem and as I said, there should 
not be any compound interest and the rec-
overy should not be more than double of 
the money advanced. These are the two 
points which may kindly be got examined 
by the Hon. Prime Minister. That is my 
submission. 

In 1944, the total problem was examined 
by the Gadgil Committee in extense and 
after that there has not been any extensive 
examination of the problem. But in the 
year 1975 the Government of India issued 
guidelines to all the States to enact approp-
riate legislation to liquidate non-
institutional debts of rural poor and also to 
scale down the non-institutional debts 01 
small farmers, but the problem is that there 
has been no scaling down of the institu-
tional loans. My submission is that the 
institutional loans should also be covered. 
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You go to any village, particularly in the 
States of Orissa, West Bengal and eastern 
India, and you will find that thirty to forty 
per cent of the land is already mortgaged 
to cooperatives and the people who have 
taken the loan have neither the capacity to 
pay back, nor it will be possible to realize 
the amount even if the entire land is sold in 
auction. We must take notice of it, particu-
larly in respect of the marginal farmers, 
landless labourers and the rural artisans. 
These are the three categories of peoples, 
whose loans must be scaled down and 
they should not be saddled with the com-
pound interest and should not be asked to 
pay back more than double of the amount 
that was advanced to tnem. So, this aspect 
should be examined. 

Another point which I want to impress 
upon relates to the big business houses 
which are on the top. Since many han. 
members have spoken on thiS, I will not go 
into details. In this connection, I would like 
to mention that I have examined 20 big 
business houses to see the extent of 
increase in their assets. Of the 20, each and 
every industrial house has doubled Its 
assets. But one particular house has 
increased its assets by more than four 
times. In th~ year 1980, its assets stood at 
Rs. 166.33 crores and in the year 1985, the 
figure has gone upto Rs. 1056.36 crores. 
Naturally, my submission is that we have to 
find out some strategy to curb this sort of 
abnormal growth of assets of a few indus-
trial houses. I am very well aware that ours 
is a mixed economy. Nor do we want to 
eliminat~ them completely. But, all the 
same, we have to find some strategy to 
stop this abnormal growth. 

[Translation] 

SHAI RAM PUJAN PATEL (Phulpur): 
Mr. Speaker, Sir, I am thankfLiI to you for 
providing me an opportunity to express my 
views on Finance Bill. The Hon Prime Min-
ister has presented this balanced Finance 
Bill keeping in view the expectations of the 

country. The Hon. Prime Minister has also 
mentioned in it that. 

"Agriculture is the base of our economy. 
The development of agriculture sector is 
very necessary for poverty eradication. 
Earlier we used to import foodgrains and 
our living standard was too low but our 
farmers, agricultural technicians and 
scientists have made our country self-
reliant in respect of foodgrains. We are 
proud of them and we congratulate them." 

The Hon. Prime Minister deserves con-
gratulations for expressing such views. 
However, I would like to point out that our 
farmers have not been benefited as much 
as they should have been because we are 
unable to give them reasonable prices for 
their produce. It is also true that if we escal-
ate the prices of the produce, the poor and 
small farmers will find it difficult to make 
both ends meet. Therefore, fertilizer 
should be provided to the farmers at subsi-
dised rates. The rates of irrigation should 
also be reduced. The rates of electricity 
should not be increased tOQ much. I think, 
our farmers can further increase their pro-
duction if insecticides, improved quality of 
agricult~ral implements and seeds are pro-
vided to them in time. 

The foodgrains production in our coun-
try has considerably increased. Now we no 
longer depend on imports of foodgrains 
and our foodgrains requirements are met 
indigenously. Sir, as per my information, 
the foodgrams production in 1983-84 was 
1524 lakh metric tonnes. Thereafter, there 
has been a fall in our production reportedly 
due to bad weather. It is a fact. However, 
the other reason for fall in our agricultural 
production is that our formers have started 
using lesser quantities of fertilizers due to 
hike in their prices. They are not putting as 
much fertilizer in their fields as is required 
because of hike in the prices of fertilizers. 
Therefore, the prices of fertilizers should 
not be increased. 

I would also like to point out that 
reaped wheat crop is lying..Ln the fields and 
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farmers are not getting electric supply. The 
rains will damage lakhs of tonnes of wheat. 
Therefore it is necessary to provide elec-
tricity to the farmers as per their 
requirements. 

Apart from this, the Government has 
decided to import sugar from foreign 
countries. Why such situation has arised? 
Earlier we used to export sugar to other 
countries. The main reason for this is that 
we are not paying remunerative prices of 
sugarcane to the farmers. In Uttar Pradesh, 
we find that the co-operative Sugar Mills 
are running in loss and they are not in a 
position to pay higher prices of sugarcane 
to the farmers. For this reason, sugar mills 
in the private sector are also not giving 
reasonable prices of sugarcane to the 
farmers. For agricultural loan also, farmers 
have to run from pillar to post. I would like 
to request the Hon. Prime Minister and 
Finance Minister that keeping in view the 
valuation of land, a limit of loan should be 
fixed which can be directly taken by the 
farmers from the banks so that they do not 
have to go to Tehsildar, Uklapal or 
Kanungo. The Government must pay 
attention towards this aspect. 

Mr. Speaker, Sir, it is said that poor peo-
ple will be brought above poverty line 
under Integrated Rural Development Pro-
gramme and for this purpose funds are 
also being provided by the Government 
but the poor and the farmers are not being 
adequately benefited by this programme. 
I would request the Government that 
money should be directly given to the 
beneficiaries. Shri Poojary has said in a 
statement that in 22 Development blocks, 
when money was directly given to the 
poor, 66 per cent people were benefited 
whereas generally the beneficiafies are 25 
to 30 per cent. Therefore, keeping this 
thing in view, we should directly give 
money to the poor so that poor, Harijans 
and farmers can get maximum benefit of it. 
I hope, special attention will be paid 
towards it. 

One more thing I would like to say about 
farmers. Today on purchasing a tractor, 

they have to pay registration fee on 50 per 
cent of loan amount whereas on purchas-
ing a truck merely Rs. 30 have to be paid 
when loan to the tune of Rs. 2 to 31akhs is 
involved. Therefore, this anomaly should 
also be removed. The land ceiling has been 
implemented in rural areas but not in 
urban areas. Therefore, Government 
should also pay attention towards land 
ceiling in Urban areas. Similarly. to bring 
about socialism in the country, there 
should be a ceiling on wealth also. 

Our Hon. Prime Minister has formulated 
a scheme to open Navodaya Schools for 
providing good education in rural are~ 
which is a very good thing. I want that 
arrangements should be made to provide 
uniform education to all citizens, school 
buildings should be constructed and free 
education should be imparted upto high 
school level so that all citizens of the coun-
try can get education. 

Similarly, I believe that with the alloca-
tion of As. 12,000 crores earmarked for 
Defence, we will be capable of strengthen-
ing our national security. 

With these words, I support the Finance 
Bill and hope that the Hon. Prime Minister 
will steer the country ahead. 

SHAI AAMASHRAY PRASAD SINGH 
(Jahanabad) : Mr. Speaker, Sir, I will 
conclude within a few minutes. 

At the outset, I would like to say that 
today our economy is becoming hallow 
and the main reason for this is our capital-
istic approach and economiC development 
which has created pofitical destability and 
given rise to lawlessness, communalism, 
separatism and extremism which pose a 
danger to the unity and integrity of the 
country. Today, the private sector is being 
exhorted to let down the public sector. 
Multi-n'ational companies are being invited 
to invest in the country and Government is 
kneeling down before the capitalists. Even 
after forty years of independence, Govern-
ment has not been able to fulfill the prom-
ises made by our national leaders during 
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national movement. Today the people are 
being made to believe that the country is 
under threat trom foerign powers which is 
not true. Today the real threat to the coun-
try is from those people who have aban-
doned industrial development and have 
criticised public sector. It :ihows the reality 
of the Government. 

Mr. Speaker, Sir, Bihar is a poor and 
most backward State where poverty, 
unemployment, corruption and casteism 
are very much prevalent. In Bihar, the 
murder cases are more than that in Punjab. 
Everyday 10 to 12 persons are killed. 

(Interruptions) 

MR. SPEAKER: Mr. Ramashray, do not 
read out but speak. 

SHRI RAMASHRAY PRASAD SINGH: 
Sir, I am not reading but I have noted some 
points and I am consulting the same. 
(Interruptions) I want to say ....... (/nter-
ruptions} 

MR. SPEAKER: When you do not look at 
me, I feel somewhat disappointed. There-
fore, look at me also. 

SHRI RAMASHRA Y PRASAD SINGH: I 
want to bring it to the notice of the Prime 
Minister that Bihar is a backward State. 
More and more funds should be allocated 
to Bihar so that some industries can also 
be set up in the State with a view to wipe out 
backwardness from there. The Punjab 
problem is there. The Prime Minister 
should also know that everyday 15 to 20 
persons are being killed in Bihar. Families 
as a whole are being massacred. The cas-
teism is being encouraged in the country 
and Bihar is faCing its consequences. 
There is also acute shortage of water in the 
State. This I came to know when I person-
ally visited the State during the last three 
holidays. The Hon. Prime Minister should 
order an enquiry in this regard. People 
have to bring water from a distance of one 

mile. The water level is 300 feet deep in that 
area. I also contacted the collector and 
other State Government officers but no 
one is paying attention toward it. The 
affected villages are V~gena, Madara, Mah-
kar and Jagdiha in Khijarsarai block of 
Gaya district and Doulatpur, Akbarpur and 
Madarichak of Makhadumpur block in 
Jahanabad district. There are so many 
other places which are also facing water 
problem. The human beings and livestock 
are on the verge of death due to non-
availability of water. The Government 
should immediately make arrangements 
for water immediately otnerwise people 
will die without water. Government will 
have to give up the path of capitalism and 
tread on the path of ~ocialism. So long as 
the Government does not adopt the path of 
SOCialism, it cannot take the country in the 
right direction and get the country out of 
crises it is afflicted with. With these words, I 
conclude. 

KUMARI MAMATA BANERJEE 
(Jadavpur) : Mr. Speaker, Sir, I thank 
you for giving me time to speak. I whole-
heartedly support the Finance Bill. I will 
not deliver a long speech otherwise Hon. 
Prime Minister will say ..... (lnterruptions). 
Our Government is doing good work for 
the upliftment of poor and the farmers. 

Our Government has launched 2G-Points 
Programme but the OPPOSition has only 
one-point programme i.e. to criticise the 
Government. Our Government has given 
new education policy and new industrial 
policy. Our Government has conducted 
raids on tax evadors smugglers and black-
money holders. One who works hard 
throughout his life does not get anything 
but after his death it is said that he did 
good work. The raids against the income-
tax evadors or against black money 
holders have been conducted on the 
instructions of the Prime Minister. The 
OppOSition pressurises too much for some 
persons, but , would congratulate the 
Government. 
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[English) 

I mean to the Prime Minister for drop-
ping section 194E of the Income Tax Act, 
and for making suitable amendments in 
section 115 J. I must congratulate our 
Government, because our Government is 
working for the welfare of the poor people. 

15.00 hI'S. 

(Translation] 

Most of the States have done good work 
under 2O-Point Programme but it is a mat-
ter of regret that four States i.e. Gujarat, 
Orissa, Maharashtra and West Bengal 
have not fulfilled the targets in this regard. 
The non-utilisation of funds has been of 
the order of 1 per cent in Gujarat, Orissa 
and Maharashtra but it is 28 per cent in 
West Bengal. I urge the Prime Minister not 
to thrust 2O-Point Programme on those 
State Govemments which are not willing or 
are physically handicapped. For this pur-
pose, voluntary organisations should be 
constituted and those who can work, 
should be associated with it so that the 
people are benefited by this programme. 

Unemployment is a major problem in 
our country. There are about two crores 
unemployed persons in our country who 
are in miserable condition. We know about 
the States like Tripura, Assam and also 
Congress ruled States. Employment 
exchanges are ther~ but people do not get 
employment. I want to suggest that there 
should be separate Employment 
Exchanges for Central services so that 
common man can get employment oppor-
tunities. It should not happen that only the 
welfare of own party workers is kept in 
mind and nothing is don~ for the welfare of 
other people. I was just listening to 
Shri Choubey and Shri Choudhury who 
said that during the recent visit of the 
Prime Minister to four States, he has 
declared grants to these States which was 
not in plan. 

MR. SPEAKER: Today Mr. Chou bey is 
silent. 

KUMARI MAMATA BANERJEE: When 
Prime Minister allocates funds to West 
Bengal from where that money comes. 
Befort: elections, when the Prime Minister 
was invited he announced a financial 
assistance of about As. 1000/- crores. 
From where that money came. So many 
things were said in this regard whereas the 
Chief Minister of West Bengal visited Delhi 
and askbd the Prime Minister to expedite 
the payment of said amount. Even then, 
they speak against the Central Govern-
ment. Telegraph is their popular paper 
which says that Congress (I) has its money 
in Swiss Bank. 

[English] 

State Government snatched away this 
money. 

[ Translation] 

People of oppostion parties make 8 
noise here and speak against democratic 
institutions. These are. the people who 
speak very loudly and do not pay income 
tax. The people of oppostion parties have 
their money in Swiss Banks. They have 
their buildings like five star hotels. We will 
also have to see as to how they have col-
lected such a huge amount as party funds. 
It appeared in Telegraph that Congress 
pany is corrupt. I want to know from where 
they have got huge amounts. The Tele-
graph newspaper is against the Govern-
ment of India. First, they should reflect 
their own face because charity begins at 
home. 

In Ufe end I would like to say that Marad-
ona is a promising player. Mrs. Margaret 
Alva has given him clearance for participa-
tion in World Cup Football but the clear-
ance for fOreign dollars has not yet been 
given by the Central Government as 8 
result of which he cannot play here. 

[English) 

On behalf of West Bengal people and on 
behalf of the people of our country. I would 
like to request our Prime Minister to please 
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clear foreign dollars so that Maradona will 
be able to come to our country and play 
football in our State. 

(Translation] 

. Today there are about 1,19,000 sick units 
in our country and about one crore people 
are jobless. The Government should take 
over them. The workers are in miserable 
condition. Ther Government should 
change the Industrial Policy. It is true that 
all the sick units cannot be taken over 
but Government must watch the interests 
of the workers. For this purpose, Govern-
ment should formulate a new industrial 
policy or devise BOme new method or start 
some new plan projects. We have also to 
ensure that workers are not rendered job-
less in the name of modernisation of 
industries. However, we have full faith in 
the Prime Minister. Recently it was 
declared by Prime Minister himself that 
Defence industries would be set up in the 
country and other industries would also be 
set up in rural areas so that we can produce 
everything in our country. For this, our 
Prime Minister deserves congratulations. 
During last two years, he has done com-
mendable work for eradication of poverty 
and for the welfare of the poor and farmers. 
The people Sitting on the other side should 
also keep in mind that our country is a poor 
country and our resources are limited. So 
first of all we have to concentrate on pov-
erty alleviation programme. I am sorry to 
say that they have created tumult in the 
House on the petty issue of Bofors. They 
have forgotten that India is a country of the 
poor, the farmers and the workers and first 
of all we will have to work for removal of 
poverty from the country, for economic 
development of the country and have to 
spread education where there is illiteracy. 
The opposition does not think about the 
country. They want to divert the attention 
of the Government by raising petty out-
side iSSUes. They have no Interest in the 
farmers and the workers of the country. 
They have forgotten the real problems of 

this country and look towards the commu-
nist countries as to what is happening 
there. They should also understand the 
policies followed by our leaders, viz. 

[English] 

The nation has no alternative except 
Congress and the Congress has no alter-
native except Shri Rajiv Gandhi. You 
should know this. Thank you very much 
for giving me this opportunity. 

SHRI MURLI DE ORA (Bombay South): 
Mr. Speaker, Sir. at the outset I would like 
to congratulate the Prime Minister for mak-
ing some amendments to the original 
Budget proposals, and the three main 
amendments the Prime Minister has 
rightly referred to. 

One is withdrawing Section 194 E which 
would have created tremendous problems 
for the tax payers and the tax authorities 
tor deducting this at source and refunding 
it. 

The second amendment the Prime Min-
ister has announced is under Section 115J, 
with this new amendment it will be very 
much possible for the sick units to be 
revived. 

The third amendment which the Prime 
Minister announced was about the cement 
industrial units, the cement manufacturing 
companies which have been given the 
incentjve or excise relief which has been 
further extended now, and that is the units 
which started manufacturing from 1st Jan-
uary 1982 will get the benefit. This has 
been anrtounced. 

Cement is the ideal example how a lib-
eral industrial policy coupled with a simpli-
fied procedure of licensing procedures 
and fiscal incentives can help the country. 
In 1980-81 we were producing nearly 19 
million tonnes of cement. With a liberal 
licensing policy and a correct fiscal incent-
tives and pricing policy we are producing 
40 to 41 million tonnes of cement. We are 
no more importing cement. This has not 
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only given the much needed cement for 
our infrastructure for our country but this 
has also given six times more revenue than 
what was collected earlier. 

In 198(}-81 the Government was collect-
ing only As. 137 crores as excise duty from 
the cement units and companies; now it is 
collecting As. 820 crores from the cement 
units. 

We are in the fourth year of the Seventh 
Five Year Plan. The biggest problem that 
we are facing when we are in the fourth 
year of the Plan is the resources crunch of 
1,80,000 crores and the Plan will certainly 
face more and more resources crunch in' 
the future and the real solution for this 
p'roblem will be a liberal industrial policy 
coupled with proper fiscal incentives. 
Then only we can produce more, we can 
stop imports, and we can collect more and 
more tax revenues. 

The hon. Leader of the Opposition, Mr. 
Madhav Reddj, while speaking said that 
the States are getting less and less resour-
ces from the Union Government. I would 
like to correct him. I would like to give two 
or three figures, which show that there is a 
manifold increase in the transfer of resour-
ces from the Centre to the States. 

I understand that recently the non-
Congress (I) Chief Ministers met in New 
Delhi, and they also demanded it. But I do 
not see any logic or any reason behind it. 

Shri Madhav Aeadi also said that when 
the administered prices are increased in 
the public sector, or of the public sector 
undertakings, it should be shared by the 
States. That is not a tax. That is not a 
revenue measure. It is only to plug the 
loopholes of public sector units which 
were making losses that it was done. So 
no economist or no person can really sug-
gest that the administered price increase 
should be shared with the State Govern-
ments. The transfe.r of resources to States 
in 1981-82 was As. 9395 crores, 1983-84 
Rs. 13382 crores and in 198~87 Rs. 21195 

crores. The next tax revenue transferred 
from the Union Government to the States -
just for the information of Mr. Madhav 
Reddi - was in 1981-82 As. 4274 crores, 
1983-84 Rs. 5246 crores and 198&-87 
(revised estimate of the -Sudget) As. 9206 
crores. So there is an increase in the 
transfer of resources from the Centre to 
the States. 49 paise out of one rupee or 49 
per cent of the total tax collected by thC! 
Government of India goes to the State 
Governments. I do not see much reason 
for the Non-Congress (I) Chief Ministers to 
make any noise in this respect. 

One thing which is really ca~sing con-
cern and which should cause concern to 
the Government is the balance of payment 
poSition. Even though the exports have 
shown a remarkable increase this year and 
the export deficit has gone down from As. 
8000 crores to As. 7000 crores, still there is 
a need that the Government should tighten 
its belt. I understand that nearly As. 28,500 
crores worth of foreign debts are there on 
the Government of India. And we have 
started paying part of the IMF loan. Very 
soon when we start paying soft loans like 
IDA loan, Government will have hard time 
to generate more and more foreign 
exchange resources. Even though the for-
eign exchange reserves are nearly As. 
7600 crores, what is really heartening is 
that As. 7400 crores come from NAI depos-
its - Indians who reside abroad. Out of this 
55 per cent comes from NRER and 45 per 
cent comes from FCNR. I would appeal to 
the Prime Minister to give enough incen-
tives to the NRls so that this money is not 
transferred or repatriated, because, at 
present, all these resources are repatria-
ble. Whenever NRls want, they can take 
that money back. The real reason for bring-
ing this money in our country is because of 
the high rate of interest. For FCNR the rate 
of ;.nterest ;s 9 per cent and for NAER it ;s 
1 ~per cent while the rate of interest _ in 
Europe and America is very low. It is about 
6 or 6.1/4 per cent. So many NRlsareonly 
sending their money here to get higher 
rate of interest. This must be construed as 
a contingent liability. I 'am very sure that 
the Government will make enough provi-
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sions for the coming years in order to see 
that this money which is sent by the NAls is 
not repatriable in the sense that there are 
incentives for them not to take the money 
out. They keep the money here. They buy 
houses or farms. They create productive 
activities in our country. 

I also welcome the Prime Minister's 
statement on National Housing Board. As 
you k'low, the country needs houses 
whether it is rural areas or urban areas. But 
the reat problem about housing in India is 
the ill drafted and iII-conceived Urban 
Land Ceiling Act. The Prime Minister has 
referred to it in his Budget speech. I 
request him to see ihat something is done 
very quickly. Either repeal part of the 
Urban Land Ceiling Act or amend it suita-
bly so that it gives- incentives to builders 
and people who want to construct their 
own houses. I do not know what is the 
need for having ULC applicable to smaller 
and medium cities - Band C category cit-
ies. For big cities it is O.K. But for at teast B 
and C category cities this should be totally 
withdrawn. 

SHRI CHANDRA PRA"'FAP NARAIN 
SINGH (Padrauna): Not at the cost of 
farmers· welfare. 

SHAt MURLt DEORA: I am not saying 
that it should be at the cost of farmers. I am 
saying that peopie should be allowed to 
construct their own houses. 

The Prime Minister himself has said that 
less than 1 per cent of the target under the 
ULC in 10 years we have achieved. What is 
the use of having such an Act? What is 
the use of having such a legislator, which 
is just not possible to implement. It is better 
to think about it and it is better to either 
withdraw or amend this Act. 

[Translation] 

SHRI VIRDHI CHANDER JAIN 
(Barmer): Mr. Speaker, Sir, I welcome the 
Finance Bill presented by the Hon. Prime 

Minister. Our country has become .self-
reliant in the field of agriculture but we 
should keep this thing in mind that we still 
need to further augment our agricultural 
production and for this purpose, we will 
have to pay special attention towards 
irrigation. 

I take this opportunity to say something 
about Indira Gandhi Canal which is being 
taken to my constituency and desert areas 
of Jaisalmer. The construction work of this 
canal was undertaken in 1958 but it has not 
yet been completed. To complete this 
canal. an amount of As. 1200 crores more 
is required. In Seventh Five Year Plan, only 
Rs. 250 crores have been provided for this 
project. If work on this canal goes on like 
this, the canal will not be completed in next 
25 years. Therefore, I want that Central 
Government should give special assist-
ance for this project whithout which it can-
not be completed. For Sutlej Yamuna link 
canal the Central Government had pro-
vided As. 126 crores in 1986-87 and in 
1987-88 As. 67 crores have been provided. 
Therefore. Central Government should 
make some provision for construction of 
this Indira Gandhi Canal and if necessary, 
financial assistance can be obtained from 
the World Bank also. So that construction 
of this canal can be completed at the 
earliest. 

Secondly, I would like to say that secur-
ity of the nation is of paramount impor-
tance. We have made a proviSion of Rs. 
12,500 crores in our budget this year for 
Defence. Today Pakistan is manufacturing 
sophisticated weapons and U.S.A. is 
aSSisting it. Keeping this in view, if neces-
sary, we should increase Defence Budget 
to As. 15,000 crores. In 1965 and 1971. 
when Pakistan attacked India, we gave a 
befitting reply to it. Now similar situation is 
again being created. Pakistan can attack 
our country at any time. We should, there-' 
fore, be ready to face it and if necessary, 
we should also be ready to slash the alloca-
tions meant for other projects in order to 
meet defence requirements. 

Thirdly, I would like to say something 
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about Sarkaria Commission. Our opposi-
tion colleagues have expressed their views 
on it. But I have different views on it. We 
want a strong country and it is only possi-
ble if our Central Government is strong. If 
all funds are given to the States, the centre 
will become weak and it will not be able to 
defend the country. Therefore, centre 
must be financially sound. The Central 
Government should pay special attention 
on the conclusions of Sar~aria Commis-
sion in this regard. The Centre must be 
very strong so that there may not be any 
obstacle in strengthening our national 
unity and integrity. 

Now I come to the question of regional 
imbalance and Gadgil formula.-In Gadgil 
formula, which is before us, much empha-
sis has been laid on population factor. 
There are many states in our country 
which are backward and very large in C\rea. 
Among them, Madhya Pradesh and Rajas-
than have comparatively a larger area but 
they are very backward. If backwardness 
and area are not taken into consideration 
and special attention is paid on population 
alone, then the development of these 
areas will not be possible. It is necessary to 
make suitable changes in Gadgil formula 
for the development of these areas. This 
issue should be discussed in the National 
Development Council for making suitable 
changes in this formula so that the back-
ward areas can also come up. 

I appreciate the Government's decision 
in regard to Desert Development Pro-
gramme which aims at removing regional 
imbalance. For IRDP and NREP, both 
developed and underdeveloped States 
have to contribute 50 per cent amount. , 
want that Centre should contribute 75 per 
cent amount in the case of underdeve-
loped States like Rajasthan and 25 per cent 
amount should be contributed by the con-
cerned States, then only tRDP, NREP and 
other poverty alleviation programmes can 
be implemented. With these words, I sup-
port the Finance Bill. 

SHRI DAL CHANDER JAIN (Damoh): 
Mr. Speaker, Sir, I welcome and support 
the Finance Bill presented by the hon. 
Finance Minister. In this context, I would 

like to point out that as per E UfO Money 
magazine, in country risk rating our coun-
try ranked 46th in 1985 and now it ranks 
28th. It proves that our economy is contin-
uously improving. 

In Finance Bill, the Finan'ce Minister has 
made many amendments. but common 
people expect some more amendments 
from him and I hope he will consider them 
Many Members have drawn the attention 
of the Finance Minister towards the 
exemption limit of Rs. 18,000 in respect of 
individual incomes and demanded that it 
should be raised. I hope, it will be given due 
consideration. It should be raised!o atleast 
Rs. 25,000 as suggested by all the 
Members. 

Secondly, the tax on firms is imposed on 
an income of Rs. 10,000. In this regard, I 
would like to say that when individual 
income upto Rs. 18,000 is exempted from 
tax, the limit of tax exemption in respect of 
firms should also be raised to at least Rs. 
50,000. 

The CDS used to be refunded in the first 
week of April previously but this year, the 
Banks have not so far made the payment 
for unknown reasons,. However_, they have 
now started making its payment. I would 
like to draw the attention of the Govern-
ment towards it and would like to know 
the reasons therefor. 

Most of the hon. Members have raised 
the problems of their constituencies. , 
would also like to draw the attention of the 
Prime Minister towards my constituency_ 
He has visited my area from Khajuraho to 
Chhatarpur, Chhatarpur to Damoh and 
Damoh to Sagar by car and has seen the 
backwardness of that area. To develop the 
area, Bundelkhand Development .Author-
ity has been constituted but no work has 
yet been done by this Authority. Therefore. 
I would particularly like to draw the atten-
tion of the Government towards it. There is 
not even a single irrigation project in 
Damoh and Panna districts. I would 
request the hon. Finance Minister that spe-
cial attention should be paid to complete 
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Pancham Nagar Irrigation scheme in 
Oamoh and Ken river scheme in Panna 
district. 

We are providing many facilities (0 the 
Harijans and Adivasis. But it is not propa-
gated properly. Assistance is provided to 
croies of people. A lakh of them may say 
that they have got assistance and 
hundreds of them may say that they have 
not got the assistance. The main hurdle in 
providing assistance is that people have to 
produce certificate of income and caste 
etc. from the patwari. It is well known that 
Patwari is the smallest unit of the adminis-
tration and Harijans and tribals have to 
face great difficulty in obtaining certifi-
cates from him. Therefore, I feel that a way 
should be found out to ensure that the 
poor Harijans and tribals do not find any 
difficulty in obtaining certificates. 

In our area bidis are manufactured in 
cottage industry. The workers engaged in 
this industry are unorganised. As these 
workers do not work permanently at one 
place, they do not get the benefit of Provi-
dent Fund Scheme made applicable by the 
Government for the workers. To ensure 
that the workers derive the benefit of Provi-
dent Fund Scheme, a plan should be 
drawn and it should be seen that they get 
their dues. The funds can be deposited in 
bank or an insurance policy can be 
arranged for them to make it possible for 
them to receive the amount. Otherwise, I 
think there is no hope that they would get 
the provident fund amount. 

Similarly, there IS a provision of paid-
holiday for the bidi workers under the Min-
imum Wages and the Bidi Sigar Act but the 
State Government and the Bidi factory 
owners have jointly decided that whether 
the workers work for one day and whether 
they get wages daily or weekly, and what-
ever wages they get, one-twentieth part of 
their wages &hould be added to their 
wages on account of paid holidays. In the 
same way, whatever the share of the bidi 
factory owners in the provident fund, 

arrangements should be made to make it 
available to the workers easily at the 
appropriate time through insurance policy 
or through bank by depositing it in the 
same because at present they are facing 
difficulty in getting provident fund amount. 

SHAI C. JANGA REDDY (Hanam-
konda): Mr. Speaker, Sir, while speaking 
on the demands in respect of the Mini.try 
of Agriculture, hon. Minister of State in the 
Department of Rural Development had 
stated that the Government is supplying 
fertilizers to the farmers on subsidised 
rates. I would like to ask about the F.C.1. 
Paddy is purchased from the farmers or 
millers at the rate of As. 280 per quintal and 
the issue price has been fixed at Rs. 3.40 
The ~easons given for this gap are the 
increase in the maintenance cost of F.e.1. 
Subsidy amounting to Rs. 13 crore is given 
to the farmers on fertilizers. As many as 75 
thousand persons are working in the F.C.I. 
godowns. The subsidy is being given to the 
farmers to check the prices. It is in fact 
meant for the consumers and not the 
farmers. Just now my colleague was say-
ing that the farmer does not want to live on 
any others' charity. As the fertilizer is an 
agricultural input, if subsidy on i! is with-
drawn, the production cost will go up. The 
farmers are not getting remunerative prices 
for their produce. It should be increased. 

I would like to make some submissions 
in regard to tobacco also. The prices that 
the growers are getting for their produce 
are not sufficient to meet the production 
cost and transport charges, etc. due to 
which he is burning tobacco on the streets. 
Government should give serious thought 
to it. I would also like to point out that State 
Governments like the Government of 
Andhra Pradesh and Karnataka Govern-
ment are giving rice free of cost to the 
people with a view to win over voters. This 
is harming the interests of farmers and the 
economic condition of these States is deteri-
orating day-by-day. Due to this, theexecu-
tion of on gping irrigation projects, big 
industries and other development projects 
has been adversely affected. We have, 
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therefore, to check it and utilize our 
income for social welfare and other s'.)cial 
activities. If the Telugu Desam Party or the 
Congress Party reduce the price of some 
item for the sake of votes, they of course 
can get votes due to this we are not 
able to spend as much money as -we 
require on the production. For the sake of 
social welfare, we should invest enough 
money on the production ........ (/nterruptions). 

Funds allocated for rural development 
are not being utilised. The funds being pro-
vided to Andhra Pradesh Government for 
Warangal are not being utilised for the last 
four years. The Government is providing 
funds but people are not getting its benef-
its. Government should look into it. Funds 
being provided for constructing water 
tanks are not being utilised. Something 
should be done in this respect also. 

In the end, I would like to say something 
about Warangal district. I have received a 
letter from Rajivji in regard to setting up a 
factory Itl Warangal. Shri N.T. Rama Rao 
has also made a recommendation for set-
ting up the factory in Warangal. Earlier, 
Andhra Pradesh Gover nment proposed to 
set up the factory at Srikakulam, Karim 
Nagar, Warangal or Khamam. But now the 
factory is proposed to be set up at Kha-
mam because the Industry Minister 
belongs to that place. It has come out in 
the press. But I have received a letter from 
Rajivji four days back and Shri N. T. Rama 
Rao has also made recommendation that 
this industry should be set up in Warangal. 
The Expert Committee appointed by the 
Government to look into the matter has 
also made recommendation that the industry 
should be set up at Warangal. We have 
heard that a file in this regard is lying with 
the Minister. The Government should not 
politicise the issue and do the needful. Due 
to the controversy between Madhya Pra-
desh and Bihar, the Government with a 
view to maintain the unity of the country, 
decided to set up coach factory in Punjab. 
At that time, the people of Warangal did 
not launch an agitation. But this time, if 
this factory is not set up at Warangal, the 

people might launch an agitation. I hope, 
Government will not yield before the politi-
cal pressure and this factory will be set up 
in Warangal. I think, the file pertaining to 
this matter is lying with the Minister. With 
these words, I conclude. 

THE PRIME MINISTER (SHRI RAJIV 
GANDHI): Mr. Speaker, Sir, before speak-
ing on the Finance Bill, I would Like to say 
a few words to my friend. He has 
demanded a number of things for Waran-
gal. He may write to me and I shall see what 
can be done. He has also made a com-
plaint against the State Government that 

I 

they are not spending money. He may 
write to me in this regard also. We will take 
up the matter with the State Government 

[English] 

Mr. Speaker, Sir, the Budget and the 
Rnance Bill cannot be seen in isolation. 
They are part of our national policy for 
economic development and modernisa-
tion of the nation. They cannot be viewed 
in j~olation. But they must be seen in 
broader context of policy objectives and 
the overall economic strategy. Our eco-
nomic policy objectives are very clear and 
they have not changed over many 
decades. We are tooking for a strong self-
reliant economy, an economy that is able 
to meet the people's aspirations to remove 
poverty, to remove disparities, to safe-
guard our political independence and to 
allow us to stand up on equal terms with 
others in the world. These objectives have 
been pursued since independence; they 
continue to be our objectives and they are 
reflected in the Seventh Plan and the ec0-
nomic policies of this Government. 

The Seventh plan has put three basic 
objectives of food, work and productivity. 
And it is in these areas that we have given 
the basic thrust. Agricultur~ is the bedrock 
of our economy. It provides a majority of 
our people with livelihood. It thus must 
have the highest priority. We must thus 
have the highest prority for strengthening 
our agricultural base, for bringing develop-
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ment to rural areas, for giving a fair deal to 
our farmers. Increase in agricultural output 
is also a prEH:ondition for our ind~strial 
growth. There can be no rapid growth in 
industry without satisfactory growth in the 
agricultural sector. 

Sir,'this Government has given the high-
est priority to anti-poverty programmes; 
the highest allocations ever given have 
been given this year by us. We have 
updated the 2O-point programme and 
brought about major structural improve-
ments in the IRDP, the NREP and the 
RLEGP programmes. We have also started 
a concurrent evaluation system for eva-
luating the 2D-point programme which is 
giving us, for the first time, feed back rea-
sonably quickly so that we are able to act 
on the feed back that we get. We have also 
been using the surplus foodgrain stocks 
for anti-poverty programme. The anti-
poverty programme together with the edu-
cation system is the cutting edge against 
poverty in our country. And it is in these 
two sectors tha~ we have given the maxi-
mum increases in this year's budget. 

Industry over the years has shown an 
impressive progress but much more needs 
to be done. The pace of industrialisation 
needs acceleration; also needed is the 
qualitative change in our industry. The 
public sector is the leading sector in our 
industrial effort. It has been the pioneer in 
bringing new technology to many areas. It 
has ensured an even spread of industnali-
sation throughout the country. It has been 
the key in developing skills in our workers, 
an our management and developing a tech-
nological manpower for the country. Our 
policy is the total commitment to the 
strengthening of the public sector to 
ensure its leading role. There is no ques-
tion of privatisation of t·he public sector. 
But we want to see much better perfor-
mance in the public sector and we have 
been working at this for. the past two y~ars. 
A public sector which is not alive and 
which is not giving the thrust ·in direction 
that it is needed to give, cannot be at the 

cutting edge of our indusvialisation and 
we must bring it to that point where it is as 
efficient as any other industry in the 
country. 

We have shown during these years that 
the public sector can achieve these 
heights. Certain industries in the public 
sector are as efficient, if not more efficient, 
than the private sector in the country. They 
are as efficient as any public sector any-
where in the world. So, it can be done. The 
problem is to get it done right across the 
board in the full gamut of the public sector 
and this is what we are attempting to do. 

We have to see a much higher productiv-
ity in the public sector and we must see a 
greater generation of resources in the pub-
lic sector for investment and for 
expansion. 

The growth rate of our imports has come 
down during last year. There was a lot of 
concern expressed on the foreign trade 
situation a year ago. We have worked on it 
and a lot of improvement has taken place. 
On imports, the fears were unwarranted. 
During these two years, we have not 
opened up to any reckless imports. There 
has been no damage to the domestic econ-
omy because of imports. There has been 
no frittering away of foreign exchange 
because of imports. There has been no 
wasteful imports on consumer goods or, 
highly luxurious items. Imports have been 
used mainly to strengthen the productive 
capacity of our industries, to upgrade the 
technological capability of our industries. 
They have also been used to strengthen 
our competitiveness especially in the 
export sector. Imports have also helped us 
to modernise, to absorb new techologies. 
They have helped us in building our capital 
goods and components, but, at the same 
Ume, we have to see that there is no sale 
dependence on imports. This must be a very 
key factor and domestic capability and 
capacity is developed while maintaining a 
certain quality, a minimum quality, and an 
efficiency, because the efficiency of the 
industries in the country is ultimately what 
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every one in the country pays for. If our 
industry and our agriculture is iflefficient, 
then that cost is borne by all our people 
and when that cost is shared,it is the poor 
who carry the heaviest burden and suffer 
the most. So, making our industry and agri-
culture efficient, has to be one of the key 
aspects of development. In the early years, 
it was just a question of having enough 
food. Jt was just a question having an 
industry which works. But today we have 
got over that step and today we must go to 
the next step which is, making it cost effec-
tive so our people can get food and indus-
trial product~ at reasonable prices. This 
must be a major thrust now. 

Our industry must also look towards 
pxporting more, to earn for our imports 
tr..)cause imports, in a sense, are essential 
and we should not clamp down on imports. 
B~ . .'t what we should be doing is building a 
dynamism in our system which gives us 
the capability of importing what we need to 
import. It must be a part of making our 
system more efficient. 

Self-reliance has been one of the key 
factors in our economic development. But 
self-reliance in today's world cannot mean 
self-sufficiency in every area. That is not 
practical and perhaps it is not even desira-
ble. There are certai n areas where stra-
tegic needs require that we are 
self-sufficient and we will be self-sufficient. 
But to have it across the board makes the 
system very inefficient and again our peo-
ple pay for it. I was told, sometime ago. that 
we were importing, we were substituting an 
imported component which cost just a few 
dollars and the indigenisatlon cost was 
over a thousand rupees. So, this imbalance 
in indigenisation and building self-
sufficiency has to be watched against. It is 
more efficient to export a few dollars extra 
worth of stuff to import that component 
than to indigenise at a very heavy cost. 
Self-sufficiency does not mean that we 
must not try to go beyond what we are 
doing today. We have to keep cutting away 
at that barrier. What we have to keep in 
mind is not to get so carried away in that, it 
becomes totally inefficient and ineffective 

in terms of cost. It also means that we must 
build a certain capability in the critical sec-
tors in our own industry. We have to see, at 
the same time, that quality is maintained 
and competitiveness is maintained. Our 
commitment to self-reliance is exemplified 
in this budget by the basic focus of the 
budget and on the measures that we have 
take'l to help the capItal goods sector 
develop and strengthen itself. 

Much has been said on foreign invest-
ment and I think the hon. Members who 
have spoken, have been a little misguided 
by the media that they have been reading. 
Our policy on foreign investment is very 
well krown. There IS no opendoor policy. 
The policy IS very selective: on whom we 
allow, in which areas weailowthemandon 
what basis we allow them. We have foreign 
investment. And so far as the multination-
als are concerned, they can contribute to 
our development but on our terms, and 
there has been, to the best of my knowledge, 
no opening up, in any manner, which has 
allowed multinationals to come in , in a big 
way, during the last two years. Let that be 
very clear. The policy that we are following 
is the policy that started off with Panditji, 
was carried forward by Indiraji. There were 
some distortions In an intervening period 
but we have restored those distortions and 
we are not deviating from that policy at all. 

( Interruptions) 

[Translation] 

SHRI RAJIV GANDHI: You have had 
enough. 

[English] 

MR. SPEAKER: Order, order ... 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): During my speech, I gave one 
concrete example of the Hydro-Electric 
power Project in Jammu & Kashmir. We 
have our own capability .... 

(Interruptions) 
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SHRI RAJIV GANDHI: That is not rele-
vant, Sir. 

SHRI SAIFUDDIN CHOWDHARY: 
Though we have our own capability and 
we can do it, but why do you give the 
contract to a French Company? ... (lnter-
ruptions) Self-reliance is being attacked 
everytime ... 

SHRI C. MADHAV REDDI (Adilabad): It 
is a new interpretation to self-reliance ... 

(Interruptions) 

MR. SPEAKER: Order, order .. Mr. Sai-
fuddin, you have not got my permission ... 

( Interruptions) .. 

SHAI NARAYAN CHOUBEY (Midna-
pore): Wlo distorted it? .... 

( interruptions) 

SHRI. RAJIV GANDHI: Some friends of 
yours. Close neighbOurs ... 

SHRI S. JAIPAL REDDY (Mahbub-
nagar): Let him enlighten the distortions ... 

( Interruptions) 

SHRI S. JAIPAL REDDY: Let him 
enlighten on the distortions. Does he know 
what the distortions were? 

( InterruptIons) 

MR. SPEAKER: Mr. Jaipal Reddy, I am 
not allowing you ... Why are you doing 
this? 

(Interruptions)*1t 

SHRI RAJIV GANDHI: Once the people of 
India have answered the distortions, I do 
not need to answer for those distortions . 

.. Not recorded. 

PROF. MADHU DANDAVATE (Raja-
pur): Don't indulge in such cheap jibes ... 

( Interruptions) 

MR. SPEAKER: Please sit down ... 

SHRI RAJIV GANDHI: What I was say-
ing was - let me repeat - that this policy on 
foreign investment has stood the test of 
time. We will continue with this policy. 
There is no intention of drifting or shifting 
from this policy. 

SHAI SAIFUDDIN CHOWDHARY: He 
has not replied to my question. 

SHAI BASUDEB ACHARIA: Now, is he 
not shifting? 

SHAI S. JAIPAL REDDY: He is only 
drifting. 

SHRI BASUDEB ACHARIA: Drifting 
and shifting. 

SHRI RAJIV GANDHI: Sir, the current 
state of the economy is good. Our policies 
have yielded good results. On the annual 
basis economy is in good shape. The pri-
ces, the wholesale prices, have come down 
in March by 0.3 per cent. The wholesale 
price index is down, below five per cent. 
The consumer price index also has come 
down in January and February The infla-
tion rate ... 

(Interruptions) 

[Translation J 

SHRI NARAYAN CHOUBEY: 'fou do 
not buy oil ... (Interruptions) 

SHAI AAJIV GANDHI: It is upto you to 
listen or not to listen. I am saying for the 
year as a whole. 
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SHAt BASUDEB ACHARIA: It is 
seasonal 

SHAI RAJIV GANDHI: Sir, they forget 
what they were arguing last year when we 
were saying, "When it is seasonal, it goes 
up". They have forgotten. This is the sea-
son when it goes up, not the season when 
it comes down. 

SHRI SAIFUDDIN CHOWDHARY: It 
goes up and comes down. No ,stability. 

SHAI AAJIV GANDHI: The wholesale 
prices in March have come down by 0.3 per 
cent. The wholesale price index on 
18-4-1987 was below five per cent, the 
annual rate. The consumer price index has 
come down in January and February. The 
inflation rate has come down from 9.2 per-
cent in December to 8.4 m February. The 
trends are definitely very positive. In agri-
culture we have done well, despite poor 
rainfall. Although rains were much more 
unfavourable than in the previous year, our 
food production this year is going to be 
more than that of the previous year. This 
shows the producth/e potential of our agri-
~ulture and that it IS expanding. 

SHAI BASUDEB ACHARIA: What about 
production of cereals? 

SHAI RAJIV GANDHI: OLir industries 
from April to December grew by seven per 
cent. The infrastructure performance has 
been very good. The trade deficit has come 
down very substantially from the previous 
year. Much of it is because oil prices have 
softened, but a very great part of it is also 
because sugar, fertiliser and edible oil 
imports have been greatly reduced. And 
this has been due to positive policies of the 
Government. Our export performance also 
haS been very good. Overall, the Sewnth plan 
has started off very well. Given the 1987 
budget provision, in the first three years, 
we have covered 63 per cent of the Central 
outlay for the plan, and this is in spite of the 
resource constraints that every one is 

aware of OUt policies have worked well. 
Our economy is poised for another year of 
healthy growth. 

I will now turn to serne general points 
and some specific points raised by the 
Members. 

Some Members raised the question of 
Centre-State relations and how much 
money we are spending and how much 
money the States are spending. Now. I 
myself am a little confused because, to me, 
development is an exercise which has to 
be done both by the Centre and by the 
States. There is no division of responsibil-
ity here. So. the arguments. to me, are 
totally facetio~s. We are looking at a totar 
develoment in a State and in the country 
and it cannot be divided up into - this part 
of development belongs to the State and 
you must give us more for this part or this 
part belongs to the Centre 'and we must 
keep more for the Centre. It has (0 be 
divided in a manner where the maximum 
canefit flows to the nation. While saying 
that, I would also like to point out that, 
during these years, we have given much 
more to the States than has, perhaps. ever 
been given before. The total resources 
transferred in 1984-85 were Rs. 14,700 
crores compared with the total resources 
transferred in 198&-87, As. 23,250 crores. 

SHRI BASUDEB ACHARIA: What is the 
percentage? 

SHAI AAJIV GANDHI' I haven't got a 
calculator. But 23000 is almost double of 
14000. Almost all this buoyancy has come 
in tax collections and most of them have 
been transferred to the States. Like I said, 
there.cannot be a division of Centre and 
States and I would also like to point out 
h3re that the Centre is being forced to take 
more and more of the responsibilities that 
have traditionally been those of the States 
because we feel that the States are not 
delivering on that 

(Interruptions) 



415 Finance Bill, 1987 MAY 4,1987 Finance Bill, 1987 416 

SHRI SAIFUDDIN CHOWDHARY: What 
are they? 

SHRI RAJIV GANDHI: 'Why do you feel 
guilty? We hav~ more Congress States 
than Opposition States. I am talking about 
all States. 

(InterruptIons) 

MR. SPEAKER: He will come to that. He 
has just started it. 

[Translation] 

SHRI RAJIV GANDHI: You take your 
seat first, then I shall tell you. 
(Interruptions) 

MR. SPEAKER: You take your seat Mr. 
Chowdhary, he is telling. He will tell. 

(Interruptions) 

MR. SPEAKER: Why do not you sit? 

[English] 

This is not the way. 

[Translation] 

He is telling, he is coming to that... why 
do not you listen? 

(Interruptions) 

SHRI RAJIV GANDHI: They just lose 
patience. 

[English] 

We have found ... (lnterruptions) 

SHAI NARAYAN CHOUBEY: He says 
he is confused. 

[ T rans/ation] 

MR. SPEAKER: You are one of the intel- . 
ligent members; you take your seat and 
keep quite, Sir. 

[Eng/ish] 

SHRI RAJIV GANDHI: Sir, because we 
have felt that the. commitment of the States 
to programmes such as Anti-Poverty and 
programmes such as Education have not 
been adequate. Not only outlays but the 
way those outlays have been utilised, the 
quality of the work that has been done has 
not been up to the standard. That is why 
we have started these Anti-Poverty pro-
gramme from the Centre. That is why, we 
are having to look into Education in such a 
big way now. And what is really happening 
is, slowly we are finding that the major 
responsibility for development is passing 
directly to the Centre and the States are 
not willing tn take that responsibility. 

SHRIMATI GEETA MUKHERJEE 
(Panskura,: Question. 

SHAI BASUDEB ACHARIA: Be more 
specific. 

SHAI RAJIV GANDHI: I have said spe-
cific Ar.ti-Poverty. You use 2~% of the Anti-
Poverty programme in West Bengal. 

What is your commitment? 
(Interruptions) 

[Translation] 

MR. SPEAKER: You take your seat Mr. 
Chowdhary. Would not you sit ... 
(Interruptions) 

[English] 

SHRI RAJIV GANDHI: Education is the 
same. Because Education IS being totally 
distorted for political ends in some States. 
What are we talking about? 

SHRI NARAYAN CHOUBEY: Very 
wrong statement. 

SHRI RAJIV GANDHI: Sir,1 am not mak-
Ing any aspersion on any State. 

SHRI SAIFUDDIN CHOWDHARY: You 
have to clarity. 
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SHRI RAJIV GANDHI: I will clarify. You 
sit down. I will clarify. 

[Translation J 

MR. SPEAKER: You sit down. 

[English] 

SHRI SAIFUDDIN CHOWDHAAY: You 
clarify why it has happened, how it has 
happened? 

SHRI RAJIV GANDHI: I have mentioned 
two areas where the Centre has had to 
come in, in a very big way. Rs. 3,000 crores 
this year, almost As. 3,000 crores is com-
mitted to Anti-Poverty and Education 
which is not the Centre's responsibility in 
the original thinking of our economic plan-
ning. Now we have had to step in by almost 
As. 3,000 crores because these pro-
grammes were not being run the way we 
thouyht they should have been run. 
( Interruptions). 

What thiS really means is that with this 
extra expenditure of As. 3,000 crores, with 
the transfer of funds to the States, almost 
Rs. 23,250 crores, what we have seen is 
that the basic infrastructure is not getting 
the type of investment that it requires in the 
developing economy This is not some-
thing ... (Interruptions). 

SHRI BASUDEB ACHARIA: From 
where the States will get money? 

[Translation] 

SHAI AAJIV GANDHI: You first listen, 
Basudebii. (Interruptions). 

MA. SPEAKEA: Where does the Centre 
gets money from? It IS all from the States. 

[English] 

SHRI AAJIV GANDHI: When the Centre 
spends money on infrastructure who do 
we spend it for? Do we use it up here sitting 
in Parliament? When we put up power sta-
tions, where does that go? 

16.00 hrs. 

When we open up big industries, where 
does that go? This me>ney is spent for the 
States and spen~ for the people. It is not 
something that we are pocketing in the 
Central Government and keeping it here. 
What we have to look at is the balanced 
policy of development. Just keeping on 
shouting "more money to the States, more 
money to the States" is not the answer for 
development. Because when we come 
down to the basics, the States come back 
to us for money. They come back to us for 
infrastructure. The States have other pref-
erences, other biases, before putting their 
money into the basic infrastructure. 

[Translation] 

SHAI NARAYAN CHOUBEY There are 
no funds. 

SHRI RAJIV GANDHI: As. 23,000 crore. 
hi1ve recently been transferred to the 
States. 

[English] 

So, what we have to understand here-
and I could have understood this argument 
of more money transfer to the States com-
ing in the Rajya Sabha because that is the 
Council of States! But this House should 
have a broader perspective looking at the 
total development of the country. 

( Interruptions) 

MR. SPEAKER: He said it in a lighter 
mood. 

(Interruptions) 

SHAI RAJIV GANDHI: Sir, what we need 
is a very ... (lnterruptions) 

SHRI SAIFUDDIN CHOWDHAAY: You 
made a point and you have to clarify it. 

SHRI AAJIV GANnHI: I have just clari-
fied it. (Interruptions). What have I not 
clarified? 
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SHAI BASUDEB ACHAAIA: Politicising 
education. 

SHRI RAJIV GANDHI: Politicising edu-
cation is, taking over the governing coun-
cils of universities, interfering in the 
functioning of the universities ... (lnter-
ruptions) 

SHAI SAIFUDDIN CHOWDHAAY: What 
are you talking? 

SHAI AAJIV GANDHI: I am not talking 
of Bengal, why are you getting up like that? 
I don't know, perhaps others are doing it 
also, not only BengaL., Interruptions). 

SHAI SAIFUDDIN CHOWDHARY: 
have never talked about Bengal. 

[ Trans/ation] 

MR. SPEAKER: You take your seat. If 
you continue to behave like this, it will not 
be good. 

[English] 

SHRI SAIFUDDIN CHOWDHARY: Did I 
talk about Bengal, Sir? He must explain. 

[ Translation] 

MR. SPEAKER: Now you sit down. 
(Interruptions). Will you sit or not? 

(Interruptions) 

SHRI RAJIV GANDHI: You come to my 
Chamber, I will tell you. 

(Interruptions) 

MR. SPEAKER; You always create trou-
ble, this is not good on your part. 

SHRI SAIFUDDIN CHOWDHARY: Who 
creates trouble? 

MR. SPEAKER: It is you. This is not 
good. 

[English] 

SHAI SAIFUDDIN CHOWDHAAY: Why 
did he say that I f..m speaking about 
Bengal? 

[Translation] 

MR. SPEAKER: Please keep quiet, Mr. 
Choubey, you are an elderly person. 

[English] 

SHAI AAJIV GANDHI: I had not referred 
to any particular State. There are Members 
here from every State and I am sure that 
the individual Members know precisely 
what is happening in their States and I 
don't need to amplify that here. 

What we need looking at the Centre-
State finances is the fundamental change 
in the way of working. We have to see that 
there is a shift on the focus from fi nancial 
outlays and financial measurements of 
work done to something more specific that 
relates to efficiency, productivity which 
will allow us to achieve similar targets with 
lower outlays. That has to be what develop-
ment is all about. If the cost per unit of 
development is not going to reduce as we 
develop, then we are going down the 
wrong way. So we have to have a total look 
at this. Modernisation, technology, ulti-
mately only mean that you should be get-
ting more for having spent less, you should 
be getting more results for a lower invest-
ment. That is what it is all about. And 
unless we look at it in that way and not only 
in terms of total financial outlays-and are 
we getting so much, and are you getting so 
much, are we spending so much afld are 
you spending so much-is not going to 
give us results. I am not trying to argue that 
we should get more or your State should 
get less. But we must look at this in a very 
mature manner to see that it ultimately 
goes to the maximum benefit of the nation. 
It must be balanced between investment 
which gives production, investment which 
gives returns and investment which goes 
as a direct help to certain sections of our 
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people who are too weak, too poor, too 
discriminated against to be able to do with-
out that help. But if we unbalance that then 
in a very short period we will not have 
enough to give to t.he people whom we 
need to give. So that balance must be 
maintained. We must maintain a total bal-
ance in development and this can only be 
done if we look at these things objectively 
and not just as empires which we are trying 
to build on any side and I, hope, we will be 
able to do this. Also we have to see that 
there is full protection for the revenue 
inflows, a vigilant and firm hand is kept in 
enforcing the tax laws and there is no toler-
ance of tax evasion in any way. 

Balance of payments was raised by cer-
tain Members and I am glad they have 
drawn our attention to it although our 
attention had been drawn to it long before 
the Members drew our attention to it. It is 
an area of concern and it has been identi-
fied so in the Seventh Plan right from the 
early stages. We have taken corrective 
steps and we have got good results. 

Already like I said trade deficit has come 
down. Yes, oil prices have softened but it is 
also because of the action that we have 
taken. Sugar, fertilisers and edible oil 
imports nave been reduced because of 
increased domestic production. Last year 
we set-up a Cabinet Committee on exports 
which has been going into how to increase 
our exports and I would like to inform the 
House that we have now got the full figures 
for 1986-87 and the exports have exceeded 
the targets. We have got. a 20 per cent 
increase in exports during this year-full 
20 per cent. The earlier figure was 17 per 
cent. Now the figure for whole year is 20 
per cent. This has come about because we 
have taken positive steps. 

Last year we could have faced the situa-
tion in a defensive manner. Last year, 
approximately same time of the year we 
had a problem when imports were high 
and exports were low. We could have 
ctamped down like many Members were 
suggesting and saying, clamp down on 
imports very hard but we took a more prag-

matic view. We said, yes, we will control the 
imports, keep them under certain limits but 
no drastic cut in imports. We will, in fact, be 
aggressive on the export front and we will 
see that we will earn money for the imports 
that we need and require because that is 
how we will go about. Just by shutting 
down and closing shop you cannot 
develop and you cannot progress and you 
cannot become stronger. We took a posi-
tive step to increase the exports. We have 
increased the exports and I have no doubt 
that we will be aD Ie to maintain thisfrend in 
the coming years also. 

Some points have been raised about the 
agricultural exports. We will e.ncourage 
agricultural exports. We are looking into 
that. It is part of our comprehensive policy 
and it is very much linked to our food pro-
cessihg programmes that we have been 
given because without that it will be diffi-
cult to export from the agricultural sector 
but more than that we have also come into 
a situation where new markets must be 
opened to our farmers and our agricultu-
rists. Our own markets are getting satu-
rated to quite a degree. We must open out 
these foreign markets to our farmers so 
that our farmers are not held back by 
domestic consumption constraint. 

A number of steps have been taken for 
exports. They include cash compensatory 
support, withdrawal of export duties, spe-
cial efforts for value added items such as 
packaged tea and tea bags and a three 
year export policy for cotton. The budge-
tary support in the 1986-87 for agricultural 
products export has also been increasea 
substantially. Several Members have 
raised the question of inddustrial sickness. 
This is a problem and the long-term 
answer is modernisation of our industries 
and a continuous modernisation of our 
Industries. And it is looking to this end that 
we have targeted certain industries, spe-
cific industries, and tried to re-do all the 
controls and taxes that apply to them. We 
started with the cement industry. It has 
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given us good results. We have now set up 
Modernisation Funds for the textiles, and 
jute industries. lOBI is bringing out spe-
cial schemes for upgrading techno~ogy 
and in selected capital goods industries, 
we are looking at industries industry-wise. 
And, we will bring about modernisation 
which will reduce sickness. And in the 
meantime, we have to see how sickness 
can be controlled. We have already set ulJ 
the Board of Industrial Finance and Recon-
struction which is looking at industries and 
monitoring industries. As soon as the 
losses equal 50 per cent of the capital plus 
reserves, the managements seek a fresh 
mandate from their shareholders. And if 
losses drop to lOOper cent of the capital 
and rt;.;erves, then they will step in directly 
for rehabilitation and merger or whatever 
else they feel, is required at th;:tt time. 

l What is important is that we cannot con-
tinue to r~ly on intravenous injection to 
alleviate the sickness and ultimately pass 
the full burden of that sickness on to the 
public sector. If we are committed to a 
public sector, we must also be committed 
to an efficient and good public sector. And 
we cannot get a good efficient public sec-
tor if the public sector is over-burdened by 
taking over sick industries. 

SHRI INORAJIT GUPTA: Sick indus-
tries are all in the private sector. 

SHRI RAJIV GANDHI: By taking over, 
said. By definition, it is not sick once it is in 
the public sector because we keep inject-
ing it. So, by intravenous feed, we keep it 
alive. But something has to be thought up 
about this because otherwise if we are not 
careful, all our new investment in public 
sector will go into keeping sick industries 
alive by taking them up in public sector. 
We will end up with a totally sick public 
sector that is a burden on the nation and 
that will then ensure at some point-where 
the breaking point will come-that tne pol-
icy will have to be changed and public sec-
tor will have to be given up and we will have 
to shift to a policy which we do not like. If 

we have to stay on our road of independ-
ence today, we need a publ,ic sector. And 
if we need a public sector, we need a public 
sector that works for the country, not a 
public sector that is a burden upon the 
country. 

[Translation J 
SHPt NARAYAN CHOUBEY: What 

steps do you propose to rernove 
unemployment? 

[English] 

SHAI RAJIV GANDHI: Sir, more specific 
points were raised-many in the House, 
nany outside the House. We have taken 

them into consideration and taken them 
into account in the official amendments 
that are being proposed. They enjoy a 
broad support of all sections. There is one 
additional concession that I would like to 
announce. And that is customs duty on 
dials and cases for quartz. analog watches 
was increased from 70 per cent to 145 per 
cent in the budget to give support to 
domestic parts manufacturers. Watch-
makers have represented that this is too 
steep. Keeping in mind the interests of 
both watch-makers and parts manufactur-
ers, the duty is being reduced to lOOper 
cent. 

Some members have raised the question 
of... (Interruptions) ... lt would perhaps help 
the Hon'ble Members to stick to the time-
limit that you, Sir, from the Chair propose 
when they speak. 

Sir, many Members have spoken of rais-
ing the exemption limit from the current 
Rs. 18,000.1 would liketocommentonthis. 
I have made my views very clear on earlier 
occasions and I have not changed mv 
views at all. Sir. the exemption limit tnat we 
have in I ndia, when seen on the basis of per 
capita income of the nation, is already 
amongst the highest in the world. So, when 
you are asking me to raise this limit, you 
are asking me not to help the average per-
son in the country, you are asking me to 
help those few who already have, or are 
very well off and it is not the right thing. 
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SHRI BASUDEB ACHARIA: We are not 
asking. 

SHRI RAJIV GANDHI: I did not say you 
are. I said, some Members are. On your own 
benches you can decide who are. 

Let me explain a bit. Since the salaried 
taxpayer is exempted up to Rs. 18000, a 
standard deduction of Rs. 10000 is allowed 
on top of that and with provident fund and 
other deductions, you can get Rs. 6000 
more. So, you can end up with a salary 
earning of Rs. 34000 without paying any 
tax. If this Rs. 18000 is raised to Rs. 25000, 
we will lose approximately Rs. 400 crores. 

SHRI C. MADHAV REDDI: States will 
lose. 

SHRI RAJIV GANDHI: Eightyfive per 
cent you will lose. 

When you come asking for your railway 
lines, bridges, or factories, then we will 
have to .... 

SHRI ABDUL GHAFOOA (Siwan): Just 
a minute. When you raised it from Rs. 
13000 to Rs. 18000, the previous Finance 
Minister told me that by raising it, he had 
gained more revenue from the people. Will 
it not be a test case to raise it further? 

SHRI RAJIV GANDHI: You have to 
assess from what point to what point it is to 
be raised. To follow the han. Member's 
logic still further, if we totally remove it, 
then perhaps we will gain even more. 
Obviously, there is a measure tnat has to 
be applied and when we raised it from As. 
15000 to Rs. 18000, the measure was that 
As. 15000 was now cutting in very ClOSE 
because our poverty line i::i now coming uJ: 
to As. 6000 or As. 7000. So, it was in rela-
tion to that. Our exemption limit today is a 
full twelve times our per capita income. So 
only those people who are earning twelve 
times the average per capita income are 
starting to pay tax at the lowest slab and I 
do not think, this Government would be 
fulfilling its objectives if we reduce this in 
any way. 

Some hon. Members had asked for the 
removal of the minimum corporate tax. 
This is a good tax and I think, there must be 
a manimum corporate tax and- Corpora-
tions that are making money should con-
tribute to the development of the nation. 
We have indicated a modification in the 
proposal because we thought that there 
were certain shortcomings in the original 
proposal that we had put, which were 
causing problems to some section! and 
we have removed that. The set off that we 
have given for unabsorbed depreciation 
and past losses will solYe the genuine 
problems of the new projects and the sick 
companies and the minimum tax is onl~ 
fifteen per cent of the adjusted book profit. 
So, it is a very very low amount and it is 
only now after we have given the deduc-
tion of unabsorbed depreciation or past 
business losses whichever is lower. It 
will only apply to those who can afford ,0 
pay. It is a very soft item now and I tnmk 
we will ... 

SHAI NAAAYAN CHOUBEY: Why so? 

SHAI RAJIV GANDHI: I believe, it is the 
first time I am hearing him. 

We have also started an investment dep-
osit scheme. Some Members have wanted 
to reintroduce the investment allowance. 
We feel that the new scheme is better. We 
have given a careful consideration. A lot of 
dicussion has taken place and we feel that 
the new scheme is better; it will help 
modernization, it will be fair to less capital 
intensive industries, it will benefit the sea-
sonal industries. And it will make it easier 
to set apart profits from a good year for 
investment in future. 

The question of double taxation of firms 
was raised. It is under consideration and it 
will be reflected in the Comprehensive 
Amendment Bill. 

Some members have spoken of the 
delay and the problems that the courts are 
causing in the collection of tax revenues. A 
new law is being formulated which will pre-
vent excessive recourse to courts and will 
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not allow postponement of tax payments. 
It is under consideration and again, it will 
be reflected in the Comprehensive Tax 
Amendment Bill. 

Some members raised the question of 
the extension of exemption in Ladakh 
beyond 31.3.1989. This will be considered 
in due course. 

The question of loans and advances to 
shareholders has been raised. We have 
already looked at tt:lis and we have limited 
it to loans and advances to shareholders 
holding less than 10 per cent of the shares. 
We will watch this and see how it functions. 
If there are problems, we will modify this to 
see that it does not become a loophole. 

One member mentioned the cost of col-
lection. I believe he said that the one-
seventh was charged to the corporate tax, 
but six-sevenths were charged to income 
tax and added that as income tax is part of 
the States, we are being unfair in doing 
this. I would like to clarify that we are not 
being at all unfair. What we are doing is 
charging that part which is related to 
income tax to income t¥ and rough!}' that 
part which is related to corporate tax to 
corporate tax. And you must remember 
that the cost of collection is based on 
assessment and the actual collection. Out 
of approximately 50 lakh assessees, only 
one lakh are in the corporate sector. 49 
lakhs approximately are in the income tax 
CJector. So, this division of burden is based 
on the cost of collection. on what it actually 
is. 

SHRI C. MADHAV REDOI: What is the 
cost of collection? 

SHAI AAJIV GANDHI: I do not have the 
figure here. 

SHRI C. MADHAV REDDI: It should be 
pro rata. According to the incomes of the 
corporate sector and income tax, you 
change it. 

SHRI AAJIV GANDHI: No. Cost is not 
according to the income. The cost is 
according to the cost, by definition. 

(Interuptions) 

SHRI RAJIV GANDHI: If you have a 
hundred people and one person is paying 
you Rs. 20 lakhs and the other 99 pay you 
only Rs. 500 in the year, it does not mean 
that the cost of collection for that one IS in 
proportion to the As. 100 lakhs versus a 
few thousand. The Cost of collection is the 
cost involved actually in getting access to, 
processing. going though the records and 
all that, of millions of people. It does not 
reflect the .... 

SHRI C. MADHAV REDDI: But the taxes 
of millions of people are paid at the 
source. 

SHRI RAJIV GANDHI: I think we are 
going into unnecessary discussion and I 
have not yielded the floor. 

If the States agree, then we could start a 
discussion on reducing the cost of collec-
tion on income tax by reducing the amount 
that the States get, and if we reduce the 
proportion, we will reduce the billing also. 
That won't be a problem. 

SHRI C. MADHAV REDDI: Yes, cer-
tainly you can start it. 

SHRI RAJIV GANDHI: Yes. We can have 
that and I am sure the next Finance Com-
mission will be looking into it. 

SHRI C. MADHAV REDO I : Millions of 
people pay taxes at source. 

SHRI RAJIV GANDHI: I conclude by 
saying that I believe that I have covered 
most of the points that have been raised. I 
thank the members for the valuable sug-
gestion that they have given. We have 
included many suggestions in the amend-
ments. Those that we have not, we will 
keep in mind and when the appropriate 
time comes, we will see if we can use them 
Thank you very much. 
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MR. SPEAKER: The question is: 

"That the Bill to give effect to 
the financial proposals of the 
Central Government for the 
financial year 1987-88, be 
taken Into consJderation." 

The m:Jtion was adop(t:;J. 

MR. SPEAKER: Now, we will take up 
clause by clause consideration of the Bill. 

Clause 2 (Income Tax) 

Amenolnent made: 

Page 2, in line 24, omit, "194E".(2) 

(Shri Rajiv Gandhi) 

MR. SPEAKER: The question is: 

"That Clause 2, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 2, as amended, was added to 
the Bil· 

Clause 3-(Amendment of Section 2) 

Amendment made: 

Page 4, for lines 24 to 27, substitute-

(i) in sub-clause (e), for the words 
"by way of advance or loan to a 
shareholder, being a person who 
has a substantial interest in the 
company,", the words, figures, 
letters and brackets "made after 
the 31st day of May, 1987, by way 
of advance or loan to a share-
holder, being a person who is the 
beneficial owner of shares (not 
being shares entitled to a fixed 
rate of dividend whether with or 
without a right to partiCipate in 
profits) holding not less than ten 
per cent, of the voting power, or 
to any concern in which such 

shareholder is a member or a 
partner and in which he has a 
substantial interest (hereafter in 
this clause referred to as the said 
concern)" shall be substituted:'. 
(3) 

(Shri Rajiv Gandhi) 

AR. SPEAKER: The question is: 

"That Clause 3, as amended. 
stand part of the Bill.' 

The motion was adopted. 

Clause 3, as amended, was added to the 
Bill .. 

MR. SPEAKER: The question is: 

,aThat CI9uses 4 to 6, stand part of 
the Bill." 

The motion wad adopted. 

Clauses 4 to 6 were added to the Bill. 

Clause 7-( Amendment of Section 32 A B) 

Amendment made: 
Page 7, in lines 3tS and 39, for 
"liabilities, contingencies or com-
mitments;", substitute Uliabilities. 
other than ascertained liabili-
ties;" (4) 

(Shri Rajiv Gandhi) 

MR., SPEAKER: The question is: 

uThat Clause 7, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 7, as amended. was added to the 
BNI. 
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MR. SPEAKER: The question is: 

"That Clauses 8 to 12 stand part 
of the Bill." 

The motion was adopted. 

Clauses 8 to 12 were added to the Bill. 

Clause 13-(Amendment of Section 45) 

Amendment made: 

Page 9, in line 42, for "54E, 54F.54G and 
54H" substitute "54E, 54F and 54G". (5) 

(Shri Rajiv Gandhi) 

MR. SPEAKER: The question is: 

"That Clause 13. as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 13, as amended, was added to the 
Bill. 

MR. SPEAKER: The question is: 

"That Clauses 14 to 17, stand part 
of the Bill." 

The motion was adopted. 

Clauses 14 to 17 were added to the Bill. 

Clause lB-1 Amendment or Section 53) 

Amendment made: 

Page 12, in lines 19 and 20, for"54 F. 54 G 
and 54H". substitute u54F and 54G". (6) 

(Shri Rajiv Ganani) 

MR. SPEAKER: Thp. question is: 

"That Clause 18. as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 18, as amended, was added to the 
Bill. 

MR. SPEAKER: The question is: 

"That Clauses 19to 23. stand part 
of the Bill. n 

The motion was adopted. 

Clauses 19 to 23 were added to the Bill. 

Clause 24-( Insertion of new sections 54 G 
and 54 H) 

Amendments made: 

Page 15. in line 38, for ''following sec-
tions", substitute "following section." (7) 

Page 15. in line 41. for "long-term capital 
asset", substitute" "capital asset". (8) 

Page 17, omit lines 5 to 8. (9) 

(Shri Rajiv Gandhi) 

MR. SPEAKER: The question is: 

"That Clause 24, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 24, as amended, was addRrl to the 
Bill. 

MR. SPEAKER: The question is: 

"That Clauses 25 to 42 stand part 
of the Bill." 

The motion was adopted. 

Clauses 25 to 42 were added to the Bi/l. 

The motion was adopted. 

Clause 4J-( Insertion of new Chapter )(HB) 

Amendments made: 

Page 22, in lines 38 and 39. for "liabilities, 
contingencies or commitments". substi-
tute '1iabilities. other than ascertained lia-
bilities". (10) 

Page 22, in line 40, for "loss", substitute 
"losses". (11) 
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Page 23, for lines 4 to 7, substitute-

U(i) the amount withdrawn from re-
serves or provisions, if any, such 
amount is credited to the profit 
and loss account; or 

(ii) the amount of income to which 
any of the provisions of Chapter 
III applies, if an~ such amount is 
credited to the profit and loss 
account; or 

(iii) the amount of the loss or the 
amount of depreciatton which 
would be required to be set off 
against the profit of the relevant 
previous year as if the provisions 
of clause (b) of the first proviso to 
sub-section (1) of section 205 of 
the Companies Act, 1956, are 
applicable." (12) 

(Shri Rajiv Gandhi) 

MR. SPEAKER: The question is: 

"That Clause 43, as. amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 43, as amended, was added to the 
Bill. 

MR. SPEAKER: The question is: 

"That Clauses 44 to 48 stand part 
of the Bill." 

The motion was adopted. 

Clauses 44 to 48 were added to the Bill." 

MR. SPEAKER: The question is: 

"That Clause 49 stand part of the 
Bill." 

The motion was negatived. 

MR. SPEAKER: The question is: 

"That Clauses 50 and 51 stand 
part of the BilL" 

The motion was adopted. 

Clauses 50 and 51 were. added to the Bill. 

Clause 52-( Amendment of Section 197) 

Amendments made: 

Page 26, in line 15, omit "(i)". (13) 

Page 26, omit lines 19 and 20. (14) 

(Shri Brahma Dutt) 

MR. SPEAKER: The question is: 

"That Clauses 52. as amended. 
stanri part of the Bill. If 

The motion was adopted. 

Clause 52, as amended, was added to the 
Bill. 

MR. SPEAKER: The question is: 

"That Clause 53 stand part of the 
Bill." 

The motion was negatived 

Clause 54 .. (Amendment of Section 199) 

Amendment made: 

'52. In section 199 of the Income-tax 
Act, for the words ·made for the 
immediately following assess 
ment year under this Acr·. th6 
words "made under this Act for 
the assessment year for which 
such income is assessable-- shall 
be substituted with effect from 
the 1st day of June, 1987.' (15) 

(Shri Brahma Outt) 

MR. SPEAKER: The question is: 

"That Clause 54, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 54, as amended, was added to the 
Bill. 
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Clause 55-(Amendment of Section 202 ) 
Amendment made: 

Page 26, for lines 37 to 40, substitute-

'53. In section 202 of the Income-tax 
Act, for the the words ,evy tax", 
the words "recover tax" shall be 
substituted with effect from the 
1st day of June, 1987.' (16) 

(Shri Brahma Dutt) 

MR. SPEAKER: The question is: 

"That Cause 55, as amended, 
stand part of the Bill:' 

The motion was adopted. 

Clause 55, as amended, was added to the 
Bill. 

MR. SPEAKER: The question is: 

11Th at Clause 56 stand part of the 
Bill." 

The motion was adopted. 

Clause 56 was added to the Bill. 

Clause 57-( Insertion of new sec-
tion 203 A.) 

Amendment made: 

Page 27, in line 9, omit llsection 194 E". 
('\7) 

(Shri Rajiv Gandhi) 

MR. SPEAKER: The question is: 

"That Cause 57, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 57, 88 amended, was added to·tlre 
Bill. 

MR SPEAKER: The question is: 

"That Clauses 58 to 100 stand 
part of the Bill." 

The motion was adopted. 

C/aU118S 58 to 100 were added to the Bill. 

Claus. 101-( Definitions) 

Amendment made: 

Page 39, for lines 11 to 13, substitute-

I(C) "foreign currency" means any 
currency other than Indian cur-
rency; 

(d) "foreign exchange" means for-
eign currency and includes-

(i) all deposits, credits and balances 
payable in any foreign currency, 
and any drafts, traveller"s cheques, 
letters of credit and bills of 
exchange, expressed or drawn in 
Indian currency but ppyable in 
any foreign currency; 

(ii) any instrument payable, at the 
option of the drawee or holder 
thereof or any other party there-
to, either in Indian currency O( in 
foreign currency or partly in one 
and partly in the other,". '(29) 

(Shri Brahma Dutt) 

MR. SPEAKER: The question is: 

IIThat Clause 101, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 101, as amended, was added to 
the Bill. 

MR. SPEAKER: The question is: 

"That Clauses 102 and 103 stand 
part of the Bill." 

The motion was adopted. 

Clauses 102 and 103 were added to the 
Bi/l. 

Clause 104-( Penalties) 

Amendments made: 

Page 39, after line 36, insert-
"(2) Every authorised dealer or money 
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Changer who fails to collect the 
tax leviable under this Chapter, or 
attet collecting such tax fails to 
pay the tax to the credit of the 
Central Government under sub-
section (2) of section 100, shall, in 
addition to the payment of the 
tax, if any, so COllected, be liabae 
to pay a penalty not exceeding 
twice the amount of the tax he 
would have collected or, as the 
case may be, twice the amount of 
the tax collected but not paid to 
the credit of the Central 
Government. 

(3) No penalty shall be leviable under 
sub-section (1) or sub-section 
(2), if the authOrity specified 
under sub-section (4), for rea-
sons to be recorded in writing, 
waives the amount of penalty so 
payable." (30) 

Page 39, in line 37. for "(2) Any penalty" 
substitute-

. 

11(4) Subject to the provisions of 
sub-section (3), any penalty". 
(31) 

(Shri Brahma Dutt) 

MR. SPEAKER: The question is: 

'That ClatJse 104, as amended, 
stand part of the Bill." 

The motion was adopted. 

C/auae 104, as amendtsd, was added to the 
Bill. 

MR. SPEAKER: The question is: 

"That Clauses 105 and 106 stand 
part of the Bill." 

The motion was adopted. 

Clauses 105 and 106 were added to the Bill. 

Clause 1 07-( Rules and Notifications to 
be laid before Parliament) 

Amendment made: 

Page 40. in line 18, for "section 1 03 '~ 

substitute "section 101". (18) 

(Shri Brahma Dutt) 

MR. SPEAKER: The question is: 

"That Clause 107, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 107, as amended, was added to the 
Bill. 

MR. SPEAKER: The question is: 
"That Clauses 108 and 109 stand 
part of the Bill." 

The motion was adopted. 

Clauses 108 and 109 were added to the 
Bill. 

First Schedule 

Amendments made: 

Page 43, in line 11. omit "l94E" (19) 

Page 43, omit lines 34 to 42 [sub-items 
(a) (vi) and (a) (vii)]. (20) 

Page 43, in line 43, for "(viii)", substitute 
"(vi)". (21) 

Page 44, omit lines 7 to 28 [sub-items (b) 
(i) (C) and (b) (i) (0] (22). 

Page 44. in line 29, for U(E)" substitute 
U(C)". (23) 

Page 44, omit lines 40 to 47 [sub-items 
(b) (ii) (8) (1)]. (24) 

Page 45. omit lines 2to 15 [sub-items (b) 
(ii) (B) (2) and (b) (ii) (c)] (25). 

Page 45, in line 16, for "(0)". substitute 
"(8)". (26) 

Page 45, omit lines 28 to 40 (sut)o;ifems 
(a) (ii) to (a) (vii)]. (27) 
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Page 45, in line 41, for "(viii)". substitute 
"(ii)". (28) 

(Shri Brahma Dutt) 

MR. SPEAKER: The question is: 

"That First Schedule, as amen-
ded, stand part of the Bill." 

The motion was adopted. 

First Schedule, as amended, was added 
to the Bill. Second Schedule, Third 

Schedule and Fourth Schedules were 
added to the Bill. 

Clause l-(Short Title and Commencement) 

Amendment made: 

Page 1, in line 5,-

for 1&2 to 93" substitute "2 to 91" (1) 

(Shri Brahma Dutt) 

MR. SPEAKER: The question ,s. 

"That Clause 1, as amended, 
stand part of the BilL" 

The motion was adopted. 

Clause 1, as amended, was added to the 
Bill. 

Enacting Formula and TItle were added 
to the BIll. 

SHRI RAJIV GANDHI: I beg to move: 

"That the Bill, as amended, be 
passed." 

MR. SPEAKER: The question is: 

"That the Bill, as amended, bt 
passed." 

The motion was adopted. 

18.40 hrs. 

CINE-WORKERS WELFARE FUND 
(AMENDMENT) BllL-Contd. 

[EnglIsh] 

MR. SPEAKER: We will now take up 
further consideration of the following 
motion moved by Shn P.A. San9ma, on the 
20th March, 1987, namely:-

"That the Bill to amend the Cine-
Workers Welfare Fund Act, 1981, 
be taken Into consideration." 

Shn Vljay Kumar Yadav. He IS not 
present. 

Shn Oal Chander Jain. 

16.41 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

MR. DEPUTY-SPEAKER: Shri Jain also is 
not here. The hon. Minister may reply_ 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHAI P.A. 
SANGMA): I am grateful to the hon. 
Members who have participated In this 
debate. It is a very small Bitt, the Cine-
Workers Welfare Fund (Amendment) Bill, 
1987. 

As the House IS aware, this Bill also was 
passed and Intended to be administered by 
the Ministry of Information and Broadcast-
Ing, and It was recently only in April last 
year, that it was transferred to us and since 
then we have tried to take some steps. 

16.44 hrs. 

[SHRI SHARAD DIGHE in the Chair] 

There are only two or three points which 
have been raised during the time of the 
debate: That the amount of money which 
is available for the welfare of the cine 
workers under the present Act is very small 
because the cess that we impose is very 
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small. As it is, we impose a cess of Rs. 1,000 
for each film· and the hone Members have 
expressed that this needs to be increased. 

I will have consultations with the Minis-
try of tnformation and Broadcasting, and I 
also feel that the cess that we are imposing 
at the rate of As. 1000 is small and it needs 
to be increased. 

Some Members wanted to know the 
amount of money that is available at the 
moment. From the collection of cess we 
have only Rs. 22.41 lakhs at the moment 
but as the non. Members are aware, from 
the profits of thE; Gandhi film we have 
about Rs. 103 lakhs. So, at the moment the 
amount available is-from the cess and 
also from the profits of the Gandhi film-
Rs. 125.41 lakhs, and this money wi II be 
transferred to the Ministry of Labour after 
this Budget but before the money was 
available with us; whatever facilities were 
available with the Government of India in 
the Ministry of Labour, all these different 
welfare funds we have already started 
extending the same benefits to them; the 
hospitals and dispensaries which are avail-
able under the various welfare funds have 
also been notified and we have already 
issued and as the House knows all these 
facilities should be extended to the cine-
workers also. 

We have also started takIng other steps. 
We are in the process of appointing a Cen-
tral Advisory Council for this. 

Since the scope of the Bill is very limited, 
just to increase the level upto As. 1600 a 
month and since the hone Members have 
raised only these two limited p~ints, I 
would once again thank the hone Members 
for supporting the Bill. 

SHRI NARAYAN CHOUBEY (Midna-
pore): How do the cinema workers who 
are spread over in various States, get the 
money? \Nhat is the modus operandi on 
the part of the Labour Department to see 
that the money reaches the cinema 
workers? An ll-member committee was 
going to be formed. How will you include 

labour representatives in it? Do you want 
to include the representatives of Central 
Labour Organisations in this? 

SHRI SHANTARAM NAIK (Panaji): Are 
you going to declare film industry as indus-
try within the meaning of Industrial Di. 
putes Act? ptease throw some light on 
this. 

SHRI P.A. SANGMA: That is not within 
my power. This Act applies to the cinema 
workers who are earning at • he moment 
Rs. 1000 a month. We are extending it to 
Rs. 1600/- per month. And for lumpsum 
from As. 5000 to Rs. 8000 we are 
extendinQ. 

About the question of identification, we 
have Labur Commissioners under differ-
ent Welfare Acts. We have notIfied those 
Labour Commissione~ as Welfare Com-
missioners for this purpose. It will be their 
dUty to identify cinema workers and issue 
them identity cards. Since the issue of 
identity cards by the Laoour Commission-
ers is not an easy job, we have a tripartite 
adVISOry council. They have a confedera_: 
t.on of cme:"1a workers. This confederation 
has undei1aken in that meeting to identify 
the worke:s and help the Welfare Commis-
sioners for the purpose of issuing identity 
cards. Once the identity cards are issued, 
then there WIll be no problem of giving 
benefits to the actual cinema workers. 

SHRI NARAYAN CHOUBEY: Since the 
Act was passed in 1981 how many Welfare 
Commissioners are there in the country-
Statewise? Si nce you have come with this 
amendment, I want to know whether any 
cinema worker has yet been identified or 
not? If not, why not? 

SHRI P.A. SANGMA: It is true that the 
Act was passed in 1981, but this was trans-
ferred to us only on 1st April. 1986. I come 
into the picture from that date. From that 
date onwards we have been trying to take a 
number of steps. Some cinema workers 
have already been identified. I do not have 
the exact number here with me at hand. 
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But they have been identified. In fact, from 
the funds available with us we have given 
scholarships to children of the cinema 
worker worth. about a lakh of rupees. So, 
the identification and the issue of cards is 
going on. But since it is only one year, 
nothing much has been achieved. We have 
had only two meetings but after the 
amendment of this Bill we propose to call 
another meeting, either in southern region 
or in Western region, I do not know. We 
have not decided the venue. We want to 
discuss everything how it can be done. 

SHAI NARAYAN CHOUBEY: Why don't 
you kindly issue a booklet from your Depart-
ment in this regard and have it distributed 
to the Cinema houses? 

MR. CHAIRMAN: It is a suggestion. 

SHRI P.A. SANGMA: We are taking 
some step&. 

MR. CHAIRMAN: The question is: 

"That the Bill to amend the Cine-
Workers Welfare Fund Act. 1981, 
be taken into considerat;on." 

The motion was adopted. 

MR. CHAIRMAN: The House Will now 
take up clause-by-clause consideration of 
the Bifl. 

MR. CHAIRMAN' The question is: 

"That clauses 2 to 4 stand part of 
the Bill." 

The motion was adopted 

Clauses 2 to 4 were added to the Bill. 

MR. CHAIRMAN: The question is: 

"That Clause 1, Enacting For-

mula and the Titte stand part of 
the Bitt" 
The motion was adopted. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

MR. CHAIRMAN: The Minister may now 
move that the Bill be passed. \ 

SHAI P.A. SANGMA; Sir, I beg to mave: 

"That the Bill be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

The motion was adopted. 

16.53 tn. 

GOVERNORS (EMOLUMENTS, ALLO-
WANCES AND PRIVILEGES) AMEND-

MENT BILL 

[English] 

MR. CHAIRMAN: Now we go to the next 
item-Shri Buta Singh to move that the Bill 
to amend the Governors (Emoulments. 
Atlowances and Privileges) Act, 1982, be 
taken into consideration. 

THE MINISTER OF HOME AFFAIRS: 
(S. BUTA SINGH): Sir, I beg to move: 

"That the Bill to amend the Gov-
ernors (Emoluments, Allowances 
and Privileges) Act, 1982, be 
taken into consideration." 

As you know, Sir. Article 158(3) of the 
Constitution of India lays down that "the 
Governor shall be entitled without pay-
ment of rent to the use of his official resi-
dences and shall be also entitled to such 
emoluments. al'owances and privileges as 
may be determined by Parliament by law 
and, until provision in that behalf is so 
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made, such emoluments, allowances and 
privileges as ar~ specified in the Second 
Schedule". The Second Schedule pres-
cribes a salary of ~ 5,500 per month for 
the Governor. To regulate the emolu-
ments, allowances and privileges of the 
Governors, an Act, namely, the Governors 
(Emoluments, Allowances '!'ld Privileges) 
Act, 1982 was enacted. This Act has now 
been brought into force with effect from 
April 1, 1987. 

Section (3) of the said Act prescribes the • same emoluments for the Governors as 
specified in the Constitution, that is, Rs. 
5,500 per month. Consequent on the revi-
sion of salary and allowances of the Presi-
dent, Vice-President, Ministers, Speaker, 
Deputy Speaker, Members of Partiament, 
etc. in December 1985, the question of revi-
sion of salary of various Constructional 
statutory authorities, including the Gover-
nors, had been under consideration of the 
Government. The salary of the judges of 
the Supreme Court and the High Courts 
has also been revised by virtue of the Con-
stitution Fifty-forth Amendment) Act., 1986 
and the effective date has been fixed from 
15t April, 1986. It would, therefore, be 
appropriate to enhance the emoluments of 
the Governors of the States from the said 
date, that is, April 1, 1986. Accordingty, it is 
proposed that the emoluments of the Gov-
ernors of the States may be enhanced from 
Rs. 5,500 per mensem to Rs. 11,000 per 
month with effect from April 1, 1986. The 
Governors (Emoluments, Allowances and 
Privileges) Amendment Bill, 1987 has been 
finalised in consultation with the Ministry 
of Law, as introduced in Lok Sabha on 
24.4.1987. 

The Bill, when enacted, ,will involve an 
additional recurring expenditure of As. 
11,88,000 per annum only which will, how-
ever, be charged on the Consolidated 
Fund of the respective States. With these 
few remarks, I commend to the House that 
the Bill be passed. 

MR. CHAIRMAN: Motion moved: 

"That the Bill to amend the Gov .. 

ernors (Emoluments, Allowances 
and Privileges) Act, 1982, be 
taken into consideration." 

Shri N. Venkata Ratnam. 

SHRI N. VENKATA RATNAM (Tenali): 
I oppose the Bill. Not that I oppose the 
amount that is being spent but I oppose the 
very institution of the Governor. 

This Governorship has been created 
from the East India Company days-from 
1770 onwards-that is taking shape. From 
time to time the Govemors are there. 
Governor-Generals are there. Afterwards, 
on our becoming a Republic, it has not 
been Disturbed. It is there. The main inten-
tion is that our institution being a federa-
tion, that is intended to be a link between 
the Centre and the State. But how far that 
has been a link. We have to see this. That 
has ceased to be a link. The Govemor post 
or the institution has become an ~gent of 
the Centre. I may say, it is itself an agent. It 
is a political agent of the Centre ana the 
Governor's institution is being used by the 
Centre as against the State from time to 
time. Instead of 'the honour that is to be 
given to it, it has become virtually a servant 
of the Centre. The institution is dancing to 
the political tune of tHe Centre and 
whoever is a bit independent, he is being 
punished in an awful, sorrowful way. Take 
the example of S/Shri Tapase, Anantha-
syanam Ayyangar. They failed to be the 
tool of the Centre. They were either dis-
gracefully removed or their term was not 
extended. This is how this institution is 
being used by the Centre. 

That was not the intention at the time of 
the framing of the Constitution. If' order to 
maintain the character of the FederatioQ, 
that has to be used as a link. That is the 
concept. The appointment of the Governor 
or the removal of the Governor has nothing 
to do with the intention of the State. The 
Governor is a representative of the Centre 
and the State. When the Governor is 
appointed, the opinion of t~ State is not 
taken. Even if the State is opposed to the 
conduct of the Governor, that is not being 
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looked into by the Centre. The intention is 
how to safeguard the interests of the 
State. In democracy the people's interests 
must be protected. The duty' of the Gover-
nor is, if the States fail to look after the 
welfare of the people, the Governor has to 
intervene and report to the Centre and 
proper action IS to be taken. But that is not 
being done at all. 

From the days of Mr. Padmanabhan in 
Kerala, what has been done, all of us know 
In order to remove the Government, no 
less a person. a very great in our estimate 
was sent to give the report The report is 
given on whIch Governor had recom-
mended for abolition and the Government 
was removed. This is how a lauoable insti-
tution is being used by the Centre. Some-
thing should be done to preserve the 
integrity or the honour of the institution. 
Many of the provIsions of the Constitution 
would be amended also and that will also 
be taken into consideration. 

The States are not in a happy position 
financially because the Certre is not com-
ing to the assistance of the State in finan-
cial matters. They take their own time. That 
States are made to spend crores and lakhs 
of rupees on maintenance of their pre-
mises. It is purely purposeless, benefitless, 
I must say a useless institution. It has 
become merely purely a decorative post. 

17.00 hI'S. 

It is being used by the Centre as its 
agent. So, Sir, the very concept of the Gov-
ernor's post and the institution of the Gov-
ernor is not at all necessary for the State 
and the State is being made to spend 
crores and crores of rupees and that 
amount can be spent for some ot: 9r useful 
purposes. Our Hon. Prime Minister was 
telling "we have been giving much impor-
tance for the welfare of the poor". So, that 
amount can be spent for the welfare of the 
poor people. Why should we spend money 
for ornamental, decorative and useless 

posts of Governors. This post has also 
become a rehabilitation Centre for politi-
cally defeated persons. Our experience is 
there. The talk goes on like this that instead 
of winning a seat against the OppOSition, it 
is better to get defeated from the Treasury 
Benches. There are so many examples. 
Those who are defeated in different States 
and also in our State, are being made Gov-
ernors. It is a very honourable pest whicH,is 
given to them. So, it has become a talk of 
the people that it is better to get defeated 
from the Treasury Benches than winning 
the election against an Opposition Mem-
ber. It has become quite true. So, Sir, I 
would like to submit that we are trying to 
see that so much money is spent in proper 
way, not misused or mis-spent, As far as 
this institution IS concerned. it is purely an 
unnecessary expenditure. Crores and 
crores of rupees are spent for the institu-
tion of the Governor INe expected it to be a 
non-poiit!cai post, but it has become 
purely a political post and I knew their con-
duct also. 1984 is the wor.;t year in thE 
history of this institution. I may say that 
Andhra Pradesh and ,Jammu and Kashmir 
are the worst affected so far as the i nstitu-
tion of Governors is concerned I rrlay say 
that in 1984 the conduct of two governors 
was a disgrace to the very position of the 
office of Governor and it is a pol icy matter 
whether to the continue this institution or 
not for which an amendment to the rele-
vant Article of the Constitution snould be 
made. We are now keeping this institution. 
But so long as the institution is continuing, 
we have to give honour and respect the 
institution. But at the same time it must be 
kept open to all. 

So, my first suggestion that was given 
was that the Governor must be a person 
with public fame, well qualified, a man of 
good conduct and character. Such a per-
son must be chosen as Governor. But that 
is not being done now. If you want to 
appease a person, you are dumping him as 
a Governor. But it is an important post and 
it should not be treated like that. That is not 
the idea of the Constitution. So, Sir, I 
would like to submit that if you want to 
continue the post of Governor, let us have 
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a proper perception, let us have good Gov-
ernors and let us have a qualified and pop-
ular person as Governor and I have no 
objection to your spending money for this 
institution. But because the institution is 
misused and mis-guided and used for pol-
itical purposes this institution has lost its 
value and unless you repair this institution, 
all the money that you spend on this insti-
tuion is going to be a sheer waste. Hence I 
oppose this Bill. 

SHRI SHANTARAM NAIK (Panaji): Mr. 
Chairman, I suppon the Bill and in sup-
porting the Bill I would like to make a few 
observations. 

I do not understand the logic behind my 
learned friend's opposition to the institu-
tion of the' Governor itself. It is within his 
rights to make some concrete suggestions 
so that the institution becomes 8 real 
democratic institution. One can under-
stand those suggestions made in that light. 
But if the post at all is abolished, what are 
you going to do with respect to the consti-
tutional vacLium that would be created in 
such an event? And the hon. Member 
while criticising the institution has not ans-
wered this point. If he had given somesolu-
tion to the vacuum that would have been 
created, then one could understand as to 
how he would like to have the institution to 
be abolished. Therefore, I would not like to 
agree with the hon. Member with respect 
to the idea that he has mooted about the 
abolition of the post of the Governor. 

I may draw the attention to Article 153 of 
the Constitution which says that 'there 
shall be a Governor for each State.' Now, I 
would like to suggest here that in any case 
we have divided the country into States 
and Union Territorie!; and we should not 
make any'distinction on aspects as far as 
Union Territories and States are con-
cerned. In the Union Territories we send or 
appoint what are known as Administrators 
or Lt. Governors. I do not think that prac-
tice is sound because even in the Union 
Territories which are created under the 
Constitution we should have Governors. 
Maybe we can think of some sort of Deputy 

Governors, but we send some people 
known as Administrators or Lt. Governors 
in the Union Territories in spite of the fact 
that the Union Territories are created 
under the Constitution. Therefore, I would 
like the Government to conSider this 
aspect also. 

Second'y, earlier also it was suggested 
that the powers of the Administrators or Lt. 
Governors under the Union Territories Act 
are very wide, which is not the case with 
the Governors of the States. If we respect 
the advice tendered by the Council of Min-
isters in a State, we should also respect the 
advice given by the Council of Ministers in 
a Union Territory. By that' mean, the 
advice tendered by the Council of Minis-
ters even in a Union Territory should be 
binding upon the Administrator Qr a Lt. 
Governor whatever may be the case, so 
that there is absolutely no distinction 
between the two sets of Governors, 
namely, Governors and Lt. Governors or 
Administfators because the Union Territo-
ries are also the creation within the 
Constitution. 

Thirdiy, may I take tne House to read 
Article 75(2) ? I am of tne opinion that wha-
tever the ambiguity somehow remains in 
the Constitution as far as the powers of 
these Governors etc. are concerned, it 
creates problems. Although we under-
stand certain convention in a very good 
manner, yet these things create a sort of 
confusion. I will just take you to Article 
7S(2j. Article 75(1) says: 

"The Prime Minister shall be 
appointed by the President and 
the other Ministers shall be 
apPOinted by the President on 
the advice of the Prime Minister." 

Article 75(2) says: 

"The Ministers shall hold office 
during the pleasure of the 
President. " 

I am just taking you to Article 75(2) reglrd-
ing the power of the President and tht 
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Governor also. Even here, in the Council of 
Ministers, the Minister does not hold office 
under the pleasure of the President in real-
ity. There is a system. It is not vested in the 
President to dismiss any Minister or Gover-
nor because what normally comes in is the 
advice by the Prime Minister, the Council 
of Ministers or the Chief Minister as the 
case may be, and therefore these wordings 
which are used, viz, 'The Ministers shall 
hold office during the pleasure of the Presi-
dent' are not a reality. So in the Constitu-
tion wherever these wordings occur, they 
can be deleted by way of amendment. 

I will take you to article 163 of the 
Constitution: 

"163 (1) There shall be a Council of 
Ministers with the Chief Minister 
at the head to aid and advise the 
Governor in the exercise of his 
functions, except in so far as he is 
by or under this Constitution 
required to exercise his functions 
or any of them in his discretion." 

Now, Sir, as far as article 74 of the Con-
stitution is concerned, when an advice is 
given by the Council of Ministers to the 
President of India, he is bound to accept 
the advice and he is bound.to follow it. We 
have got a clear-cut provision in article 74. 
But as far as States are concerned, such a 
similar provision is not there, although by 
convention I the advice tendered by the 
Council of Ministers in a State IS binding 
on the Governor. I, therefore, suggest that 
article 163 of the Constitution should be 
amended in line with article 74. 

Now, I will like to take you to article 53(2) 
of the Constitution. I am saying it in the 
light of my observation that whatever 
ambiguity which prevails in the Constitu-
tion which creates a confusion, which is 
not a reality, should be removed. Article 53 
(2) says: 

"Without prejudice to the gener-
ality of the foregoing provision, 

the supreme command of the 
Defence Forces of the Union 
shall be vested in the President 
and the exer.:'ise thereof shall be 
regulated by law." 

Now, the President of India, in fact, is not 
the supreme commander of the Armed 
Forces. That would be clear if you read the 
second portion "shall be regulated by 
law". And these powers are vested in other 
bod'ies and other authorities. Secondly, 
the advice tendered by the Council of Min-
isters is binding on the President. Virtually, 
the President of India does not have any 
power with respect to the Armed Forces, 
Defence Forces. I am saying this because 
whatever ambiguities are there in the Con-
stitution should be removed so that there is 
no dou bt about it. I am saying this after my 
definite observation. 

MR. CHAIRMAN: Why do you bring in 
the question of President? Let us discuss 
the Governors' emoluments. 

SHRI SHANTARAM NAIK: I am com-
panng the powers of the Governor and the 
President. 

MR. CHAIRMAN: Not necessary. You 
confine yourself to the Bill. 

SHRI SHANTARAM NAIK: My point is, 
what is In reality should be reflected in the 
Constitution. When he is not, in fact, the 
supreme commander of the Armed For-
ces, it should be made clear. Therefore, in 
this light, what I say is, ultimately the 
Government should exhaustively review 
thiS part of the Constitution so as to bring It 
in line, with what is the real, factual, Con-
stitutional position -so that if there is any 
amb~guity in the wording, which is not true 
or correct, that should be removed. 

SHRI THAMPAN THOMAS (Maveli-
kara): Sir, it is qu;te natural when the 
Treasury Bench brings in the President 
into the affair, in the present context, 
because there is some fear in its 'mind. 
Therefore, J feel that that suggestion came 
from the Treasury Bench about the powers 
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of the President in the discussion on this 
Bill. 

MR. CHAIRMAN: The Bill is very simple. 
It is only about increasing the salary of the 
Governors. 

SHRI THAMPAN THOMAS: It is now 
clear from the Treasury Bench itself, the 
fear which it has expressed reveals that the 
President has got very great powers by 
which, perhaps he may dismiss the Prime 
Minister or not-some question is there in 
its mind and is agitating the Treasury 
Bench. 

MR. CHAIRMAN: Please don't discuss 
the President's power under the guise of 
this Bill. 

SHRI THAMPAN THOMAS: Therefore 
I welcome the question of looking into the 
matter thoroughly and having a proper 
evaluation of these facts. My hon. friend 
has brought in certain things whether the 
office of the Governor is necessary or in 
what manner that can be re-arranged. That 
should be a matter of public debate in this 
country where all fora are involved. Of 
course, participating in the discussion on 
the BiIt, what I would suggest is, a point 
which has been raised by both the pre-
vious speakers should be a subject-matter 
of discussion and debate publicly and 
something should come up and our demo-
cracy should be streamlined in a proper 
manner. 

Another thing I would like to point out is 
about the Supreme Court's decision on 
Governors' powers, the Ordinance-
making powers of the Governor, wherein it 
is said that it is a fraud played on the people 
in a democracy. Supreme Court itself said 
this, that the Governors play the role of 
something which is agai'nst the mind of the 
people by passing the powers of Parlia-
ment and the powers of the legislature and 
the elected representatives and act in such 
a manner that, everything is passed to 
them. This has been criticised even by the 
Supreme Court. Therefore, these are the 

subject matters which are to be discussed 
and streamlined in this light. 

Through this Bill, the salary is being 
increased from As. 5,500/- to Rs. 11.000/-
The reason stated in the objects is that of 
price increase. I am very glad that Govern-
ment has accepted the fact of price 
increase. If that is the case, my question is 
why the Supreme Court Judges, why the 
Governors, why the executives in public 
undertakings alone, are given this increase 
in salary. I am mentioning this with particu-
lar reference to certain areas. Recently, in 
the public undertaki n95, the salaries -of 
executives' are increased though the 
agreements have been terminated a year 
back and no new agreement has come. 
This has happened even in the Undertak-
ings including BHEL and others. We are 
going to discuss this matter. 

When in this Bill, it is said that price 
increase is there and on account of the 
price increase, the salary is to be increased 
of the Governor, of the Supreme Court 
Judges and of the executives and of the 
bureaucrats of this country, my request is 
that this yardstick should be made applica-
ble to the poor working people of this 
country. Of course, there was a Pay Com-
mission for the Government servants and 
something has been done but, there is yet 
another view which comes there, also the 
public who are very much affected by it, 
reatly the people and, in that, what are they 
going to do? This is a question which I 
would like to pose in this matter that, in that 
area, wherever revisions have to be made, 
such revisions have to be made and pay-
ments and salaries wilr have to be 
increased. 

It has been pointed out by the hon. Min-
ister that retrospective effect will have to be 
given in this respect. Why? That aspect is 
not looked into in the matter of workers. I 
know that there are cases where the trade 
unions come to an agreement, they follow 
the agreement, the Bureau of Public Enter-
prises and Cabinet Special Committee and 
all that directs "Do not pay the arrears from 
the date of agreement." Even if three or 
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four years have elapsed after an agree-
ment, subsequent revision is never made 
applicable and why in the case of the Gov-
ernors and Supreme Court Judges, have 
you found out the sanctity of date and 
implemented it in these cases? I have no 
objection in giving them the increase in 
salary" but give the others also their due 
share. That aspect IS not there. Of course, I 
am not against increasing the salary and 
giving it. .,But everywhere this aspect has to 
be maintained. That is my submission. 

SHRt SRIBALLAV PANIGRAHI (Oeo-
garh): Mr. Chairman, I rise to support this 
Bill, the Governors (Emoluments, Allowan-
ces and Privileges) Amendment Bill, 1987 
brought forward by the hon. Home 
Minister. 

As observed by you rightly, this is a very 
simple and innocuous Bill and there is 
nothing even to discuss about the provi-
sions. It has only one provision, seeking to 
increase the emoluments of the Governor 
from Rs. 5,500 to Rs. 11,000/- a month. 

17.21 hrs. 

[Mr. DEPUTy-SPEAKER in the Chair] 

Since there has been upward revision of 
the salary etc., of employees and of people 
in different high elective Services so many 
times hitherto, but there has been no revi-
sion whatsoever in the salary or emolu-
ments of Governors since the Constitution 
itself has come into being. Therefore, 
absolutely there is nothing to dispute 
about the provisions of this Bill. But I 
wonder why this opportunity ha.s been 
seized by the han. Member, the Opposition 
Member, who spoke and who went to the 
extent of suggesting or abolition of the 
institution of Governor. He is of course 
himself confused. He said: "I support these 
amendments but oppose the Bill". Kindly 
see it. He himself has said: "I support the 
upward revision of emoluments"- he s~p­
ports it but he opposes the Bill. 

(Interruptions) 

Yes, you may go through the record. 
You have said very clearly "I oppose the 
Bill". But at the same time, you have said: "I 
support the increase, proposed Increase in 
the emoluments" ... But, Sir, he says that he 
is opposed to the very institution of Gover-
nors. But I find that some State Govern-
ments, some people may be unhappy with 
some action of some Governors here and 
there. But that cannot be the yardstink. 
That cannot be the yardstick to judge the 
performance of Governors as an institu-
tion. If a particular Governor in some 
place. at some point of time ":,ight ha~e 
erred in his judgement tn assessing certain 
situations. in making certain recommenda-
tions to the Centrs and if we will be apply-
ing the same yardstick everywhere and if 
we will be suggesting to abolish this insti-
tution, it will not be just. It will be very very 
unjust. That way this is a very useful institu-
tion. The Governorship post IS a ~ery very 
useful institution and very much 
necessary. 

As you know, we have the federal system 
in India. We have opted for a federal sys-
tem with the Centre at the Centre and with 
the States all around. Therefore, what is 
very much important is the right type of 
relationship between the Centre on the 
one hand and the States on the other. Who 
will provide this link? Who is supposed to 
work as the link between the Centre and 
the State~? It is naturally the Governor. 
And what way, that post is very signified 
and the Governor-whosoever he may 
be-has to act independently, fearlessly 
and impartially. The Governor should 
identify himself with the interests of the 
people, the people there, the welfare of the 
people of the State that he is posted to, and 
there is no dou bt about it. There has been a 
debate going on whether we should have 
this institution of Governor or not. Some 
States. , think, including the State of 
Andhra Pradesh, which is the pioneer in 
that, have come before the Commission on 
Centre-State relationship. That Commis-
sion is now working on it. They have come 
before the Commission, I mean the .Sarka-
ria Commission. Several States ruled by 
the Opposition parties have come before 
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Sarkaria Commission suggesting the abo-
lition of this office. Some States are also 
suggesting some modes of appointment of 
the Governors. About the appointment of 
the Governors, that point was debated in 
the Constituent Assembly. There were two 
opinions expressed. The two opinions 
were whether this office should be filled up 
by election or by nomination. After a great 
deal of thought, they decided that thing 
should be nominated. This should be filled 
up by nomination or by selection. The 
founding fathers of the Constitution have 
found that if both the Chief Minister and 
the Governor will be elected persons, then 
that would lead to confusion; that would 
lead to more clash than cordiality. There 
would be confrontation every time as to 
who is superior and all that. This will go on. 
The Governor is supposed to be the eyes 
and ears of the Centre. As I told you, he has 
to be an effective link between the Centre 
and the States. As such, he has to be very, 
very careful. As you know, he has to watch 
the political developments in the State, he 
has to oversee the working of the State 
Government and at the same time he has 
to remain non-involved. It is a very delicate 
work. He has to have contact with various 
political parties and not only with the Chief 
Minister and his colleagues and he has to 
provide solace also to the agg rieved peo-
ple. When people feel aggrieved by t~e 
conduct of the ruling Party in different 
States. they go to the Raj Shavan, irrespec-
tive of party or political affiliations, they 
meet the Governor and acquaint him with 
the different aspects of the situation. As 
you know, he has to act on the advice of 
the Council of Ministers. The safeguards 
are there ... 

MR. DEPUTY-SPEAKER: Please try to 
conclude. 

SHRI SRIBALLAV PANIGRAHI: He has 
to summon the Assembly. And when there 
is a fear of breakdown of Constitutional 
machinery, who will be there to report, 
who will be there to watch the situation, to 

assess the situation and make a correct 
objective report to the Centre? Naturally, 
in our system the office of Governor, this 
institution, is a very useful one. We can 
never think of abolishing this. The only 
thing as I said is this. There may be alJega-
tions against certain incumbents of Raj 
Shavans here and there, made by some 
people. In some cases there may be some 
element of truth in the allegations, but in 
many cases they are far from the truth. 
Those people who allege, who come for-
ward with allegations against Governor, 
we find on an analysis in different places-
I do not say, all places-are themselves 
biased people. When a set of biased people 
come out with serious allegations against 
Governor, what sort of credibility can we 
place on these things? 

MR. DEPUTY-SPEAKER: PJease con-
clude. 

SHRI SRIBALLAV PANIGRAHI: I am 
concluding. 

A Governor has not only this work to 
perform, but he has certain other roles also 
to play. For instance,. Chancellor; in many 
States in respect of all the Universities, the 
Governor is the Chancellor, and as Chan-
cellor he has a very effective role to play. 
As Chancellor, he is not bound by the 
advice of the Council of Ministers, because 
this is something else; Chancellorship is 
created by a Statute passed by the State 
Legislature and, therefore, it is not exactly 
in tune with the Constitutional provision 
that he is bound by the advice or recom-
mendation of the Council of Ministers. 

The Governor is the Head of the Red 
Cross in the State. The role of the Red 
Cross is quite noble and wherever there is 
any difficulty' or trouble or calamity, the 
Red Cross comes to the rescue. He 
encourages social services; he provides 
inspiration for social work. Social workers 
go to him wherever there is any trouble. He 
also heads the Hind Kusht Niwaran Sangh. 
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These are all national institutions. and 
Governor is the head of these institutions 
in their respective states. 

Of course, I agree that the distinction 
between national interests and political 
interests must not be lost, and the Gover-
nor must identify himself with the people of 
his State and think of their welfare. This 
office, this Institution, is an independent 
and high authority. As Head of the State, 
he has to maintain a close link between the 
Centre and State, offer advice as a fnend 
and ensure uniform standards and sound 
public policy and uphold the majesty of the 
law and the Constitution and interpret 
them. 

I had to say all this because, unfortu-
nately, there has been some remark, some 
observation, some suggestion, from the 
other side that this institution is not useful, 
is not relevant. and that this should be 
done away with. That prompted me and 
the Members on this side to speak all thiS 
on the utility of this institution, how it is 
very useful, and how we can strengthen 
this institution. Now, Sir, as you know we 
all complain here that for our vanous pro-
grammes, Anti-Poverty programme, devel-
opmental programmes. the Centre is 
releasing money, is granting funds, but 
that is not being properly spent in different 
States, run by different political parties. 
Naturally, it is time, I would suggest to the 
Han. Home Minister that he should also 
examine how far the- Governors could be 
involved in such programmes. The Gover-
nors are generally retired Military Gener-
als, retired top civil servants, very famous 
jurists of national repute, educationists of 
national repute and not any third class 
people. How many political people are 
being appointed? Very few here and there. 
They are trying to create an impression 
that only political people belonging to rul-
ing party are appointed as Governors and 
being sent to different States to ru Ie the 
States. That is not so. We are not short of 
talents. The country is full of talents and we 

have to utilise those talents. The persons in 
the evening of their life, who have rendered 
valuable service in the country, are being 
given this assignment. Naturally we should 
not come forward with such allegations. Of 
course, we can involve, as I was suggest-
ing you, these Governors also in the devel-
opmental things without involving them in 
local politics. That can be thought of. In the 
changing times, our work is increasilil9 
manifold and there are serious allegations 
of money being not spent properly. That 
also can be thought of without involving 
the Governors in the local politics. With 
these words, I support the Bill and 
conclude. 

[ Translation) 

·SHRI AJIT KUMAR SAHA (Vlsh-
nupur): Mr. DeputY Speaker, Sir, I cannot 
support this Governor's Emoluments, Allo-
wances & Privileges Bill which is under 
discussion. I will like to give my reasons for 
OPPOSing it. Sir, In the Statement of 
Objects and Reasons of this Bill it has been 
stated that the Salary of Governors is 
sought to be raised from Rs. 5000/- to 
RS.11oo0/- due to the rase in prices and 
cost of living. 

Now, the Govt i~ Itself admitting that the 
prices of all commodities are rising in the 
country. We find that atl the benefits and 
reliefs on account of price rise are being 
privided to the Governors and highly paid 
officials. This Govt. is unconcerned about 
the plight of all those poor workers who 
work in fields and factories, atl those poor 
share croppers and agricultural labour 
who are growing unde,. the pressure of 
skyrocketing priees all round. This Govt. 
thinks only about the high-ups in society-
A short while ago Shri Shantaram Naik an 
hone Member from the treasury benches 
said many things about the powers of the 
President in his speech. He said that the 
President shall act on the advice of the 
Council of Ministers etc. etc. But this Bill 

* The speech was originally delivered in Bengali. 
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has nothing to do with the President. Hon. 
President is not mentfoned anywhere .n 
this Bill nor is there any reference to him 
either. We were wondering why was he 
mentioning about the President again and 
again. Perhaps there is some apprehen-
sion in the ruling party on account of the 
recent write-ups in the press, about the 
shape of things to come, what the Presi-
dent will do and what will be their own 
future etc. However we do not want to say 
anything in this respect. But we have cer-
tainly to say something about the Gover-
nors. Because we have seen that in 1969 
when Sh. Dharam Vira was the Governor 
of West Bengal, he dismissed our lawfully 
elected Left front Govt. there by undemo-
cratic methods without showing any rea-
son for that and this was done on 
instructions from the Central Govt. This 
was highly improper and unfair. Therefore 
we find that the Governors act on the dic-
tates of the Central Govt. They cannot tol-
erate the non-congress State Govts. and 
make all efforts to harass and create diffi-
culties for such State Govts. Some time 
ago another Governor was appointed in 
West Bengal when the left front Govt. was 
in power. His name wa& Shri A.P. Sharma, 
who is at present a member of the Rajya 
Sabha. During his tenure as Governor he 
put the West Bengal Govt. in great diffi-
culty over the University Bill and we 
believe that he did that with political 
motivation. 

Due to such politically motivated action 
of the Governors, the State Govts. have to 
face great difficulty many a time. We ~re of 
the firm opinion tpat there is no necessity 
of the post of the Governor. The Gover-
nor's post should be abolished. Moreover 
we have seen that those politicians who 
cannot contest elections or lose the elec-
tions are appointed as Governors and 
thrust .on some State. Governors should 
not be nominated and thrust on the States. 
Rather Governors should also be elected 
just like the Presidents. Then they will com-
mand more credibility and trust. We will 
certatniy support'such a Governor. The life 

style of a Governor and the facilities 
enjoyed by him are almost unimagmable 
for us. In spite of that the Central Govt. is 
increasing their salaries. This idea we can-
not approve. Hence I cannot support this 
Bill. With that I conclude. 

SHRI HARISH RAWAT (Almora): Mr. 
Deputy Speaker, Sir, I rise to support the 
Governors (Emoluments, Allowances and 
Privileges) Amendment Bill. The sole 
objective of this Bill is to increase the emol-
uments of the Governors which had been 
under consideration of the Government 
for a long time. No body would oppose the 
move to mcrease the emoluments and 
other facilities of the Governors. It is the 
duty of the Government to provide neces-
sary facilities to the Governors so that they 
may be able to discharge their duties in a 
proper way. I congratulate the Home Min-
ister for bringing this Bill for increaroing the 
emoluments of Governors. At the same 
time, I also expect that the Minister of Parli-
amentary Affairs will consider seriously a 
proposal in regard to the increase in the 
emoluments and allowances of the 
Members of Parliament and bring forward 
a legislation In this regard before the 
House. The reason IS that the facilities 
which are available to us for discharging 
our duties, are insufficient and deserve 
reconsideration in &he context of present 
day circumstances. I do not say that the 
emoluments of the Members of Parliament 
be increased substantially but I do demand 
that the Government should at least pay us 
commensurate with our duties. The crite-
ria adopted for increase In the emoluments 
anj allowances etc. of the big officers, Min-
isters and the Governors should also be 
adopted in the case of Members of 
Parliament. 

Of late, the office of the Governor has 
become a subject of cOntroversy. A ten-
dency to criticise him has devek>ped~ In 
every State where there is Government of 
the opposition, the office of Governor 
becomes an eye Sore for them. The State 
Governments regard him as an agent of 
the Central· Government This is a very 
dangerous tendency. The fact is that the 



463 GoMJmors (EmoIu., Allow. MAY 4.1987 snd PrIv.) Arndt BHI 464 

[Shri Harish Rawat] 

Governors work in the States as the protec-
tors of Constitution. They have to see that 
the constitutional machinery in the States 
works properly and the State functions are 
carried out in accordance with the provi-
sions of the Constitution. But unfortu-
nately whosoeyer may be made the 
Governor, it has become a practice with 
some of our friends to criticise him in view 
of their political ends. At least such a ten-
dency should not be encouraged. It can 
prove dangerous. 

The Copstitution framers had discussed 
at length the utility of the institution of Gov-
ernor. Later on, whenever any constitu-
tional crisis took place In the States, the 
Governors played an important role as 
guardians of the Constitution. I do not 
think, there is any need to reconsider the 
question of retaining the post of Governor. 

So far as the question of elected Institu-
tion of the Governor is concerned, there is 
a distinct differences between the office of 
President and the office of the Governor. If 
we elect Governor in the same manner as 
the Presidnet is elected, it will create many 
problems. 

My friend from Andtira Pradesh who 
initiatbd the discussion has levelled some 
charges agai'1st the Governor indirectly. If 
we seek the opinion of the people of 
Andhra Pradesh, they will praise the pres-
ent Governor. The Governor looked into 
th~ problems and grievances of those poor 
and weaker sections of the people who 
were neglected and ignored by the State 
Government and tried to find a solution to 
their problems. It is not justified to evaluate 
the office of Governors on the perfor-
mance of the occupants in the political 
perspective. I think. my friend from Andhra 
Pradesh has neither served the people of 
Andhra Pradesh nor the Constitution by 
saying so. With these words, I once again 

welcome the Bill presented by the Home 
Minister. 

·SHRI V. KRISHNA RAO (Chikkabalaa-
pur8): Mr. Deputy Speaker, Sir, I rise to 
support the Amending Bill moved by the 
han. Home Minister Shri Buta Singh. ThiS 
Bill is to amend the Governors' (Emolu-
ments, Allowances and Privileges) Act, 
1982. I whole-hearteclly welcome this Bill 
and would say a few words. 

The office of the Governor is a high 
office. It will not be possible for the Presi-
dent to be in touctl with the happenings in 
every nook and corner of our vast country. 
Hence Governors are apPointed as State 
heads and they provide a healthy Itnk 
between the States & the Centre. ThIS 
appointment is made accordinQ to the pro-
VISions of Constltutk>n. 

Some of the apPosition members have 
said that the Governors are the agents of 
Central Govt. I am really surprised and 
shocked to hear such comments and cntl-
cisms about Governors. I reiterate that 
Governors are not the agents of the Cen-
tre. They hold a very Important office and 
the yare Impartial. If there is any trouble for 
the State Govt. or if there is any instability 
in the State Govt. then the Governor invites 
all parties fer diSCUSSion. After thorough 
discussion. It is the Governor who finds a 
solution to the problems faCing the State. It 
IS such a responsible post like the PresI-
dent and the Prime Minister the Governors' 
are also performing responsible .dutles 
They must be respected by one and all 
There is no scope tor comments aQd Criti-
cisms about the office of a Governor 

It is Justified to rise the emoluments of 
Governors from Rs. 5500 to 11000. In fact, 
thiS amendment has been brought foo late. 
However, I congratulate the hon. Home 
Minister Shri Buta Singh for bringtn~ thiS 
Bill. Governors attlce is a respectable and 
dignified office. Governors must be 
respected by' all of us irrespective of our 
party affiliations. Their knowledge and 

,. The speech was orlgmally delivered In Kannada 
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experience command respect. Hence 
increase in the emoluments of Governors 
is a welcome step. Therefore once again I 
support the Bill and expect that all the 
opposition members will join us in passing 
this Bill unanimously. With these words 
Sir, t conclude my speech. 

SHAI GIADHAAI LAL VYAS (Bhilwara): 
Mr. Deputy Speaker, Sir, I support the Gov-
ernors (Emoluments, Allowances and Priv-
ileges) Amendment Bill. The GPM 
members are oppossing it for only opposi-
tion sake. They never do a constructive 
work and try to do destructive work. 
Nothing can be more deplorable than the 
way they condemn the office of Governor. 
We all should condemn the wrong method 
they have adopted in giving the details 
about Sh ri Dharmpal Ji and several oth-
ers. They do not like any of the Governors. 
Nobody from CPM side can become a 
Governor because there is Congress 
Government at the centre and it is the Cen-
trai Government which appoints the Gov-
ernors. These CPM people think that the 
persons other than CPM men can not do 
any good work. 

SHAt BUT A SINGH: It can be done with 
their consent. 

SHAI GIADHARI LAL VY AS: Whether it 
is with their consent or not, they do not like 
a person other than a CPM man. It is also 
their misfortune that even during Janata 
rule, nobody from CPM could become a 
Governor. They can indulge in criticism 
only and nothing else. It is not proper to 
condemn this post because the Governor 
is the Head of the State and it is hIS duty to • guide the State Government if the latter 
commits any mi$take and to tender them 
good advice and try to bring them to the 
right path. 

SHAI VIRDHI CHANDER JAIN 
(Barmer): Shri Vyas should be made t.he 
Gcwernor of BengaL .. (Interruptions) .... 

SHAI GIADHARI LAL VYAS: Mr. Dep-
uty Speaker, Sir, I am saying so, so that 
God may give good sense to Shri Acharya 
and he may work properly in the days to 

come. Alongwith it, their Government of 
West Bengal may also work properly. 

AN HON. MEMBER: He does not 
believe in it. 

SHRI GIRDHARI LAL VYAS: He may 
believe it or not, but I want that God may 
bless him with good sense. A little ago, our 
Prime Minister threw light on the modus 
operandi of their Government. 

SHRI BASUDEB ACHARIA: He has 
praised the State Government. ... 

... (Interruptions) ... 

SHAI GIADHARI LAL VYAS: The CPM 
men claim to be the Messiah of the poor 
people, but they do not know that they are-
not spending the funds which are given to 
them for the welfare of the poor people. I 
would like to know from the Minister of 
Home Affairs as to why no action is taken 
against the State Government for not 
spending the funds given to them for the 
poor people? Such a Government should 
be dismissed and in its place a Govern-
ment which works with strength and 
vigour should be installed for this purpose, 
a strong Governor may be apPointed in the 
State who can make the State Government 
work. The Central Government while 
agreeing with the State Government 
should impress upon them the necessity to 
spend the funds provided for poverty alevi-
~tjon programme to the State properly and 
not spend it on CPM cadre so that the poor 
are benefited and those who are below the 
poverty line are brought above th~ poverty 
line. The funds meant for poverty elimina-
tion programme should not be spent on 
making CPM men millionaires. The CPM 
people swallowed all the wheat and spent 
all the money that was given to them on 
their own people. Hon. Minister should 
ensure that they in no way misuse tl)e 
funds. To improve the matters in the State, 
a strong governor should be posted in the' 
State. I can only make this submission. 

As regards this Bill, the emoluments of 
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the Governors have been raised from Rs. 
5,500 to As. 11,000 through it. It is a wel-
come step. The prices have steeply risen 
but it appears as if only the Governors, the 
President and big officers like the lAS offic-
ers are affected by it and the Members of 
Parliament remain trneffected and they do 
not require any hike in their emoluments. 
As such, iftheiremolumentsareenhanced, 
they will make more uproar and demand 
more. Let them remain as they are. Rather 
cut their emoluments a little and make their 
living still difficult so that they can neither 
nurse their constituencies nor attend the 
House or entertain the people coming to 
them from their constituencies for their 
work. The Home Minister might be know-
ing that a large number of people come to 
us from our constituencies. People might 
be coming to him also. But since he is a 
Minister, people might not be bothering 
him for boarding and lodging. But we have 
to make all arrangements for them. There-
fore, our case also deserves serious con-
sideration. It is good that the emoluments 
of the Governors have been raised. At the 
same time, the emoluments of the 
Members of Parliament should also be 
raised. Like Shri Rawat, I would also sug-
gest that constituency allowances should 
be granted to the Members of Parliament. 
They should be provided free telephone 
facility. The Members of Parliament have 
to pay a fixed amount for water and elec-
tricity which should be made free. We have 
to pay for the accommodation that is pro-
vided to us. It should also be made free. 
When rent free accommodation is pro-
vided to all, why rent is recovered from 
them. All these amenities should be pro-
vided to them to improve their efficiency. 
So many PAs are provided to a Deputy 
Secretary, a Joint Secretary and an Addi-
tional Secretary ... ( Interruptions )... I am 
speaking about all including the Gover-
nors because Governors and the President 
come in the same category. President is 
elected and he in turn appqints the Gover-
nors. He is also covered under this arran-
gement. We, the MPs elect the President 
and the President in turn appoints the Gov-

ernor. So we are all inter-linked. If their 
emoluments are raised. then our emolu-
ments should also be raised. 

In the matter of protocol, we have been 
equated or placed above the Secretary. A 
Secretary is provided two to three PAs, an 
Additional Secretary is provided two to 
three PAs a Joint Secretary is provided 
one PA. Other officers are also provided 
one PA and all other facilities of typing. 
telephone etc. But the Members of Parlia-
ment have not been provided PA or any 
typing machine. As such, we experience 
difficulty in replying to the letters from our 

.. people. Arrangements for a typing pool 
have been made here. But it cannot meet 
all the requirements. Proper arrangements 
should, therefore, be made to ensure that 
Members of Parliament can work effi-
ciently and place all the details about their 
respective constituencies before the 
House .... ( Interruptions) 

Mr. Deputy Speaker, Sir, I am pleading 
your case also. If our emoluments are 
increased, your emoluments will also be 
increased. The Home Minister has in-
creased the emoluments of all except the 
Speaker and Deputy Speaker. Their emol-
uments should also be suitably increased 
so that they can also work properly. We 
have no objection if emoluments of the 
Minister are also raised. Above all, the 
emoluments of Members of Parliament 
must be raised so that they may work effi-
ciently. Such an arrangement must be 
made. As the Home Minister is aware. all 
the facilities such as conveyance, servants, 
catering etc. are provided free of charge to 
the Governors. Even thier guests are 
treated as official guests and the Govern-
ment has to bear all their expenditure. We 
should also likewise be extended all these 
facilities free of charge so that we can also 
do our work properly. It is my request to 
the hon. Minister. The Minister might be 
aware that our daily allowance is Rs. 75 
v. hereas the daily allowance of MLAs in 
some Assemblies has been raised to As. 
100. All other facilities are also provided to 
them free of charge but we are deprived of 
them. In these circumstances the hurdles 
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that we come across in our working can be 
well imagined. I urge upon the Deputy 
Speaker also to ask the Minister to rectify 
such anomal ies. I support this Bill and we 
are prepared to extend full co-operation to 
the Minister. But it is my humble request 
that the han. Minister should bring forward 
a Bill on these lines in the days to come 
through which Members of Parliament 
may also get facilities and they may per-
form their duties with full efficiency. 

SHRI VIRDHI CHANDER JAIN 
(Barmer): Mr. Deputy Speakar, Sir, I sup-
port the Governors (Emoluments, Allo-
wances and Privileges) Amendment Bill, 
1987. At the time our Constitution was 
framed, the Constitution makers had 
created the post of Governor after giving it 
due thought. Had the post of Governor not 
been created, it would have been difficult 
to conduct the affairs of different States in 
certain circumstances. Sometimes a vote 
of no-confidence is passed against a State 
Government and the Government falls, 
sometimes a State Government is dis-
missed. In these circumstances, only the 
Governor of a State conducts the affairs of 
that State till fresh elections are held. As 
such it must be noted that had the post of 
Governor not been there, the situation 
would have been volatile and it would have 
been difficult to conduct the affairs of the 
State. It is due to these reasons that the 
post of Governor is required. However, 
some qualification must be prescribed for 
appointment to the post of Governor. I 
have thoroughly studied the Constitution. 
In the Constitution, no qualifications have 
been prescribed except that the incum-
b:ent must be atleast 35 years old and he 
should not hold any office of profit. Except 
this the Constitution is silent about the 
qualifications of the Governor. If an illiter-
ate person is appcinted as Governor, how 
he will discharge the duties of a Governor? 
The Governor, has to exercise his discre-
tion in certain circumstances. Sometimes 
more than one parties have equal strength 
and in the circumstances the Governor has 
to decide as to which party should be 
asked to form the Government. The Gover-
nor has to take this decision at his own 

discretion. What I mean to say is that SOfR8 
qualifications must be prescribed for 
appointment to the post of Governor If it is 
not done, it will not be pro~r. Once Janata 
Government was also there. They had 
also appointed Governors. Communist 
party was also in power and it was extend-
ing its support to them. There were other 
parties also. 

S. BUT A SINGH: They had also toppled 
the Governments. 

SHRI VIADHI CHANDER JAIN: What I 
mean to say is that they had also dismissed 
Governments. Government of Rajasthan 
was one of them. If at all, the office of 
Governor was ever misused, it was they 
who misused it. It is, therefore, imperative 
to ensure that the office of Governor is not 
misused. 

[English 1 

MR. DEPUTY SPEAKER: You can con-
tinue tomorrow. We will take up half-an-
hour discussion. 

18.00 hI'S. 

HALF-AN-HOUR DISCUSSION 

New Drug Policy 

[Englishj 

SHAI SHANTARAM NAIK (Panaji): 
Mr. Deputy Speaker, I stand here to initiate 
this discussion on New Drug Policy basi-
cally because this is a vital policy of the 
Government which ;s going to guide us at 
least for next four to five years. Therefore, 
the policy of the Government on this vital 
aspect of drugs tends to be very valuaole. 

At the outset, I would like to pinpoint a 
very preliminary thing, namely, in the doc-
ument, which I have got here before me-
Measures for rationalisation, quality con-
trol and growth of drugs and pharma-
ceuticals industry in India. It would have 
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been apt and proper, if it had have been 
titled as the New Drug Policy of 1986' or 
whatever it is. Normally, we call this as New 
Drug Policy. You don't find this nomencla-
ture anywhere, whereas on all the policies, 
wh~ther on industry, health, labour, we 
find this nomenclature is correctly written 
on the cover. Therefore, I would like to 
know, as to why, this has been sought to be 
made that this is not a policy or something 
like that but some measures for rationalisa-
tion. If that is so and if something known as 
drug policy is comingt')rth, then I would 
like to know, whether the drug policy is 
coming or something titled as a drug pol-
icy is coming or whether these are only the 
rationalisation measures. I would like to 
have a clarificaiton from you in this regard. 

Secondly, as per the contents of this pol-
icy, I have this title as "Measures for ration-
alisation, quality control, growth and 
Industry in India." The contains all the vital 
aspects of what a' pOlicy should contain. If 
this is not a policy, then what is the policy 
of the Government? That is what I would 
like to know. If this is not a policy and if the 
policy is to give the objectives, why the 
basic objectives, numbering four are given 
here wherein all the aspects which should 
be contained in a policy are mentioned. 
So, these are the basic things which you 
may explain to me. 

Th,irdly, as per this document of rational-
isation, it is said that an impression has 
been created that, we still give scope for 
multi-nationals, in a sense that, if the multi-
nationals dilute their policies to 40 per 
cent; they are practically treated on par 
with Indian companies. Whereas, it is said, 
in U.S.A., even companies with 10 per cent 
equity are catted foreign companies and in 

Canada with 5 per cent equity, they are 
called as foreign companies. If it is so, then 
why that 40 per cent equity should be 
treated on par with Indian companies? 

Then, I would like to take you to Para 

3(2) of this document, which says, I quote: 

"With a view to exercise closer 
scrutiny over introduction of the 
new drugs in the country, the 
Drugs and Cosmetics ru les wi II 
be amended to define clearly the 
new drugs anC\ to give statutory 
basis to detailed guidelines which 
would be drawn up for the scrut-
iny and approval of the new 
drugs." 

Normally, the definition part of anything is 
contained in the Act, and not in the rules. If 
some basic change is to be made with 
respect to policy, or if any measures are to 
be taken, the basic amendment has to be in 
the Act. Therefore, I would like to know 
whether, apart from any amendment to the 
Drugs and Pharmaceuttcals Rules you 
may propose to make, you are going to 
amend the f\ct, or not. If the Act is not 
amended, there would not be any substan-
tial change. You know very well that only 
minor details are provided for in the rules. 

Secondly, is it true that under the new 
policy, 60% of the drugs will be outside the 
price control scheme, as against the earlier 
14%? This is one of the criticisms that have 
been levelled. I would like to know whether 
it is correct. 

Further, what are you going to do with 
respect to these generic names? In fact, it 
is a' sou nd proposition to use generic 
names, rather than pharmaceutical names. 
I know there had been a problem. People 
have gone to the courts. I would like to 
know whether the policy of the Govern-
ment stands; and if it s,lar.ds, whether It 
stands with respect to single ingredient 
formulations, or also with respect to the 
multi-ingredient formulations. If the matter 
is in the court, what future measures are 
you going to take? 

Incidentally, I would also like to know 
something with respect to taxation on 
drugs: They say that about 42% of the turn-
over is taken away by these taxes and 
octrois, as far as drugs are concerned. , 
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would like to cite an example, as far as my 
small territory of Goa is concerned. I would 
like to tell you that sales tax on drugs and 
medicines has been completely abolished 
in this budget, in my territory of Goa, 
because ultimately drugs and medicines 
are things which people require. We are 
having a ~oal of Health for All by 2,OOOA.q. 
If we cannot attai n such a health pro-
gramme by that time, we can at least think 
of having tax-free medicines by 2,000 A.D. 
Can you assure us that? 

THE MINISTER OF INDUSTRY (SHAI J. 
VENGALA RAO) : Abolition of sales tax is a 
State subject. 

SHRI SHANTA RAM NAIK: I am just say-
ing how our Territory is coming forward to 
see that cheap medicines are made availa-
ble to peuple. You, on your side, have to do 
something, or take appropriate steps, ~o 
that these drugs are available cheap in the 
market. 

You are also contemplating this National 
Drugs and Pharmaceuticals Authority. It 
has been contemplated under paragraph 
3(1}. I would also like to know what exactly' 
this machinery is going to do. 

MR. DEPUTY-SPEAKER: Mr. Naik, you 
put the questions now. 

SHAI SHANTAAAM NAIK: Secondly, 
you have also, under paragraph 3.4, con-
templated a Sank, known as the Central 
Information Bank. The paragraph says: 

"During the 6th five year Plan, 
central and peripheral units would 
be set up to monitor adverse drug 
reactions. It is also proposed to 
develop a Central Information 
Bank on the safety, efficacy, pres-
cription and use of all drugs." 

I would like to know whether, if this Author-
ity viz. the National Drug" and Pharma-
ceuticals Authority was sought to be 
created, what was the need for this particu-
lar Authority. Cannot both these Authori-
ties be combined, and work allotted to 

them? I would like to have a reply on these 
aspects. 

Secondly, as far as quality control is con-
cerned, are you going to entrust this job of 
quality control to private institutions, apart 
from the machinery of the Government? I 
think it will be very dangerous, unless you 
are very sure of the institutions which will 
be carrying out these jobs. 

Regarding quality control, you know the 
things which are happening-the way peo-
ple take medicines which are spurious and 
sub-standard. In some of these drugs, 
there are different qualities also. At this 
stage, if you are contemplating the entrust-
ing of this quality control job to private 
institutions, I think you have to reconsider 
th is aspect seriously. 

As far as drug pricing is concerned, for 
six years, this matter was in the court.. The 
Notification issued by you was challenged 
in the High Court, and after long five years, 
it was struck down by the High Court. 
Then you went to the Supreme Court. 
Now, fortunately, for the country and fortu-
nately for your Ministry, we have won the 
matter in the Supreme Court. Therefore, 
what was the effect made during these 
years to convince the Supreme Court in 
such matters which are in the interest of 
the people. ShouJd this expressly be 
decided? In fact, in the Supreme Court 
judgment, it has been said that the interest 
of the consumer and not the interest of the 
manufacturers should be the prime con-
sideration; and the court has upheld the 
contention of the government in this 
regard. But, nevertheless, the fact remains 
that the matter in respect of prices. which 
was a good Notification of the govern-
ment, remained in the courts for 5-6 years 
without the benefit of the Notification hav-
ing gone to the People. 

Regarding formulations. the Supreme 
Court in the judgment also have quoted Dr. 
N.H. Antia; they said. what is the need of 
the 6000 formulations spending Rs. 2,500 
crores when hardly a few formulations 
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would do as per the recommendation of 
the WHO. Are you going to do something 
in the matter of reducing formulations or 
not so that the limited number of formula-
tions ~s suggested by the WHO are 
marketed and produced so that people get 
good formulations in the market. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETRO-CHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R.K. JAICHANDRA 
SINGH): The first question which was 
raised by the hon. member is about the title 
of the documents as to why we have called 
this measure for rationalisation, measure 
for quality control and measure for growth 
of drugs and pharmaceutical industry. As I 
have said on variolA; occassions in this 
House anq on the Floor of the other 
House that this is not a new policy docu-
ment. The 1978 policy still stands to the 
extent that we have brought in these mea-
sures; to that extent, the old policy stands 
amended. But there are many other areas 
which we have not mentioned. For exam-
ple about the role of the small scale sector, 
we still have reservations for them. We 
have not mentioned some of the item~ here 
and those items which are not mentioned 
here, the), are still there; and they stand; 
the old policy of 1978 stands to the extent; 
and to the extent these new measures sug-
gest, the old policy stands amended. That 
is why we have called it a measure for 
rationalisation, for quality control and for 
growth of the drugs and pharmaceutical 
industry. 

Another point which the hon. member 
has mentioned is about the role of the 
multi-national companies. Why is it that we 
are treating them with 40 per cent or less 
equity-their equity being diluted. Why are 
we treating all these mUlti-national com-
panies alongwith wholly Indian sector that 
is those of the companies which are wholly 
indigenous? This is not the exclusive juris-
diction or parameter of this department, 
but the multi-national companies; to the 

extent that they have diluted upto '40 per 
cent or less, this concerns the entire indus-
try; not only the Ministry of Industry, orthe 
Department of Chemicals and Petro-
Chemicals but even industries in other sec-
tor like energy or in other area. Perhaps, 
there has been a lot of write up; it has also 
been mentioned by the han. members in 
tRis House and Iiso in the other House that 
the Government of India should per~ps 
re-examine this, because in some other 
countries the equity participation of the 
multi-national companies is much less. 
But this is something which the Govern-
ment of India will have to take up at an 
appropriate time. This is not the time we 
can discuss this, because this spans not 
only this Department or the Ministry of 
Industry, but it also concerns the other 
departments and other Ministries as well. 

About the amendment of the Cosmetic 
Rules, if it is necessary that we have to 
amend the Cosmetic Act we will do it. We 
have mentioned that, about the introduc-
tion of the new drugs in the country it will 
be sufficient if we amend the rules. It will be 
sufficient to give a statutory basis to the 
detailed guidelines and if necessary we 
could examine the position about the 
amendment of the Cosmetics Act also but 
this will have to be taken up by the Health 
Ministry because the administrative Minis-
try is the Health Ministry and not the Indus-
try Ministry. But we could pass on this 
information to them. 

Then another provision mentioned by 
the hon. Member is that 60 per cent of the 
entire gamut of the drugs would be outside 
the price control. It is a little premature for 
me to react at this stage because we have 
still not got the list of Category I and Cate-
gvry II. Category I would include the drugs 
to be used in the National Health Pro-
gramme, the diseases the eradication of 
which has been in the National Health Pro-
gramme, by the Health Ministry. The 
Health Ministry has been asked to draw up 
a list of drugs which they are going to use 
for the eradication of these diseases, in the 
implementation of the National Health Pol-



477 New Drug Policy VAISAKHA 14. 1909 (SAKA) (HAH Diu.) 478 

icy. That list should be forthcoming from 
the Health Ministry and we would go by 
that list. That is category I. 

And Category II is, as you know, we have 
appointed a committee headed by the 
Chairman of the SICP and we are expect-
ing the report on that either by the end of 
this month or by the beginning of June and 
as soon as the list of both the categories is 
available then we would be able to say how 
many drugs it wilt be within the price con-
trol and how much will be outside. 

Another point which is mentioned is 
about the generiC names. As you know, the 
view of the Government on this is very 
clear. But our hands are tied to the extent, 
that the matter is stilt jn the Supreme Court 
and since it is sub judice we will not be able 
to comment, but the Government's inten-
tion is very clear, that we have taken a 
decision to have a display of the generic 
names twice the size of the brand names 
but because the Supreme Court case is 
still pending we are not able to say either 
this way or that way but that Government's 
view as of now is that the display of the 
generiC names should be double the size 
of the brand names. 

The hon. Member has mentioned about 
Sales Tax abolition in Goa. It is a very good 
step. I think it is a very positive step. This is 
a matter pertaining to the State Govern-
ments; we would be very happy if the other 
State Governments follow the pattern 
initiated by the Goa Government. Because 
this pertains to the States may be we could 
also perhaps write to them that they should 
examine this particular aspect and they 
should abolish sales tax at least on those 
items which are essential or may belong to 
Category I and Category II, or we can write 
to them but as I said it, this malter is abso-
lutely within the jurisdiction 01 the State 
Governments. 

The creation of the NDPA, this is going 
to be a very important institution because it 
is on this institution that the success of 
most of the meausres that we have initiated 

will depend How far the implementation 
will be successful will depend on this 
NDPA. We have given ourselves one full 
year to set up this authority. I would briefly 
mention one or two pOints. I have a whole 
list of its functions. May be I will spell out 
some of the important functions. One of 
the functions of the NDPA would be to 
screen the therapeutic efficacy and ration-
ality for introduction of new formulations 
based on bulk drugs for banning of formu-
lations which are irrational and/or of 
proven harmful nature; to formulate guide-
lines for packaging instructions with a view 
to ensure proper dispensing and use of 
drugs. 

As the hon. Member also mentioned a 
little later, the development of central infor-
mation system to disseminate information 
will also be taken into account by this 
NDPA. So we are having an exercise with 
the Health Ministry. Various considera-
tions have been made. Various dialogues 
and interactions have been made between 
this Ministry and the Health Ministry 
as to the functions of the NDPA. We are 
also going to study some of the models 
which are in existence in other parts of the 
world. We would like that this policy mea-
sure be implemented properly and we 
would likF' to see that NDPA is set up on the 
lines of othec agencies which have been 
set up jn some other parts of the world. We 
are also studying some of the provisions of 
the NDPA in other parts of the world. 

On the quality control measures, in fact, 
one of the new measures for rationalisa-
tion is on the quality control. Since quality 
control is a very important aspect and 
since most of the State Governments bar-
ring a few do not have sufficient financial 
back up and also do not have sufficient 
infrastructure by way of laboratories, or 
the number of drug inspector is not suffi-
cient we have thought that we would rec-
ognise some of the drug laboratories of the 
private institutions which are above par 
and we are going to have a certification 
system by which these companies which 
have got very good testing laboratories, 
would be recognised in different parts of 
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the country. And those of the drug com-
panies which cannot have in-house quality 
testing system we would ask those com-
panies to go through these testing labora-
tories. We are working out on that. This is a 
very good measure if we are able to imple-
ment this. About the quality of drugs pro-
duced in our country there have been 
complaints in various quarters that some 
of the drugs are spurious and some are 
sub-standard. I think, this can be checked. 
We only hope that we are able to imple-
ment this in letter and spirit. 

The last point which the hon. Member 
mentioned IS about price vis-a-vis the 
Supreme Court's recent case some time in 
April. This will be taken care of when the 
OPCD is enunciated. Once the list of cate-
gory I and category II is drawn up, then the 
new DPCO will come into being sometime 
in July or August. But we will try to bring it 
as early as possible. This aspect which the 
Supreme Court has mentioned will be 
taken care of when the new OPCO is 
enu nciated. 

DR. CHINTA MOHAN (Tirupati) :The 
main thrust of the Government should be 
to give quality drugs and also essential 
drugs to all people at all times. But unfortu-
nately in this country people are not able to 
get even one pill of aspirin. And in some of 
the north-eastern States so many tribal 
people are dying without Methargine even 
after delivery. This is the state of affairs 
which continues even after 39 years of 
independence. 
The Government's policy is to give health 
to all by 2000 A.D. Recently the Govern-
ment had come forward with a statement 
saying that all essential drugs will be avail-
able by 1986 but when we look at today, 
even the minimum important drugs are not 
available in the market, particularly in the 
North-Eastern States.' oday, even Bangla-
desh has got a gOOd drugs policy but 
unfortunately our Government do not have 
a policy. Recently the Government have 
come out with a document saying that this 
is the new drugs policy going to be 

adopted by the Government. But it 
appears to me that this is nothing but the 
old wine in a new bottle. It does not have 
any importance. it does not have any sig-
nitlcance at all. When we see the pharma-
ceutical market today, there are about 
60,000 formulations in the country, out of 
which, the scientists in the country say, 80 
per cent are unscientific. Doctors say that 
most of these 80 per cent drugs are h~rm­
ful to the people. In spite of knowing this 
fact, the Government is still keeping partic-
ularly the multinationals and big industrial-
ists in the country. We all accept that this 
industry should grow in the country to 
improve the economy of the country but, at 
the same time, health of the people is 
important, not the industry or something 
else. With due respect to the Cabinet Min-
ister and the Minister of State, I would like 
to seek clarifications from the Government 
on some of the points ...... (lnterruptions). 

SHRI J. VENGAL RAO: If there are any 
defects, we will certainly rectify all those 
defects. 

SHRI BASUDEB ACHARIA (Bankura): 
We want a full-fledged debate on drugs 
policy. 

MR. DEPUTY-SPEAKER: More or less, 
it is going on like a full-fledged debate. 

SHRI BASUDEB ACHARIA: This will 
not serve the purpose. 

MR. DEPUTY-SPEAKER: The whole 
session we can have for this, not only one 
day. 

DR. CHINTA MOHAN: I would like to 
draw the attention of the Minister to this 
new document which he has released very 
recently wherein he has put the medicines 
into three categories instead of four cate-
gories, thus keeping 250 drugs aside. I do 
not know with what intention, with what 
logiC in mind he has avoided these 250 
drugs and allowed the price to go from 6D 
per cent to 300 per cent. What is the logiC 
behind this, I want to know from the 
Minister. 
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Coming to the banned drugs, the 
Government had announced four years 
back that 25 drugs are banned in this coun-
try. A murmur is going on outside the Parli-
ament that some of the officials in charge 
of the Department of Chemicals have con-
nived with the multinationals and the big 
pharmaceutical industrialists in the coun-
try and they are not announcing the 
banned drugs fully well. J know that they 
have announced it but in a very secretive 
fashion. Only about seven per cent of the 
practitioners know about these banned 
items today. \Nhy is the Government failing 
to announce it through important media 
like T. V" radio, newspapers, etc.? I wish 
that the Government should come forward 
with these banned items at least by tomor-
row, if not immediately. 

Coming to the essential drugs, the big, 
important industrialists in the country are 
not producing even 50 per cent of the 
essential drugs in the country because 
they are not getting ttJe remunerative 
price. There is no doubt about it. The 
Government is allowing the big pharma-
ceutical industrialists to manufacture ton-
ics and other proteinous products, etc. I 
would like to know whether the Govern-
ment is aware of the fact that these tonics, 
proteinous products, etc. are not useful to 
the human system at all. If so, then why is 
the Government not planning to ban these 
tonics and other formulations which are 
not useful to the human system at all ? 

As regards the committee for the moni-
toring of the drugs, just like the MRTP 
CommiSSion, there should be a committee 
which should go into the quality of the 
drugs. Then only it can save the people 
from the present system of the drugs avail-
able in the country. Also I wish that there 
should be a Parliamentary Committee 
which should go into the policy. Just giv-
ing it to 3-4 persons who are not at all 
bothered to go into the details at all, will not 
serve the purpose. There should be an 
open debate on this. Then only we can put 
a thrust on this policy. There are some 
public sector undertakings like Hindustan 

Antibiotics ltd .• IDPl, etc. which are pro-
ducing drugs. In spite of giving them 
incentives, in spite of giving them subsidy, 
these public sector undertakings are not 
able to produce even good antibiotics 
today. We are trying to import so much of 
anti-biotics from outside. Why is Govern-
ment not planning to improve the public 
sector undertakings? \Nhy is Government 
failing in this direction? 

My friend Shri Naik said about the 
generic names. Parco Theraptic index 
does not permit 60,000 formulations as on 
to-day in the pharmaceutical market. Is 
there any plan with the Government that 
they are gOing to give only specific generic 
name to 400 pharmaceutical drugs as sug-
gested by the pharmaceutical experts in 
the country as it is followed by 
Bangladesh? 

I would like to know about these points 
from the hon. Minister. 

SHRI CHINTAMANI JENA (Balasore); 
My other friends have already posed the 
problem. May I know from the hon. 
Minister-1. This new drug policy of the 
Government, can it counter the spurious 
and sub-standard drugs which are availa-
ble in pl~nty in the market? 

My hon. friend Shri Chinta Mohan has 
already told that about 60,000 formulations 
and medicines are available in the market 
nowadays even if the physicians have 
prescribed about 400 varieties. Side by 
side there is no machinery either with the 
Union Government or with the State 
Government to compute about the reac-
tions of 60,000 medicines which are used 
by the general public. Can this new drug 
policy counter and compute the reactions 
of these SO,()(X) or many thousands of med-
icines which are available in the country? 
If so, please give the details of it. 

Is it a fact that a Committee was set up in 
the year 1979 to study and enquire into the 
allegations of the large scale profits done 
by multi-nationals foreign companies 
which are engaged in manufacturing the 
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drugs? If so, what is the finding of this 
Committee and how can this new drugs 
policy counter such huge and undue prof-
its by the drug manufacturers? 

Hathi Committee in 1975 had suggested 
a list of 117 Life Saving and Essential 
Drugs, 34 of which were to be produced by 
the public sector industries. Since the big 
industrial houses were engaged in the pro-
duction of drugs, they are not interested to 
produce it. So, may I know are the drugs 
like anti-malarial, anti-T.B., anti-falarial, 
anti-leprosy drugs available in the market 
are not available as per Demand: Essential, 
and life saving drugs are not available in 
plenty according to our indigenous 
requirements. How will this new drug pol-
icy help to produce such life saving essen-
tial drugs according to the indigenous 
requirement of our country? 

I am grateful to the Government as well 
as the hone Minister that in the new Drug 
Policy they have suggested delicencing of 
94 bulk drugs. Will Government con3ider 
that this de-licencing benefit would be 
available to the small scale industries 
which are engaged in production of drugs 
and not to the big business houses? 

According to the answers given to the 
question put by my hone friend, Shri Shan-
taram Naik, that is, starred Question No.8, 
the hone Minister in his answer replied like 
this. I quote: 

"The prices have not yet been 
revised since the new drug 
price control order has not yet 
been announced." 

May I know whether the new drug price 
control order has been announced? If not, 
when it is expected to be announced? 

SHRIMATI JAYANTI PATNAIK (Cut-
tack) ; Sir, many of my questions have been 
put by the previous speakers. t would like 
to restrict myself about the broad-banding 

pol~y. Sir, broad-banding policy is to help 
production of right type of drugs and 
reduction in their priCes. But I would like to 
draw the attention of the hon. Minister to 
the fact that the Ne~ Drug Policy may 
allow a licence to produce a mixture of say 
three types of analgestic or vitamins. It can 
change their proportion or slightly change 
the chemical structure of one or more of its 
ingredients and sell the new product under 
the new brand names. Sir, earlier the com-
panies had at least to undergo the formal-
ity of applying and getting permission for 
manufacture of these drugs. Now, there 
may be uncontrolled growth of all sorts of 
irrational drug combinations sold under 
more and more number of newer and 
newer brand names. Under broad-
banding policy, it is supposed to help the 
production of right type of products. But 
here there is no distinction between the 
ex-FERA Companies and the holding 
Indian companies. It is not the fact that 
equating the e?C-FERA multinational com-
panies with the holding Indian companies 
will jeopardise the interests of the Indian 
companies? There is no distinction 
between these two companies and 
because of this at the take-off stage the 
Indian companies may suffer a great deal. 
The Hathi Committee had recommended 
for channelisation of the foreign compan-
ies and also for ~ncouragement of the 
growth of the national Interests. I would 
like the han. Minister kindly to throw some 
light on this. 

Sir, for weeding out harmful drugs, the 
Government have already appointed an 
expert Committee. But sometimes what 
we see is that after using the medicines for 
so many years, we find one fine morning 
news item in the newspapers about the 
drugs that are in common use have 
become harmful. They give a wide publi-
city to this. For example, there was much 
hue and cry for quinoline group of medi-
cines which was found toxic in foreign 
countries. These are treated as common 
medicines in our country for many years 
now. For instance, analgin is one such 
mediCine which has been commonly used 
in the country. Generally people do not go 
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to the doctors for getting the prescription. 
They will use the slips which are already 
with them and they get the medicines and 
use them. But I would like the hon. Minister 
to come out clearly stating features of the 
drug policy and the Governmeht should 
make it known to us that they either reject 
or accept these medicines. So, in this also 
we want to be enlightened. 

Another thing. Sir, is about estrogen-
progesterone. This is also a drug. It is said 
that one group of medical professionals 
advocate that there is a high dose of EP in it 
and it is dangerous for using it for preg-
nancy tests and that should be totally 
banned. One group of professionals say 
this. Another group defenas the use of 

f 

estrogen-progesterone. Sir. it is also 
reported that the drug is still being pres-
cribed by many doctors for pregnancy 
testing and there seems to be no move on 
the part of the Health Ministry and medical 
bodies to send circulars to doctors all over 
the country warning them not to prescribe 
the drug like this for pregnancy testing and 
it ;s also seen that there is no move to 
develop and make available safer and 
cheap pregnancy testing kits. When two 
opposing medical viewpoints are stated 
and that too also equally and forcefully, 
what criteria will the Health Minister apply 
to decide which of the two opinions is 
more sound? And he should pronounce it 
in a much clearer way that the people 
should understand. speciany the common 
people must understand. 

About the pricing also. our previous 
speakers have already told about it and 
you know hundreds of price revision appli-
cations remain pending for months and 
years together and when the prices were 
revised after long delays. they had already 
been rendered obsolete by cost escalation 
that took place in the interim' period. Of 
course. the present new drug policy the 
Minister had already announced. But now 
so many applications must have been 
pending and what is he going to do with 
them? And about the quality control also I 
would like to know whether all States have 
decided to have an il'dependent body for 

the regulation. Of course, the Minister has 
already said about th~ Laboratory tests 
and all these things, but keeping in view 
the limited resources available. what is he 
going to say about it and what does the 
new drug policy speak on this? 

[Trans/ation] 

SHRI VIRDHI CHANDER JAIN: Mr. 
Deputy Speaker, Sir, I want to ask only one 
question in this regard. A number of medi-
cines which are banned in foreign coun-
tries, are being imported and supplied to 
the people in India. We are thus playing 
with the lives of the people. What steps are 
being taken in this regard? What is the 
policy of the Government in this regard? 

Secondly, the prices of life saving drugs 
are very high which lower class and middle 
class people can ill-afford. I want to know 
the steps proposed to be taken by the 
Government to bring down the prices of 
such drugs. 

So far as quality control is concerned, it 
is understood that the services of private 
companies or firms will be utilised. How far 
it will be justified to entrust laboratory job 
to them without confirming the suitability 
of the concerned private company or firm? 
Will the Government tty to bring down the 
prices of these drugs by exempting them 
from the Sales Tax etc. imposed on them 
by tne State Governments? 

[Eng/ish] 

SHRI BASUDEB ACHARIA: Sir, I want 
to ask'one question which has no1 been 
asked by any of the Members. 

MR. DEPUTY-SPEAKER: I cannot 
aUow. No. 

SHRI BASUDEB ACHARIA: Allow me 
to put one question, ver important 
question. 

MR. DEPUTY-SPEAKER: Let the hon. 
Minister finish his speech. If at all ¥lything 
remains, we will see. 
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SHAI R.K. JAICHANDRA SINGH: Hon. 
Member, Dr. Chtnta Mohan has raised the 
point that some Important drugs are not 
available in some parts of the countrv, par-
ticularly in the Northeastern region. It is 
with this view in mind, we have come out 
with the~e measures. One of the measures 
is to promote the growth of the ph an 1 la-
ceuticaf industry, the investors would be 
encouraged to invest more money. partic-
ularly in the production of category 1 and 2 
i.e. essential area of drugs or drugs of 
essential type. That is why, we hAve come 
out with series of measures to induce the 
Investors to invest more money and 
encourage companies to produce more 01 
these drugs. I have answered on the floor 
of this House on many occasions that the 
trend over the last 5 years is that the com-
panies have been shying away from pro-
duction of drugs belonging to the erstwhile 
categories 1 and 2. We will have to admit 
that. In the production of essential drugs, 
the companies have. been shying away. 
The investment has gone down in this 
sphere. Unless there is production in the 
country, unless there is availability of drugs, 
the question about prices \¥ould be mean-
ingless. If we have to go absolutely from 
the consumers angle, we need not support 
the indigenous production in this country. 
May-be, we can import everytning else 
because imports are cheaper. The indigen-
ous production is costlier because your 
inputs are costly; the power is costly; 
infrastructure is costly. The Government 
has to take a very balanced path that we 
have to see that imports do come into 
rationalise the price because the common 
people are affected. But in the same 
breath, I will have to add that we will have 
to take care about the indigenous produc-
tion because we do not know what will 
happen to the international market. They 
can jack up the prices, if the indigenous 
production is not there. The international 
companies who are producing mostfy 
important drugs, once they see that indi-
genous production in our country is halted 
or is hampered, would surely jack up the 
prices and as a result, our people will 
suffer .• t is from this point of view, we will 
have to take an overa" view that'indigen-

ous production is also started and also see 
that some import does take place. But one 
of the important measures that we have 
included in this document is the minimum 
economic size. For th~ first time, we ar~ 
coming out that the drug manufacturing 
uniUmust have at least minimum level, 
economic size so that if there is more pro-
duction from a particular company, the 
price of thsoe drugs which are manufac-
tured by that company would stabilise and 
the market forces would operate. We are 
confIdent that the prices would come 
down if the production goes up in a partic-
ular company. We have been having a case 
where there are too many producers but 
the amount of production is so limited that 
their prices are much higher than the ioter-
national prices. So, we )lave come out with 
series of incentives, specially for the bulk 
drug manufacturers to invest more money 
into the productIon of bulk drugs. Of 
course, the formulations are based on the 
bulk production of various drugs. Once we 
have bulk drug productIon from the basic 
stage, then we would be able to have self-
sufficiency in this. 

On quality, I have mentioned about it. 
In fact, many of the Members did mention 
on quality control, because our State 
Governments, and I did mention this in my 
reply to the earlier Member, that because 
our State Governments, barring Maha-
rashtra and Gujarat and may be one or two 
other States, most of the other States, do 
not have good laboratories. The Organisa-
tion of Drug Controller which is of course 
not in my Department which is under the 
Mirustry of Industry-It IS with the Health 
Ministry-needs strengthening. It needs 
strengthening both by having more Drug 
Inspectors and by ImprOVing laboratory 
testing facilitIes. A lot of money will have to 
be put in because today, a particular drug 
can be introduced, may be in a smaU State 
like Mizoram or Manipur where the infras-
tructure or the level of testing is low 
because drugs are not produced there. But 
this then can be introduced in other parts 
of the country jf the State Drug Controller 
certifies that the particular drug can be 
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introduced. If the State Government or the 
Drug Controller in the State says 'Yes', it 
can be introduced in all parts of the State. 
Therefore, the standard of drugs is going 
down. There have been cases of the 
so called 'harmful and irrational drugs 
being introduced in other parts of the 
country and being marketed in different 
parts. That is why, we have suggested on 
quality control that we should have a certi-
fication system, that we should recognise 
some of the institutions which the Central 
Government and the State Governments 
have. 

DR. CHINT A MOHAN: Point of order. 

MR. DEPUTY-SPEAKER: You have to 
quote the rule. If you just simply say point 
of order, I would not allow. Is any rule 
violated? 

DR. CHINTA MOHAN: Here the han. 
Minister said (Interruptions). 

MR. DEPUTY-SPEAKER: No, no. That 
is not. Let the han. Minister finish. It is not a 
point of order. There is no point of order. 

SHRt. R.K. JAICHANDRA SINGH: 
Therefore, over and above the facilities 
which are available for quality control, with 
the State Governments and also the Cen-
tral Government we would be recognising 
some testing laboratories which are of 
proven good nature owned by the private 
institutions and they will be certified by a 
team of experts apPOinted by the Depart-
ment and, may be every year, their testing 
facilities will be checked and if found 
necessary, more often, so that we could 
have all the drugs which are produced in 
the country to go through the channel 
either owned by the private institutions or 
owned by some of the State Governments 
or owned by the Central Government. On 
quality control. With this new measure, I do 
not think there should pe any apprehen-
sion. Our main concern should be on 
implementation and, as I said the NDPA 
will be a very important Body which would 
look into all these aspects. However, inter-
action on quality control between Health 

Ministry and this Ministry is still on as to 
whether we should include this in the 
NDPA. But I have every hope that we 
would be able to include this as one of the 
functions of the NDPA. 

Many speakers have mentioned about 
banned drugs in different parts of the 
world. Why is it that some of them are 
being used in our country? I do not think it 
will be proper for me to answer this ques-
tion since it does not in any way relate to 
my Ministry. It is the absolute concern of 
the Health Ministry. But recently I read in 
the newspapers, many Members must 
have read that also that the Health Ministry 
came out with a List of Drugs which they 
banned and I saw that List in the newspap-
ers. I can pass on the concern of the 
Members to the Health Ministry. I am told 
that they are already having a Committee 
which is looking into this but this is some-
thing which concerns to them. (Interrup-
tions). It does not concern the Industry 
Ministry. 

Dr. Chinta Mohan also mentioned about 
banning of tonics. This is a very serious 
proposition. May be in some countries, 
they put a stop to everything. Bangladesh 
is the one country which is being referred 
to. 

There is a gulf of difference between the 
drug industry in Bangladesh and the drug 
industry in our country. In Bangladesh, 
they don't produce anything-I mean, it 
may be that they produce very little. We will 
have to admit that atleast because of the 
policies of th~ previous Government, 
today the drug industry in India has grown 
vertically and it can stand on its own legs. 
Whatever be the shortcomings of the ear-
lier policy, atleast the drug industry in India 
must be congratulated because we are 
able to produce a wide variety of drugs in 
our country. It is not the horizontal growth. 
It is the vertical growth during the last 20 
years. So, the drug industry will have to be 
complimented on this. 

About the banning of particular drugs, 
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[Shri R.K. Jaichandra Singh] 

you know Sir, that ours is a democratic 
country. On what basis can we ban a tonic 
unless it is proved harmful. That will have 
to be looked into, as I said, by the Health 
Ministry. This will have a number of litiga-
tions and counter-litigations. That is why 
we are coming-out with a new system and 
we have mentioned in the measures 
that we have taken that is the Centrallnfor-
mation System. We will have to educate 
our people. No two doctors will prescribe 
the same medicine for the same illness and 
in fact I am told that in the MBBS Course 
for the Doctors, there is no paper on how to 
prescribe the medicine. Doctors them-
selves differ. Their opinions differ. As you 
know, whenever we have a particular dis-
ease, we go to a particular doctor. One 
doctor says that you have this kind of med-
iCine. Another doctor says that you have 
that kind of medicine .... (lnterruptions) 
Therefore, it is very difficult.. .... ( Inter-
ruptions). 

[Translation J 

SHRIMATI PRABHAWATI GUPTA 
(Motihari): What;s your opinion on 

whether pain killers should be taken or 
not? 

[English] 

SHRI R.K. JAICHANDRA SINGH: 
Therefore, the idea of banning tonics, will 
have a serious repercussions in the coun-
try because ours is built on a different sys-
tem. Ours is a democratic system. We have 
the rule of law. The Courts are there. You 
know, how the Courts are liberal in our 
country to grant stay orders also. 

Then, I think, the another point that was 
mentioned was about the antibiotics not 
being produced enough by the Public Sec-
tor companies. Now, we have the case of 
Penicillin being produced by the two major 
public Sector companies in our country. I 
have said, in my answers to many ques-
tions that production of Penicillin and its 

demand that the country needs, this gap is 
so big that in 1984-85 or rather in 1985-86 
Le. last year, the import figure went up to 
more than Rs. 24 crores. Now, we have 
enough information that this figure would 
even go up this year much more than what 
it was in the earlier period. So, with this 
view in mind that we had de-reserved Peni-
cillin from the Public Sector. It is true that 
the Public Sector is important. The 
Government pays very important consid-
eration. The Prime Minister has said on 
many occasions that the amount of 
money which is being poured in our Public 
Sector is much more in this particular Plan 
than the previous Plans. But we will have to 
have the national perspective in question. 
As. 24 crores last year were incurred on 
import of Pencillin, which is such a drain in 
foreign exchange. This has been there for 
quite some time. We feel that this wilt con-
tinue and in fact it will even cross this par-
ticular figure this year. It is with this view in 
mind that we have de-reserved. We did not 
want this money to go out in terms of for-
eign exchange. We are supporting any 
company which can come in and invest 
because, as you know, drug IS a very 
closely-held technology. We would like 
that more drug companies whether they 
are FERA, Ex-FERA or other multinational 
companies to come in because to obtain 
technology on drug is not like getting a 
technology in other areas. It is a very 
closely-held technology. To introduce a 
particular new drug takes years and years. 
You already know that. Therefore, we are 
encouraging people to come in, in areas 
where we do not have indigenous technol-
ogy and even if you have indigenous tech-
nology, it may not be sufficient enough to 
bring the cost down. So, these are the 
areas where we have taken measures. 
Then. Mr. Jain referred to medicines 
banned in other countries. I think, ! have 
mentioned about that. 

19.00 hI'S. 

It was also said that the prices of life-
saving drugs were too high. That is not true 
because we have not even come out with 
the list and it will be too premature to say 
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that the prices of life-saving drugs have 
gone up. In fact, since the new measure 
was announced some time in December, 
1986, there were a lot of apprehensions 
expressed by various Members that the pri-
ces would go up. The prices of drugs 
belonging to Categories I and II have not 
gone up because the new OPCO has still 
not come in, finalisation ofthetwo Catego-
ries has still not taken place. About quality 
controL .. 

DR. CHINTA MOHAN: The prices of 
drugs have been raised from 60 per cent to 
300 per cent. 

SHRI R.K. JAICHANDRA SINGH: 
That must be in the de-controlled items. 
We have an area like tonic, for example, or 
vicks. These are items which are not 
needed. Therefore, we will have to educate 
our people. That is why we are coming out 
with an information system that we will 
have to teach our people through various 
media that these drugs are not necessary 
for them. Many of succumb to the pressure 
to use Vicks. I am told that it is not at all 
essential-Dr. Chlnta Mohan is nodding 
his head; he probably, knows It-for cur-
ing cold. Therefore, some education will 
have to be given through our media, and 
each one of us will have to s~are this 
responsibility. We will have to educate our 
people that these drugs are not at all use-
ful, are not at all essential, for any sort of 
ailment. 

On sales-tax, I think, I have already men-
tioned that it is a State subject. We will be 
very happy if the State Governments take it 
up. From my side, we can write to all the 
State Governments to follow the Goa 
example. 

Mrs. Jayanti Patnaik had mentioned 
about pnce revision, pending applications, 
in the Department. It is true that many 
applications are pending because th~ span 
of control of prices, under the present pol-
icy, that is, the policy which is undergoing 
changes, is so big that it has become diffi-
cult for the Department really to act on 

time. As a result, many of the drug indus- . 
tries have suffered and that is why we have 
come out in this new measure to reduce 
the span of price control so that we can 
have a more effective control rather than 
having a very big basket of control and not 
having any effective control on them. That 
IS what the Hathi Committee has said: if at 
all you have to have control, you must have 
an effective control, and in order to have an 
effective control, the basket has to be 
brought down so that we can have an 
effective control; and that basket will 
include essential drugs. I have also been 
assured by various Associations of the 
drug industry and the drug companies 
that, to the extent that the Health Ministry 
using drugs for eradication of diseases 
under Health programmes, they are pre-
pared to give a subsidy to the extent of 30 
to 33 per cent. This is again another wel-
come step. So, to reduce these pending 
cases, we have taken these various steps. 

Hon. Member Shri Chintamani Jena has 
mentioned about drugs to be available-
antl-malanal, anti-filarial, anti-T.B. drugs. 
These would belong to Category I, coming 
under the National Health Policy. Since we 
are increasing the mark-up we also expect 
because of the new measures, that the 
drug companies will invest more in these 
areas, we expect that the availability of 
these drugs will not be hampered. 

On de-licensing, I have answered. 

Another hon. Member had raised one 
particular point whether in 1979 a Commit-
tee was set up. There was no such Com-
mittee set up. 

I also agree that there are too many for-
mulations in our country. In fact, there are 
about 40,000 or even 60,000. We should 
reduce. them. But how it can be done is 
going to be very difficult. Again it is with 
the Health Ministry ... 

SHRI SHANTARAM. NAIK (Panaji): 
Consider the W(-fO List. 
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SHRI R.K. JAICHANDRA SINGH: We 
have answered on many occasions that 
the WHO List is going to be one of the 
basis. The Kelkar Committee, that is, the 
Committee which is going to draw up the 
Category II List, is going to examine this 
WHO List. I am sure they will examine it, 
and this is going to be one of the bases. 

I think, this is all. 

Mr. DEPUTY SPEAKER: Only Mr. 
Basudeb Acharia. Only a question. 

SHRI BASUDEB ACHARIA: Why was 
the Ministry of Health not involved while 
formulating this Policy? 

SHRI R.K. JAICHANDRA SINGH: How 
do you kraow that they have not been 
involved? 

SHRI BASUDEB ACHARIA: Why is the 
Drug Equalisation Fund proposed to be 
abolished? 

SHRt A.K. JAICHANDRA SINGH: I do 

not know whether Hon. Member knows 
more than me. When formulating this, I can 
assure you that the Health Ministry was 
consulted. In fact, the delay in formulating 
this policy, to some extent, has been 
because we had to interact with the Health 
Ministry. With these new measures, we 
have come out with another clause whe-
rein we have said that there will be Coordi-
nation Committee, a Committee set up at 
the 'Secretary's level between the Health 
Ministry and this Ministry so that all these 
problems, over-lapping positions could be 
interacted and discussed between the two 
Ministries. 

MR. DEPUTY-SPEAKER: The House 
stands adjourned to re-assemble tomor-
row at 11 a.m. 

19.06 hrs. 

The LOK Sabha then adjourned till Eleven 
of the Clock on Tuesday, May 5, 1987/ 
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